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LOK SABHA DEBATES

LOK SABHA

Wednesday, July 25, 1873/Sravana 3,
1885 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mn. SpeAkER in the Chair]
ORAL ANSWERS TO QUESTIONS

Political Stalemate in Andhra Pradesh

-+
*41. SHRI P. VENKATASUBBAIAH:
SHRI Y. ESWARA REDDY:

will the Minister of
AFFAIRS be pleased to state:

HOME

(a) whether any further efforis have
been made by the Centre to solve the
political stalemate in Andhra Pradesh
created by the separatist agitation in
the State; and

{b) if so, the progress made in
finding a solution to the problem?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI K. C. PANT): (a) nd (b).
There has been further exchange of
viewg with the leaders of Andhra
Pradesh, and eflorts to evolve a solu-
tion which would provide maximum
satisfaction to the various sections of
the people of the State are continuing.

- BHRI P. VENKATASUBBAIAH:
May I draw the attention of the hon.
Minister to the recent judgments of
‘the High Court of Andhra Pradesh

. /1088 LS—2

with regard to the scope and applica-
bility o1 the Mulki Rules and also the
statement made by Shri Rajamallu,
Chairman of the Telengana Regional
Committee, and a majority of the
Narasimha Rao Cabinet members com-
ing from the Telenguna region that the
impediments that stand in the way
of integration be removed and that
there should be the immediate con-
stitution of a board for development
of backward areas including Telen-
gana to provide more employment
opportunities to the people of Telenga-
na, and the statements and public
stand taken by some of the separatist
leaders from Andhra that an uncon-
ditional integration will be vonridered
by them? In the light of these de-
velopments, some efforts were made
by Shri Dikshit when he had been to
Hyderabad recently and also by some
of the Ministers who have gone there.
May 1 know whether Government can
explore the possibility of finding out
a consensus to evolve a suitable solu-
tion within the framework of the
integrated State, as the differences
have narrowed down considerably? If
that is so. by what time will the Gov-
ernment be able to find a solution
so that a popular Government may be
installed in office? :

SHRI K. C. PANT: We are aware
of the High Court judgements to
which the hon. Member referred. As
1 have indicated in the main reply, we
are exploring the possibility of help-
ing to evolve a solution which would
salisfy public opinion on both sides,
the Telengana and Andhra regions.
Efforts are continuing towards that
end. The discussions which the Minis-
ter had with various persons at Hy-
derabad recently were also directed
towards that end. But it is very diffi-
cult to lay down a time limit, Slowly -
a consensus appears to be emerging,
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but some more work siill requires to
be done; 1t would be difficult to lay
down any fixed time limit.

SHRI P. VENKATASUBBAIAH:
There has been some difficully with
regard to providing educational facili-
ties for Andhras living in the twin
cities of Hyderabad and Secunderabad
and an assurance has been given that
more facilities will be provided with-
out aflecting the interests of the Tel-
angana people. If that is so, may I
know what action has been taken by
the Government to provide such edu-
cational facilities to the Andhras
lving in the twin cities?

SHR]I K. C. PANT: The Central
Government have agreed n principle
to provide financial assistance during
1973-74 for additional facilitieg in the
twin cities, which will not be subject
to any reservation. I want to make
that clear. It would not be only for
Andhra students but open to all stu-
dents in Hyderabad. These cover
additional seats in medical colleges,
and engineering colleges, degree col-
lege, junior colleges, pre-junior col-
leges and expansion of facilities for
teacher education. This is the area
that is covered.

SHR1 INDRAJIT GUPTA: Mav I
know whether it is a fact, as has been
reported, that after the imposition of
President's rule in Andhra, 6 new
judges have been appointed, all of
whom come from the Andhra region
and not a single one from the Telan-
gana region? If this is a fact, would
not such an action prejudice the
chances of arriving at a mutually
agreed and amicable settlement and
would it not rather aggravate the
inter-regional tensions which exisi?

SHRI K. C. PANT: This informa-
tion was given to me recently and I
have already asked for details about
this, Until I get the details I cannot
really comment on it. But I would
submit that in certain cases—
without commenting on this specific
case—where certain procedures are

JULY 20, 1878
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applied generally to all candidates who
are appearing before a selection board,
it is possible that there may be weight-
age of one sidle or the other among
those who are selected, but one can-
not because of that conclude that this
1s necessarlly on a partisan basis or
on regional considerations. But as I
said, about this specific case, until I
get further details, 1 cannot comment
on It,

SHRI INDRAJIT GUPTA: If it is
found to be correct, would he not
agree that it I8 undesirable and would
lead to increased iension?

MR. SPEAKER: That 15 a suggestion
Yyou have given, to which he has alrea-
dy replied.

SHR] JAGANNATH RAO: May !
know whether the gentlemen's agree-
ment entered into 1n 1856 and which
was to last till 31st December, 1974
still stands i1n the way of a fresh
settlement and whether any new gen-
tlemen’'s agreement is being arrived at
to supersede the earlier gentlemen's
agreement?

SHRI K. C. PANT. Each of these
phases has a certain history in the
context of Andhra Pradesh and I
think it 1s better if we avoid them.
We are trying to arrive at a consen-
sus and we presume everyone 1s &
gentleman.

SHRI K. SURYANARAYANA: The
mumster said that they are negotiat-
ing the problem of separation or in-
tegration of Andhra Pradesh with the
ministers and representatives of the
government only. Will they consider
negotiating with the representatives
of the employees and students who
are responsible for all these agita-
tions and who are being affected by
these reglonal rules?

SHRI K. C. PANT: The Central Go-
vernment is not negotiating with any-
body. Those who came to meet the
Home Minister included all shades of
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opinion, may have included
representatives of students
ployees....I don't know.
wanted to say anything, whoever
wanted to meet me earlier when I
went there, we met all of them. I had
meetings with students and employees
also.

also the
and em-
Whoever

SHRI PILOO MODY: On a point of
order, Sir. The Home Minister is
here. Why does the Minister answer
and say, “I do not know who came to
meet the Home Minister.” He can
answer and say as to who came to
meet him.,

MR. SPEAKER: There cannot be
a point of order during the Question
Hour. Moreover, there are two Home
Mimsters.

SHRI PILOO MODY Call 1t what
you may, a point of submission, The
Home Minister 1s here. One Minis-
ler cannot answer and say, “I do not
know who came to meet the Home
Minister.”

SHRI SHYAMNANDAN MISHRA:
1f he does not know, let the Home
Minister himself reply. There 1s a
point in what he says

SHRI PILOO MODY. Are you sug-
gesting thut the points we make have
no validity at all?

SHRI M. SATYANARAYAN RAO: 1
would like to know from the hon.
Minister whether the Central Govern-
ment is still with an open mind with
regard to Andhra Problem or it has
closed its mind. When the Home Mi-
nister, S8hri K. C Pant, came to Hy-
derabad, there were complaints that
he met only integretionists. It was
also said that he came there to remove
the differences between the two camps
of integretionists, the unconditional
iniegretionists and the conditional in-
tegretionists. Why diud'nt he invite
and meet the separatists? Is the
Government serious about the Andhra
problem or not? I want to know.

Oral Answers 6

S8HRI K. C PANT: The Govern-
ment has an open mind but not a
blank one. It is not correct to say that
when I went to Hyderabad, I did not
meet the separatists of either camp.
As a matier of fact, I did meet the
separatists of both the camps. When
I arrived there, some press men told
me that they wanted to be invited and
I had a word conveyed to them that I
would be glad to meet them and they
came ang met me,

ghir
FrATaor FET T &
g f& 21§ g7 foeey & TR & W
@t weud §, a7 fagwr AWT W AT
®T WX AT AAT W qATH FIT AT
wTH WY FOr B Wy wT g 7

ot N W TN W AARA
§ fx g7 war mE @ fasd o
Teafy s & 1w ag AT
farerardr & &Y A I AOHET 9T
o & WF A A gred wWrowe €
3T ¥ IAFY SUTRT Hiewwv Ao wrliw o0 .
faq gremE ® oqgeT TEEaRE @@ X
gremre wgy sy oW A o § fv oW
& T fawem § 1 W 9T
e & T 21§ g Frew Awan ar
AT dutew € &1 §A & AG
T |

SHRI S. B GIRI: In the last ses-
sion, the Prime Minister gave an as-
surance that she got an open mind for
bifurcation. She said, "Only when
the normalcy comes, ] am prepared to
discuss imncluding the guestion of bi-
furcation.” That is number one

Secondly., what has happened to
the S5-point formula of the Prime
Minister which has become an 'Act
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of Parliament? When will bifurcas
tion be done? People in the Cong-
ress camp itself are not able to agres
to the propasal of Home Minister
Bhri Dikshit and also Shri Pant. For
the last four years this exercise has
been going on. How long will this
exercise go on like this?. Why should
the Telengana people be deprived of
a separate State without which they
cannot have their political rights?

SHRI K. C. PANT: During the last
four years, discussions have been go-
ing on. I would just remind my hon.
friend Shri Girl. that before the Mulki
Rules judgment of the Supreme
Caurt, all the matters had been sorted
out and we were practically in a posi-
tion to establish a complete agreement
and all the parties had agreed to cer-
tain things. It was only the Supreme
Court Judgment which created 3 new
situation. Before tihat. actually, the

problemn had been gorted out to the
satisfaction of both the sides. But
the new situation arose. and after

that, as he rightly says, the Prime
Minister had said that, after normalcy
was restored, we could bhold dis-
cussions.. .. (Interruptions) with
those who advocate bifurcation and
with those who advocate integration
and some others. We are trying
fo find a way-out. We have been
meeting all of them.

rewae e wegnt & aedt #
wfg w1 ahwall Steen o s

*42. WMo Wt KTOTUW qHEQ
wt o ®o warwm

w dfemt T a@ TR WY BT
w¥n fx :

(%) waT wravas IR SREY
® ywit ¥ gfg W afwdt dwadin
AYART T AW QAT ; W
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(w) ofc g, ® wow & ¥
g ¥ war wrdenfY B § 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SBHR1
MOHAN DHARIA):(a) and (b). Any
such increase §s bound to have its
effects. However the draft Fifth
Five Year Plan ig still under formula-
tion. The effect of the increase re-
gistered in the prices of essential com-
modities will be duly taken into
account in its finalisation. There will,
however, be no departure from the
basle objectives of growth with re-
duction in inequalities and self-reli-
ance.

o wwimeaw aivg WY
wgeT & frere fear @ fs felt oY
v afg o sy fafrer dn0 & o=-
affq gram gy @YaT 3w wEw A &
AT SvgAT § e qrdy awada avear
T aww far wWt & 9 A
s A gy e
w7 7% fava wfawer Y afg gf & o'
IR afg & WA T wmE g7 O
iz ¥ feot 3fy wew fed
wiaom 1 w2 FvA g ?

SHRI MOHAN DHARIA. The figu-
res mentioned n the Approach docu-
ment are based on the prices of
1871-72, and if my hon. friend is
interested in Xknowing ‘he figures,
1 can certainly quote them....

MR. SPEAKER: They have been
mentioned here.

SHRI MOHAN DHARIA: For the
information of the House, I am pre-
pared to repeat. Food articles—1 am
talking of the percentage increase or
decrease in the index of the whaole-
sale prices. ...

SHR1I SHYAMNANDAN MISHRA:
When were they mentioned here, Sir?



9 Oral Angwers

MR. SPEAKER: They were all queo-
fed in the debate. But If vyou want
him 1o repeat, he can repeat.

SHR]1 SHYAMNANDAN MISHRA.
When were they quoted here, Sur”

SHRI INDRAJIT GUPTA. We were
not allowed to have any debate....

MR. SPEAKER During the debate
on Adjournment Motion they were
quoted here.

SHRI SHYAMNANDAN MISHRA.
It 18 the very basis of this question—
how far the increase 1n prices has
affected the Fifth Five Year Plan

SHR1L MOHAN DHARIA In the
year 1872-73 for food arlicles the
wholesale price index was up by 139
per cent while in the last week of
June 1973, over June 1972 they

were
up by 22 7 per cent Now, these food
articles include foodgrains, cereals,

edible oitls vanaspati, sugar and alhied
products About Chemicals they were
up 1n 1972-73 over 1471-72 prices by
18 per cent Last week of June 1973
over June 1972 they were up by 53
per cent Machinery and transport
equipment in 1972-73 over 1971-72 they
were up by 58 per cent and last week
of June 1973 over June 1972 they were
up by 44 per cent Simularly, for
manufactures including i1ron and steel
and cement they were up by 57 per
cent in 1972-73 over 1671-72 and last
week of June 1973 over June 1972
by &4 per cent

o wehareAw Qe wefY
vy & qg wivwre fear @ fe g
FINT FEY & TR Wil gaiA
—22 7 wfrwm aw——afg 3t ¥
TR st feswafy &
wrapx g fedy oy zom & wrw-fier
® e v & o & O A @R
Wit wrerfinkear & fagrr & o
qr giwft dw-adfs T Y QT

SRAVANA 3, 1886 (SAKA)

Oral Answers 10

w01 | & gg wrem wgn g fe
wrn-fden W st v ¥ fom
AR 7 1 B ¥ I WD
§ fm & 5o gw v aw-adiy
AT B g FT A |

SHRI MOHAN DHARIA It is all
mentioned in the Approach Document
of the Fifth Five Year Plan. As
stated there, in the core sector and in
the agricultural and industrial sector
we are resolved to reach self-suffici-
ency It 1s all shown 1n detaill in the
said document.

To WeWATTA AW . qrdt
A WA O STgpaT
® Y 9urg 2y Wy 3, wrawaE IOHRT
AT & Wl 7 oW §fg A WA
gT T g0 ¥ 39 uy & wfafom
1§ v Iqmq ot gEE §, fom d g
W wrR-favn § fagm & s
97 qredt gY-agia T &1 qO
AR E ?

SHRI MOHAN DHARIA: We have
appointed one Working Group 1o con-
sider the financ:al resources which
will take into consideration all these
aspects,

With your permission, I would ke
to bring to the notice of thus hon.
House that it i1s true that the prices
of essenlial articles, particularly,
food-stufis have gone up by 22 per
cent while 1n respect of machinery and
transport equipment and such other
basic industries they have gone up
by 4 to 6 per cent Naturally, all
these will have to be taken into con-
sideration We are now considenng
what new fiscal decisions could be
introduced and how we can make our
investments more productive and how
the gestation period can be’narrowed
down Al these are under considera-
tron and we are expecting the report
within two to three weeks
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SHRI BHAGWAT JHA AZAD:
While appreciating the Government's
reply in generalised terms, may 1
know, as compared to the figures guo-
ted in the Plan document as approved
by the National Development Council
last June, what in terms of resources
to be raised by the Union and State
Governments would now be increased
in terms of the current prices? That
we want to know in concrete terms.

THE MINISTER OF PLANNING
(SHRI D. P. DHAR). It 18 common
ground that prices have recorded a
very steep rise and in this background
1t has become necessary to make a
very detailed and a very through
exercise regarding the availability of
resources. That 1s why, 1n spite of
the laughter of derision which I heacd
from my frie .d Mr. Jyotirmoy Bosu,
I would hk 1o say that in the back-
ground of the rise in prices, it 1s es-
sential that the Planming Commission
should begin and we have already be-
gun a detailed analysis of the effect on
the resources position of the rise 1n
prices. As I have said, we have 2ot
to give new dimensions quantitatively
and in financial terms to the FPlan
and this exercise is being processed
at the present moment.

SHR1 PILOO MODY. How many
years of Plan holiday? (Interrup-
tion) You may call it by any name

SHRI DINESH CHANDRA GOSWA-
MI. The price index for the last few
years have shown that the prices of
essential commodities have gone up to
a considerable extent, whereas the
prices of luxury goods. the articles of
consumption of the elite, have not
gone up to the same extent. In view
of this fact, has the Government got
any proposal to put a moratorium or
at lsast to curtail production of Jhe
articles of luxury nature, articles
which go for consumption of the elite,
in order to facilitate the growth of
the Plan?

SHRI D. P. DHAR: It is an extre-
mely useful and important suggestion

JULY 25, 1973
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which the hon. Member has made
One of the features of the measure
which we will have to take is certain-
ly to reduce the consumption levels of
the affluent sections of society. When
I say thus, it hurts Mr. Mody because
he is jumping in his seat. It certamn-
ly becomes necessary to reduce the
consumption standards and consum-
pation investment for the affluent peo-
ple. Similarly we shall have to ain.
troduce certain disciplines 1n  the
sphere of inessential expenditure. That
15 what we propose to do to meet the
situation.

SHRI INDRAJIT GUPTA: May 1
know whether, in the name of intro-
ducing new disciplines, as a result of
thig extraordinary price rise, the Plan-
ning Commission 1s thinking in terms
of not taking up any new projects in
the Fifth Plan, until and unless the
incomplete or unfinished plans and
projects of the Fourth Plan are com-
pleted and finished” If so, would that
not amount to, not to a plan holiday,
but to a pause in the growth of the
Plan?

SHRI D. P. DHAR. No, Sir. Tnat
is not so and that cannot be so. That
cannot be so for the simple reason
that in a situation of a global nature,
it has become all the more impera-
tive for India to invest, and energeti-
cally invest, in those sectors of our
economy, where dependence on im-
portis 1s almost pathetic at the moment.
When we are talking of the resources
position with regard to the Plan allo-
cations. we have, 1 beg to submit, rot
only to take into account the price rise
of commodities within our own coun-
try. We have also to take into
account the steeprise of prices of
essential commodities in the in-
ternational sphere where thev have
more than double during the last
one year. Take ojl for instance.
Take foodgrains for instance. The
prices have more than doubled.
Whenever such increased prices abroad
tend to affect our economy, we have
to examine the matter afresh. It is
essential, that Planning should equire
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a pew significance, a new dimension,
a new meaning in this country. 1 as-
sure the hon. Member that all invest-
ments in the core sectors (which would
lead to less dependence on imports)
would be stepped up.

SHR1 VASANT SATHE: Will the
bhon. Minmister kindly clarify whether
in any of the exerciseg that are being
made, there 1s any proposal to reduce
the future plan allocations in respect
of other essential sectors other than
the core sector, but all the same, es-
sent1al? Is there any such proposal
with the Minister to make any reduc-
tions or any cut? Will h ekindly as-
sure us that it is not 50?7 What 18
the position?

SHRI D. P. DHAR: As I gaid, these
studies are at the present n.oment
under way, and it would be rrematu-
re for me to specify the recommenda-
tions which may emerge as a result
of these studies. But I can assure the
hon. Member that the important sec-
tors of economy will not suffer for
lack of mvestment. But, neverthe-
less, some sacrifices will have to be
made if we have to save our economy
and its independence.

SHRI VASANT SATHE: 1 hope they
will be non-priority sectors.

SHRI D P. DHAR: Of course,

SHRI PILOO MODY - The hon
Minister seems to be allergic to the
words ‘Plan holiday'. and, therefore.
he decided that he would call it by
my name. Let us assume that he
will have to ‘Mody-fy’' the plan as a
result of the steep rises in prices. By
whatever name he calls 1it, the fact of
the matter is....

MR. SPEAKER. That word was used
by the hon. Member's disticguished
father in this House.

SHR! PILOO MODY: 1 bope there
i8 no bar to re-using it. 8o, 1 hope
be will be able to explain to us where

SRAVANA 3, 1885 (SAKA)
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and bow he 15 going to get the resour-
ces necessary for completing the Plan
in the terms m which he has described
it, namely that there wili be no star-
vation of resources in the rore sector
etc. etc. etc. and how he is going to
siop the invasion of high cosl. abroad
into our country., Where is he going
to get ihe resourceg from” 1 do not
want a facetious answer such as he
wried to give earlier on by saving
that he 1s gomng to cut down
the consumption of goods by Piloo
Mody, because after all, if he has
had to cut down his consumption, it
may have been because of health
reasons, but T am perfectly healthy.

SHRI D. P. DHAR: I wish I were
in the fortunate position of ‘modi-
fying’ the plan, because then I would
not have to worry about its size.
The fact remains and it is with the
deepest sympathy that I have got
to submit it for the health of my
hon. friend Shri Piloo Mody that
some unessential articles of con-
sumption in which he overindulges
will have to be reduced.

SHRI PILOO MODY:
reply remains facetious,

Sa, the

SHRI A. K. M. ISHAQUE: May I
know whether it is a fact that the
cost of production worked out at the
initial stages is slways found to be
more when the implementation is
over, and whether it is not a fact
that the original cost of production
differs from the cost after imple-
mentation sometimes by more than
100 or even 200 per cemt? If that
be 30, will the hon Minister assure
us tha?t the projects undertaken in

SHRI D. P. DHAR: If I may sub-
mit with all respect, planning in it-
self means an instrument of flexi-
bility. It is true that from day to
day, and from year to year, certain
changes take place in the objective



SHRI SHYAMNANDAN MISHRA:
Two things make us apprehensive
about the Fifth Five Year Plan,
two statements which have been
made by the hon. Minister. One i=
that there are efforts afoot to give a
new dimension to the Fifth Five Year
Plan. One really does not know
what is meant by the newness of the
dimension.

SHRI PILOO MODY: It is a new
expression,

SHRI SHYAMNANDAN MISHRA:
Will the newness come about by a
reduction in the Plan? What is
meant by this ‘newness’ which he
wants to impart to the Fifth Plan?

SHRI PILOO MODY: Shrinking.

SHRI SHYAMNANDAN MISHRA:
Secondly, he said he could not assure
uz that there would not be any re-
duction in the allocations for the
various physical targets in the Plan.
That being so, one does not know
whether we would continue the
plan hohday, 1n the mudst of which
we find ourselves. Would the hon.
Minister say something about the
two concepts which he has tried to
introduce into this?

S8HRI D. P. DHAR: With your
permission, I will answer the second
part of the question first, which um-
plies the cessation of the process of
planning for some time, which is
euphemistically called plan holiday.
My submission is that this con-
cept is being advocated merely on
the unfortunste ground that prices

Oral Answery 16

have recorded an alletime  high
during the last one year.

8HRI BHYAMNANDAN MISHRA:
No one is advoeating it; are
actually practising it.

SHRI'D. P. DHAR: This is one
reason why a plan holiday which
meang an interruption in the pro-
cess of planning is being, if not advo-
cated, talked about. The purpose of
planning is exactly to meet all the
aberrant situations in the state of the
economy. We are facing today =&
strange and a very unwelcome aber-
ration in the state of the economy.
Therefore, planning has got to take
that into account; otlierwise, it would
be an empty shell. Planning has got
to be responsive....

SHRI SHYAMNANDAN MISHRA:
So you can call anything a plan,
although it might not be so really.

SHRI D. P. DHAR: What I call
planning is exactly ' in the same
terms, with the same meaning, with
the same concept and with the same
interpretation which Shyambabu
used to do when he was Minister of
Planning.

SHR]I SHYAMNANDAN MISHRA:
That we do not find at all since 1966
That kind of planning does not exist.

SHRI D. P. DHAR: I hope I have
the privilege of using all these words
of wisdom not as my own but as
those which he let fall from time to
time when he was in charge of Plan-

ning.

Therefore, I would submit witt
due respect that in order to meet
with this new challenge in the state
of the economy, the Plan has got to
be responsive, it has got to reflect
these new moods of the economy.

As for the first question, that, I
may submit, is automatically ans-
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wered by the submissions I have

made,

SHRI MOINUL HAQUE CHOU-
DHURY: May I know whether any
preliminary assessment has been
made before committing to this
working group in monetary terms
a3 to how much increase or decrease
there will be in the size of the Plan?
Also, how much time does Govern-
ment envisage this working group
will take in completing its studies?

SHRI D, P. DHAR: If we had
come to a preliminary conclusion
‘with regard to the financial size of
the Plan, itz decrease or possibly
increase, then I submit the task of
this working group would have been
infructuous. 1 would submit with
all respect that we shall have to
walt with some patience the conclu-
sions which the working group will
arrive at.

e

SHRI SHYAMNANDAN MISHRA:
You have a full-fledged Resources
Division in the Planning Commis-
sion. That cannot even provide a
preliminary assessment? We are
paying for the Resources Division
in the Planning Commission (Inter-
ruption).

SHRI D. P. DHAR- 1 feel extremely
sad that I have inadvertently caused
Shyamnandan Babu to lose his tem-
per.

SHRI SHYAMNANDAN MISHRA:
No. no (Interruption).

SHRI D, P. DHAR: But the truth
of the matter is that the Resources
Division, for which, as Shyamnandan
Babu very correctly and very right-
ly brought to the knowledge of this
hon. House that the exchequer is
paying—and it is not doing this work
honourably-—is exactly engaged in
this work. As he had been very
kind occasionally to come to the
Planning Commission, I will be only
too happy to share with him the ex-
tent of the work that has already
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been done in this regard. But sure-
ly he will agree with me that it
would be unfair to the hon.
members of this House if I come
with  half-baked figures at this
stage. Therefore, I feel that this hon.
House would bear with me for a
little while more so that I am in a
position to give figures which would
be reasonable which would be cer-
tain.

TV BStations t0 be set up during Fifth
Plan Period

*43. SHRI JAGANNATH MISHRA:
‘Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state;

(a) the number of new T.V. Sta-
tions to be set up during the Fifth
Plan period and the places at which
these Stations are proposed to be set
up; and

(b) the total amount proposed to
be allocated for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). The
Fifth Plan proposals for develop-
ment of Television network are under
consideration of Planning Commis-
sion and have not yet been finalised.
It is not possible at present to indi-
cate the outlay for the purpose,

SHRI JAGANNATH MISHRA: Then
I will ask about the Fourth Plan
(a) May I know the progress made
in the TV network in the country,
amount spent so far and the expendi-
ture likely to be incurred by the end
of the Fourth Plan? (b) To what
extent have we achieved self-suffi-
ciency in techmical know-how? (e)
Is there a plan to expand the Delhi
TV centre? If so, what is the time
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likely to be taken and what mre the
financial  implications involved?
(d) Last, but not the least important,
is it a fact that in spite of the TV
centre at Srinagar, the Pakistan TV
network is having a wide coverage
in the Kashmir Valley, and if so
the steps taken or likely to be taken
to improve the TV station at Sri-
nagar sb ag to increase its range of
coverage?

MR. SPEAKER: How does it arise
out of this? How is it relevant?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMA-
TION AND BROADCASTING (SHRI
I K. GUJRAL): So far as Srinagar
is concerned, the station iz now
functioning as a full station. There
has been delay in the completion of
the tower because unfortunately
the contractors who were given this
task have not finished the work. We
hope the tower will be completed by
September or October.

MR. SPEAKER:
the next guestion.

1 will pass on to

SHRI JAGANNATH MISHRA:
My second question is: may I know
from the hon. Minister how much
rural population is likely to be pro-
vided with television facilities by
the end of the Fifth Plan? That is
part (n), and part (b)....(lw-
tions)

SHR] P. VENKATASUBBAIAH:
No answer for a relevant question.

MR. SPEAKER: Can you repeat
the relevancy about it?

SHRI P. VENKATASUBBAIAH:
What is the rural area which will be
covered in the Fifth Plan by the TV?
It is = very much relevant question.

MR. SPEAKER: He asked about
the TV plan in the Fifth Plan. The
Minister said: No. Is he treating the
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rural areas separately from the
main answer. How is thig?

SHRI P. G. MAVALANKAR:
May I know from the hon. Minister
of Information and Broadcasting
whether he gave an assurance in
writing or orally, to the former Guj-
rat Chief Minister Shri Ghanashyam
bhai Oza that Ahmedabad will get
a television station.

MR. SPEAKER: It is a separate
question.., (Interruptions)

SHRI P, G. MAVALANKAR: Mr.
Oza said it in public....

MR. SPEAKER: Please git down;
it is not yet finalised. Do not do like
this. When the Government spokes-
men have said so, I do not see how
supplementaries are being evolved
out of it.

SHRI S M. BANERJEE The hon.
Mimster stated previously 1n this
House that 5 television centre would
be established in Kanpur in 1974. .
(Interruptjons). 1 am talking of the
Fifth Plan.

MR. SPEAKER Who knows? It
may come,

SHRI S. M. BANERJEE What is the
guestion to ask? I rise on a point of
order. We were {old in the House that
1t would come in the Fifth Plan.

MR. SPEAKAR Please do not in-
sist.

SHRI 8. M. BANERJEE: What is it:
I do not understand. Was my ques-
tion irrelevant?

MR. SPEAKER: It §s not relevant
Next question.
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Development of Backwarg Districly of
Gujarat

*44, SHRI VEKARIA: Wil the
Minister of INDUSTRIAL DEVELOP-
MENI AND SCIENCE AND TECH-
NOLOGY be pleased to state

(a) the amount sanctioned for the
development of backward Dastricts of

Gujarat State by nstaling morte
industries, and
(b) the amount allotted to Juna-

garh Dastrict?

THL DEPUTY MINISTER IN THE
MINISLIRY OF INDUSTRIAL DEVE-
LOFPMENT (SHRI ZIAUR RAIMAN
ANSARI) (a) and (b) Central assist-
ance 1s not allocated to the States either
by sectorg or by schemes and pro-
grammes or district-wise. Government
are however operating certain incentive
and subsidy schemes such as the
scheme for concessional finance and
the 10 per cent now 15 per cent out-
right subsidy scheme for the develop-
ment industries 1n backward districls
The Central Financial Institutions have
sanctioned a sum of Rs 205.21 lakhs
uptil 3ist March 1973 as loang oOnD
concessional rates to 117 unitg in
Gujarat which includes a sum of
Rs 1122 lakhs sanctioned to 6 indus-
tral units m Junagarh district A
sum of Rs 7.,52512 has been sanc-
tioned as subsidy to 57 1industnal
unmts in the three districls of Panch-
mahals Broach and Surendernagar
in Gujarat, which are now ehgble
for 15 per cent subsidy

SHRI VEKARIA I would hike to
know from the Mimster how many
industrial units have requested for
financial assistance from the Minustry.
and from amongst them which are
the units which have benefited from
it and the reasons for not consder-
ing other units for such financial
help.

BHRI ZIAUR RAHMAN ANSARI'
37 industrial units in three districts
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Panchmahals, Broach atd Surender-
nagar—as I have already said, are

now eligible for the subsidy

SHRI VEKARIA. How many indus-
trial umts have requested for finan-
tial help irom the Junagarh district
and how many, amongst the districts
which have requested help, have been
refused”

MR SPEAKER About the Juna-
garh distriet® You can give separale
notice about 1t

SHRI ZIAUR RAHMAN ANSARI-
It 1s possible to give the answer.

SHRI VEKARIA The Junagarh
district is specifically mentioned

MR SPEAKER You have specifi-
cally mentioned 1t. He says he is not
1n a position to give it.

SHRI ZIAUR RAHMAN ANSARI
As far as part (b) of the question is
concerned, I have already in my state-
ment said that i1t 1s not possible to
mention the distnct-wise and 1item-
wise allocation (Interruption).

MR SPEAKER If you look to the
second part of the question, he has
specifically mentioned Junagarh.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM) There is no such alloca-
fion g district-wise We have made
an offer that whenever and wherever
industries are established in the back-
ward district they are entitled to sub-
sidy, and once these units are sanc-
tioned, then, they become entjtled to
a subsidy Therefore, there is no
question of any limit and that is not
based on any allocation in a particular
distriet Therefore, as 1t is, what has
been entitled to is already mentioned.
But with regard to the sctual number
of applicationg pending for the estab-
lishment of industries, a geparate
notice is necessary.
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SHRI VAKARIA® 1 have not asked
about the applications pending before
the financial institutions. I have
specifically mentioned how many in-
dustrial units have applied, the
answer says that only six industrial
units were benefited by it 1 want
to know the names of these six indus-
trisl units and the reasong why the
other industria} units are not getting
the benefit of it That is the question
You must have registered the applica-
tions from the districts, ang you can
give the reasong also ] want a specific
answer to my question.

SHRI C SUBRAMANIAM These
figures will be available with the
State Governments If the hon Mem-
ber 18 interested he may give separate
notice We will give the answer

SHRI VEKARIA I have given this
specific notice for it Why is the
Mimster asking for another notice®
This is very specific 'the amount
allotted to Junagarh district There
15 a specific mention Why a separate

notice 1s required I cannot under-
stand
SHRI C SUBRAMANIAM I saud

there {5 no such allocation district-
wise Every industry which has been
sanctionegd 1n that area is entilled to
a subsidy and therefore there 1s no
question of any specific allocation
Thig was the answer given

MR. SPEAKER He has repled to
it Why do y0u go on with it?

SHRI VEKARIA My second sup-
plimentary The Junagarh district
18 industrially an extremely backward
digtrict I would like to know from
the Minister whether the Government
i considering the Junagarh district
for industrial subsidy

SBHRI C SUBRAMANIAM These
districts are selected by the State
Governments on a certain basis
Gujarat Government have chosen
Panch Mahals, Broach and Surendra-
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nagar districts. That State is entitled
to three distticty 0 be identifley for
It Junagarh is to be includ-

during the fifth plan we
consider it.

SOMCHAND SOLANKl' Is
Minister aware of the fact that
Gujarat, Mehsana and Banaskantha
the most backward areas and no
ustries have been set up there®
he going to consider these two dis-
icty to instal any industry in the
fitth plan?

!

£

EERITF
:

SHRI C SUBRAMANIAM  There
seemg to be a competition 1in back-
wardness Afier all, we have {p have
some objective criteria On that basis,
the Gujarat Government and the
Planming Commission have come to
the conclusion that these three dis-
tricts are the most backward and they
are entitled to subsmidy for the present
If further districts are to be taken
up certainly i1t can be considered

SHRI D P JADEJA May I know
what are th ecriteria for selecting
backward districts and whether Gov-
ernment will consider Jamnagar dis-
trict as 1ndustrnially backward and
make new units there eligible for
concesgions and subsidy because no
new medium or large scale industry
has come up in that area since the last
25 years because of lack of State patro-
nage?

SHRI C SUBRAMANIAM The
criterion for backwardness has been
mentioned ever gp many times on the
floor of the House and we have iald
a paper also with regard to the basis
on which backwardness 13 considered
Az far as Jamnagar 1s concerned cer-
tainly if a case is made out that that
also ghould be included, we shall con-
sider it

SHRI NAVAL KISHORE SINHA
In view of the fact that there is a
separate list for industrially back-
ward districts among the listg of back-
ward districts, May I know whether
the minister is aware of the fact that



25 Oral Answers
the State Governmentsy have included
certain districty on the basis of politi-
cal considerations or considerations
other than merit and if so, is the Cen-
tral Government willing to send the
list back to the States and ask for a
new list of industrially backward
districts on the basis of the criteria
lajd down by the Ministry of Indus-
trial Development?

SHRI C. SUBRAMANIAM: It is
not merely the recommendation of the
State Governments. The Planning
Commission went further into it and
considered the recommendations and
it is only on an objective judgment
that these districts have been identi-
fled ag backward If the hon. member
thinkg there have been some wrong
decisions, if he brings it to our notice,
certainly we shall consider it.

SHRI D. N. TIWARY: If no enter-
preneur 1s coming forward to set up
any ndustry in a backward district,
will the Government take " it upon
themselves to establish industries n
those backward areas?

SHRI C. SUBRAMANIAM He is
aware that the number of public sec-
tor projects is very limuted. There
are nearly 220 backward districts
and 1t will not be possible to locate
even one public sector indusiry In
each district. To the extent possible
we would like to extend the area of
public sector projects, but there are
limitations with regard to taking up
all sorls of industries.

Appolntment of a Commissioner for
Minority Communities

*45. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether it 1s proposeg to statu-
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torily appoint Commissioner for Mino-
rity Communities just Hke those for
the Scheduled Castes angd Tribes to
look after the gpecial problems of the
minorities: and

(b) if so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SBHRI RAM NIWAS MIR-
DHA): (a) Article 350B of the Cons-
titution requires the appointment of a
special officer to investigate all mat-
ters relating to the safeguards pro-
vided for linguistic minorities under
the Constitution and report to the
President. Such reports are also laid
before the House ang discussed. There
is no proposal for appointing any
other statutory authority.

(b) Does not arise.
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WRITTEN ANSWERS TO
QUESTIONS

Deployment of C.R.P. in Tripura

*48. SHRI BIREN DUTTA: Will the

Minister of HOME AFFAIRS be
pleased to state;
(a) whether C.RP. were used

against the famine-stricken people of
Tripura to oppose peaceful demonstra-
tion for food and rellef;

(b) whether the Opposition leader
of Tripura Assembly was beaten by
CRP. on the 20th June, 1973 al
Khowir and was hospitalised; and

(c) if so, whether Central Govern-
ment will consider to withdraw CRP
from Tripura?

JULY 25, 1973
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THE MINISTER or HOME
AFFAIRS (SHRI UMA SHANKER
DIESHIT): (a) During the period from
2061973 to 22.8.1873 CRPF detach-
ments were deployed at Dharmnagar,
Kailashahar, Kumarghat, Challangata,
Kanchanpur, Kamalpur, Teliamura,
Udalpur "and Amarpur to assist the
State Police in controlling the situ-
ation createq by the agitation launch-
ed by the CPI(M).

(b) No. Sir, No C.RP.F. was
ployed in Khowir on 20-8-1973.

de-

(c) Does not arise.

Increase ip Cement Price

*47. SHRI RAMKANWAR: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
I.LOGY be pleased to state:

(a) whether the Tariff Commission
had recommended for an increase of
Rs. 10 per tonne in the cement prices;

(b) whether Government of India
has agrecd to the recommendations of
the Tariff Commission; and

(¢) the reasons for such an upward
revision In prices ang the extent to
which increased prices will effect house
bullding activities in the country?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) The question of re-
vision of ex-works price of cement is
still under the consideration of Tariff
Commisslon. They have, however,
submitted an interim report recom-
mending an interim increase of Rs.
10/- per tone In price subject to
suitable revision in the light of the
final report of the Commission,

(b) Not yet.
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(¢) The reasong for the upward
revision are mainly increass in cost
of production as a result of increase
Im price of Coal, cost of power, in-
<rease i1n wages and DA and freight
rateg for gypsum, ete. The pact of
the increase 1f and when accepted, on
house building activities is not ex-
pected to be significant,

Employment for All Engineering De-
gree-holderg and Graduoates

*“48. SHRI M. S. PURTY.
SHRI GIRDHAR GOMANGO:

WwWill the Mumister of PLANNING be
pleased to state.

(a) whether any scheme has been
framed by the Planning Commassion
under the crash programme to prvide
employment to al] Engineering Degree-
holders ang Graduates, and

(b it so, the maijn features thereof”

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). A
atatement is laid on the Table of the
House. [Placed in Library. See No.
LT-5175/73].

Price of Raw Materials

*4p. SHRI MUKHTIAR SINGH

MALIK:
SHRI BIRENDER SINGH RAO'
Wil the Minister of INDUSTRIAL

DEVELOPMENT AND TECHNOLOGY
be pleased to state;

{®) whether the prices of industrial
raw materials viz. Steel, Nylon,
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Polyster Yarn and Dyes and Chemicals
have considerably incressed during

the last f2ur months,
(b) if so, the reasons therefor, and

(c) the sleps taken or being taken
to prevent disproportionate rise in the
prices of thege items?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM)' (a) to (c). A statement
is laid on the Table of the House.
[Placed n Library. See No. LT-
5176/73].

Ban on Exhibition of the Film “¥eh
Gulistan Hamara™

*50. SHRI BAKSI NAYAK: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to stafe:

(a) whether the Film Censor Board
had given clearance to a Hindi film
“Yeh Gulistan Hamara™;

(b) whether Government later on
withdrew the certificate and banned
exhibition of this film; and

(c) the factors leading to the ban
on the showing of the film which
had earlier been cleared and was
actually shown 1n certain parts of the
country?

THE MINISTER OF STATE IN
THE MINISTRY OF INFORMATION
AND BROADCASTING (SHRI L K.
GUJRAL): (a) Yes, Sir.

(b) The exhibition of the film was
suspended for a period of two months
from 14th May, 1973 under Section
8(2) (¢) of the Cinematograph Act,
1852.



31 Written Answers

(c) A cross-section of people from
the Eastern Region represented that
the film injured their sentiments and
susceptibilities. The film also caused
disturbances of public order in Shil-

long.

On a further review of the film,
Government ordered the above-men.
tioned 2-month suspension. This sus-
pension was challenged in the High
Court which issued stay orders. The
stay erders were later revoked on the
basis of mutual agreement. The pe-
riod of suspension however has since
expired. The question of de-certify-
ing the film is under consideration on
the basis of a show.cause notice.

Clash between Police and Army In
Uttar Pradesh

*51 SHRI C. H. MOHAMED KOYA:

SHRI HUKAM CHAND
KACHWALIL

Will the Minister of HOME AFF-
AIRS be pleased to state

(a) whether there was a clash bet-
ween Porice and the Armv in Uttar
Pradesh towards the end of May,
1973; and

{b) whether any disciplinary action
has been taken against any body?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFP-
AIRS (SHRI K. C. PANT): (a) For
dealing with the situation arising out
of the grave indiscipline in some sec-
Yons of the UP Police the State Gov-
ernment obtained the help of the
Army. During the process of taking
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over controt of the armoury in some
of the PAC Battalions, resistance was
offered by the PAC men which result-
ed in exchange of fire at some places.

(b) As on 18th July, 1873, 40 Police
personnel including 30 PAC men have
been dismissed by the Governor
under Article 311(2) (c) of the Cons-
titution. Bervices of 393 Police per-
sonne] have been terminated, 13
Platoon Commanders have been
allowed to proceed on voluntary re-
tirement. 9 Platoon & Company
Commanders have been served with
3 months notice for retirement. 48
Officiating Platoon Commanders and
Head Constables have been reverted.

Setting up of second Atomic Power
Station in Western Region

*52 SHRI M. RAM GOPAL REDDY:
Will the Minister of ATOMIC ENEK-
GY be pleased to slate

{a) whether there 11 a proposal to
set up a second Atomic Power Station
m the Western region; and

(b) if so, the outlines thereof?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINI&-
TER OF ELECTRONICS, MINISTER
OF INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN.
DHI): (a) and (bj). The Site Selection
Committee appointed by the Depart-
ment of Atomic Energy has since sub-
mitted its report for the Western
electricity region which is under the
consideration of Government,
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Enstructions to Siaies on wse of MISA
to deal with Hoarders and Bisck
Marketeers

*53. SHRJ P. A. SAMINATHAN:
SHRI V. MAYAVAN:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether the Union Home Min
ister has asked the State Chief Minis-
ters in a letter addressed to them to
make liberal use of Maintenance of
Internal Security Act and other statu-
tory powers to deal with hoarders
and black marketeers;

(b) 1t so, how many States have
agreed to the suggestions; and

{c) any cther steps Governmen:
propose to take in dealing with thess
hoarders and black maurketecrs, ani

it so, what are the main points there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI K. C PANT): (a) and
(c). In a letter addressed to all Chief
Ministers, Governors of Andhra Pra-
desh, Orissu and Mampur and all
Lt Governors and Chief Commission-
ers, Hume Minster hus suggested that
exemplar; uction should be takcn
agamnst  biack marketeers, hoarders
and other outi-social elements urdes
the statutury powers arailab e un-ier
the Essential Chmmodities Act, Indian
Penal Code, Criminal Piocedure Code
and in serous cases, powers under
the Mainten-nce aof Internal Secuarity
Act, 1871 with a ‘iew to disgorging

hoarded <tocks and bringing the
offenders to bogk Ministry of Agri-
culture (Deportment of Food) have

also advised the State Governmenis
to enforce vigorously all the lega]l pro-
visions availahle n this regard.

{b) The suggestions have been ac-
cepted generally by all the States and
Unjon Territery Administrations.
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Repair of Teleprinter Lines and Tele-
phones in Delhi

*54 SHAI ). D DESAI

SHRI YAMUNA PRASAD
MANDAL:;

Will the Minister of COMMUNICA.-
TIONS be pleased to state:

(a) whether several Teleprinter
lines and thousands of Telephones go
out of order every day in Dellu and

remain unrcpawred for days together,
and

(b) the number of complaints re-
ceived in regard to the Telepuinters
and Telephones separately, 1n the
first s1x months of this year, the num-
ber of calls attended to, the number
of machines or instruments set right
and the number of outstanding com-
plaints as on the 30th May, 19737

THE LINISTER OF COMMUNICA-
TIONS (SHRI! H N BAHUGUNA):
(a) No. Tr

{b} A sta‘- ~~nt is laid on the Table
of the Lok Sa‘ha

Statement
No of No. of
com- Tele-
Month plaints on phone

telephone  ser

service night.

per

month

100 tele-

phones
Januan, ™3 54 s4
Februar, 73 50 <0
March, 73 60 60
Apnk 73 s1 <1
Mar, 73 65 65
June, 73 . 62 62

(Total Number of telephones as 30-6=T2em
155474
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dustrial edministration,. The Bub-

No. of N oof group has exmningd the existing licen-

com- Telex sing procedures, in depth, with a view

Month T e to suggest measures for reducing de-

on Telex tight lays in processing of industrial licence

Service applications, On the basis of the re-

commendations of the Sub-group, it is

proposed to streamline the industrial

January, 73 ) » 3 licensing procedures. One of the pro-
Pebruary, 73 . 30 30 posals being considered in this connee-
tion contemplates setting up a combin-

March, 73 S 13 13 ied Secretariat for receiving and pro-
April, 73 . . 20 a0  cessing simultaneously the applications
\ for industrial licence, import of capital

May, 73 . 18 18 goods, foreign collaboration and clear-
w1, 73 - a1 ance under the MRTP Act. The unifi-

(Total No. of telex connection 1185).
Tne outstanding complaints on  31-5-73
were il .

Disposal of Applications for Indusirial
Licences

*55. SHR1 K. LAKKAPPA.:
SHRI VARKEY GEORGE:

Wili the Mimster of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state.

(a) whether Government are consi-
dering new indusinal hicensing proce-
dures for expeditious disposal of appli-
cations;

(b) 1f so, whether the new system
15 going to remo.  ardles and bottle-
necks which stand 1n the way of dispo-
sal of applcations, and

(e) in what way the new system is
going to be helpful?

THE MINISTER OF'INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) to (c). The Group of
Ministers appointed by the Cabinet
to study various aspects of administra-
tion had appointed a sub-group on in.

ed Secretariat is expected not only to
keep a watch on the progress of in-
dustrial licence applications through
various stages but also to monitor in.
formation regarding the progress made
by the licence holders unti] the unit
goes into production.

Invoivement of Tilak Nagar Police in

misappropriation of a part of a recent

haul of smuggled Television sets and
Saris

*56 SHRI VIKRAM MAHAJAN:
SHRI BHOLA MANIJHI-

Wiil the Mimster of HOME AF-
FAIRS be pleased to state:

(a) whether the utlentign of Gov-
ernment has been invited to the news
item which appeared 1n the Hindustan
Times dated the 2nd July, 1973 to the
effect that Tilak Nagar Police, Delhi
15 alleged to have misappropriated
part of a recent haul of smuggled tele-
vision sets and saris which were seiz-
ed 1n the month of May, 1973; and

(b) if so, the reaction of Govern-
ment thereto and the remedial steps
taken?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) Yes, Sir.
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(b) An enquiry was conducted into
the matter by the Superintendent of
Police of the District. The allega-
tions contained in the news-item were
not established.
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Plan to Regulate Admission in Colleges
with a view to link it with Employ-
ment Opportunities

*58. SHRI NARENDRA SINGH:
Will the Minister of PLANNING be
pieased to state:

(a) whether the proposed perspec-
tive plan to regulate admission in Col-
leges with a view linking them with
employment opportunuties has been
formulated and if so, the outlines
thereof; and

(b) whether the plan has been put
mnto operation from the current aca-
demic session and if not, the reasons
thetefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Ne, Sir.

(b) Does not arise.
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Deployment of Army arid OR.P. in Foliceman including those in the

u.p.

*39. SHRI JYOTIRMOY BOSU:
SHRI N. K. SANGHI.

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Army and the
C.R.P. were deployed by the Centre
to supress the revolt by the PAC per-
sonnel in Uttar Pradesh and it so,
their number;

(b) the total casualties in this re.
volt;

(c) what steps, if any, are being
taken to meet the genuine grievances
of the PAC personnel; and

{d) whether Government will con-
sider to institute a Parliamentary
probe into the whole incidents?

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA SHANKAR DIK-
SHIT): (a) At the request of the Gov-
ernment of U.P, 61/2 battalions of
CRP were made available to them for
dealing with the situation arising out
of the grave inciscipline 1n U P. Police
including UP PA.C The Govern-
ment of UP. had also sought the aid
of the Army in dealing with the situa-
tion and the Army authorities made
adequate arrangements in aid of the
cival power.

(b) 37 persons were reported to be
killed and 101 persons imjured.

(c) A statement 1s enclosad.

(d) No, Sir.

STATEMENT

According to the information given
by the Government of Uttar Pradesh,
the following steps have been taken
to meet the grievances of the TU.P.

PAC:»~

()

(1)

(xi1)

(1v)

(v)

(v1)

(v

(vi)

(ix)

The Amenities Fund for the
welfare of the police person-
nel and their famlies which
stood at Rs. 276 lakhs hes
been raigsed to Rs. 12.73 lakhs.

The minimum period of 18
hoyrs of duty for the pol:ce-
men for being eligible to the
free food or the food allow-
ance has been reduced t> 9
hrs or more.

The Intelligence, CID and the
Special Branch of Railway
Police who were not getung
the civil dress allowance have
been made ehgible for it

Constables and Hava.dars of
PAC who werce getling a fix-
ed allowance of Rs 10/- per
month for journeys outside
their Headquarters in lieu of
daily alldwance have now
been made eligible for the
daily allowance as in case of
other branches ot the Police

PAC and the Armed Police
personnel are now allowed in-
aidental charges for rail jour.
nevs at specific rates

A piomise was made fo- sym-
pathetic consideration of the
anomalies in the report of the
Pay Commission ielating to
the pay and allowance. of
the policemen

At Governiment hospitals.
tamihes of the policcemen
have been made eligible to

get the treatment ay the Police
Dispensalies Earlier onr
the employees could get treat-
ment

The Government of UP have
decided to increase the tempo
of the police housing pro-
gramme.

Rs. 6.63 lakhs have beea sanc-
tioned for providing adeguate
tentage accommodation to the
PAC Bns .at places where re-
gular accommodation is not
available
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(x) Orders have been placed for
the purchase of woollen pants
for all Constables, Head Con-
stables of the Civil police and
PAC posted 1n plamn districts
of the State,

(x1) The facility for grant of the
subsudv of Rs 1,500/- or 40
per cent of the cost of motor-
cycle has been extended to
Inspectors/Sub-Inspectors of
the CIB and Intelhgence De-
partment also

Demand for Ban on Exhibiting the
Movie ‘PRABHAT",
*60 SHRI M C RAGA

SHRI BISHWANATH
JHUNWALA

JHUN.

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
stale

ta) whether wvarious institutions,
leaders Aryva Samajists and Sanatan
Dharmies, while expressing great re-
sentment over piesentation of uglv
portrayal of Rama and Sita mn the
Movie ‘Prabhat’ have demanded a ban
on the exhibition of the said mowvie
without any delay, and

(b) if so, the date on which the
said demand was made and the action
tauken by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI I K GUJ
RAL) (a) Yes Sir

(b) Immediately on 1cceipt of the
firet complaint on 8673 the film was
viewed Befn:.e any action could be
taken, the producer himself withdrew
the film from the commercial circuit
on 176873 and changed the names of
main characters from Rama and Sita
to Ramesh ang Santa,

SRAVANA 3, 1895 (SAKA)
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Kerala Government Scheme for Deve-
1opment of Colr Industry

403. SHRI VAYALAR RAVI: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TEC-
HNOLOGY be pleased to state:

(a) whether the Government of Ke-
rala have submitted any scheme for
the development of coir industry in
that State;

(b) if so, the salient features of the
scheme and the reaction of the Cent-
tral Government therefo; and

{c) the steps taken for the speedy
implementation of the scheme so as to
increase the living condition of seve-
ral lakhs of coir workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI)- (a) to {(¢) The Govern-
ment of Kerala, the Planning Com-
mission and the administrative, Mimzs-
try of the Government of India for coir
industry have been considering the
energising of coir industry in the
State of Kerala for some time past.
As a result of detailed deliberations,
the Government of India has recently
sanctioned a scheme for this purpose
which proposes to energise the admini-
strative, financial and regulatory as-
pects of this industry in Kerala. The

JULY 28, 1973
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schame has hesn communicated to the
Covernment of Kerala who have al-
ready started implementing it.

Export of Atomic Energy Producis

404. SHRI VAYALAR RAVI: Wil
the Minister of ATOMIC ENERGY be
pleased to state:

(a) whether Government propose to
undertake any scheme for largescale
export of atomic energy products to
other countries;

(b) i =0, the broad outlines of the
programme and the slepg taken in that
direction; and

(c) the names of countries with
which agreements have been reached
for this purpose and the main points
of the agreements?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SHRL
MATI INDIRA GANDHI): (a) and

‘(b) The Bhabha Atomic Research

Centre of this Department exports
radioisotopes and equipments to 50
countries in South East Asia, West
Asia, Europe, South America and Aus-
tralia The value of these exports so
far amounts to about Rs. 20 lakhs,
Indian Rare Earths Lamited, a public
sector undertaking under the adminis-
trative control of the Department of
Atomic Energy exports over rupees
one and a half crores worth of rare
earths and scheduled minerals annual-
ly The Company is formulating
schemes to increase its export earn-
mgs Electronics Corporation of India
Ltd, another public sector company
of the Department of Atomic Energy
and the Power Projects Engineering
Division of this Department are jointly
exploring the possibility of export of
components and systems for Nuclear
Power Stations to some countries who
have expressed interest in this regard
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“ (e) No agreements have, so far,
been entered into with any country
for the export of atomic energy pro-
ducts and supplies are made in res-
pect of specific orders from userz in
various countries,

Provision of greater variety of enter-
tainment by All Indis Radio

405. SHRI M. 5. SIVASWAMY: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether All India Radio has
introduced recently some new features
to provide greater variety and enter-
tainment; and

(b) if so, the gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA)- (a) Yes, Sir

(b) The following are some of the
important new programmes introduced
by All India Radio recently:

(1) National Programme of Folk
and Regional Music broadcast
on the first Thursday of every
month.

(uY All India Sports Service
broadcast dany from Delh,
Bumbay, Madras and Calcutta
stations from 415 pm to
550 PM.

(i12) Cham radio plays introduced
from 15 stations 1n the Hindi
region

(iv) ‘Chitrahar' Programme on
Television from Delhi TV Sta.
tion based on regional lan-
guage feature films.

(v) TV Magazine programme in
. Urdu once a month from Delhi
TV Station.
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(vi) A weekly current affairs pro-
gramme in English on vV
known as *'Perspective”,

(via) A variety programme on TV
from Bombay Station known
as “Phool Khile Hain Gulshan
Gulsghan”.

{(vin) Besides the above items, in-
novations have alsp introduc-
ed 1n programmes on ‘Vivadh
Bharati Service’

Postal Facility to Newspapers

408 SHRI M S SIVASWAMY: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether any rules for postal
facility to newspapers were relaxed
during the month of July, 1873, and

(b) 1f so, the facts thereof and the
reasons for the same

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA).
(a) and (b). No, Sir Certam amend-
ments 1n the rules regardiag registra-
tion of newspapers were howevcr,
made duning the month of June, 1973.
These are as underi—

(1) Delegation of the power regis-
tration to the Superinten-
dents ‘Senior  Superiniendents
of Post Offices of the Postal
visions,

(1) Production and subsequent
verification of the list of bona-
fide subsceribers has been done
away with.
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Prosecution of a Correspondence of an
English Daily p::om Secrets

407, SHRI M. S. SIVASWAMY: Wil}
the Minister of HOME AFFAIRS be
pleased to state:

’
{a) whether any correspondent of a
leading multi-edition Engshsh daily
was prosecuted under the Official Sec-

rets Act during the month of July,
1978; and

(b) if so, the facts thereof and the
action taken in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-

NEL (SHRI RAM NIWAS MIRDHA):
(a) No, Sir,

(b) Does not arise.

Plan to reduce inequalities and to ralse
consumption level of the lowest people

408. SHRI SAT PAL KAPUR: Will

the Minister of PLANNING be pleas-
ed to state:

(a) whether the mam outlines of
the policies and measures for reducing
mnequalities and raising the consump-
tion level of the lowest 30 per cent of
the population and reducing consump-
the population and reducing consump-
tion have been finally worked out; and

(b) if not, the views of Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). The
detailed policies and measures for re.
duction of inequalities and redistribu-
tion of consumption expenditure from
the upper strata of the society to the
bottom 30 per cent of the population
are being worked out. The results
will be incorporated in the Draft Fifth
Plan which is under preparation.

JULY 25, 1978
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Pending applications for Industrial
Licéttes froth Rajasthan

408. SHRI BISWANATH JHUN-
JHUNWALA: Will the Minister of
INDUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to gtate:

(a) whether a number of applica-
tions for industrial licences are pend-
ing with Government for setting up
of industrial units in Rajasthan.

(b) if so, the total number of such
applications and the industries for
which they are intended; and

(c) the reasons for holding up of the
applications by Government and whe-
ther in view of the slow industrial

‘recovery, Government would consider

to dispose of such applications expe-
ditiously?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRAMA-
NIAM)- (a) and (b) 57 applications
for setting up of industrial units in
Rajasthan, received upto 31st Decem-
ber 1972, are pending as on st July
1973. These apphlcations pertain
mainly to metallurgical, electrical
equipments, telecommunications, in-
dustral machinery, chemical, food pro-
cessing, textiles and Cement and gvp-
sum products industries,

(c¢) Consideration of industnal
licence applications necessitates fairly
detailed examunation of various aspects
of the proposals by a number of autho-
rities and their disposal 18 sometimes
delayed due to a number of reasons.
Sometimes the applications do not pro-
vide complete information in the first
instance and additional information
has to be called for, Government is,
however, making a1l posisble efforts to
' psuc expeditious disposal of pend-
ing applications.
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Cases of munders of Harljans In UP.
since lmposition of President's rule

410. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a} how many cases of murders of
Harijans 1n UP since the imposition
of the President's Rule have been re-
poited gnd taken cognisance of by
Qovernment;

(b) the names of the victims; and

(¢) the nature of action taken in
all such cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF I1IOME AFFAIRS
(S8HRI F H. MOHSIN). (a) to (c).
Information is being collected and will
be laid on the Table of the House.

Progress in finalisation of the Fifth
Five Year Plan

411 SHRI BISHWANATH JHUN-
JHUNWALA Wil the Mmster of
PLANNING be pleased to state

(a) whether the progress so far
made 1n finahisation of the Fifth Five
Year Plan 1s not adeguate and Gov-
ernment will he compelled to obseTre
a plan holday for one year at least.
and

(b) whether the plan outlay is beng
reduced and the draft proposals are
being severely slashed down in \iew
of the tight resources po:ition?

THE MINISTER OF STATE IN THE

MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) (av No. Sir.
{b) Discussions with the Central

Ministries and State Governments on
their Fifth Plan proposals have just
begun and it is too eafly to say anv-
thing definite ahout the ouilays in the
Central and State sectors of the Plan
at this stage.

Written Answers 30

Rate of growth in arrears of
telephone bills

412. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of

COMMUNICATIONS be pleased to
state,

(4) whether the arrears of telephone

bill all over the country are mounting
up,

{v) M »o0, the rate of growth of the

arrears amount during the last three
yedrs, State-wise,

(c; what has been the rate of cor-
responding realisation of the arrears
in each of these States and the cause

for the slow realisation
of -
rears, and the ar

(d) the break-up of the arrears due
from the Government organisations
during the last three years, State-wise
and whether the rate of realisation is
the same as in the case of private con-
nection- and if so. the reasons for the
slow rate of realisation?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA):

ta) The position of arrears 15 indicated
below—

As on Rs. n Crores
1-4-"1 556
I-4-72 6. 52
1-4-73 6 65

[ I —

{b) to (d). The information 1< being
collected and will be placed on the
Table of the House.
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Bcheme for provisiom of houses to
SC and ST in Mysore

413. SHRI G. Y. KRISHNAN:
SHRI C, K. JAFFER SHARIEF.

Will the Mimister of HOME AFFAIRS
be pleased to state:

(a) whether any scheme has been
framed to provide houses to the
Scheduled Castes and Scheduled
Tribes, through the Scheduled Castes
and Scheduled Tribes Housing Cor-
poration, in Mysore, and

(b) it so, the main points thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The details are being collected from
the Govérnment of Mysore and will be
laid on the Table of the Sabha as soon
as available.

Propossal to present separate report for
the nomadic and other tribes

414. SHRI K S. CHAVDA: Will the
Minister of HOME AFFAIRS be pleas-
ed to state: y

(a) whether the Scheduled Castes
under article 341 and Scheduled Tribes
under article 342 are the only back-
ward classes regarding which the
Commissioner for Scheduled Castes
and Scheduled Tribes has to report to
the President under Article 388, and

(b) if so, whether Government pro-
pose to present a separate report of
the nomadic and other tribes, which
are also at present Included in the
Report of the Commissioner for Sche-
duled Castes and Scheduled Tribes”

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN)' (a) Yes, Sir.

(b) No, Sir.
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Froposal to get certaln areas of Vidhar-
bha in Maharashtrs deciared as

415. PROF. MADHU DANDAVATE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there has been a pro-
posal to get certain areas of Vidarbhs
in Maharashtra declared as “Tribal
Areas” through the declaration ot
Presidential Order so as to extend to
the areas facilities available to Adi-
vasis; and

(b) if so, the reaction of Govern—
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
There is no proposal to declare any
area of Vidarbha in Maharashtra as
“Tribal Areas” The proposal unaer
consideration 1s to remove area res-
trictions in respect of certain com-
munities 1n the lists of Scheduled
Castes and Scheduled Tribes of Maha-
rashtra so that they may also be
scheduled 1n respect of Vidarbha area.
The matter is under examination
alongwith the general question of the
revision of lists of Scheduled Castes
and Scheduled Tribes.

Use of Urdu in courts in UP.

416. SHR] CHANDI1' LAL CHANDRA-
KAR Will the Minister of HOME
AFFAIRS be pleased {o state-

(a) whether some difficultics are
being experienced as a result of the
use of Urdu in courts in Uttar Pra-
desh; and

(b) if so, the steps taken by Govern-
ment to remove these difficulties?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(BHRI F. H. MOHSIN): (a) and (b).
Facts are being ascertained tromy the
Government of Uttar Pradesh,
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mmhunmm
in Orissa

417. SHRI CHINTAMANI PANI
GRAHI: Will the Minister of HOME
AFFAIRS be pleased to state the num-
ber of housze tites made available to
the Scheduled Caste landless labour-
ers during the Third and Fourth Plan
periods in Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) There 1s no
sepprate provision for allotment of
house-sites to Scheduled Caste land-
less labourers The Welfare Depart-
ment of the Government of Orissa has
provided the following number of
house-sites to the Scheduled Castes in
general under State and Central Sec-
tors —

111 v
Plan Plan
TSwmee T T
Sector e . 350 132
Central
Sector 770 232

In addition, the Revenue Depart-
ment of the Staté Government have
allotted 3365 house-sites to landless
Scheduled Caste people during 1972-73.

Allotment of land for construction of
bouses by Harijans in U.P

418 SHRI B R SHUKLA Will the
Minuster of HOME AFFAIRS be
pleased to stale

(a) whether any land foi the con-
struction of houses by Harujans has
been allotted to them i1n Tehsils Nan-
para and Bahraich of distr.ct Bahar-
aleh 1n U.P.;

(b) if s0, the extent thereof, and

(¢} whether any Regisier showing
ihe details of acquisitton ang allot-
ment of such land is maintained in
the District?
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THE DEPUTY MINISTER IN THL
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOIISIN). (a, to (c).
The details are be.ng collecled  irom
the Governmen! of Utlar Prade |, ana
will be lnud on the table of the Sub 14
as soon as available. |

Inclusion of Clause stipulating Royalty
payable for Foreign Colisboration
Agreement for use of Patent Rights

419. SHRI R. V. SWAMINATHAN.
SHRI V. MAYAVAN:

Wil the Mimster of INDUSTRIAL

DAVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have given
guidelines to firms seeking foreign eol
laboration tor manutacture of items
for which Patent Rights are held 1
India by Forewgn Collaborators,

(b) if 55, the reasons therefor and
main features therein, and

(c) whether Government have also
advised all firms to ensure that all
their collaboration agreements 1nclude
a clause stipulating the royalty payable
for a collaboration for the use %f pa-
tent rights t1ll the expiry ol hfe of the
patent and 1if so, how meny tirm:
have agreed to this”

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TRCHNOLOGY (SHRI C. SUERA-
MANIANM) (a) to (¢) Governmentl
have recently ;srued a Press Note clari-
fying their policy rel ting to foreign
collaboration agreements involving the
manulacture o! 1tems for which pa-
tent nights are held 1n India LYy the
foreign coliaboratars Instances had
come to the notice of the Government
where extensions of collatoration
agreements had been sought solely on
the ground that the proposed items
were covered by patents held by
foreign parties in India, which pre-
vented the manufacture of these items
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by the Indian party efter the expiry
of the initial period of the agreement
without the prior permission of the
foreign collaborator. With a view to
mantaining a continuous and umnter-
rupted flow of industrial production
and to avoid any hardship to the con-
cerned Indian * parties, Government
have impressed upon the Indian part-
1es desirous of entering into foreign
collaboration that while negotiating a
collaboration agreement, they should
specifically examine whether the item
of manufacture 15 patented in India,
if so0, they shoulq ensure that the col-
laboration agreement includes a clause
to the effect that the payment of royal-
tv fur the duration of the agreement
would also conslitute compensation
for use of patent rights till the expiry
of the hife of the patent and that the
Indian party would have the freedom
to produce the item even after the ex-
piry of the collaboration agreement
without any additional payments. A
copy of the Press Note dated the 8th
June 1973 15 laid on the Table of the
House. ([Placed in Library. See No
LT-5177/73 1
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Damage caused to production Units due
to Power failure

421 SHRI BHOGENDRA JHA, wWill
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECIHINOLOGY be pleased to state the
estimated total damage caused to the
various production umts due to power
failure 1n the various States of the
country during the present year”

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM) Though most o! the States
have reported existence of power
shortage, 1t has not been possible to
assess the details of loses in production
attribujable solely due to power shori-
age However, estimates of losses
largely due to power shortage im res-
pect of some industries mainiy 1n the
medium and large scale sectors, are
indicated in the statement laig on the
Table of the Sabha. [Placed in Lib-
rary. See No LT-5178/73.]
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Complaints about allegations of nepo-

tism agalost the Minister of Law and

Justice In the appointment of Govern-
ment Counsel

422, SHRI MADHU LIMAYE: Will

the PRIME MINISTER be pleased to
state:

(a) whether Government have re-
ceived any complaints about zllega-
tions of nepotism practised by the
Minister of Law and Justice in res-
pect of the appointment of his close
relatives as Government Counsel to
assist or to appear in cases before the
Hague Tribunal or before Courts and
Enquiry Commissions in India;

(b) if so, the nature of the allega-
tiong made; and

(¢) whether any enquiry has been
made into the matter and 1if so, the
results thereof?

THE PRIME MINISTER, MINISTER
QF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): t(a)
and (b). A memorandum containing
such allegations against the Umon
Minister of Law and Justice, pur-
porting to have been signed by some
advocates of the Supreme Court, was
received 1n Septembr, 1972,

(c) The Mimster of Law and _Jua-
tice completely denied the allegations.
No inguiry was considered necessary

Instructions to States for action against
black marketeers and hoarders

428. SHRI Y. ESWARA REDDY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Centre had asked
the States 1o take examplary acticn
against the
hoarders and whether the State Gov-

black-marketeers and-
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ernments have implemented the Ceu-
tre’s directive;

(b) if so, the number of
marketeers and hoarders arrested in

various States and the punishment
meted out to them; and

black

(¢) whether there has been a lot
up in the black-marketing and hoard-
ing as a result of thege arrests and,
if so, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) Attention
is invited to the answer given to
Starred Question No. 53 of date,

(b) and (¢). Information i< being
collected from the State Joverr.ments
and Union Territory Admini-trations
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Expansion of T.V, Industry

428. SHRI JAGANNATH MISHRA:
Will the Minister of ELECTRONICS
be pleased to state:

(a) whether the details about ex-
pension of T.V. Industry during the
mmd Plan period have been finalised;

(b) the production target during the
Fifth Plan and the extent to which 1t
would meet the demand as against
the anticipated requiremenis?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OCF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
{SHRIMATI INDIRA GANDHI): (a)
and (b). The Ministry ~f fnformuation
and Broadca-ting have submitted their
plans to the Planning Commiscion for
the growth of the AIR TV network
during the Fifth Plan period. On the
bams of a proposal made by the De-
partment of Space, the Plauning Com-
mission has appomted a Ta ¢<-Foree ty
examinge all aspects coniected with
the use of a geo-synchionrus satel-
lite, (rcferred to as INSAT), over
India, largely for purpose of tele-
wvimon, which would enasle compilete
coverage of the country in plinciple.
and a significant coverage mn practice,
én terms of possible deployment of
television stations and receivers on the
ground; this Task Force has completed
fts work. The Planning Commission
hag now to finalise details relating to
the growth of television in terms of
the above proposals in crelation to
overll national prioritics for the Fufth
Plan. As soon as this ig .inne, other

.aspects relating to the numbers of
TV receivers needed, and production
af these as well as of TV components

will be finalised, and action taken tn
achieve the production targets,

Suggestions made by the (ommittee
on distribution of Essential Commo.
dities and articles of mass consumption

427, SHRI VEKARIA: Will the
Minister of PLANNING be pleased to
state the action taken by Government
on the recommendations and sugges-
tiong made by the Committee on the
distribution of essential commodities
and articles of mass consumption?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): The Committee
on Essential Commodities and Articles
of mass consumption will be shortly
submitting its report. Appropriate
action will be taken when the recom-
mendations of the Committee are
available.

Telephone ratio in India as compared
to South East Asia

428 SHRI VEKARIA:

SHRI RAM BIAGAT PAS-
WAN-

Will the Minister of COMMUNICA-
TIONS be pleased io <tate:

{a) whether Telephone ratio in
India is the lqwest in the South-East
Arsia;

(b) 1if so, the reasons therefor: and

{c} the measures taken by Govern-
ment to increase it?

THE MINISTER OF COMMUNICA.
TIONS (SHRI H. N. BAHUGUNA):
(a) The telephone to population ratio
in India is low but pot the lowest in
South-East Asia. The telephone den-
sity (number of telephones for - 100
population) for India was 0.2 against
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the maximum of 7.9 for Singapore and
the minimum of 0.1 for Laos and
Burma during 1870,

(b) The likely reasons are that:

(i) most of the telephone demand
is concentrated in urban areas
whereas most of our popula-
tion is located in the rural
areas.

fii) A sizeable portion of the de-
mand for telephone service
remains unfilled due to lack ot
resources. If the demand was
fully met the usuage of tele-
phones would have spread
and new demand stimulated

(iii) The telephone density is core-
lated to per capita real income
which is still low in India, due
among other things to a large
population base,

(1v) India’s is still 3 predominantly
agricultural and not an indus-
trial cconomy.

(c) The Government is executing
series of successive Five Years Plans
for economic and industriul develop-
ment of the country and the telephone
system is also growing The telephone
density which was 0.05 in 1961-52, 1 e
at the beginming of *he First Five
Year Plan 1mproved to 02 in 1169-70
ie. at the beginning of the 4th F.ve
Year Plan. This ratio is further ex-
pected to go up to 03 in 1974-75, ¢
at the beginning of the 5th Five Year
Plan and to 0.5 1n 1981.82,

Development of Tourism during Fifth
Plan

420. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of PLANNING be
pleased to state the amount eaymarked

JULY 25, 1078
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for the development of tourism in the
country duritig the Fifth Five Yéar
Plan, State-wisa?

THE MINISTER OF STA'TE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): The Fifth Five
Year Plan is still being formulated It
is not possible at its stage to indicate
the amount earmarked for the deve-
lopment of tourism in the country
during the Fifth Five Year Plan
State-wise.

Communa] riotg in Hazarihagh Dis-
trict, Bihar

430 SHRI BHOGEDRA JHA: Will
the Minister of HOME AFFAIRS be
pleased tp state:

(a) the exact causes of the recent
communal riots in the Hazaribagh Dis-
trict of Bihar and the total damage
caused to the munority eocmmunty,

(b) the forces, groups or individuals
responsible for engineering those niots
and the action taken aganst the cul-
prits and against those oehind them;

(c) whether some Olficcers of the
U.SA. Consulate at Calcutta vimted
Hazoanbagh 1n the week preceding the
110t und met some persons, and

(d) if so, the facts thereabout and
action taken against them”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b) Attention is
invited to the statement made in Lok
Sabha on April 19, 1978, 1n reply to a
Calling Attention Notice about the dis-
turbances in Hazaribazh. The State
Government have subsequently re-
ported that s @ result of ‘he dis-
turbances, 14 persong wers killed and
gixty persons were injured. The
damage to property is estimated at
Rs, 29,700.
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(c) ang (d). Government have no
information of any such visit to
“Hazaribagh in the week preceding
the riot”. It is, however, known that
an officer of the US Consulate at Cal-
cutta along with the Assistant stayed
at the circuit house in Hazaribagh on
the night between March 23rd and
24th 1n the course of the visit to some
places in Bihar. There is no informa-
tion to connect his vigit with the dis-
turbances which occurred between the
12th and 17th April

—

Directives issued to SBtate Governments
for effective implememation of Land
Reforms

431. SHRI BHOGENDRA JHA: Will
the Minister of PLANNING be pleased
to state:

(a) whether Planning Commission
has sent by directives to the State
Governments for effective imgle-
mentation of lang reform. measures;
and

(b) it so, the main points thereof
and the reaction of State Govern-
ments thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FPLANNING (SHRI
MOHAN DHARIA): (a) and (b). The
Government of India is already com-
mitted to a programme of speedy and
effective implementation of land re-
forms, The Planning Commuission
have issued guidelines on land reform
to the States in connection with for-
mulation of their Draft Fifth Five
Year Plans. Broadly, these include
the programme for various legislative
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The
efficient
administrative machinary operating st
the village, tehsil, district and State
levels hag been highlighted. It has
further been suggested to bar the
jurisdiction of civil courts in the
implementation of land reforms, set-
ting up of itinerant land reforms
tribunals for the purpose and provide
free legal asgistance to the poor beme-
flciaries of land reforms. People’s in-
volvement in the programme for
speedy and effective implementation
of land reforms has been emphasised
by suggesting the setting wp of com-
mittees of beneficiaries at the village
and block levels, The 8iste Govern-
ments have been requested to make
appropriate financial allocation for
implementation of the programme of
land reforms.

The draft Plans of the State Gov-
ernments are being awaited.

—

P.AC. Revolt in Uttar Pradesh

432. SHRI BHOGENDRA JHA:
SHRI M. S. PURTY:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether causeg »f the mutiny in
the P.A.C. of Uttar Pradesh including
the hidden hands therein have been
ascertained and responsibilities fixed.
and if so, the main poin,a thereabout;

(b) whether the Peolice empicyees
Association of Uttar Pradesh has been
banned; and

(c) if so, the propriety and expe-
diency thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIK). (a) Some dis-
gruntled plements caused dissatis-
faction in the police yanks on matters
relating to thelr pay-scales, service
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conditions, housing and other amen:-
ties, They formed an association in
the name of “Police Xaramchar! Pari-
shad” which was not recognised. The
Parishad incited U.P. policemen in-
cluding those of the P.A.C. to commit
various acts of indiscipline which
culminated in armed clashes between
the Army and the UP. PAC. at
various places in U.P,

(b) and (c¢). There is no Police
Employees Association of UP. as such.
However, the aforqguid “Rajya Police
Karamchari Parishad”, on sccount of
ita wunlawful activictes has been
brought under the operatisa of rule
33 of the Defence of India Rules. The
matter is sub-judice.

Development Schemos in States

433. SHRI M. 8. PURTY: Will the
Minister of PLANNING be pleased to
state:

(a) the names of the Statcs which
have forwarded their Schemes to the
Planning Commiss.n for develop-
ment in their States;

(b) whether Government 1¢ve get
up any special Cell te deal with the
development; and

(c) if so, the progress so far made
in the matter?

THE MINISTER OF STATE 1N THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): 7a) The question
is vague, Draft Fi{th Plan proposals
concerned with rAevelopment have
been submitted so far by 8 States,
namely, Assam, Madhy: Pradesh,
Meghalaya, Orissa, Punjab, Rajas-
than, Tripura and Uttac Pradesh.

(b) In the Planning Commission,
the Programme Administration Divi-
sion is responsible for processing the
Drafs proposals in consultation with
the subject Divisions of the Plantng
Commission and the Central Minis-
tries. At the State level, the pro-
blemg of Plan formulstion and plan

JULY 138, 1978
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(¢) The proposals received from the
State Governments are being examin-
ed in the Planning Commission as
well as the Central Ministries. Later,
a discussion would be held regarding
these between the Chief Ministers/
Governors of the concerned States ana
the Planning Commission before a
final view is taken regarding the con-

tents and the size of the Plan of each
State.

Report of the Magisterial Enquiry into
the causes of Shahdara disturbances

434 SHRI BAKSI NAYAK: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the report of the
Magisterial Enquiry in regard to the
causes of Shahdara Disturbances has
gsince been submitted to Government;

(b) if so, the observations and re-
commendations made therein; and

{(¢) what action, if any, is being
proposed by Government in this re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
The Commission of Inquiry, which
was appointed to inguire into the in-
cidents, has submitted its report to
the Govermment. The report is under
examination,
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435, SHRI BAKSI NAYAK: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether attention of Govern-
ment of India has been invited to a
weport in the Times of India dated
the 18th May, 1873 saying that about
2,500 Telephones of the “568" exchange
are beleved to be dead in Delhi;

(b) whether Government have
made any investigation inte such
wcandalous State of affairs in the

“Telephone Department; and
(e) if so, the main points thereof?

THE MINISTER OF COMMUNICA-
“TIONS (SHRI H. N. BAHUGUNA):
{a) Yes, Sir.

{b) and (c) The matter was investi.
gated in detail. These investigations
revealed that the report about the
alleged number of dead telephones
was not corvect. Dial tone of 540
telephones of this exchange was how-
ever, affected primarily due to recti-
fieation programme which g being
carried on in the (58) exchange. Steps
owere taken to restore these telephones
as early as possible.

Realising of Arrears of Telephone.
Bills

436. SHRI M. RAM GOPAL REDDY:
SHRI P. A SAMINATHAM ¢

Will the Minister of COMMUNICA-
“"TIONS be pleazed to state:

{a) the total areas of telephone
‘Bills during the year 1871 and 1878,
separately;

(b) whether such areas have
weached Rs. 6.50 crores and there has
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been little progress in realising telc-
phone bill arrears from States: and

(e) if so, the reasons therefor and
steps proposed to be taken in the
matter?

THE MINISTER OF COMMUNICA-

TIONS (SHRI H. N. BAHUGUNA):
(=) As on Rs. in crores
1-4-71 5.56
1-4-72 6.52

(b) (i) The arrears have reached
Rs. 6.50 crores.

(ii) The overall position regarding
relisation of dues from the State
Governments is improving.

(c) Regarding (b) (i) above, is
stated that bills for telephone services,
both local and trunk are issued in
arrears after services are availed of
and only bills for rental are issued in
advance. Therefore, at any point of
time some bills will remain unpaid.
As for steps proposed to be taken, the
recovery of arrears is a continuous
and time consuming process. Imtial-
ly this is achieved by such steps as
ringing the subscribers, disconnection
of defaulting subscriber’s telephones,
then by personal contact and corres-
pondence with subscribers are finally
by legal action where necessary. The
recourse to law is possible only in
case of private subscribers and natu-
rally it has to be ensured that there
is a reasonable prospect of recovery
in such cases. However, the Depart-
ment has undertaken a special drive
for hiquidating the arrears and the
position is being closely watched.

Unsatisfactory working op Television
in Jammu ang Kashmir State
437. SHRI P. A. SAMINATHAN:
SHRI V. MAYAVAN:
Will the Minister of INFORMA-

TION AND BROADCASTING be
pleased to state:

(a) whether the Television set up
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by the Union Gevernment in the State
of Jammu and Kashmir is not fune-
tioning daily;

(b) whether Pakistani programmes;
are being easily seen in the Jammu
and Kashmir State rather than its

local programmes; and

(c) the steps to be taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR] DHARAM
BIR SINHA): (a) The Srinagar TV
Station is now functioning daily for
four hours from 630 P.M. to 10.30
P.M with an additional transmission
for two hourg on Sundays, in the
afternoon.

(b) Pakistan: programmeg are being
received in some parts of the Kash-
mir Valley but the strength of the
signal and the quality of reception in
most places is indifferent

{¢) Srinagar TV Station is at pre.
sent reaching a limited area as the TV
tower has not yet been completed.
Steps are being taken to expedite the
consiruction of the tower so that the
Station can operate on its full
strength.

Disturbances in Srinagar due to the
“Book of EKnowlefge”

438. SHRI P. A. SAMINATHAN:
SHRI SHIV KUMAR SHASTRI:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Srminagar disturb-
ances were preplanned and there was
& hand of Pakistani agents in the dis-
turbanoces;

(b) if so, whether the
were dite 10 the “Book of ledge"
which was published In 1911; and

JULY 35, 1973
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{c) the weasons fax benning the
book suddenly after ita publication 62

years ago?

THE MINISTER OF HOME AFF-
AIRS (SHRI UMA SHANKAR DIK-
SHIT): (a) There is no such mnforma-
tion available so far,

(k) and (c) An agitation took place

‘Book of Knowledge', Children Ency-
clopaedia. In order to prevent likely
repurcussions and also to protect the
religious susceptibilities of a section of
the population, the Government of
Jammu and Xashmir banned the
book under the relevant provision of
the Defence of India Rules, 1071.
Government of India have drawn the
attention of the other State Govern-
ments and Union territory Administra-
tions to the notification of the Jammu
and Kashmir Government.

Slowing Down of work on Draft Fifth
Plan

439. SHR1 P. A. SAMINATHAN:
SHRI P M MEHTA:

Will the Minister of PLANNING be
pleased to state:

{a) whether work on the draft of
the Fifth Plan has slowed down in
the Planning Commission and in the
States and the Central Ministries
have still to submit their plans and
programmes;

(b) if so, whether none of the States
has sent its draft plan to the Commis-
sion within the scheduled time; and

(c) if so, the reasons therefor and
the steps being taken by he Planning
Commission in this regerd?

THE MINISTER OF STATE IN

THE MINISTRY OF PLANNING
(SHAI MOHAN DHARIA)! (a) No.

Sir.
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(b) and (¢) Central Ministries and
several State Governments have sent
their draft plans already. Discussions
with State Governments and Central
Ministries are currently going on
according to a schedule drawn up for
the purpose. It is expected that the
discussions will be completed accord-
ing to the schedule,

Setting up of Development Authorities

in States for preparation and enforce-

ment of Master Plans for large Citles
during Fiftth Plan

440 SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

‘Will the Minister of PLANNING be
Ppleased to state:

(a) whether Planning Commission
has suggested to the State Govern.
ments to set up development authori-
ties for the preparation and enforce-
ment of master plans for large cities
during the 5th Plan;

(b) if so, whether some guide-lines
have also been issued to the States for
the planning of urban development
programmes, housing, water supply
and sanitation; and

(c) if so, the reaction of the various
States thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Bir,

(b) Yes, Bir.

{c) These guidellnes were issued to
the State Governments for formula-
tion of their Fifth Plan proposals and
inter-alia included the recommenda-
tion for setting up of Development
Anthorities for the implementation
.and enforcement of plans. No reac-
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tions to this proposal from the State
Governments were sought nor have
been received.

Allscation for Special Employment
Programmes for 1973-74

441. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of PLANNING be
pleased to state:

{(a) whether Planning Commission
has made any allocation for wvarious
special employment programm  for
1973-74;

(b) if so_ the total amount allotted
for the purpose; and

L ]

(¢) how far their implementation
has been successful?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to (¢).
A statement is laid on the Table of
the House. [Placed in Library.. See
No. LT-5181/73].

Death of Jawan of Border Security
Force due to the encounter with
Pakistani Rangers

442. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of HOME AFF-
AIRS be pieased to state:

(a) whether a Jawan of the Border
Security Force was killed in an ex-
change of fire between B. S. F. and
Pakistani Rangers in the Jalalabad
area of the Ferozepore Sectotr on 25th
May, 1978; .

(b) if so, Wwhether any arrests have
been made of the infiltrators: and
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(c) whether any arms and ammuni-

tions have been captured from the
arrested persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) and (c) Two sepoys of the
Pakistani Rangers were apprehended
by the Border Secunty Force along
with two .308 Rifles and 107 live
rounds.

Investigations into the case of Jagota
Brothers who forced their entry into
the Prime Minister's House

443. SHRI VIKRAM MAHAJAN:
Will the Minister of HOME AFFAIRS
be pleased to state: .

(a) whether the investigations into
the case of Jagota Brothers who forc.
ed their entry into the Prime Minis-

ter's House have since been complet-
ed;

(b) if so, the action taken or pro-
posed to be taken agamnst the offend-
ers; and

-

(e) whether some action has also
been taken agamnst the Police secu-
rity personnel posted at Prime Mins-
ter's House?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) One of the Jagota Brothers vz
Shr1 Narotam Lal Jagota i3 bewmg
prosecuted in the Court of law for
offence under the Official Secrets Act
1823, Other two Jagota brothers and
their sister have been discharged on
this account on 6th July, 1978,

The tresspass case against all the
three Jagota brothers and their sister
u/s 448/452|838/382 427134 1. P. C. is
also pending trial in the Court of
law.

JULY 35, 1973
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{c) Necessary administrative actiom
is being taken up in the matter,

Actien taken Agiinst the Person whe
Tried to enter Prime Minister'’s Resi-
dence with a Loaded Gun

444. BHRI VIKRAM MAHAJAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the investizations info.
the case of a gunman, who wanted o
enter the Prime Mimister's House
with a loaded gun have gince been
completed,

(b) it so, the action taken or pro-
posed to be taken against the offender;
and

(¢) whether some action has also
been taken against the Police security
personne]l posted at Prime Mimster's
House?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H. MOHSIN) (a) and (b).
There hag been no case in which a
gun-man attmepted to enter into the
Prime Minister's House with a loaded
gun However, a person name Kan-
chan Singh Raja Gandu S/o0 Shn
Chillar Singh of Chapra district Bihar
was arrested outmde the Prime Minis-
ter's House on 2nd March, 1078, for
having in his possession a fire srm
without proper licence. A case under
the Arms Act had been instituleq
against Shri Kanchan Singh in the
Court of Law.

(c) Since no Police Security
sonne! was found to be at fault in
pect of the incident, the question
taking uny action against any
personnel does not arise.

Baild
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Revival of Natiomal hie‘m Coun-

446. SHRI NARENDRA SINGH:

SHRI S. A. MURUGANAN-
THAM:

Will the Minister of HOME AFFA-
IRS be pleased to state:

(a) whether Government propose
to take steps to revive and reactivate
the National Integration Counci} at

the National as well as the State
levels; and

(b) if so, the reasons for gelay in
taking steps in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). A Steering Committee
under the Chairmanship of the Prime
Minister is to be set up soon to consi-
der, inter alia, the future role and
task of the National Integration
Councill and the lines on which it
should be reconstituted.

Colgate Palmolive (India) Ltd

447. SHRI JYOTIRMOY BOSU: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to state:

(a) whether Colgate-Palmolive
(India) Ltd. is a 100 per cent U.S.
owned Company and holds a mono-
poly position in the production and
distribution of cosmetics and toilets;

(b) if so, the names of the products
of the Company, total installed capa-
city and actual production of the Com-
pany as in 1965 and 1971;

(¢) whether the Company was al-
lowed to make substantial expansion
between 1965 and 1971 without dilut-
ing their equity capital base;

(d) whether this substantial ex-
pansion was carried out by importing
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(e). it 8o, on wh-t grounds: this for-
elgn Company was allowed substantial
expansion and the steps being taken
by Government to latégunrd the in-
terests of the small-scale’ lndultrlu in
this nelcl"

' THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-

MY&W

m mmﬂ m:m
' ¥ £8) “M/». Colgate Pal-

:molhrc (Indla) - Private Ltd, is a

wholly owend subsidiary of M/s Col-
gate Paimolive”Iatsrnational, U.S.A.
and it is one of the major Units en-
gaged in the production and distribu-
tion ut Cosmetics and Toilets.: :

(b) Information about the names of
products, actual production etc. is
given below:—

Inetalled  Actual  Produc-
capacity

S.
No. Name of the products ton
on three: in
shifs 1965 1971
as in
February,
1968
Tonnes Tonnes Tonnes
1 Tooth powder . $16° 48 219- 672 737
2 Toothpaste 1387°98  1537-409 2848
3 Pace Cream & Sonow 244°944  37-705 78
4 Powder-Talcum and Face . 2367°96 1094601 783
s Oils & Shampoos 2841°336 1262-424 1733
6 Other—requirements 9 lakhs 147128 285865
dozens dozens ns

{c) to (e). With reference to their
applications for a licence for subs-
tantial expansion in the manufacture
of toothpaste, the firm informed ia
July 1086 that Government had no
objection to recognise a higher capa-
city of 15.50 lakhs Kge. (l.e. 1550 ton-
nes) for the said item on 3 shifit basis
provided the proposal neithdr  invol-
ved installation of additional capital
equipment nor allotment of foreign
exchange for import of law materials,

- According to the policy then in
vogue, the firm were not required to
obtain an industrial licence for mbl—

tantial’ mmﬁon

mM'ToothPuh ill"-mt

reserved for development in the amu
Scalelldur. "

Wherever foreign Collaberations are
permitted, a condition that foreign
brand name shall not be permitted for
internal sales is being stipulated.

Similarly substantial exoort obliga-
tion is imposed on units which go in
tor productlon of items reserved for

Smali Scale Sector.

o ¥ ml't e W [—
. 448, d!lm - amm m
m: m m ‘ﬁﬁ” “_
g qe e * far 197374
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Utilisation of Eucalyptus Forest for
Newdprint in West Bengal

449. SHRI 8. C. BESRA-
SHRI S. N. SINGH DEO:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state.

(a) whether eucalyptus forest raisea
for the newsprint industry is ready in
the West Bengal for harvesting,

{b) whether the newspnnt factory
for which it was grown 15 vel to be
decided; and

(c) it so, how Government propu.e
to utilise the newly raised forest?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR

): (a) Yes Sir, but it is
for Paper Mills and not for Newsprint

Written Answers B2

(b) Does not arise.

(c) To be utilised by paper mlls of
West Bengal.
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Reclagsification of Industrially Back-
ward Districts

454 SHRI B V NAIK Wil the
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state

(a) whether the Districts at present
classified as Industrially backward are
to be further classified a, industrialiv
very backward and

(b) if so, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI) (a) No, Sir

(b) Does not atise

Contribution of CS.LE. Labaratories
in Induostris]l Research and Develoo-
ment

455 SHRI YAMUNA PRASAD
MANDAL:

SHRI H. N MUKHERJEE

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state,

{a) whether Covernment spends
Rs. 28 crore per year oun CSIR. but
its 40 Laboratories make wvery poor



89 Written Answers

contribution in the feld of indugtrial
research and development; and

(k) if so, the reasong therefore; and

(c) the steps being taken to im-
prove the performance of these Labo-
ratories in this feld?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM):(a) and (b). While it 13 re-
latively easy to measure monetary
inputs, into Research and Development
({R&D)., no rehable tools and techni-
ques are available to measure out-
puts, particularly in monetary terms.
Direct and indirect beneflls accuie
from R&D. It is not fair to say that
CSIR made very poor con‘ributions.

CSIR has developed technology in
certain critical areas, like certain re-

quirements of Defence, Magnesium
metal, optical glass, eic. where tech-
nology is difficult even to import

CSIR has developed technology to
utilise indigenous raw materials, im-
proved processes and products for
mmport substitution and export pro-
motion. CSIR has developed the
{nfra-structure and technological ¢ m-
petence 1n a number of areas which is
an asset to the country. lts work on
roads. bridges, buildings. public
health, pollution eontrol are social be-
nefits and not computable in moneta-
ry terms CBIR could have certa.nly
done even belter if (a) its char‘er and
goals were well defined to include de-
sign, development and comercial pro-
duction, instead of emphanising only
research, (b) proper linkages were
built between the industry and Go-
vernment policy making bodles and
{e) U the industry had the abil.tv to
absorb research results and if ‘he
industry was more receptive to indi-
genous technology.

1t should be remembered Lahorato-
rieg produce research. To convert
research into usable iechnology  re-
quireg the efforts of not only re-
searches but also people involved iIn

BRAVANA 3, 1805 (SAKA)
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design, development, disseminut:on,
maiketing, publicity, sales and indust-
rial entrepreneurshilp.

The detailed contributions made by
the CSIR Laboratories are described in
the brochures entitleds (i) ‘25 Years of
CBIR’ 1ii) CSIR Special Report (107Tm
and (ili) Science aids indust:y (19872)
and the progress of utilisation of res-
earch resultg is given in the following
publications brought out by the CSIR.—

(i) Research for In- 1964
dustry.

(1i) Data on Research 1965
Utilisation.

(iii) Data on Research 1966
Utilisation_

(#v) Dala on Research 1967-68.
Utilisation,

Copies of the above publications zre
available in the Library of Parliament.

(c) The Committee of Enquiry,
CSIR, (Sarkar Committee) in iws re-
port, made certain recommendalions
which are being implemeated. The
objective of the Council nre being
modified to include scientific and in-
dustrial research activities for R&D
on national priority projects, for ab-
sorption and improvement of impol-
ted technology and for dJevelopment
of new technologies relevant io the
country's social, ecomomic and in-
dustrial needs. Six  Coordination
Councils have been set up for identi-
fication and implementation of inter-
laboratory. laboratory-industry  and
laboratory-university-industry task
projects. The CSIR-Nctional Rs-
search Development Corporatior
(NRDC) agreement is being revised tc
make 1t more effective for research
utilisation.

Grant of Pension to Freedom Fightew

456. SHRI C. K. CHANDRAPPAN"
SHRI SHANKERRAO SAV
ANT:

Will the Minister of HOME
AFFAIRE be pleased to gtate:

(a) the number of applications rers-
jved so far under the scheme lor
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granting pensions to the freedom
fighters, State-wise;

(b) the number of cases of freedom
fighters or their family mesmbers {n
respect of which orders have been
passed for the gfant of pensions g0
far, State-wise,

(c) the number of pending applica-
tions from each State and the time
by which they will be decided, and

(d) whether the applications are
being rejected 1n cases where, even
though the imprisonment was award-
ed for a pertod of not less than
€ monthg but persons were released
earher, and 1f g0, whether taking into
consideration the spint behind the
scheme all such cases would be re-
viewed sup moto®

THE DEPUTY MINISTER IN THE

(BHRY F. H. MOHSIN): (a) to
Information i3 given a the ntue'l::):i

staterent.

Qut of 1.41,278 applications received
upto 15 July, 1973, 128,275 applica-
tions were received till 3ist March,
1973 It is proposed to examine all
the applications received ' upto 3lst
March, 1973 by 14th August, 1973 that
is during the Jayanti Year and pen-
sion ganctioned in as many cases as
are found eligible. The applirstions
recelved after 31st Macch 1873 will
also be taken up for exammnation 1f
time permits otherwise after 15th
August, 1973

(d) A decision has yet to be taken
on the quest.on of eliuhi.ty of free-
dom fighters who werz prematurely
released In the meantirme tsuch cases
are not being rejected but sct aside

MINISTRY OF HOME AFFAIRS for consideration dater on.
Statement
Statement of Apppcations Recerved , Disposed of and those Pendimg Siateunse as on
15-7-73
Dusposed of No of
tate Recewved cases
s e Sancuoned Rejected Total pending
1 2 3 4 s 6

JAndaman & Nicobar 10 10
Andhra Pradesh 9744 2479 1222 3701 6043
ml Pl'ldﬂh . . . .
Assam N 4718 1132 327 1459 32 59
Bihar . . 13042 6506 d96 7402 5640
Chandigarh . 139 37 13 49 90
Delli . 2371 1058 160 1218 1153
Goa . . 1153 183 262 445 708
Gujarat 4387 1300 990 2290 2097
Haryana . . 97 705 154 LE 3113
Himachal Pradesh 1460 131 17 148 312
Jammu & Kashmir 1059 103 or 164 895
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I 2 3 4 5 6
Kemnla . . 5159 744 = 1200 1944 3215
Masdhya Pradesh 5033 1729 1542 3271 1812
Maharashtra . 12909 6816 1824 8640 4269
Manipur . . . . 295 34 2 36 259
Meghalays . . 102 30 9 39 63
Mizoram . . . 2 2 2
Mysore . . 9799 2225 621 2846 6953
Nagaland . . . » 2 2
Orissa 5570 1813 1306 3ng 2451
Pondicherry . . 422 147 121 268 154
Punjab 11456 2708 126 2834 8622
Rajesthan . . . . . 1801 272 186 458 1343
Tamil Nadu 10367 2141 985 126 7241
Tripura 928 83 3 86 842
Uttar Pradesh 20145 9747 2262 12009 8136
West Bengal 15184 4980 768 5748 9436
ToraL 141278 47108 15056 62161 79117
Lomplaint against malpractices iIn

supply ol Cement

457. SHRI G. T. GOTKHINDE: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to state:

(a) wrether Government are aware
of the rerious malpraciices in  the
matter of supply of cement;

{b) whether complaints-were recel-
ved regarding the “on monev” charged
for the cement supphes by any Cement
Company;

(c) if so, the nature of the cumpla-
ints; and

(d) the steps taken fo curb
aaid malpractices?

the

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE)® (a) Some comaplaints
of malpractices in supply of cement
have been received.

(b) and (c). Yes, E:xr. The com
plaint was that a certain producer
was charging extra money per bag for
supply of cement to hus  stockists.
This is under inves‘igation.

(d) Cement is an essentinl commo-
dity for purposes of the Essential
Commodities Act, 1935 and necessary
powers have been delegaten to the
State Governments for proceeding
aganst unsocial elements. Specific
complaints, as and when brought to
the notice, are investizated for sait-
able action.
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Development of Fllm Industry

458 SHRI M S SANJEEVI RAO
SHRI VIRBHADRA SINGH:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) whether Governmoent have
worked out the detais of steps pro-
posed to evolve a comprehensive po-
licy for the health,; aevelopment of
the Film Industry and for the better-
ment of those work'ng in it and

(b) f so, the main feptures there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) and (1 Govern-
ment 18 talang a serious of steps for
the integrted development of the flm
industry as a whole through a Film
Council and a mult:-funct onal
National Film Corporation in the
public sector It ig also proposed to
introduce Central Legislafion in res-
pect of the working conditions of
workerg 1n the film industry

Stopage of Interview of Candidates by
UPS.C For Jobs Abroad

459 SHRI M S FANJEEVI RAO
SHRI VIRBEHADRA SINGH

Will the PRIME MINISTER be plea-
sed to state

(a) whether the Umon Public Ser-
vice Commission has stopped inter-
viewing candidates for jobs abroad,
and

{b) if so, the ressons therefor?

THE MINISTER OF STATE IN THE
MIKISTRY OF HOME AFFAIRA AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAB MIRDHA)"

JULY 28, 1078
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(a) and (b) The Uniun Public Ser
vice Commission had {n the past con-
ducted interviews abroad of candidates
for Class I and II posts/services un-
der the Government of India for
appointment i1n Indla The S8cheme
under which the Union Public Bervice
Commission had been conducting such
interviews abroad has since been dis-
continued In this connection, atien-
tion is invited to paragrapk 2¢ of the
Twenty Second Report of the Union
Public Service Commis«ion placed on
the Table of the House on 1st March,
1973

Indo-Bulgartan Joint Research and

Development Vlan

460 SHRI M A SANJEEVI RAO
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased 1o state

(a) whether there 1 any plan for
Indo-Bulgarain {jomnt research and ce-
velopment 1n selected areas in  the
field of science and technology

{b) 1f so outhnes thereol?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRAMA-
NIAM) (a) and (b) Cooperation in
Science and Technology In  certamn
fields between Indian and Bulgarian
mstitutions already exists So  far
there is no jomnt research and develop-
ment project New areas of coopera-
tion are, however, being explored con-
tinuously

Exchange Information and Ideas Bet-
ween Indla Burnm, and Bangiadesh to
Tackle Mizo Hostlles

461 SHRI R R SINGH DEO Wwill
the Minister of HOME AFFAIRE be
pleased to state-

{a) whether informmtion and ideas
have been exchunged betwesn India,
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Burma and Bangladesh on measures
to tackle the Mizo hostiles who have

been crossing into Indiag from Burma
and Bangladesh;

(b) whether there are reports of
Mizo hostiles reviving their hostile
activities in Mizoram; and

(c) if so, facts thereof and what
concrete measures, if any, are being
adopted by Government on the sub-
ject?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Relalions
between India, Burma md Bangla-
desh are most friendly and Govern-
ment of India continuously explore all
avenues of co-operation on matiers of
mutual interest.

(b) In the recent months, there has
been a spurt in the unlawful actintie
of Mizo hostiles.

(¢) During the first rix moanths of
the current year, 52 vislent inc:depts
werc reported as against 27 during
the corresponding period of last year
Government of Mizoram have stren-
gthened administrative centres, intel-
ligence machinery and established
additional police posts Security mea-
sures and continuous wvigilance are
being maintained against such un-
lawful activities.

Reconstitution of Film Censorg Board

462. SHRI VASANT SATHE: Will
the Minister of INFORMATION AND
BROADCASTING lbe pleased 1o state

(a) whether Government are recons-
tituting Film Censors Board:

(b) if so, at what slage the propv-
sal stands: and

(¢) whai other measures ore ¢on-
ceiveg lo re-orient and strengthen thu
Censors Board?

1088 1LS—B
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BIR SINHA): (a) to (¢). Yes, 8ir.
After taking into ocnsideration the
recommendations of the Enquiry Com-
mittee on Film Censorship relating to
the re-organisation of the Board of
Film Censors and the certification pro-
cedures, & Bill has been prepared. It
is being introduced in the Parliament
shortly. The new arrangemenis will
be brought into effect after the pas-
sage of the Bill

Study Re: Impact of
nd Amto(
Radio Programme

Findipgs of
Radio on

463, SHRI VASANT SATHE- will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have
undertaken a study regarding impact
of radio on masses, assessment, of
the radio programmeg and the orga-
nisational set up with a view to know

as to what type of radio programmes
we should have in future;

(b) f s0. the main findings of the
study: and

(c) what steps are conceived to make
the functioning of the A.I.LR. more
autonomous to facilitafe quick deci-
sions, training methodology, improve-
ment in feed-back system to under-

stand and cover up the communication
gap?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Such
studies are a continuing process and
are undertaken at different levels,
They are related to present needs
and future requirements. A compre-
hensive study is being considered.

(c) All India Radio is competent to
lay down its own training methodology
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further delegation of pewer to com-
pelent authoriles are bn anvil for
quicker deci and listener-

research organisation is being streng-
theneg for improved feed back.

News-BEeport Entitled ‘Scheme for
Integrated Raral Uplift Abandoned’

464. SHRI VASANT SATHE: Wil
the Minisler of PLANNING be pleased
to state:

(a) whether attention of the Gov-
ernment hag been drawn to the news-
report which appeared in “Hindustan
Times™ dateg the 23rd June, 1873,
under the caption “scheme for integ-
rated rural uphft abandoned”, and

{b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA)- (a) Yes, Sir

(b) The Report is not factually

correct.

Report of the Task Force on Review
of the Special Schemes in Rural Areas

485. SHRI VASANT SATHE: Wil
the Minister of PLANNING be pleased
to state:

(a) how many Task Forces are at
present working in the Planning Com-
mission and the subject-matters sup-
powed to have besn reviewed by them,

(b) whether thre Task Force entrust-
ed with the review of special schemes
in rural areas under Dr. Minbhas has
submitted itg report to the Govern-
ment; and

(c) it po, what are its maih findings
and recommendations?

THE MINISTER OF STATE® IN THE

JULY 26 1873
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MIENISTRTY OF PLANNING (SHRL
MOHAN DHARIA): (a) 75 Task

Torcey were constituted by the Plan-
ning Commission to study amd submit
their recommendations on important
problemy for the forwmulation of the
Fifth Pive Year Plan. A statement-1
of these Task Forces is laid on the
Table of the Houge ([Placed in Libra-
ry.. See No. LY-5182/731.

(b) The Task Force on Integrated
Rural Development headed by Dr.
Minhas has submitted the following

twy reports—

(1) Integrated Agricultural Develop-
ment Project in canal irrigated areas.
and (i) Integrated agricultural deve-
lJopment project in drough prone
areas.

(¢) The main findings and recom-
mendations of these reports are sum-
marised in Statement-II laid on the
Table of the House. [Placed in Libra-
ry. See No LT-5182/78].

Grant of Pension to Freedom Fighterx
of ‘Mopiak’ Rebellion

466 SHRI C. K CHANDRAFPPAN
Will the Minister of HOME AFFAIRS

be pleased to state

(a) whether the persons who took
part in ‘Mopish’ rebellion of Kerala
are considered as freedom fighters by
Kerala Government: ang

(b) if so, whether Ceniral Govern-
ment have taken a decision to grant
pension to fveedom fighters who toaok
part in 'Moplah’ rebellion in Kerala?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b} After tsking inte consideration
the history of the Mopla Rebellion and
various incidents, Government have
taken a declsion that it connot be
treated as a part of the freedom strug-
gle.  Consequently, the persons who
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were involved in Mbpla Rebellion or
their dependents will not be eligible
for grant of pension under the Central
Scheme.

Precision Instrument, Paper and Tyre
Factories in Kerala

467. SHRL C. K. CHANDRAPPAN:
SHRI VAYALAR RAVL:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have taken
the final decision to set up the pro-
posed Precision 1nstrument Faclory,
Paper factory and Tyre factory in
Kerala;

(b) if so, at what stage 15 the dis-
cussion and the preparation of pro-
jects with the Kerala Government;
and

(¢) when is the construction of these
will likely to begin?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
I.OPMENT (SHRI PRANAB KUMAR
MUKHEERJBE): (a) to (b). The posi-
tiom regarding setting up of Precision
Instrument factory. Paper factory and
Tyre factory in the Public Sector in
Kerala, ig as indicated below:—

(i) Precision Instrument factory:

Ingtrumentation Ltd. Kota, have
been entrusted with the task of setting
up of the Precision Instrument fac-
tory at Palghat in Kerala, Clearance
from Public Investment Board is als0
expected ghortly. According to the
preseat indications, the project is
likely to be commissioned towards the
end of 1974.

(i) Paper factory.

Hindustan Paper Corporation Ltd.
propose to set up a Newsprint Pro-
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ject in Xerala, This Project has been
clemmed by the Publae Investment
Board, subject to eertain conditions.
Land has already been acquired. Hin-
dustan Paper Corperation have since
invited tenderg for plant and equip-
ment for this project and they expect
to place orders for the game very
early. Agreement has been reached
with the Government of Karala on
all nutstanding issues. The project
ig expected to go into production by
1977-78. Construction of this pro-
ject ig likely to commence shortly.

(i}i) Tyre factory:

The question of establishing a
Tyre factory in the public sector, is
under Government's consideration.
National Industrial Development Cor-
poration have been requesied to make
feasibility study for the establishment
of the projeet, and also to explore the
possibility of obtaining suitable tech-
nical know-how for the game. No
decision has yet been taken about the
location of the project. The same,
will, however, be decided after the
feasibthity report has been avail-
able by the N.IDC. Ltd. and a deci-
sion taken regarding the establishment
of the Umt in the Public Sector.

Ordioance on Nationalisation of
Foreign owned Plantations in
Kerala

468. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether Government have
decided to grant itz assent to pro-
claim the Ordinance for the nationa-
lisation of the foreign owned planta-
tion in Kerala;

(b) since when this ordinance 5
pending with the Central Government
for its assent; ang

(¢) the reason for delay in granting
the assent?
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THE DEPUTY MINISTER IN THE
MINIETRY OF HOME AFFAIRS
(SHRI F H MOHSIN): (a) No, Sir
The proposal lg still under consider-
ation of Governmerit,

(b) The draft Ordinance was re-
ceived mm July, 1971,

(c) The proposal required exami-
nation 1n consideration with several
concerned Ministries of the Govern-
ment of India from the point of view
of policy implicationg and wider re-
percussions A comprehensive exami-
nation of some of these gspects has
still not been concluded

Maharashira-Mysore Boubdary
Dispute

469 SHRI SHANKERRAO SAVANT
Will the Minister of HOME AFFAIRS
be pleased to state

(a) whether any steps have been
taken by Central Government since
the Ist April 1972 for solving the
boundary dispute between Maharash-
tra gnd Mysore;

(b) if so, the main points thereol
and the reaction of the people and the
Governments of the two States and

(c) when thig dispute 15 likely to be
solved?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(8HRI F H MOHSIN) (a) to (¢)
As stated in this House m reply to
Unstarred question No 5043 on the
28th March, 1873 Government aie
fully abive to the need for finding an
amicable golution to this issue and
have continued their efforts in the
direction of securing a mutually agreed
solution. During the past few months,
however, the severe drought conditions
facing the States of Maharashtra and
Mysore had naturally to be given the
highest priority by the Chief Minis-
ters.

JULY 206, 1978
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fApecial Employment Cell

470 SHRI ARVIND M PATEL
Will the Minister of PLANNING be
pleased to state

(a) whether any special employment
cel] has been created In the Planning
Commisgion, and

(b) it so, what are its main func-
tions®

I04

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) (a) Yes,
Sir

(b) The functions of the employ-
ment cell are as follows —

(1) Formulate guidelines in con-
sultation with Central Minis-
tries and State Governments
for the preparation of speclal
employment schemes by the
Central Ministries/State Gov-
ernments/Union Territories
and other concerned agencies
for job-seekers,

(2) Formulate and assist in for-
mulating specific projects and
schemes with an employment
orientation in consultstion
with the Central Ministries/
State Governments on a con-

tinuing bams,
(3) Devise complementary sche-
meg with funds from under

this programme to accelerate
the existing schemes/pro-
grammes ©of Central Minie-
tries and State Governments
that may bave a favoursble
impact on the unemployment
problem,

(4) Belectively examine from
time to time some of the on-
going programmes of Central
Ministries/State Governments
with a view to making them
more intensively employment
oriented,



10§  Writien Answers

(5) Regularly visit Btate Gov-
ernments and other imple-
menting agencles, pursue the
implementation of program-
mes, remove bottlenecks etc.
and transfer the knowledge
and experiencq gainedq by
varioug Stateg tp other States
for mutual advantage;

(6) Keep a continuous watch on
the implementation of the
schemes and monitor the
physical progress of the pro-
grammes from time to time
through holding regular dis-
cussions with Central Mims-
trieg and State Governments;

(7) Submut periodical reports on
the physical and financal
progress of the schemes and
their impact to the Prime
Minister and to the Cabinet
Standing Committee on Em-

ployment;
(8) Undertake action-oriented
studies for formulation ©of

new gchemes wherever neces
sary in collaboration with
specialhsed agencies.

Termination of Foreign Collaboration
arrangementy of Indian Telephone
Industries Limited

471, SHRI DEVINDER SINGH GAR-
CHA:
SHR1 MANORANJAN HAZRA:

Will the Minister of COMMUNICA-
TIONS be pleased to giate:

(a) whether it has been decided to
terminate the foreign callaboration
arrangements of the Indian Telephone
Industries Limited. since the Govern-
ment are gore with the ITT of US
over the cross-bar exchangeg produced
in collaboration with it;

SRAVANA 3, 1895 (SAKA)
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(b) whether the defects in this
cross-bar system are being rectified:
and

(¢) if so, the facts in this regard?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA)"
(a) The foreign collaboration in the ’
Indian Telephone Industries Ltd. has
been terminated with effect from 21st
May, 1973.

(b) and (c). The deficiencies and
defects in the Pentaconta Cross-bar
System are being investigated by a
joint task force of P & T Department
and Indian Telephone Industries Ltd.
Causes of all major known troubles
have been identified and solutions
found for most of them. These solu-
tions are under implementation in the
Indian Telephone TIndustries T.id.
Bangalore.
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Demang for an inquiry into the failure
of Tarapur Atomic Station

476 SHRI RAM BHAGAT PAS-
WAN Will the Minister of ATOMIC
ENERGY be pleased to state

(a) whether Gujarat State have
urged the Centre for an inquiry into
the recent failure of Tarapur Atomic
Power Station, and

(b) if so, the decision taken by
Central Government thereon?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMAT] INDIRA GAN-
DHI): (a) No, Sir.

(b) Doeg not arise.

——

Foreiga Collabocation Frojects

477 SHRI RAM BHAGAT PAS-
WAN: Wil the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE AND TECHNOLOGY be
pleased to state:

/ (a) whether Government has al-
lowed 43 foreign collaboration pro-
jects during 1973-T4; ang



Tiz Written Answers

(b) it so, thg names of such pro-
jects?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). The number
of proposals for foreign collaboration
approved by the Government during
1972 and the first quarter of 1873 is

257 and 43 respectively. Quarterly
statementg of foreign collaboration
cases approved by the Government

during these periods indicating the
name of the Indian party, the name of
the foreign collaborator, item of
manufacture and whether the collabo-
ration also involved foreign capital
participation are availz:hle in the
Parliament Library.

Development Blocks and special area
Project in U. P.

478. SHRI PARIPOORNANAND
PAINULI: Will the Minister of HOME
AFFAIRS be pleased to state:

{(a) the names of the Development
Blocks in Uttar Pradesh where
special Area Projects are running in
the Tribal areas: and

(b) the percentage of expenditure
on establishment of the two blocks
overlapping each other?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H. MOHSIN): (a) and (b).
The information has been called for
from the State Government and will be
placed on the Table of the House
after it ig received.

Instances of Brutal Murders and
Social Boycott of Harijans by caste
Hindu in wvarious Siates

479. SHRI PARIPOORNANAND
PAINULI:

SHR1 DASARATHA DEB:

Will the Minister of HOME AF-
FAIRS be pleased to state:

{a) whether his attention has been
drawn to (nnumerable instances of
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brutal murders of Harijans and Tri-
bal people, social boycott by Caste
Hindus and misbehaviour with their
women folk reported in various States
during the past six months; and

(b) if so0, the steps taken against
those involved in it?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b), Detailed information
from the various States iz awaited.

Inclusion of Polyandrous people of
certain Districts of Garhwal (U.P.) in
the list of Scheduled Tribes

480. SHRI PARIPOORNANAND
PAINULI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether polyandrous people of
Thatyur, Purola and Nogaon Develop-
ment Blocks in Garhwal Division and
the nomadic Gujjars and Gaddis in
Uttar Pradesh are proposed to be in-

cluded in the List of Scheduled Tri-
bes; and

(b) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F. H. MOHSIN): (a) and (b).
The entire question of the revision of
Lists of Scheduled Castes and Schedu-
led Tribes is under consideration,

Ut Wit & fawm Tt & goan
ot g0 qifera wwTE aT e
wiw

481 W JWR W SEEW :
off «ft fomer wnly :

w1 gy WA 9 T A P A
fw:

(¥) w7 37, 1973 § Tty wl
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Defsuit of QCevernment contrelied
Mifis in-shfpment of Cotton Texties to

488 SHRI RAM PRAKASH: Will
the Minister of INDUSTRIAL DEVE-
LOFMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(a) whether Government-managed
mills are defaulters in the shipment
of cotton textiles under Indo-Soviet
cotton conversion deal, and

(b) if so the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE) (a) and (b) Some of
the textile mills inclhuding Government
managed mills have not been able to
adhere to the delivery schedule for
export of coiton textiles under the
‘Cotton Conversion Deal' mainly be-
cause of power cuts and consequent
fall in production However, the ship-
ment period under the Deal has been
extended upto the 31st August, 1473,
and the Authorised Controllers con-
cerned have been advised to fulfil their
obligatron of contracted quota within
the extended period

Delivery of letters delayed by Festman
on leave

484 SHRI RAM PRAKASH- Wil
the Ministar of COMMUNICATIONS
be pleaged to state:

(a) whether the Government's at-
tention has heen drawn to a news-
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item i ‘Whe Hindustan Times"” of
22nd June, 1973 entitled “Postman on
Jewve, jetters delayed”; and

() # so, the reaction of Govern-
ment thereon?

THE MINISTER OF COMMUNICA-
TIONS (BHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) The delivery at Lalganj proper
was not affecied. There was, however,
no delivery in the Villages attached
to Lalganj Post Office from 6th June,
1973 to 16th Junme, 1873. Action is be-
ing taken against the supervisory
staff,

Number of pbrsens arrested under
Muintenance of Infernal Securlty Act

485. SHRI A. K. GOPALAN:
SHRI SAMAR GUHA:

Wil the Minister of HOME AFF-
AIRS be pleased to state:

(a) the total number of detenus in
the country under Msintenance of In-
ternal Becurity Act since February,
1078 Btate-wise, Distriet wise and
party-wise;

(b) how many Members of Parlia-
mermt were arresited during the last
one year under this Act; and

(¢) whether Government propose to
scrap the Maintenance of Internal
Security Act?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHM F. H. MONSIN): (a) and (b).
Jafformation regarding total nuwber of
porwons detained under the Act, Stete-
wise, since February, 1978, Is shown
in the statement attached. The re-
iining information 1is being col-
lected.
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{e) There is no such proposal under
consideration of the Government.

Statomment

mmb:: of
& dmodm,  SEeL
i
ing the
from
st s
}g,“:ﬂ?n
1 2 3
1. Andhra Pradesh 194
2. Assam 62
3. Bihar 2
4. Guparat . 32
s. Haryana
6. Himachal Pradesh
7. Jammu and Kashmir 43
8. Kerals . 25
9. Madhya Pradesh 11
10, ‘Mizharashtra 57
11. Manipur
12. Meghalaya 8
13. Mysore . 15
14. Nagaland -
15. Orissa . s
16, Punjmbd . 46
17. Rajasthan
ks
18. Tamil Nedu
19. Tripurs . 6
20, Uttar Pradesh 34
21. West Bengal 1937




i¥9 - (Written Answers

I 2 3

Unmion Tevwstovy Adlmirusirations
1 Andaman and Nicobar
2 Chandigarh

Dadra and Nagar
3 Haveh

4 Delln 1
Goa, Daman and D 3

6 Laccadive, Minicoy &
Amindivi

7 Pondicherry
8 Muzoram
¢ Arunachal Pradesh

ToTAL 2491

Titanium Complex in Kerala

486 SHRI A K GOPALAN. Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(a) whether the Letter of Intent
given to Thaper and Company to
establish a Titanmium Complex in
Kerala has been withdrawn and if so,
the reasons therefor, and

{b) whether Kerala Government
has recommended again to give the
Letier of Intent to Thaper and Com-
pany if so, the action taken by Gov-
ernment thereon?

THE DEPUTY IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE) (a) A letter of intent
was issued on 27th July, 1968 to Mis
Ballarpur Paper and Strawboard Mills
Ltd, for setting up a Titanfum Cemp-
lex in Kerala. The validity period of
the letter of 1ntent was last extended
upto 31st December 1971 The party
bhave requested for further extsnsion

JULY 23, 109
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which hus not boan granted so far.

¥
(b) The Kerala Government, who
initially did not recommend grant of
further extensxan of tume, have stated
that they are examining the request of
the Co Therr final recommendation
18 awaited.

Selecting a suitable pince for a Unit
of ITI

487. BMRI A K GOPALAN: Will
the Minister of COMMUNICATIONS
be pleased fo state

(a) whether the Chairman of the
Indian Telephone Industries Lid , Ban-
galore, visited Kerala recently to se-
lect the suitable place for the proposed
unit of Indian Telephone Industries,

(b) whether the Chairman has sub.
mitted his report, and

(¢) 11 zo, the main points thereof”?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H N BAHUGUNA)
(a) Yrs, Sir.

(b) ard (c). The report submitted
by the Chairman of the Indian Tele-
phone Industries Ltd, Bangalore is
under Government's consideration

Leiters of intent lssued for seiting up
Titaninm Complex in XKerala

488 SHRI A K GOPALAN
SHRI VAYALAR RAV1.

Will the Mauster of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the names and addresses of
the firms to whaom Letters of Intent
have been given to gtart Titanium
Complex in Kersla; and

(b) when the Latters of Intant were
given to them?
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following Letters of Intent have been
issued for establishing Titanium Comp-
lex in Kerala:—

MUKHERJEE): (a) and (b). The
Date of
Name of the party - Address Letter of
Intert
1. M 5. Ballarpur Paper and Straw- Thapar House, 25, Brabourne 27-7-
board Mills Ltd., Calcutta. Road, Calcutta-l..’ TTRIN
2. M/s. Travancore  Titanium Pro- Trivandrum-21, Kerala Statc. -
- y 29~7-1972

. Trivi

(Kerala State).

The letter of intent issued to Mis. Tra-
vancore Titanium Products Litd., is for
substantin) expansion in their existing
undertaking.

Scheme to Encourage Indian Scientists
and Technologists to return from
Abroad

489. SHRI D. K. PANDA: Will the
Ministe.; of SCIENCE AND TECHNO-
LOGY be pleased to state:

{a) whether Government have pre-
pared a scheme to encourage Indian
Scientists and Technologists to come
back to India and start their own in-
dustries: end

(b) if so, the main features thereof?

THE MINISTER OF INDUSTRIAL
DEVELOMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRAMA.-
NIAM): (a) and (b). The Government
are contemplating to draw up a detail-
ed scheme to attract Indian scientists/
technologists working in production
units abroad, to come back and start
their own industries in this countr).
particularly in sphervs where they
may have acquired skills in produc-
tion technology. The main features
of the proposed scheme are that scien-
tists/technologists who are experien-
ced in production technology can use
thiplr earnings to import essential
equipment for starting an industry.

——

They will be offered a package deal
consisting of a licence if required. faci-
lities for import of capital goods based
upon their own earnings and infra-
structure facilities such as power,
water and an industrial site/building.
Thev may also be offered financial
support it required

The scheme has not yet been finalis-
cd.

Closure of Industries

490. SHRI R. N. BARMAN: Will the
Mimister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the total number of Industries,
State-wise, 1y ing closed in the country;

{b) the period since when these in-
dustries are lying closed and the num-
ber of persons rendereq jobless as a
result of closure of these industries;

{¢) whother some action has been
taken to give some relief to those
rendered jobless; and

(d) the steps taken by Government
so that such situation does not arize
in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
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MUEHERJER): (a) and (B3 A stete-
ment showing, State~wise, the number
of closed industrial units snd the num-
ber of workers affected thereby s
attached The date of closure varies
from unit to unit

(¢) amd (d) The following steps
are generally taken for the revival of
the elosed units with a view nter-
aha to assisting the sffected wnark-
ers —

(i) Take over of management of
industrial undertakings under

STATEMENT

JULY 25, W18

India Limited, Cudcufta.

(11) Conciliation by the Lahour

Department.

(1v) Direct extension of financal

Statement showwng statewise, the number of closed Industral Unsts and
"ﬂu worhrz cfacted n the Cmma-yuon 31st March, mx.

S Name of the State
Ne.

W wop
w
E

|

11,

13, Tamil Nadu

5.
16,

-

14

17

1 4]

No of No of
closed workers Remarks
Units  affected
3 4 5
251 18,958
3 1,016

150 As on JI-10-1972

8,490

120 No of workers sre for
two units only

347 No of workers arc for
six umts only

10§

T No of workers arc
- eight umts eonly

for

4,087
2612 As on 18-1-1973
1,838
249 Ms o 28-3-3973
643 Al¢0lt
umily only.
N.A. As on 31-1-1973
39
149 Soall unts

As !
A n'&”a-auu

31-1-2973 No
are for 3
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I 2

——

3 4 5

— —— " ——

18. Jammu & Kashmir b
19. Kerala

20. Rajasthan

21. A&N Islands

22, Arunachal Pradesh

23. Chandigarh (U. Territory)
24. Hinmachal Pradesh >
25. Laccadive Islands
26, Manipur

27. Mizoram

28. Pondicherry

29. Nagaland

30. Goa, Daman & Diu j

Distribution of Essential Commodities
at reasonable prices

491. SHR1 R. N. BARMAN:
SHRI C. K. JAFFER SHARIEF:

Will the Minister of PLANNING
be pieased to state:

(a) whether a Study Group appoin-
ted by Planning Commission has re-
commended distribution of essential
commodities at reasonable prices; and

{b) if so, the action taken by Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI1
MOHAN DHARIA): (a) and (b). The
Committee on Essential Commeodities
and' Articles fer Mass Consumption,
constituted by the Planning Commis-
sion to suggest long-term and short-
term policies and measures for mak-
ing available eszsential commodities
and articles to the common man at
reasonable prices, is expected to sub-
mit its report shortly. Government
will take appropriate action after exa-

NIL

mining the Committees recommenda-
tions.

ﬁlﬂiud!xmselumdlm
Inchek Tyres of India Ltd., from West
Bengul to other State

492. SHRI R. N. BARMAN:
SHRI B. K. DASCHOWDHURY:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government of West
Bengal was in the know of the fact
that M/s. Inchek Tyres of India Limit-
ed has applied to the Gewvernment of
India for shifting their expansion
scheme; .

(b) whether it was due to labour
trouble that the project was being
shifted from cne State to another; and

(c) whether it was obligatory on
the part of the Government of India
to inform the concerned Siate Govern-
rient when a project is required to be
shifted from one State to another and
if not, she resssns therefor?
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MINIST" 'Y OF INDUSTRIAL DEVE- -

. LC PMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). Yes, Sir.

(c) According to prescribed proce-
dures, whenever a party, who holds
an industrial licence desires to shift
the factory from one State to another,
the recommendations of both the State
Governments concerned are obtained.
Accordingly, when M/s. Incheck Tyres
of India Ltd., Calcutta applied fofr
shifting of the capacity covered by
the expansion licence granted to them
in October, 1968 for the manufacture
of automobile tyres and tubes from
the State of West Bengal to the
State of UP. where they proposed to
implement the industrial licence by
setting up of a new unit, the commehts
of both the State Governments of U.P.
and West Bengal were obtained,
Though the West Bengal State Govern-
ment initially objected to the propos-
ed shifting, they subsequently waived
their objection provided the applica-
tion submitted by the West Bengal
Industrial Development Corporation
for setting up a new unit for the
manufacture of automobile tyres and
tubes in the State of West Bengal was
considered favourably. Accordingly,
M/s. Incheck Tyres of India Ltd., were
allowed to shift the capacity covered
under the expansion licence granted
to them in October, 1969 to the State
of U.P. and simultaneously the West
Bengal State Industrial Development
Corporation were granted a Letter of
Intent dated the 8th September, 1972
for the establishment of a new under-
takinig in fhe State of West Bengal for
an’ annual capacity of 4. lakhs
Nos. each oi automobile tyres and
tubes.

Recruigment of Automobiles Tyres and

"-lﬂr SHRI R. N. BARMAN: -
-SHRI B. K. DASCHOWDHURY;
Wil the 'Minister of INDUSTRIAL

DEVELOPMENT AND SCIENCE AND

n:cnuoma?bep!mmm
{a)thetotdmumusd auto-

smdynuportmeivadﬁomtheﬂm-
ing Commission; and

{b) the steps taken to incrnu the
production-in order to put a choek on
the black market prices? - °

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) The total require-
ments of automobile tyres and tubes
including scooter tyres and tubes in
the country by the end of the Fifth
Five Year Plan has been estimated at
115 lakh Nos. per annum by the Task
Force on Rubber Goods Manufacturing
Industiry.

(b) The present installed capacity of
8 existing units for the manufacture
of automobile tyres and tubes is of
the order of 45.79 lakh Nos. Besides
this, industrial licences have been
issued to € units either for effecting
substantial expansion or for the estab-
lishment of new industrial under-
takings for a total capacity of 19.8
lakh Nos. Letters of Intent have also
been issued to 11 new parties and to
an existing unit for setting up of a
new project and another existing unit
for effecting substantial expansion for
a total capacity of 48.5 lakh Nos.
In addition to this, Government have
also allowed fuller utilisation of capa-
city to certain existing units to the
extent of 8,64 lakh Nos. per annum,
Thus the present installed/licensed/
approved capacity adds upto 12273
lakh Nos. per annum. Government
are also contemplating the setting up
of a Central Public Sector Project for
the manufacture of automobile tyres.

Enquiry into AP, Small Scale Indus-
trinl Development cmﬂn

495. BH.RI B. N. REDDY Wmthe
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state; .

{a) ‘whether the attention" of Gov-
ernment has been invited to the state-
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ment of six legislators of Andhra Pra-
desh demanding a thorough probe into
Andhra Pradesh Small Scale Indus-
trial Development Corporation in the
first halt of May, 1973;

(b) if no, the reaction of Govern-
ment thereto; and

{c) whether any action has been
taken so far for recovery of the alleg-
ed misappropriated money?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE.
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI); (a) Yes, Sir.

(b) and (c¢). The matter is under
examination by the Government of
Andhra Pradesh,

Formulation of Pelicies for wvarious
Sectors of Development during Fifth
Plan

496. SHRI V. MAYAVAN:
SHRI PRABHUDAS PATEL:

Will the Minister of PLANNING be
pleased to state:

(a) whether Planning Commission
has started series of discussion to
evolve policies for various sectors of
development in the Fifth Five Year
Plan 1n the light of the reports of Task
Forces and Working Groups; and

(b) if so, the results of the discus-
sions?

THE MINISTER OP STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sit.

{b) Discussiong with Central Minis-
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of Fersounel Pelicy to

m—-hmw
Minisiries

487. SHRI 8. N. MISRA: Will the
PRIME MINISTER be pleased to state:

(a) whether there is any proposal to
recast the personnel policy with a
view to appoint technocrats/specialists
to head the Secretariats of the various
Ministries/Departments; and

(b) if so, the outlines thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b). Appoint-
ments to posts of Secretaries to the
Government of India are made on the
basis of selection on merit from among
eligible officers, keeping in view the
job requirements. There is ng pro-
posal under the consideration of Gov-
ernment for changing this method of
selection.

Associstion of former B.SF. Com-
mandant with Coech Behar Refugee
Service

498. SHRI B. K. DASCHOWDHURY:
Wil) the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 8010 on
4th April 1973 regarding the associa-
tion of a former B.S.F. Commandant
with Cooch-Behar Refugee Service
and state:

{a) whether the facts have been
ascertained and measureg takewr to
penalise the officer concerned; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Facts are
still awaited from the Government of
Orissa.

(b) Does not arise.
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fovew

Tqeft & wrey awr
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6. gomérem (faere) 14
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Nt 7f | weefal o W Wy &
witvfom o & wary ¥ v qftre
wfafras & sqwa Sweet & wiw
s W fe o ¥
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qE HEY WY wEI F AT

Impesition of Civil Service National
Security Rules by U.P,

501. SHR]I 8. M. BANERJEE: Will
the PRIME MINISTER be pleased to
state:

(a) whether at the instance of his
Ministry, the U.P. Government had
imposed the Civil Service National
Security Rules, 1973, to dispense with
the services of Government servants
without any chance of defence; and

(b) if so, whether this has been
criticised by all sections of trade
unions; and

(c) if so, the reaction of Govein-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) The Uttar Pradesh
Civil Services (Safeguarding of
National Security) Rules, 1973 were
promulgated by the U.P. Government
on the 2nd June, 1978 in exercise of
the powsers conferred by artigle 308
of the Constitution on their own and
no direction Lo this effect was given
by the Government of India. These
Rules contemplate that normal dis-
ciplinary rules will not apply to cases
where the Governor proposes to take
action against a State Government
employee in pursusnce of proviso (c)
to article 8311(2) of the Constitution
and that the erhployee against wham
such action is taken shall be entitled
to such compassionate  pension,
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gratuity or provident fund benefits, as
would be admissible to him on the
relevant date, if he had been discharg-
ed from service due to abolition of
his poat,

(b) The Government of India are
not aware of any such criticism,

{c) Does not arise.

Forelgn bholdings in Indian Telephone
Industries

502. SHRI S, M. BANERJEE:
SHRI SHRIKISHAN MODI:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Finance Ministry is
currently working out the modalities
to unload about Rs, 96 lakhs worth
of foreign holdings in the Indian Tele-
phone Industries;

(b) whether all foreign collabora-
tion and equity participation in the
Indian Telephone Industries will be
terminated; and

(c¢) whether a final decision has
since been taken in this regard and if
not, the reasons for the delay?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) to (c). The foreign collaboration
in the Indian Telephone Industries
Limited has beep terminated with
effect from the 21st May, 1973, With
regard to the redeeming of foreign
share-holdings in the Company, the
matter is under Government's active
consideration.

° Decision on conversion of P.TI. Into a
Public

503. SHRI S. M. BANERJEE: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

{2} whether a final decision has
since been tuken to convert P.T.I, into
a Public Corporation;

(b) if not, the reasong for this
abnormal delay; and

JULY 25, 1073
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(¢) when a decision iz likely to be
taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA):" (a) to (¢). The owner-
ship pattern of newspapers and news
agencies is still under consideration.
In view of the far-reaching implica-
tions of the proposal it is not possible
to indicate when final decisions in the
matter will be taken.

Bill on Diffusion of Ownership
Newspapers

504, SHRI S. M, BANERJEE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Monopoly Press is
pressurising Government not to bring
the Bill on Diffusion of Ownership of
Newspapers:

{b) if so, the steps taken by Gov-
ernment {o counteract this offensive
of Monopoly Press; and

(¢) when the Bill is likely to be
brought before the House?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (c). Govern-
ments’ decision to delink newspapers
and news agencies from industry is
unchanged Its implications, in light
of Supreme Court judgmenta is under
examination,

Investigation into missing Papers of
Late Minister of Steel and Mines

505. SHRI 8. M. BANERJEE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the package of the
late Minister of Steel and Mines, Shri

Mohan Kumaramangslam, incluging
his brief-case containing import-
ant Cabinet papers, which were taken

lntopouueunw has been missing;
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«(b) if so, whether any investigation
has been made into this; and

(c) if so, the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).
According to the report received from
the Delhi Police, while identifying,
on 1st June, 1973, the dead bodies
from the debris of the air crash
which occured on 31st May, 1873,
close t0 one dead body was found a
burnt brief case in which there were
half burnt cyclostyled papers in the
form of a book on the cover page of
which the name Shri Mohan Kumara-
mangalam, late Minister of Steel and
Mines was written in English. The
personal staff of the late Minister
put the brief case along with the
papers in the coffin of late Shri Mohan
Kumaramangalam when the body in
‘the coffin was sent to his residence.
The papers referred to above were
burnt along with the body in the
-wooden coffin at the time of crema-
tion. No other package of the late
Minister of Stee]l and Mines contain-
ing important Cabinet papers was
found at the crash site.

Assistance to Mysore for bringing out
“Who Is Who" of Freedom Fighters

507. SHRI D. B. CHANDRA GOW-
DA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any request was made
by the State Government of Mysore
to the Central Government to provide
some finance for its plans to bring
out a ‘Who is Who' of freedom fight-
-«rs; and

(b) if so, the reaction
‘Government thereon?

of Union

THE MINISTER OF STATE IN
“THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) No request
has been received recently. The Min.
istyy of Education had granted
Rs. 12000 to the State Government,
for this purpose during the period
1963 to 1870,

«b) Does not arisc.
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Import of Telephone lqnipnn-t from

509. SHRI INDRAJIT GUPTA:

SHRI BISHWANATH JHUN-
JHUNWALA:;

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it has been decided to

import telephone equipment from
Canada;

(b) if so, the nature and quaniity
of the proposed imports and their

vaiue in terms of foreign exchange;
and

(¢) whether this step is expected to
remove the present unsatisfactory
working of the telephone system,
particularly in the major cities?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) No, Sir. No telephone exchange
switching equipment has been pro-
posed to be imported from Canada.

(b) and (c). Does not arise.

Breakdowns in Atomic Power Stations

510. SHRI INDRAJIT GUPTA:
SHRI ARVIND M. PATEL:

Will the Minister of ATOMIC
ENERGY be pleased to state:

{a) the reasons for the recent break-
downs in the atomic energy plants
at Tarapur and other places; and

(b)Y the steps taken to remedy the
situation?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS.
TER OF ELECTRONICS, MINISTER
OF INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA GAN-
DHI): (a) Presently, the Tarapur Ato-
mic Power Station is the only atomic
power station under commercial ope-
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ration. The first unit of the Rajas-
than Atomic Power Station which
was synchronised to the grid on Nov-
ember 30, 1972 is still undergoing
cornmissioning tests and is yet to start
commercial operation. The recent
interruptions in the supply of power
from the Tarapur Atomic Power Sta.
tion were almost entirely due to faults
in the transmission lines of the Maha-
rashtra and Gujarat State Electricity
Boards connected to Tarapur and due
to the adverse effects they had on the
There were 24 trippings of

Station.
the transmission lines between June
11 and July 15. On two occasions,

namely on 19th June and 22nd June,
there were no transmission lines
available for transmitting power from
the Station.

(b) A team of experts from the
Central Water & Power Commission
visited the switchyard near Tarapur
during the last week of June, 1973
to review the situation arising out of
the frequent trippings of the feeder
lines to Gujarat and Maharashira.
The recommendations of this team
are awaited. In the meantime, a
committee appointed by Chairman,
Atomic Energy Commission, consist-
ing of the representatives of the De-
partment of Atomic Energy, the Ma-
harashtra State Electricity Board, the
Gujarat Electricity Board and the
Tata Power Company has submitted
an interim report for carrying out
improvements in the transmission
system. This report is presently under
consideration and a meeting to ensure
implementation of some of the re-
commendations has been called in
Bombay on the 24th July.

Benefits available to Delhi Policemen
for Extra Hours on Duty

511. SHRI ISHAQUE SAMBHALI:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a press
report under the caption ‘Tired Cops’
in the Patriot dated 18th June, 1973;

JULY 25, 1973
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(b) if so, whether the Policemen in

Delhi are given one Rupee for re-

freshment for extra hours on duty;

(¢) whether to get this one Rupee
they have to run to seven places; and

(d) if so, the facts thereof and
steps being taken to simplify the pro-.
cedure?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS.
(SHRI F. H. MOHSIN): (a) Yes.

(b) Policemen upto the
Assistant  Sub-Inspector
free food or cash allowance at the
rate of Rs. 1.25 in lieu thereof, when
they perform continuous duty beyond.
nine hours.

rank of
are given

(c) No.

(d) The drawal of free food allow-
ance is governed by the financial
rules. A consolidated statement of
names of persons entitled to free food
allowance is prepared and sent to the
accounts office which draws and dis-

burses the amount.

In units, this allowance is disbursed.
from the permanent advance on pro-
duction of daily diary entries regard-
ing their arrival and departure or on
production of certificate in this behalf
from a Gazetted Officer.

Purchase of Cement in Black Market
by Ganesh Flour Mills, Delhi managed
by IRC of India

512. SHRI ISHAQUE SAMBHALI:

SHRI D. B. CHANDRA
GOWDA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Ganesh Flour Mills,
New Delhi a Government undertaking
being manageq by the Industrial Re-
construction COrporation of India, New
Delhi, had asked for permit to buy
cement required for installing some

machinery;
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(b) whether no permit was issued to

tihems and tiey had to purchase cement
in black market at Re. 38 per .bag; and

{c) twe quantity for which ‘the
pormit was asited and the reasons for
not ganctioning the same?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, Sir.

{b) end (c¢). It is understood that
M/s. Ganesh Flour Mills New Delbi
made an application for a permit to the
Delhi Administrajion, Food sad Civil
Supplies Deparment for 40 bags of
cement on the 17th May 1973 and that
the latler had also issued a permit
valid upto 16th June 1973, for the full
quantity, on the 3lst May. 1973 Full
supplies against the permit are algo
reported to have been received by the
party by the middie of June, 1873. As
the stocks were not immediately avaul-
able with the stockists on receipt of
the permit, they had to buy a lttle
quantity in the open market for their
immediate requiremenis. The price

at which was bought 1s not readily
available.

News-ttem “Police Active if VIPs are
victims of Thefts”

513. SHRI ISHAQUE SAMBHALI:
Will the Minister of HOME AFFAIRS
de pleased to state.

(a) whathar Government's attention
s bosn drawn te the newssitem
sppeaging in Times of Jwdia dated
under the Caphien

“Pelice wottve if VIPz are vietims of
thefts™; and
1{b) if s0, the reaction of Govern-
ment thanelo?
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(b) All efforts are made to work
out all cases af thefts and burglaries
meporied to fhe police. It is not cer-
reet that such cases reportetl by the
‘tommon man’ are not attended to.

Recovery of Olinese Tropaganda
Material in Eurmabari Area of
Agartals

B14. BHRI PRABODH CHANDRA:
Will the Mmister of HOME AFFAIRS
be plemsed to state:

(a) whether Chinese propaganda
material and some equipments were
found recently in Kurmabari area of
Agartala; and

(b) if so, the action taken against
the culprits?

THE DEPUTY MINISTER IN THE
MINIETRY OF HOME AFFAIRE
(SHRI F. H MOHSIN): (a) and (b)
Facts are being

Compiaints fram Telephens Sabscrib-
ers in Calcutta

515 SHRI PRABODH CHANDRA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Telephone services
in Caleutta have considerably dete-
rioreted and $he complaints from sub-
scribers have increased; and

(b) if so, the reasons thereof?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) No, Sir.

(b) Question .does not arize,

MNews Jtemn “Sheikh Talks of
Autonamy”™

516. SHR1 PRABODH CHANDRA:
SHERI DIMN BHAS PRA-
DEAN
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item appearing in “Hindustan Times"
dated the 10th June, 1073 under ths
caption “Sheikh talks of autonomy®;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF HOME AFF-
AIRS (SHRI UMA SHANKAR DIK-
SHIT): (a) According to the news-
item, referred to, Sheikh Abdullah is
reported to have said that “If our de-
mand for autonomy is not acceptable
to you (India), then accession is not
acceptable to us.”

(b) Notwithstanding what Sheikh
Abdullah is reported to have said, the
position of the Government of India
is absolutely clear that the accession
of the State of Jammu and Kashmir
to India is final and irrevocable.

Terror in Banda District, U.P.,, duae to
harassment by Landlerds

§17. DR. SBARADISH ROY
SHRI B. 8. BHAURA:

Will the Minister of
AFFAIRS be pleased to state:

(a) whethen there was a reign of
terror by landlords against the Har-
Jans in Banda, (U.P.) on 2ist June,
1973; and

(b) the steps taken by Government
to save the Harijans from such attack?

HOME

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Facts are being ascertained from the
State Government.

Examimation of the Beoport of the
Task Force on Agrarian Relations

518, EHRI NAWAL KISHORE
SINHA: Will the Minister of PLAN-
NING be pleased to state:

{a) whether Planning Commusmon
hm examined the Report of the

JULY 35, 1978
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Planning Commission Task Force on
Agrarian Relstions;

(b) if so, whether views of the
Task Force on the bureaucracy and
the administrative machinery as the
ingtruments for maintaining the sic-
tus quo rather than as an agency for
change have been examined; if so,
what is proposed to be done to change
this state of affairs; and

(c) whether the Task Force has
observed that militant tenant and
agricultural labour organisations are
essential for proper implementation
of land reforms if so, the steps pro-
posed to be taken in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FPLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Sir.

(b) The Planning Commussion have
recently issued guidelineg on land re-
forms in connection with the formu-
lations of Draft Fifth ¥Five Year Plan.
It ha, been suggested that the land
reform organisation parmllel to the
district revenue admimstration man-
ned by handpicked admimstrators
may be set up for a short period for
the purpose of implementation. The
creation of a separate organisation
charged with the exclusive responsi-
bility for implementing land reform
measures with direct accountability
to its own hierarchy right upto the
Cabinet Minister iz likely to give it
the desired momentum and required
orientation. Adequate attention needs
to be given to the in-service traming
of the field level officers. Training
should be imparted In regional cen-
tres through intensive field experi-
ence and inter-State visits,

W) It has been suggested that
committees of beneficiaviegs at the
village and block levels should be set
up for implementation of land re-
forms. This suggestion also has been
includéd in the guidelines seat out
to the States,
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Delects in Cross-Bar Telcphone
Exchange

519. SHRI NAWAL KISHORE
SINHA:

SHRI SAT PAL KAPUR:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the cross bar system
of Telephone Exchange has been
found defective and there have been

ment in view of public complainis
about this system;
{b) whether the Public Accounts

‘Committee of Lok Sabha has also
criticised this system; and

(c) the steps taken by Govern-
ment in wview of public complaints
and remarks. of the Public Accounts
Committee to improve the situation?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N BAHU-
GUNA): (a) A number of complaints
about the functioning of Xbar ex-
change have been traced to certain
deficiencies like:

(i) Inadequate contact protzc-
tion.

(i3) Component failures.

(iii) Instability of Mechanical
adjustments.

(iv) Minor circwt problems
(v) Corrosion.

(bY The Public Accounts Commit-
tee has made observations about the
snadequate utilisation of the capa-
cities of crossbar exchanges of Bom-
bay, the equipment for which was
initially imparted.

(c) (i) In respect of crossbar ex-
changes for which equpment has
been supplied by the foreign firm.
2 programme to rectify the defects
is on hand. As regards the ITI sup-
plied exchanges the P&T and ITT are
finalising sclutions to the various
shortcomings in the performance of
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the equipment. These solutions will
be incorporated both in the equip-
ment under manufacture and the
corssbar exchanges already working,

(ii) To guard against inadequate
utilisation

of exchange capacity,
directives have bein issued, laying
down specific norms for utilisation

of the exchange capacity.

Process developed by Regional Research
Laboratory, Hyderabad for manu-
facture of Carbon from Rice Husk

520. SHRI NAWAL KISHORE
SINHA:

SHRI SAT PAL KAPUR:

Will the Minister of SCIENCE

AND TECHNOLOGY be pleased to
state:

(a) whether the Regional Research
Laboratory, Hyderabad has developed
a process for manufacturing active
carbon from rice husk;

(b) if so, whether th: raw mate-
rials and machinery requred for the

purpose are available indigenously;
and
(c) if so, whether Government

propose 1o set up a pilot plant
make use of rice husk; if so.
particulars thereof?

12
tne

THE MINISTER OF INDUSTRIAL
DEVELOPMSNT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) Yes, Sir.

(b) Raw materials and machinery
will be all indigenous. The work
pertaiming to design of suitable equio-
ment indigenously to manufacture
active carbon is in progress and
likely to be completed soon.

{c) No pilot plant work is envisag-
ed. The know-how will be released
to industry through National Re-
search  Development Corporation
{NRDC).



7. 4 Written Answers

Hole of Awand Mavgis in PAC Reveit
in P

521. SHRI NAWAL KISHORE
SINHA:

SHRI SAT PAL KAPUR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the involvement of
Anand Margis has beem established
in connection with the PAC revolt
mm Uttar Pradesh; and

(b) whether some Anand Margis
have also been arrested in this con-
nection and, if so, their number and
the sctlon taken or proposed to be
taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR F H MOHSIN) (a) and
(b). According to the information
received from the State Government,
one person guspected to be a follower
of Anand Marg was arrested in con-
nection with cases registered under
section 3 of Police (Incitement to
Disaffection) Act and rule 43 of De-
fence of India Rules, 1971, for alleg-
pdly printing some inflammatory
leaflets
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Inapection of switch-yards near Tara-
pur ang the power receiving Station
at Navaari, Gujarat by a team of
experis

8283 SHRI VISHWANATH PRA-
TAFP SINGH Wil the Minister of
ATOMIC ENERGY be pleased to
state

(a) whether a high-level team of
experts nspected the switch-yards
near Taraput and the power receiving
Stations al Navaari, Gujarat to find
out the factor. responwmible for the
recurring tripping of feeder lLines of
Gujarat and

(b) if so, the results thersof”

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER
OF ELECTRONICS, MINISTER OF
INFORJATION AND BROADCAST-
ING AND MINISTER ©OF SPACE
(SHRIMATI INDIRA GANDHI). (a)
and (b) A team of experis from the
«{Jentoal Water & Power Commission
vinited the swilch-vard near Tarapur
during the lost week of June, 1073
%o reviow the situation arising out of
the frequent trippings of the feader
unes to Gujarat and Maharashtira.
The vovommendations of this feam are
ewajted. In the meantime, a com-
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pany has submitted an inilerim report
which 1s presently under consideration
and a meeting to ensure umplementa-
tion of the recomimendations has beem
called 1n Bombay on the 24ih July.

Canada's hesitation in co-operating
with Indian Atomic Energy Field

524. SHRI VISHWANATHA PRA-
TAP SINGH.

SHRI SHRIKISHAN MODI-

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether Canada 1s now hesitant
o extend i1ts know-how and co-opera-
trton 1n the atomic energvy fleld;

(b) 1f so, the reasons therefor, and

(c) its repurcussions on our Atomic
Energy Projects?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
{SHRIMATI INDIRA GANDHI) (a)
and (b). Canada i1s not willing to ex-
port to India or to any other country
nuclear components and materials for
use in reators which are not under
safeguards acceptable to Canada.

(c) As a result, ifems for the Mad-
ras Atomic Power Project, which 1s
not under safeguards, for which orders
were placed on manufacturers n
Canada and some of which were even
manufactured and kept ready for des-
patch have been disallowed for export.
Alternate arrangementis for these have
been made in many cases. This will
necessarily require time and will debay
the completion of MAPP.

Atomic Energy department's propesal
for Fifth Plan

525. BHRI VISWANATH PRA-
TAP SINGH: Will the Minister of
ATOMIC €ENERGY be pleased to
stats the main features of the Fifth
Plan proposals of the Department of
Atomic Energy?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECIRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): The
Fifth Plan proposals of the Depart-
ment of Atomic Energy are presently
under discussion with the Planning
Commussion.

Space Department's proposals
Fifth Plan

526. SHRI VISHWANATH PRATAP
SINGH. Will the Minister of SPACE
be pleased to state the main features
of Fifth Five Year Plan proposals
relating to the Department of Space”

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI)° The
Fifth Five Year Plan proposals of the
Department of Space are still under
finalisation.

Solution of housing problem of
Department of Atomic Energy

527. SBHRI VISHWANATH PRATAP
SINGH Will the Mimister of ATOMIC
ENERGY be pleased to state:

(a) the percentage of satisfaction of
the housing need of the employees of
the Department of Atomic Energy by
the end of the Fourth Five Year Plan
and the Fifth Five Year Plan; and

{(b) the efforts Government are
making to ameliorate the housing pro-
blem of the employees of the Depart-
ment of Atomic Energy?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, WINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SARIMATI INDIRA GANDHI): (a)
It iz hoped to achieve in oversll per-
centage of satidfaction of 25 per cent
at the end of the Pourth Five Year
Plea for the Department of Atomic
Energy and itz units located in Bom-
bay. Assuming that the Fifth Five

for
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Year Plan proposals made by the De-
partment for housing in Bombay are
aeccepted the percentage of satisfaction
likely to be achieved by the end of
the Fifth Five Year Plan would be
27 per cent, taking into account the
anticipated strength of staff as on 31st
March, 1979. This does not cover
plants and projects located outmde
Bomhay where percentage of satisfac-
tion would vary in view of the loca-
tion of the project and the phasing of
the construction and operation of the
facility.

({b) The outlay on housing is de-
pendent on the availability of funds
and allocation of priorities,

Production ang supply of Cement

528. SHRI P. NARASIMHA REDDY
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleaseg to state

(a) to what extent cement produc-
tion in the couniry has suflered dur-
ing the year,

(b) what arrangemenls have heen
made to ensure equitable and propor-
tionate supplies of cement to different
States with State-wise figures, and

{c¢) the measures taken 10 step up
production to meet demand”

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) A quantity of
about 13.7 lakh tonnes is estimated to
have been lost during the period from
1st January, 1873 to 30th Ju.m. 1873
due to power cuts, eic.

(b) On the basis of the consump-
tion during the last few years, it has
been decided to distribute the avail-
able cement egquitably among the vari-
ous States. A statement showing the
quota fixed for each State for the
period from 1st January, 1973 to 30th
June, 1974 is attached. This quantity
is exclusive of the quantity allocated
to Central Government Ministries/
Departmants.

JULY 28,
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(c) The present capacity of the in-
dustry is 18.7¢6 million tonnes. The
demand at the end of the V Plan 18
estimated at 28 million tonnes corres-
ponding to a capacity of 32 m.llion
tonnes on the bamiz of 85 per cent
capacity utilisation, As a result of
various letters of intent/licence issued.
it iz expected that during the V Plan
period of capacity of at least 263
million tonnes by the Cement Corpora-
tion of India and a capacity of 3 mil-
lion tonnes by the State Corporations
will be added in the public rre-
tor while a capacitv of over T m'llion
tonnes will be added in the private
sector. To accelerate the establish-
ment of additional capacitv, import of
heavy castings has been agreed tn in
certain cases while the applicat.nns
from Llarger houses which were re-
jected earller have been reconside-od
and letters of intent arc heing ic-u=d,

STATEMENT
one 'States Quata
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Guarat —

» Daman and Diu 12° 6%
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Andhra Pradesh 927
Mysore . . B 79
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Changes in Fifth Plan to ensure egual

developmental activities at State and
Distriet levels

528. SHRI P. NARASIMHA REDDY:
Will the Minister of PLANNING be-
pleased to state:

(a) what changes are being conlem-
plated in the Fifth Plan to ensure
even spread of developmenlal act.vi-
ties at the District level; and

(b) the institutional
contemplated to
changes at
levels?

mechanism
implement these
the State and District

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). The
Planning Commussion have advised the
Stutes to include, in the Draft Fifth
Five Year Plan proposals, a Chapter on
Programmes, Targels and Resource:
for each district, which should give
district-wise outlays, targets and plal
resources This Chapter is also ex-
pecled to provide information on how
tar the level of development, resource
endowment, problems and prioritiezs of
different districts have been taken into
account while determining the over-
all quantum of resources allocated as
well as the inter-sectoral distribution
of funds

For the relatively backward areas
mmcluding the hill areas, tribal areas.
desert regions and drought-prone
areas. the States have been requested
to give details in respect of each such
area on:

(1) level of development of indus-
inal resources;

(i1) pattern and diversity of eco-
nomic activities and existing levels
of productivity;

(ii1) coverage and performance of
infra-structural facilities:

(iv) strategy of development for
the area 'ndicating the hierarchy of
prioritiee and the quantum of
budgetary and other resources pro-
posed to be provided for various
sectors during the Fifth Plan per--
jod.
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In order that the Deepansiien. of
District Plins as. wall ag disaggreger
tion of State programma outlays on
a district basis is taken up on a ration-
al basis, the Centre has introduced a
scheme of Centrel assistance for the
strengthening of planning machinery
under which the States have been
requested to set up inter-alia a Dist-
rict/Regional Planning Unit in the
State Planning Department. This
unit will have technical personnel
with adequate experience to take up
this task on a scientific basis.

The State Governments have also
been requested to give details of ad-
ministrative and institutional arrange-
ments proposed for meeting the
challenge of district-local plamning.

Atemic Power Station im Andhra
Pradesh

530. SHRI P. NARASIMHA REDDY:
Will the Mnister of ATOMIC ENER-
‘GY be pleased to state:

(a) whether a Study Team appoint-
ed to recommend suitable sites for
locating the proposed new Atomic
Power stations has recommended
locating one at Snsailam in Andhra
Pradesh; and

(b) whether Government have
accepted thiz recommendation and if
so, the steps taken to implement this
-decision?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMAT] INDIRA GANDHI): (a)
and (b). A Site Selection Commitiee
is currently examining wvarifous sites
in the Southern Reglon including
Andhrg Pradesh. A decision on the
location of an atomic power station
in that State can be taken only after
the Report of the Site Selection Com-
mittee is received and considered vy
‘Government.
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Supply of cement to Ohitioer Distrios,
Andhra Peadesh

531, SHRI P.NARASIMHA REDDY:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

{(a) whether representations have
been made complaining of totally in-
adequate and disproportionately low
supply of cement to the Chittoor Dist-
rict in Andhra Pradesh;

(b) the actual supplies made to this
District during the year vis-«@': the
normal off-take; and

(c) what steps have been taken to
step up supplies {o the District?

THE DEPUTY MINISTER [N THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir.

(b) A quantity of about 3011 tonnes
has been supplied to the Chittoor
District during the first five months of
the current year against their monthly

average consumption of about 3000
tonnes during 1972,
(c) The cement production in the

country has suffered a set back due
to the severe power culs enforced by
the various Stiate Electricity Boards.
Consequently, the available production
has been distmbuted equilably among
the various States on the bLasis of
their average consumption during the
iast five years and quotas Axed for
each State Government A guota of
2.00 lakh lonnes has been earmarked
for Andhra Pradesh for the quarter
July to September, 1973, out of which
@ quantity of 1438 tonnes has been
earmarked for the Chitloor District
by the State Government. This
quantity has already been authorised
for issue. Increased supplies to
Chittoor District can be authorised
only on further recommendations of
the State Government on the basis
of the requiremenis of other Adistricts
of the State visa-vis

District. .
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Take over of Glek Beginecering and
Cement Unity

532. SHRI 8. A. MURUGANTHAM:
Wilp the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

¢a) whether there are a number of
sick units in the private sector, parti-
cularly engineering and cement units;
and

(b) if 30, whether there iz any
proposal under consideration to take
over such sick units?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir,

{b) No, Sir. In view of the limitea
resources available with Government,
“take overs” are resorted to only in
selected cases in conformity with
over-riding consideration of public
interest.

Oficialy compulsorily retired or forced
to procecd en long leave in Uttar
Pradesh

533 SHRI GADADHAR SAHA: Will
the PRIME MINISTER be pleased to
state:

(a) the total number of officials
<compulsorily retired or forced to go
on long leave in Uttar Pradesh since
the promulgation of the Premdent's
Rule in that State; and

{b) the charges against those offi-
clals?

THE MINISTER OF STATE IN THE
MENISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
BONNEL: (SHRI RAM NIWAS MIR~
TEA): (a) and (b). The information
i teing opllected and will be laid on
e Table of the House as early as
possibla.

Written Answers
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Arrests of P.A.C. Persounel in U.P.

534. SHRI GADADHAR SAHA:
SHR] B. R. SHUKLA:

Will the Mmnister of HOME AFFAIRS
be pleased to state,

{(a) the number of arrested P.A.C.
Personnel in Uttar Pradesh:

(b) the District-wise break
the arresied persons; and

(c) the charges against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOMEH AFFAIRS
(SHRI F. H. MOHSIN): (a) 832.

up of

(b) Agra 16
Allahabad 44
Kanpur 178
Lucknow 63
Gorakhpur 42
Varanasi 41
Sitapur 113
Barabanki 30
Fatehpur 16
Chunar -
(Mirzapur) 349

Total 892

(c) Cases uss 147/148/ 148/307, 302
a94/326 /380, 457,/302/395,120 Bii21/
121A/40% IPC/43 DIR/6/7 PAC Act/
etc. have been registered against the
PAC personnel according to the off-
enceg committed by them.

Reduction in Allocstion for Research
and Development

535. SHRI GADADHAR SAHA. will
the Mimister of SCIENCE AND TECH-
NOLOGY be pleased to stale:

¢(a) whether allocation for Research
and Development is going to be re-
duced from that envisaged in the
approach document by National Com-
mittee on Science & Technology; and



159 Written Answerg JULY

(b) 1 s0, the reasons for such re-
duction?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRA-
MANIAM) (a) and (b) The Gov-
ernment has accepted that the National
mvestiment on R&D during the
Fifth Plan would be such that a fAgure
in the general neighbourhopd of 1
pe1 cent of the GNP is reached in the
last jyear of the Fifth Plan The
variwous programmes imvolving R&D
being drawn by the different NCST
Panels are 3et to be discussed in the
Planming Commussion It i1s, there-
fore pre-mature to nassess the availa-
bility of R&D funds, which will be
determined tuking ints account the
over.l] resouice position for the Fifth
Plan

Automatic Trunk, Dialling System in
District Bahraich (U P)

£ SHRI B R SHUKLA Will the
Mimster of COMMUNICATIONS be
pleased 1o state

(@) whethe:r automualic dialling sys-
lem hay been introduced in all the
neighbouring Districis of Bahraich
(UP)

(b) if 80 whether Government pro-
pos¢ to introduce thiv system in the
disirict of Bahraich also and

(¢) if not, the reasons for such a
discnimination?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA)

(a) Yes Sir Automatic telgphone
exchanges are working in the neigh-
bouring districts of Bahraich.

(b) Two small automatic exchanges
are working in Bharmich District but
the district Headquarters—Bahrakch
ftself s a manual Installation of
sutomatic exchange at Bahraich has
recently been approved

(¢) Does not arise.
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industrisl Estate Chittaurs Bilock,
Babeaich

537 SHRI B R. SHUKLA, Wil the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state

(a) whether an industry iz func-
tiomng m the building of the Indus-
trial Estate located at Chittaura Block
in the District of Bahraich of Uttar
Pradesh,

{b) what cost was incurred by the
Uttar Pradesh Government in the
acquisifion ot land and the construc~
tion o’ this building, and

(¢) whether there has been any
return out of the said bwilding to
Goveirnment since 1ts 1nception?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI) (a) to(c) [iformation 18
being collected frum the State Gov-
ernment and will be laid on the Table
of the House

Jobg for Educated Upemployed

538 SHR! GIRIDHAR GOMANGO
Wwill the Minister ot PLANNING be
pleaved to state

(a whether Central Governmenti
prupose to provide johs to all educated
unemployed d.ring the current year

(b) if so the main feature ot the
schemes formulated for the purpose
and

(c¢) the total amount that the Plan-
mng Commission has sanctioned for
educated unemployed im rural aress
under the special employment pro-
gramme @nd programme for “half
& milhon jobs"*

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRT
MOHAN DHARIA)- (a). In addition to
to the employmant schemes taken up
in 1071-72 and 1972-7%3 a new HT0-
gramme namely the Half a 3ffflion
Jobs Programme has Heem launched
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in the current year for providing em-
ployment opportunities to at least five
Jakhs of educated persons during the
current year.

(b) The main features of the em-

ployment schemes formulated for
educated persons are:—
(i) Self-empleyment programmes

for which Government would
provide assistance to entrepre-

reurs by way of margin
money/seed capital, training
facilities and infrastructure
facilities.

(ii) Training programmes on a
stipendiary basis fo prepare
young men in fields like edu-
cation, para-medical services
agricultural extension, coope-
ration ete,, so that they will
be equipped to take up regular
jobs arising in 1974-75 for
the implementation of various
programmes in the Fifth Plan
like minimum needs, agricul-
tural development, expansion
af cooperative sector wete.

Incentives to employers in the
private sector and cooperatives
to employ engineers, diploma
holders and other technically
qualified persons as well as

‘(iii)

persons coming from the
weaker sections of the soc-
iety.

(c) Clear guidances have been given
1o the States and Union Territories to
implement, various employment sche-
mes in such a way that the employ-
ment benefits flow to all regions in
the State and to all sections of popu-
‘lation. The States and Union Terri-
tories have further been advised to
‘take special care of the educated per-
sons belonging to Scheduled Castes/

Scheduled Tribes, disabled/handi-
capped persons, war widows and
minorities, It will thus be seen that

the benefits of various special employ-
ment programmes including the Half
a Million Jobs Programme vqould reach
all sections of population, both in
urban as well as in rural areas in the
country.

1088 LS—7
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The ' allotations made to different
.employment programmeg including the
Half a Million Jobs Progr@mme during
the year 1973-74 are {ndica’ted below:—

{Rs. crores)

114 Prog?ézmmc.s for education un-
employed initiated in 1971-72

1. Expansion ani improve-
ment in the - quality of

primary education 30400
2. Agro service centres : o md
3. 'Consumer cooperative
stores | - ’ ] o8
4. Land and soil survey—
Natural Resources o' 84
‘5. Horest survey—Natural
Resources i 5 H 1'00
6. Ground Water Survey—
Natural Resources 434
7. Rural engineering surveys 2-85
8. Investigation of irrigation
and power projects g 6T
9. Assistance to educated
unemployed for self-em-
ployment = - . 1308
10. Survey of India programmes Q75
11. Investigation of roai pro-
jects . 5 % 0'90
12. Design units for rural
water Supply . 0" 44
13- Mineral surveys—Natu-
tural Resources # g L:00
I1. Special  employment pro-
grammes i1 States and Uinion
Territories 2700
III. The half a Million  jobs
Programmes 1973-74 for
educared unemploved 100° 00

Managerial structure of Teiephone
Exchanges in Meiropolitan Cities

539. SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether his Ministry is con-
sidering a plan to review the mana-
gerial structure of the Telephone ex-
changes in four Metropolitan Cities of
Delhi, Calcutta, Bombay and Madras;
and
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(h) i.r‘ 80O, tbe reasons thnratorr
. mmmw Cﬂm
THONS (S8HRI H. N. BAHUGUNA):
(a) Beveral suggestiops for modifying
the managerial structure of the 4
Metropolitan Telephone Districts are
under examination at present.

(b) The telephone systems in the
metropolitan cities have expanded at
a very rapid rate, Review of the exist-
ing organisational structure is being
made to provide a well-knit and effec-
tive instrument to plan and provide
for future telecommunication needs in
a systematic way, to look into the sub-
scribers’ need to look after the stafl
problemg eftectively and to cope with
the growing problems of such laree size
systems in an efficcent manner.

Embezziement of rupees three crores in
the Union Territory of Mizoram

540. SHRI GIRIDHAR GOMANGO:
SHRI SEZHIYAN:

Will the Muinister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s attention
has been drawn to the news-ilem ap-
pearing 1n the 'Times of India' dated
the 14th June, 1973 regarding embez-
zlement of Rs. 3 crores in the Union
territory of Mizoram,

(b) whether two LA.S. officerg are
mmvolved 1n this embezzlement; and

(c) if so. the action taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN) (a) Yes, Sir.

(b) and (c). The alleged embezzle-
ment relates to a period when Mizo-
ram, then known as Mizo Hills Dis-
trict, was part of Assam. The Puhlic
Accounts Committee of the Assam
State are presently examining the
malter. After this examination is
over, it will be possible to say anything
posiiive about the alleged embezzle-
ment and about the involvement of
any 1.A 8. officers.

JULY 25, 1078
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Loss of production in West Bengal due
0 piriror Bhottage
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641. SHRL SARD) MUKHERJEE:
Will the M.nister of INDUSTRIAL
DEVELQPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) 1iotal loss of production in West
Bengal during the past 4 months due
to péwer shortage:

(b) whether Government have made
any survey about this; and

{c) if so, the broad outlines thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM- {a) to (c). Precise figures
recarding loss of production in West
Bengal during the past 4 months on
acrount of power shortages alone are
not available, The Slate Government
has, however, mnuvorlied that jute and
enqineering industries 1n the State
have sutfered los.es due to power cuts.
Accord ng to remorts received bv the
State Guveinment there was a loss in
productinn of jute zoods of the order
of Rs. 1.34 crores during the first half
of April and a loss nf over Rs 2
crores 1n respect of engineering goods
during the mont% of March, 1973.

Conflict between technocrais and

I.ALS. Officers

542 SHRI SAROJ MUKHERJEE-
SHRI RAJA KULKARNI:

Will the PRIME MINISTER be
pleased to state:

(a) whether there 13 a continuous
conflict of interests between the
Technocrats and LA.S. Officers in the
country,

(b) whether the simmering discon-
tent among the technocrats causes
strikes and other movements that are
taking place In State after State; and

(e) 4 so0, what steps Government
have taken to settle the disputea in
the matier and removing the griev-
ances of the technocrats who are most
essential for the development of indus-
try and economy in our country?

.
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THE MINISTER OF S8SIATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARIMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA)., (a) and (c). Government
have -réceived certain representations
from officers belonging to the
technical Services demanding parity
m the matter of pay etc. between them
and the LAS. The Third Central Pay
Commussion has made certain recom-
mendations 1n this regard and these
are being examined,

(b) There have heen some agitations
of tecnnical officials to pres: their
demnands for higher emoluments and
better service con lition<

Charter of demands received from the
Federation of Engineers and Technical
Officers

543 SHRI SAROJ MUKHERJEE
Will the Mimster of SCIENCE AND
TECHNOLOGY uve pleared to -tate

(a) whethe: the  Depai:tment of
Scierce amidl Technonlogy have received
any charter nt demands from the
Federat.on o Enginems and Techmcal
Officers (FETO) and from other orga-
rusation~ 1n wvar.ous States ke UP,
West Ben»il et. ani

(by it s0 the mair features thereof”

THE MINISIER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRA-
MANIAM) (a) No. §r

(b) Doex not arise

News ltems’ ‘Russian Rotary for
Times of India’

544. SHRI SHYAMNANDAN
MISHRA- Will the Mmister of IN-
FORMATION AND BROADCASTING
be pleased to state: )

(a) whether 1t has come to the Gov-
ernment's notice that the Times of
India of May, 18 carried a news item
entitled ‘Ritsmian Rotary for Times of
India' in which 1t was stated “The
completion of these negotiations marks
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the beginning of a relationship bet-
weéen 'Theé Times of Imdia’ and allied

pubhicationg &nd the Soviet Umon™;
and
(b) if so, have the Government

found out what this new relationship
18 between a newspaper in this coun-
try and a foreign country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) and (b). Govern-
ment have seen a newg ltem to this
effect in the Delhi edition of the Times
of India of May 18, 1973. The pub-
Lichers of the newspaper have clan-
fied that the agreement 1s a com-
mercial  transaction between their
compauy and a Soviet exporting firm
and that their Bombay edition, v
publisling the same news ltem, has
descrt ed the telationship as between
of India and Alhed pub-

the Time:
1'cat ons, and the ‘Soviet Union
source’ meaning the exporting firm.

No aopnlieation for the grant of a
licenee 1n re-pect to this transaction
has been yet received by the Govern-

ment

Survey of Small Seale Industries

545 SHRI P GANGADEB

SHRI SHRIKISHAN MODI.

Ww:ll the M.muster of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

ta) whether Government propose to
cenduct a six month survey of small
scale industries to assess theiwr capa-
¢ty and utihsation,

(b) 1f so, the total manpower re-
mured to condu~t the survey and the
total amount which the survey would
cost the Umon Government; and

{c) the total mumber of small scale
units 1n the country®

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Yes, Sir The survey is
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expected to be completed in one year
from its date of commencement.

(b) The total manpower required
will be about 5300. The estimated
expenditure is about Rs. 2.8 crores.

(c) 3,18,170 small scale units were
registered with the State Directorate
of Industries at the end of 1972.

Seminar on “P.1.B. to-day and to-
morrow” held in New Delhi

546. SHRI P. GANGADEB:
SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether he attended a seminar
on “PIB to-day and tomorrow”
in New Delhi on 20-5-73:

(b) if so, the subjects discussed in
the seminar; and

(¢) whether Government zre con-
sidering some structural changes in
the P.I.B. to meet the challenges of
the mass communication “media, and
if so, the changes proposed to be made
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION -AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir. The semi-
nar was held on 21-5-1973.

(b) The object of the Seminar was
to review the wvarious Services and
operations undertaken by the Press
Information Bureau and consider pos-
sible modifications in the present
activities as well as new directions in
which its publicity effort should be
oriented.

. (¢) Organisational improvement is
a continuous oprocess. The ideas aris-
ing from Seminars of this kind are

always utilised for such

improve-
nfent.

JULY 25, 1573
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Proposal to put Children’s Film
Society under Films Division

547. SHRI SHRIKISHAN MODT:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

{a) whether Government are cons
templating to put the Children's Film
Society under the Films Division;

(b) if so, ‘the reasons therefor; and

(¢) whether the production of
children’s films would be made by tire
Film Finance Corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.

(b) Does not arise.

(c¢) the matter is under considera-
tion.

Preamble {o the Science and Techno-
logy Plan

348. SHRI SHRIKISHAN MODI:
SHRI N. K. SANGHI:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the preamble to the
Science & Technology Plan  shows
large scale reproduction from a Sus-
sex University Paper which appeared
in the British Magazine, ‘Minerva'.
Vol. 9 of 1971;

(b} whether - there has also repro-
ductibn of ideas from a statement
made by a ad hoc group in 137] head-
ed by Prof. Harvey Brooks of the
M.I.T. which had studied Sciencs
policies for their Organisation for

Economic Co-operation and Develop-
ment; and

(c) if so, the reaction of the Gov-
ment thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (c). The ‘Introduc-
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tion’ part of the paper “Approach to
Bcience & ‘Technology FPlan” which
deals with the role of science & Tech-
nology 1n economic and social deve-
lopment in a general way, is a state-
ment of principles of science policy
with particular reference to develop-
ment. These general principles are
enunciated in a number of documents,
among them the Harvey Brooks re-
port and the UN Document prepared
by. besides others, a group from the
University of Sugsex. In preparing
the Approach Paper, the NCST did
consult and make use of a number of
publications. But it is not correct to
gtate that the paper is a large scale
reproduction of any of the documents
The Approach Paper while adopting
some of the basic ideas contained in
the documents referred to has dis-
cussed the validity of those ideas to
Indian Conditions. Further these
ideas have generally been endorsed
by a large body of Scientists, tech-
nologists and other academic people
in the country.

However it was unfortunate that
in drafting the document certain
sentences from some of the source
publications were incorporated with-
out a proper acknowledgement. The
NCST has regretted this omission in a
recent press release.

Merger of National Research and
Development Corporation of India
and Inventiong Prometion Board

549. SHRI SHRIKISHAN MODI:
Will the Minister of SCIENCE AND
TECHNOLOGY bLe plcased to state:

(a) whether the National Research
Development Corporation of India
and the Inventions Promotion Board
are being merged together, if so, the
reasons therefor: and

(b)Y what would be the scope and
functions of the new set-up?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) The Inventions Pro-
motion Board was merged with Na-

tional Research Development Corpora-
tion of India w.ef. 1st April, 1873. The
decision on merger was taken because
both the LP.B. and N.R.D.C

were
doing sumilar type of work.

(b) The reconstituted National Re-
search Development Corporation will
promote inventive talent in the coun-
try. accord recognition to inventions
developed by inventors including pri-
vate individuals, provide assistance
for developing inventions and com-
mercialising them.

Distribution of Cement

§50. SHRI SHRIKISHAN MODI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government are con-
sidering any measures for the equit-
able distribution of cement;

(b) if so, whether any modifications
are proposed in the Cement Control
Order in this respect; and

(c) what additional steps are con-

templated to regulate cement distri-
butoin?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) to (c). In view
of the inadequate availability of
cement as a result of power cut etc
it has been decided to distribute equit-
ably the available quantity of cement
between the States and the Central
Government Departments broadly on
the basis of the average consumption
in the past flve years with effect
from the 1st July, 1873. Quotas have
been fixed for each State. Major
wrrigation and power projects will
now obtain their requirements direct
from the State authorites out of the
quota allotted to them, but they have
been asked not to divert the quantitiee
earmaked for Irrigation and Powea
Projects within the State quotas. The
requirements of Central Government
Departments like Defence, Railways,



fGovernment. Out of the indivdual
quotas given for sach Biate, they
have been asked to coordinate the .re-
rements of the State under differ-
ent categorjes. Epch State has
nated a segior pfficer to coo
their requrements by congultation
among their different departments.
The coordinating authority 1n  the
State will furnish details of parties
to whom the authorisations should
be 1ssued by the Cement Controller
t> enable them to draw their re-
yuirements from the cement factones
$. per cent of the production has
been eaprmarked for Government Pe-
partments apd other projects with
another 10 per cent for prgapised 1n-
dustries. The balance 30 per cent 18
left for public dustribution. Bince this
level s low as compared to previous
off-take, the State Governments have
been requested to introduce control
measures to regulate retail distrjbution
by Noufication of prices apd by sale
of cement against permits to be 1ssued
by the Siate Government authorities
15 State Governments have 1ssued such
Orders under the Essential Commodi-
ties Act, 1955

‘The price and distribution of cement
is at present regulated in terms of
the Cement Control Order 1967 jissued
under the Industries (Development &
Regulation) Act 1951 The question
of re_issue of the Cement Control Or-
der with necessary modifications under
the Esgential Commodities Act 1955
is also under consideration

Imbaiance in Economic Development
of Rayajseema (Andhra Pradesh)

§51 SHRI P VENKATASUBBIAH}
Will the Minister of PLANNING be
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THE MINIBTHER OF BTATE IN THE
MENISTRY OF PLANNING (BHRI
MOHAN -DHARIA): (a) and (b). In
the absenoe of separate figures of per
capita incomes for Rayalseema and
the remaining two regions of Andhra
Pradesh, it {3 not possible to assess,
the inter-regional imbalances in
quantitative terms.

The State Gowvernment have inden-
fified 31 C. D Blocks . the four
Rayalssema Districts. namely, Chit-
tpor, Kuddapah, Ananthapur and
Kurnpgl as backward. (Statemnent
gnclosed) A Rayalseema Plannng
and Development Board has also been
constituted for the preparaton of a
long-term pian for devslopment of
Rayalseema region In addition,
wejghtage has been given by the
State Government in the distmbution
of 10 per cent of the State plan out-
lays to Telengana, Rayaleema and
Costal Andhra in the ratio of 532

Statement

.
Buckward areas as wauritficd v Sran
Government

Ihsrrict T'al tka Block

Andhra Praish

1 Chinoor 1 [hambulapally

2 Cul apsh z I akkire ‘'ipalli
3 Jummalaniadugu

3 An nthapur 4 Singanamala

¢ Ta tpam

6 Ciooy

7 Uravakon*a

# Chennaknthapally
9 Kalysn'urg

10 k:mbndw

11 Rayirug

1z Kankal

13 Katin West

4 Kumonl 14 A'om
Ammiganu:
o
% Dhooe
19 Naslikothur
20 ?
0. i
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"""F ¢ Jpdns-
ey Suireboiders
852 SHRI MADHU LIMAYE Will
the Murister 67 INDUSTRIAL DEVE-
IOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(a) how many of the 90 shareholders
holding an ameunt or cabitaal of
Rs 10,000 or mére in Maruti Lamited
and their Directors where the share-
holders are corporate bodies—have
receivged Letters of Intent and Indus-
trigl Licences from the date they be-
<come shareholders til today, and

(b) their names and other parti-
cu.ars 1n respect of Letters of Intent
ani Licences issued to them”

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C SUBRA-
MANIAM) (a) and (b) A statement
showing details of Letters of Intent
and Industrial Lacences 1ssued since
1871 to shareholders of Marut: Litd,

ha'duu g an amount of capital of
Rs 10,000 or wore, 1» laid on the
Table of the Hcuse Placed 11 L

rary See No LT-5183/73] Intcirma
tion 1n respect of Directors of com
panies, which are shareholders of
Maruti Lamited 1n their coiporate
capacity 15 being collected and will
be laid on the Table of the Houve

Share of Foreign Companies in the
Manufacture of Teollet Articles and
Amountis Repatriated by them Abroad

653 SHRI MADHU LIMAYE Wil
the Munister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(a) what 1s the share of foreign
Compeantes 1in the manufacture of
soap, tooth paste and powder, talcum
powder, cream, shaving creams in the
production and sales of these products
in India,

(b) the total profits dividends,
royaltiss, and fees repatriated by the
Companies abroad;

SRAVANA 3, 1895 (SAKA)
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(¢) whether the Government intend
to put celings on the sums they re-
&m&hmdenhmthem strictly;

(1’!) f not, the reason thereof®

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE) (a) Information in
regard to the share of forergn Com-
panies in orgamsed Bector m the pro-
duction of Soap, Toothpaste and
Powder, Talcum Powder and Face
Cream 1s given below —

Item

Soap
Toothpaste
Toothpow fer

Talcum pw i r 530

27 5

ta.e Cream

Sumrlar information in respect of
Shaving (ream is not available

ib) The total amount rermutted dur-

mg 1969, 1970 and 1871 113 as
follows.
Year Amount
(Rs wn lakhs)
Rs
1969 332 96
1970 348 72
1971 254 4

(c) and (d) Government's policy i
freely to allow remittance of profits/



:75 Wﬂﬂndwm
dividendaabmdmbjuttom
of usial tawes. So fur gs royalities
technical know how fee remittances
[ lrecm!med.sudamlttmw
arise out of agreements specifically
ments specifically approved . by :the
Government and are for a limited
period. The gquestion of restrictions
mmwmtunmdmnm
ail-..

- However, the Foreign Exchange
Regulation Act iz proposed to be
amended so that the activities of the
foreign ‘Companies operating in the
country in various fields of industry
can be effectively regulated.

mwmt’t Pressure on Advertisers

554. SHRI MADHU LIMAYE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether he has received any
communications complaining about the
hidden pressure by Government on
the advertisers so that they discon-
tinue their advertisements in journals
critical of Government;

(b) whether the fact has been
brought to his knowledge that big
advertisers have discontinued their
advertisements to Mother India in a
TOW;

(c) whether there is also an allega-
tion that news agencies and leading
newspapers are advised not to publish
statements critical of the Prime Minis-
ter; and

(d) if so, whether Government will
set up an impartial tribunal to clear
itself of the charges levelled against
it?

THE DEPUTY MINISTER IN THE
MINISTRY OP INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (b). A com-
municatian to this effect has been
med from the publisher of Mother

| JuLy 28,
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(c) and (d). anmnmm
bommllhr - Merhber himself in
!Mhmmm The
alleution {s not correct. The guestion
utunlazupwmhumlum
mmmwdmmuhe

Pmtlnethndlnuynd m
Articles

555. SHRI MADHU LIMAYE: Wil
the Minister of PLANNING be pleased.
to state:

(a) what was the yearly produc--
tion of TYV. Sets, refrigerators,
room air-conditioners and automo-
biles in the period between 1988-
69 to 1972.73;

(b) what was the yearly produc-
tion of sugar, vanaspati. ghee and
cotton textile goods in the Mills sec-:
tor during the same period;

(c) whether rapid increase in the-
production of luxury products men-
tioned in (a) and low production
levels of essential articles mentioned
in (b) are consistent with the Gov-
ernment’s professed policy of socia-
lism; and .

(d) if not, the steps proposed to
be taken by the Government to cor-
rect the imbalance?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING:
(SHR1 MOHAN DHARIA): (a) and
(b). A statement is laid on the
Table of the House. [Placed in Libra-
ry. See No. LT-5184/78).

(c) and (d). The direction of
Government policy cannot be judged
merely on the basis of the produc.
tion trends in a few selected indus-
tries over a limited period of time.
The level of production of sugar;
vanaspati and mill-made cotton
textiles is influenced, to a large ex-
tent, by the domestic production of
agricultural raw materials on which
they are dependent The production
has increased or decreased depend-
ing on the output of the crops. The
production of ‘T.V. receivers started
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only in January, 1960. T.V. has un
imporiant role as an audio wvisual
means of mass communication. In
automobiles, the significant increase
has been in the lower priced range
of vehicles like scooters, motor-cycles.
auto rickshaws and mopeds. While
there has been a steady increase in the

output of refrigerator and room air. .

conditioners, the absolute level of
production is extremely small com-
pared to the size of the country and
its population. Detailed policies and
measures for restricting production
of luxury articles likely to be indi-
genously consumed, and cf enlargng
the production of essential commo-
dities are being worked out as part of
the Fifth Plan exercise.

Memerandum from Hindustan Photo
Films Workers Welfare Centre, Oota-
camund

556. SHRI DINEN
CHARYYA:

SHRI SAMAR MUKHERJEE:

BHATTA-

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Government have re-
ceived any Memorandum from the
Hindustan Photo Films Workers Wel-
fare Centre, Ootacamund (Nilgirs),
about their legitimate grievances and
demands;

{b) if so, the outlines thereof; and

(c) the steps taken by Government
to redress their grievances?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE.
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE); (a) and (b). Yes, Sir.
The Hindustan Photo Films Worker's
Welfare Centre had submitted a
charter of demands on 10th Novem-
ber, 1972. On 26th May, 1973, the three
Unions of the Company have formed
a Joint Council of Action and they
have submitted a charter of demands
which are broadly the same as sub-
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miited by the Worker's Wellare

Centre. The demands are as fol-
lows:—

(i) Payment of interiam relief
from 1st January, 1870,

(ii) Removal of anomalies in the
fixation of pay.

(iii) Increase in the Compensatory
Allowance,

(iv) Payment of Night Shift and.
Milk Allowances.

(v) Settlement of equivalent
qualification, seniority list and
filling up of all vacant posts.

(vi1) Slab system of rent
quarters for all

and

(vi1) Holiday travel concessions,

(vil1) Remmbursement for
systems of medicines.

(1x) Withdrawal of all
punishn,.nts.

Indian.
illegal

1x) Regularisation for trainees' ser-
vice conditions.

(xi) Rehabilitation for employees’
SuCCessors.

(c) The management of the Com.
pany have had three rounds of dis-
cussions with the Joint Council of
Action 1n which the representutives
of the Hindustan Photo Films Em-
ployees’” Welfare Centire also took
part. Discussions are continuing. In
the meanwhile, the employees of
the Company have been given an
advance of Rs. 300/- which would
be adjusted against the arrears that
may be payable to the employees
when a settlement is arrived at.

Dipective issues to Central Goverm-
ment Employees not to engage them-
selves in any Political activity

557. SHRI DINEN BHATTA-
CHARYYA: Wili the PRIME MINIS-
TER be pleased to state:

(a) whether Central Government
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haye agy directive to all em. ntmlnornnlﬂuurm-
ployees that they shoud not engage g or dommtu-

themselves 1n any kind of political
activity, and

() i s0, the reasons for isswng
such directive?

THE MINISTBR OF STATE IN
THE MINIST Y OF HQME AFFAIRS
AND IN 1HE DEPARTMENT OF PER-
SONNEL (SHNI RAM NIWAS MIR-
DHA) (a) and {b) Under sabaule (1)
of Rule 5 of the Central Civil Service»
{Cpnduct) lei. IQM, Government
servant shall WT of, or be
otherwise anaciated th, any poht:-
cal party or any orgamsation which
takes part in politics nor shall he
take part in, subscribe 1n ad of,
o1 as ist In any other manner, any
poh tical movement or aclivity Ins-
tructiong were also 1rsued on 18th
July, 1968 reiterating the provisions
of Rule 5(1) of the CCS (Conduct)
Rules, 1 84 puarticularly that 1t s
es-ential that Government servants
should not only maintain polhtical
neutrahity but also appear to do so
and they should not paiticipate mn the
uctivities of or associate themselves
with any orgamsation I1n respect of
which there 1. the slghtes' 1eason to
think that the grganisation has a poli-

tical aspect

A question arose as to whether
participation by a Government ser-
vant 1n a public meeting or demons-
tration oigeniged by a po itical party
would amount to participation m a
political movement or activity with
in the meaning of rule 5(1) of the

tra: Civil Services (Conduct)
ules, 1964, mentioned ahove This
question was considered and it was
felt that 1n the light of the exisung
provisions pf the Conduct Rules and
the mpstructions aiready issued on the
subjeet, taking of any active part by
a Government servant in a meeting
or demonstration otgunised by & poli-
tical party might give cause for an
impression that he is sssisting a poli-
tical imovempent. For example, it 3
e.nmisnt ..m';; takes nctive or

part is uhb' to create an im.
t he is or
t, }x? Plﬂ, t Q.t
Ilt;ﬂvs X
ﬂfh l'bbru.lry
be in the [nterest
servants them-
saival not to te in such maet-
ngs or demopstrations wn order
avoid any d about' therr politi-
cal neutrality
Project Apprgisal Cell sot uap iIn

Gujarat to evaluate various Sche-
mes in Fifth Plan

55F SHP'T PRABHUNAS PATEI
Will the Minlster of PLANNING be
pleased to state,

fa) whether a project appraisal
tel] to evaluate various schemes under
the Fifth Plan and to ensure ther
speedv execution has been set up by
*he Gu)arat Government,

(b) whether this will on the pattern
3 migh I+ vel monitoring and evalua

tion cel in the Planning Commis-
sion  and
(cr if so the ¢xtent to which this

type of cell will benefit the State In
better co-ordination?

THB MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) (a) to (¢) The
required information has been cal ed
for from the Gujarat Government and
will be lpd on the Table of the
House on receipt

Inpufiicient loans to G Films b
Film Fiiance ‘-mku '
850, SHRI PEBHLUDAS PATEL

Wil the Minjster of INFORMATION
AND BROADCASTING hl ploaged to

amﬂ'w the uujgu ‘ﬁm ln-



ass

given sufffcient funds by the Film
Finance Corporation in comparison to
other langupge Alms, and if so, the
reasons therefor? gnd

(b) the basis on which these loans
are sinctioned”?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) No, 8r Till March
31, 1873, the Film Finance Corpora-
t'on e«anct'onei loans to 14 films, in-
clud+«1g 10 documentaries, 1n Gujarat:
language

(b) Loans are sanctioned by the
Film F.nance Corporation on the
merits of each application 1rrespec-
tives of language/State considera-
tion

Sstting up of Small-scale Indmstziss
in Backward Areas of Gujarat

560 SARI PRABHUDAS PATEL
SHRI P M MEHTA

W1l twe Mimster of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOIL.OGY be pleased to state

ta) whelher Guiarat Government
h ve planned a new srategy to di-
versity the indusirial growth :n the
olale as o part of the Fifth Plan
Pirugramme

() i1 »o, waetber the siralegy en
v 1 ¢ the setling Jp of sio1es of
small-acale indu-lital unils 1n under-
aeve,ope i areas

(c) wnether the State Government
bhave reguested the Union Government
to allol more funds for implemeniing
Ltiese urgent plans, and

{d) 1t so, whether Centre has as-

sured the State Government in this
regard”
IHE DEPUTY MINJSTER IN THE

TRY OF INDUSTRIAL DEVE-
{SHRI ZIAUR RAHMAN
): () and (b) The Govern-

ment of Gujarat has prepared “The
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Approach Paper on the F.fth Plan”
and “Prospective Plan of Gujarat
1974—84" which spell out the strategy
for the development of industnes dur-
ing the Fifth Plan period In these
documents, a special emphasic has
peen laid on the development of
underdeveloped areas through the
dispersal of industries and the estab-
lishment of Small-Scale Indusiries

(c) and (d) Draft Futh Plan pro-
posals of the Government of Gujarat
have not yet been received by the
Plann ng Commission

T T

561 SHRI PRABHUDAS PATEL
SHRI R V SMAMINATHAN

Will the Minister of PLANNING be
pleased to state

(a) whether Planming Commission
has> completed -ecries of discuss ons
with friendly countries to tie up the
arrangement, for economic cOOpera-
tion tn terms of Fufth Plan require-
ments

o} if so, whether any asses-ment
nas been made as to the extent of
technical and other assistance to be
made ava laole to India by these
toantyie~, and

(¢} the names of the countr es with
wh.ch diseuss.on, took place and the
estent to wheh each couniry has as
sured a--stance 1n the implementy
tron of {1e fifth five year plan"

THE MINISTER OF STATE IN THF
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) (a) to (c) Dis
cussivns have been held so far wnth
friendln countries hke the USSR
Czechoslovakia Poland, Hungar)
Romania, G DR, Nepal, Bangladesh
and Irag te assess the sgope for eco-
pomic cgoperat.on with these coun
tries during the Fufil Plan period and
on a long term basis As 5 result of
these discussions, the various fields
offering scope for such cooperation
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have been broadly identified, These
iueludo different sectors of the eco-
nomy like agriculture, indu.rtry trans-
port and power, in addition to scienti-
_ fc and technological collaboration.

Detailed studies have been initiated
at the technical level to define more
concretely the nature and extent of
collaboration in the identified fields.

Incidents of Robbery, Murder
Rape in Delhi

and

582. SHRI JHARKHANDE RAI:
SHRI P. G. MAVLANKAR:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether several incidents of
robbery, rape and even murder in-
volving three-wheeler Scooter Drivers
and other crimes have been reported
from different parts of the capital
during the last gix months:

(b) whether the Police have made
investigation into these incidents: gnd
if so, the results thereof; and

(c) the measures taken to prevent

he occurrence of such incidents in
tuture?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) and (b).
A statement showing the incidents of
murder, robbery and rape involving
three wheeler scooter drivers for the
period from 1st January, 1973 to 30th
June, 1973 and the result of investi-
gations made by the Police in these
cases is laid on the Table of the

House. [Placed in Library. See No.
LT-5185/73].
{c) The following measures have

been taken to prevent the recurrence
of such incidents:—

(i) Regular checking of three
wheeler drivers Is beinz ecar-

ried out
(it) Verification of antecedents of
‘three wheeler drivers and

LY 3, wm
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. sulpoet-d anti-soclal mmh
~ is_ being carried out.

(ili) Striet enforcement of condi-
tions for issue of permit issu-
ed to scooter drivers.

(iv) Queue system has been intro-
duced at Delhi Main and New
Delhi Railway Stations, accord-
-ing to which the auto rickshaws
are made to part in two rows
in parking bays. The drivers
are made to pick-up passen-
gers on first come first perve
basis, irrespective of their
destination. Similar system
has been adopted at the inter-
State Bug Terminus.

(v) Special raids are being con-
ducted by the Police round
the clock against the viola-
tions being committed by
auto rikshaw drivers.

Deaths in Orissa due to Malnutrition

563. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PLAN- ~
NING be pleased to state:

(a) whether hia attention has been
drawn to the remarks of the Deputv
Chairman of the Orissa Planning
Board which appeared in the Times
of India, dated the 22nd June, 1973
about 4 lakh malnutrition deaths in
Orissa; and

(b) if so, the reaction of the Cen-

‘tral Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Sir.

(b) State Government of Orissa
alone can indicate the correciness or
otherwise of the estimate of 4 lakh
people faeing death owing to mal-
nutrition in the State published in the
Times of Indic dated the 22nd June.
1973. We have no such information
so far. As far ag general malnutri-
tion is concerned, it is commeon almov
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to all the States and special problems
if any of Orissa i1n this regard would
be discussed with the State repre-
sentatives at the time of the discus-
sion of the Fifth plan.

Letter Bomb addressed to the Deputy
Commissioner of Darrang District of
-Assam

564. SHRI SUKHDEO PRASAD
VERMA: Will the Mimister of COM-
MUNICATIONS be pleased to state:

(a) whether a letter bomb addres-
sed to the Deputy Commissioner of
Darrang District of Assam, exploded
at Tezpur on 22nd June, 1973, and

(b) 1f so, whether Government have
investigated into the matter and the
action taken thereon”

THE MINISTER OF COMMUNI-
CATIONS (SHRI H N. BAHUGUNA)
(a) Yes

(b) Matter 1s under Police mvesti-
gation

Seizure of literature from alleged Pak
Nationals near Muzaftarnagar, UP.

565 SIIRI SUKHDEO PRASAD
VERMA: Will the Minister of HOME
AFFAIRS be pleased to state

{a) whether large number of 1n-
eriminating literature have been seized
from four alleged Pakistam: nationals
near Muzaffarnagar, UP on 21st June
1973, and

(b) I so, the action taken by Gov
ernment in this regard?

THIE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F 1 MOHSINY (a) and (b)
Facts are Leing ascerioined

Exchange of Nuclear Technology bet-
ween India and Canada

A66. SHRI1 SUKIIDFO PRASAD
VERMA Will the Mimster of ATOMIC
ENERGY be pleased to -tate

(a) whether his atiention has been
drawn to the stotement made by M-
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J. L. Gray, President of the Canadian
Atomic Eenergy Commission in re-
gard to the indifferent attitude on the

exchange of nuclear Technology witr
India and

(by 1f so, the reaction of the Gov
ernment of India thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE

(SHRIMATI INDIRA GANDHI). (a)
Yes, Sir

(b) Increasing indigenization has
always been the policy of the Depart-
ment of Atomic Energv To some
extent equipment may have to be ob.

tained from couniries willng to sup-
ply it

Request made by Kerala for seiting up
a Fertilizer Plant

567 SHRI M M JOSEPH®: Will the
Muuster of PLANNING be pleased
state

(a) whether State Government of
Kerala had recently asked the Centre
for seit ng up fertiliser plant in the
State, and

‘L) i .0, the decision taken by the
Centre 1n this regard”

THE MINISTER OF STATE IN

THE JMINISIRY OF PLANNING
(SHRI MOHAN DHARIA). (a) Yes
Sir

) The Gowvernment 1s taking steps
e txpw lite the completion and com-
m.~timng of volh phases of the ler-
1.l 2¢1 compiex in Cochin ang n im-
proving the operations of the existing
tertiliser complex in  Udyogmandal.
Erect:on of further capacity will be
stucdied 1n relation to the d.sposihon
ot demnand in that area and time
2Masing in this context
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Beves-Yesr mmﬁ Chasmbel
" 569, SHRI B

will' the Miz mrotm:mz Em
_be pleased to state:

‘(4) Whethbr'a spVeniyear plan 'has
been drawn up  to reclaim Chambal

ravines; and

(b) if so, the main features there-
oi?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRIL F. H. MOHSIN): (a) and (b).
‘he Working Group of Ravine Recla-
mation has submitted a report recom-
mending a seven-year plan for ravine
control and reclamation of the dacoit-
infested ravine lands of Uttar Pradesh.
Madhya Pradesh and  Rajasthan.
Copies of this Report have already
been placed in the Parliument
Library.

Cells for Backward and Hill Arcas

570. SHRI R. K. SINHA: Will the
Minister of PLANNING be pleased to
state:

(a) whether it is proposed *f> open
celly for backward and hill areas; and

(b) whether it is proposed to open
a cell for Eastern U.P. also in view
of its backwardnesg and if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). A
Cell for Hill Areas of the Himalavan
region hag been set up in the Planning
Commission. The problems o! other
backward areas including  Enstern
U.P. are being looked after the Multi-
Level Planning Section of the Plan-
ning Commission.

District plans in UP.

571. BHRI R K. SINHA: Wil th
Minister of PLANNING be pleased to
state; '

(a) the progress in respect of Dis-
trict plar-: in Eastern UP.;

(c) wheﬂu.r thh- Pllnnlhx Commie-

sion finances the States for district
planning :and If “so, tg what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRL
MOHAN DHARIA): (a) and (b)-
Draft Plans of eight Eastern Districis
viz. Aramgarh, Basti, Ballia, iLrza-
pur, Bahraich, '‘Gonda, Faizabad and
Sultanpur have been recelved by the
State Government. Instructions have
already been issued to disiriete to
discuss Department Plans and broad
framework of the District Plan with
M.Ps.. M.L.As, ML.Cs, Progressive
Farmers, Enterprencurs, Bankers, co-
operators and other representotives of
the pcople and to revise the Plan in
the light of their suggestions und also
to involve the representative. ,f the
people on Planning bodieg at the Dis-
trict level.

(c) The Planning Commission dnes
not finance directly the States {or
district planning as such, but the
State Governments have been advised
to set up regional/district planning
units in the State Planning Depart-
ments to provide guidance to the (is-
trict authorities in the formulation of
district plans. The Centre {s shering
two-thirds of the additional expendi-
ture t2 be incurred by the States on
these Units,

Service Conditions for Employees of
Central Goverament Employees
Consumer Cooperative Society,

572. SHRI R. K. SINHA: Will the
PRIME MINISTER be pleased to
state:

(a) whether the service conditions
for the employees of the Central Gov-
ernment Employees Consumer Coope-
rative Society. New Delhi and its
branch stores are not prescribed;

(b) whether these employees do not
get the dearness allowance, house rent
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lowance and interim relief and if eo,
reassns mb!}aof;

(cj, whether there aié some promo-
tion rules also, if s0, the particulars
thercot; and

(d) whether Government propose to
prescribe service conditions for these
employees and giving them the bene-
fits of dearness allowance and House
rent allowance?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
UEL (SHRI RAM NIWAS MIRDHA):
(a), There are prescribed conditions of
service for the cmployees of the
Society;

(b) The scaleg of pay of the Saciety
are consglidated, and allowances like
dearness allowance, house rent allow-
ance, interim relief, etc are not ad-
missible to the employees Hiwever,
they are entitled to the benefits of
Contributory Provident Fund, Statu-
tory Bonus and Incentive Bonus all of
which together, on the average, aggre-
gate to more than four months pay in
a year.

(c) There are prescrited rules of
promotion in the Society. A Depart-
mental Promot1on Committee adjudges
the suitability of the candidates, Fifty
nerrent of the vacancies are earmark-
ed for departmenta] candidates, sub-
ject to availability-cum-suitability.

(d) The Soclety is a registered body
and functions ag an autonomous orga-
nization. The question of Government
prescribing any rules governing gervice
conditions etc. does not arise. How-
ever, the gquestion of revision of pay
scaleg of the employeeg of the Society
is under consideration by the Board of
Administration and Board of Directors
of the Society.

Smali-scale Industrieg in Eastera U.P.

573. SHRI R K. SINHA: Will the
Ministey of INDUSTRIAL DEVELOP-
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MENT AND SCIENCE AND TECHNO-
LOGY be pleused to state:

(a) the specific proposals under
consideration of Government for issu-
ing licences to small-scale industries
in backward areas in the coming years:

(b) whether certain guidelineg have
been fixed therefor; ang

(c) the number and names of small
scale industries which are to be set up
in the backward areas of the country
and particularly in the Eastern Uttar
Pradesh during the year 1973-74 and
1974-75"

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI) (a) No Lcences are requir-
ed to be obtained by small scale un.ts
to set up 1ndustries.

{b) D7es not arise.

(c) No targets have been fixed for
setting up small scale industries 10
backward  areas. Techno-economic
surveys conducted by the Small Indust-
ries Service Institutes and the State
Directors of Industries indicate the
types of industries recommended for
establishment in the backward areas.
A few of the industries recommended
for establishment in the backward
areas in small scale sector are alumi-
nium utensils, builder's hardware,
industrial fasteners, handpumps. GI
Pipe fittings, bakelite electrical acces-
sories, metal clad switches, ete. In
eastern Uttar Pradesh. the Small In-
dustries Service Institute. Kanpur had
conducted indusirial potentiality sur-
veys in the districts of Gorakhpur.
Balia, Azamgarh, Deoria. Gonda,
Bahraich and Faizabad. These reports
have revealsd possibilities of s large
number of industries. The reports
have been submitted to the Directorate
of Industries, so that suitable sieps
may be taken by them to encourage
local entrepreneurs o set up industries
recommendeqd in the surveyr report.
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Telephone Advisory Board for Faizabad

. 57¢ SHRI R K SINHA Will the
Ministey of COMMUNICATIONS be
pleased to state

(a) when the Telephone Adwvisory
Board for Faizabad was constituted
last time ang the names of personsg on
the board at present,

(b) the reasons for which the sa:d
Advisory Board has not go far been
re-constituted,

(¢) whether he 18 aware of the in-
numerable complaints regarding the
functioning of Telephone sysiem 1n
Faizabad and

(d) whether it 18 proposed to re-
constitute the Adwvisory Board and if
so, when and the special steps taken
io remove the complainis of the Tele-
phone subscrib.rs®

THE MINISTER OF ( OMMUNICA-
+s<IONS (SHRI H N BAHUGUNA)
(a) Telephone Advisoryy Commutie:
hag not so far been constituted at
Faizabad

{(b) According to the cxisting rules,
Telephne Advisory Committees are
formed at ctations where the No of
working connections plus the number
of applications on the waiting hist 1%
1500 or more In the case "f Faizabad
exchange the total of working conne--
tions and applications on waiting list
14 onlvy 600 at present As such TAC(
hag not been constituted

(cy Yes Sir It 15 a fact that there
were a large numbir 9! eomplaints 1n
the past about no-dial tone wrong
number etc There was a shortage of
spare parts to carry out the repairs
Complete overhauling of the exchange
has r.ow heen earried out 1n May and
June 1973 ang service has improved
considerably Some coriplaints of no-
dial tone are still continuing for which
necessary  arrangements are belng
made

JULY
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(d) A Telaphone Advisory Commit-
tee for Faizabad will be constitubed
when the number of connections and
applicantg on Waiting List reaches the
figure of 1500

Drastic Cuis in Endusirial Programmes
during Fifth Plan

573 SHRI HARI KISHORE SINGH
Will the Minwster of PLANNING be
pleased to state

{a) whether GOvernmenti propose to
drastically cut the i1ndustrial pro-
grammes 1n the Fifth Plan especially
n steel fertibcer and cement larpets
and

(b) 1f so the reasons therefor’

THE MINISTER OF STATE IN 1HE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) (a) und (b) A
final pictwre roegarding the industrial
targets 1n the Fifth Plan would become
avdllable only after the current stu-
dies for the formulation of the Draft
Fifth Plan are completed There 1s
h 'wever no propo:al to make any cut
in the programme< relating to steel
fertihzers and cement with respect to
the targets indicated in the Approach
Document On the other hand utmost
prioritv 1 being given to the creation
of additional capacities in these indus-
tries 1n the Fifth Plan

Proposal to record the experiences of
the Freedom Flichters

576 SHRI IIARI KISHORE SINGH
Will the Minister of INFORMATION
AND BROADCASTING be picased to
state

(a) whether there {= any proposal
under the consideration of Government
to record the experiences pf the free-
dom fAghters all over the country and

(by if s0, the broad features thereof”
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTENG - (SHR] DHARAM
BIR SINHA): (a) and (b). In connec-
tioh with the celebrations of the 25th
antiversary of Independence, All India
Radio gtations have been recording
interviews with freedom fighters for
broadcast and archival purposes. These
interviewyg are intended to cover the
biographical background of freedom
fighters and give an account of the
significant incidents in their career
and their participation in the freedom
struggle. So far, over 1100 interviews
have been recorded and many of them
have alsp been broadcast.

Financial Assistance for Modernisation
of Police Force in Gujarat

577. SHRI P. M. MEHTA: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether Gujarat Government
have prepared a master plan for the
modernisation of Police Force involv-
ing an expenditure of Rs. 2 crores;

(b) whether the plan has been for-
warded to the Centre for Anancial
assistance for the implementation of
the Scheme; and

(e) if so, whether Union Govern-
ment have approved the Scheme?

THA DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Yes Sir.

L)

c) The master plan submitted by
Government of Gujarat is not to

tjresse

et

Mertt
s
;
;

E
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Shortage of Furnace Ol in Gujsrat
i - ™ ‘m *

§578. SHRI P. M. MEHTA: Will the
Minister of INDUSTRIAI. DEVELOP-
MENT AND BCIENCE AND TECHNO-
LOGY be pleased tp state:

(a) whether a number of heavy and
essential industries in the Porbandar

town were greatly affecteq due to the
shortage of furnace oil;

(b) if so, whether the Porbandar
Chamber of Commerce and
have requested him to take up
issue with the Petroleum Ministry
immediate supply of furnace oil;

(c) whether he has taken
issue with that Ministry; and
the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) to (c). No such complaint
has come to the notice of this Minis-
try.

Manpower Units in States

579. SHRI P. M. MEHTA:
SHRI R V. SWAMINATHAN:

Will the Minister of PLANNING be
pleased to state:

(a) whether Planning Commission
has suggested to the State Govern-
ments for petting up Manpower Units
on the recommendation of the Bub-
group appointed earlier by a Steering
Committee of the Commission;

(b) if so, other suggestions made by
the Planning Commission to the State
Governments; and

(c) how many State UGovernments
have agreed to implement these sug-
gestions? -



195 Wniten Answers

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, 8ir.

(b) Planming Commismon have in-
troduced a schemg of Central assist-
ance lor the strengthening of Stale
planning machinery. Under the scheme
the States have been asked to set up
units dealing with not only manpower
angd employment but alsp perspective
planning, monitoring, plan information
and evaluation, project formulation,
regional and district planning, and plan
coordination. In addition, the States
have been reguested to constitute apex
planning bodies with the Chief Minis-
ter, the Finance Minister, the Planning
Minister and technical experts repre-
senting various departmenis and dis-
cipiines The Centre is sharing two-
ihirds of additional expenditure to be
incurred by the Stateg 1n this behall.

(c) Proposals (in full or 1n part) for
the strengtheming of the planmng
machinery have been received from
Andhra Pradesh, Bibar, Gujarat,
Harayana, Xerala, Madhya Pradesh,
Mgaharashtra, Mysore, Orissa Punjab
Rajasthan, Tamil Nadu, UP, and
West Bengal.

Friction betwecen Technocrats 'aml
Bureaucrats

581 DR RANEN SEN Wil the
PRIME MINISTER be pleased lo state

(a2) whether of late a silent friction
has developed between the ‘technocrats’
and ‘bureaucrats’ employed jn Central
Government and Public Sector services
resulting in difficulties in many areas;
and

(b) if so, the reasons for this friction
and the steps taken by Government to
remove the friction?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND

JULY 26, 1973
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IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). Government iy aware pf
a sense of grievance among the techm-~
cal officers about their amoluments and
service conditions. Therg i, however,
nothing to show that there is any
permanent friction hetween the diffe-
rent categories of officers ang that
Government work is suffering on ac-
count of it

The Third Pay Commissmon
has made certain recommendationg in
regard to the emoluments and other
related aspects pertaining to the offi-
cers belonging to the technical/scienti-
fic Services and the non-technical
Services These recommendations are
under examination

Problems Discusseg with a Deputation
of kastern Indiap Motion Piclures’
Asyociation

583 DR RANKN SEN Wili the
Minister of INFORMATION AND
BROADCASTING be pleased to state

{a) whether a deputation of Eastern
India Molion Pictures’ Association met
him on 31st May, 1873 in Calcutta and
discussed with him their problems,
and

(b) i so, the points raised by them
and the reaction of Government there-
to?

BIR SINHA): (a) Yes, Sir. A deputa-
tion of Eastern India Motjon Pictures’
.hmehh tion met the Minister of State

Information end Broadcasting on
the aforesaid date.
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(b) A statement ig attached.

Statement

L]

?Lnnra d'mm in i
their
m&rmnim Ofnsu;."ﬂaghmmgm

Reaction of Government

I Ado of
A1 inm;::ttu against exhibition 7.

2. Implcmmmwn ofthe mof Study Team 2.
lems o!‘the West Bcnm du ‘;I;d e

3. Transfer of Fiyms Drvision work to Calcutta, 3.

eﬂﬁnsm a Film Develupmmt;l!ouﬂ 4

Government have since decided to

up a National Film C't;mﬂrwn
public sector which w handle all
matters r!:lltlng to films o 1“‘-1"01"0'

rt of i promotion
m throu.gt m:umm t.nd devdop-
ment programmes; distribution and ex-
hibition of selected good quality films ete.

of the Study Team with regard to mo=
dernisation of technical facilities and
setting up of lwmanmry in Cal-
cutia 18 CONCETD steps are

taken in mnwimu:m with the %ﬁt Benam‘ﬁ
Government.

-The Films Division have already "‘2&

ferred @ of its pro £ W

to the hﬁmm at _ Caleura. Pro~
« uchion documentaries &nd  news-
reels mclud.lnx TV films by the Fims
Division at Calcurta will alse start when
the scheme for decentralisation of 1‘#

that  instead of _ directl vmduﬂvt
the films, most of the wbo'rk couls!
med to Calcutta-base oulside fﬂm—

The Govunmtof West Bengsl were
W to set up a2 Film Development

. The
mmummaumsmm 5.&‘!:{: suggestion has been conveyed to

niuu
-ﬁ'unCll

should | function

Fim_Finance Corporaration.

i —— o T —
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Employment for educated youils in
Orissa during 1973-74

584 SHRI ARJUN SETHI: Wil
the Minister of PLANNING be
pleased to state:

(a) whether the Minister of State
for Planning had a discussion with
the State Government Officials in
Orissa to provide employment oppor-
tunities to 10,000 educated youths
during the current year; and

(b) if so0, the total amount ear-
marked for i€ and the broad features
of scheme framed for providing em-
Ployment to the youths?

THE MINISTER OF STATE JN
THE MINISTRY OF PLANNING
(S8HRI MOHAN DHARIA): (a) and
(b). The Minister of State for
Planning along with other Senior
Officers of the Central Government
held discussions with the State
Governor snd other State Govern.
ment Officers at Bhuaneshwar on
22nd May, 1973 regarding  the
various employment programmes to
be implemented mn the State during
the cwrrent financial year. During
these discussions, the State Govern-
ment was advised that an allocation
of Rs. 500 crores was being made
for the various continuing pro-
grammes comprising Rs, 3.
for the Programme of Educated Un-
employed initiated in  1971-72,
Rs. 1.08 crores for special Employ-
ment Programme started in 1972-73
and Rs. 1.78 crores for Crash Scheme
for Rural Employment taken up in
1971.72. In eddition to these pro-
grammes, the State Government
have been allocated a sum of Rs. 280
crores under the Half-as-Million Jobs
Programme for educated. Thus, a
total provision of spproximately
Rs. 8.70 crores would be available to
the QGovernment of Origsa for
varicus employment programmes in
1873-14. Within the outlay indicated
under the Half-a-Million Jobs Pro.
gramme, the State Government
have been advised to create job

JULY 25, 1973
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opportunitiés for 15,000 educated per-
sons in 1873-T&

The broad festures of the schemes
included in i{he Half-a-Million Jobs
Prografmung a0 : -

() Creation of self-employment
opportunities by provision
of margin money/seed capi-
tal and training facilities,

(ii) Training of persons on &
stipendiary basis to pre-
pare them to take up re-
gular jobs arising in
different sectors of Gov-
ernment and quasi-Govern-
ment organisations in 19874~
75.

Incentives to employers in
the private and cooperative
sectors to employ engineers,
diploma holders, graduates
from scheduled castes and
scheduled tribes, ITI certifi-
cate holders, war widows
and disabled persons.

(iir)

.Heavy Water Plant at Talcher in
Orissa

585. SHRI ARJUN SETHI: Wil
the Minister of ATOMIC ENERGY
be pleased to state:

{a) whether Government have
decided to have a Heavy Water Plant
at Talcher (Orissa); and

(b) if so, the broad outlines there-

SPACE (SHRIMATI INDIRA
GANDEI): (a) Yes, Sir.

(b) Government of India has
approved hm uﬂ the
setting up of & Heavy W Piant
am (Orissa) h\mm
wi Fertilizer Plant being
up

th the
there by Ferilliser Corporation
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India with a, production capacity of
417 tonnes of heavy water per year.
The process used is the hi-thermal
hydrogen-ammonia exchange pro-
cess developed by M/s. Uhde of
West Germany. The total capital
cost of the plant is estimated at
Rs. 21.10 crores. Two contracts “for
ther design and supply of equipment
and for the supervision of erection
and commissioning of the plant have
been signed with M/s. Uhde, The
plant is expected to be commission
ed by 1976.

Licence issued to Small Scale Indus-
try Corporation to establish T.V.
Unit Orissa

586. SHRI ARJUN SETHI: Will
the Minister of ELECTRONICS be
pleased to state:

(a) whether a licence has been
issued to the Small Scale Industry

(b) if so, the broad guidelines

2

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY MINIS-
TER OF ELECTRONICS, MINISTER
OF INFORMATION AND BROAD-

CASTING AND MINISTER OoF
SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). A letter

SRAVANA 3, 1805 (SAKA)
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for manufacturing 5,000 TV Receivers
manufacturing 5000 TV Receivers
per annum in the Small Scalee
Sector.

The Corporation has entered into
a technical collaboration agreement
with Hindustan Aeronautics Ltd
Hyderabad for execution of the pro-
ject and have submitted an applica-
tion for import of equipment worth
Rs. 1,92,700 for the project,

Bale of Essential Commodities at low
Prices through Public Distribution
System

567. SHRI ARJUN SETHI: Will the
Minister of PLANNING be pleased
to state:

(a) whether Government | have
identified recently several essential
commodities in addition to food for

sale at low prices through public
distribution system; and

(b) if so, what are those?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). A Commititee on *“Essential
Commodities and Articles for Mass
Consumption” has been set up by
the Planning Commission to sug-
gmlou-mmmmmu.

reasonable prices. The Committee
is expecrted tp idemtify essential
commodities for sale at reasonable
prices as also to recommend the
necessary operational arrangements,
including sales through the public
distribution system, wherever neces.
sary. The report of ithe Committee
is expected soom.
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Export of goods by India for Nuclear

Power Reactor to Canada and other
countries

588. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of
ATOMIC ENERGY be pleased to
state:

(a) whether India is in a position
to export goods worth Rupees 35
crores for the nuclear power reactor
being set up in Canada and other
countries; and

{(b) if so, the efforts bewng made
by India to secure turn-key jobs in
third countries?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) An Indian Delegation
which recently wvisited Canada  hds
in 1ts report indicated that there s
a scope fur the export of nuclear
components and strument.tions
worth about Rs. 35 crorcs to Canado
and some other countriec ore~ the
next five vears.

(b) At this stage our efforts are
directed at securing export orders
for nuclear componenis and instru-
mentations only. The possib‘lity of
gsecuring turn-key jobs abroad wall
be explored at an appropriaie time.

Fifth Plan for Mysore Stale

589. SHRI DHARAMRAO AFZAL-
PURKAR: Will the Minister of
PLANNING be pleasel to state:

‘(a) whether Mysore Government
have forwarded their draft Fifth
Plan for the State to the Planning
Commission proposing an outlay of
Rs. 1,350 crore for the Fifth Plan
as against Rs. 350 crore for the
Fourth Plan; and -

(b) if so. the reaction of Central
Government thereto?

JULY 25, 1878
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THE MINISTER OF STATE IN
THE MINISTRY OF FLANNING
éSHRI MOHAN DHARIA): (a) No,
ir.

(b) Question does not arise

Looting of camps of contractors py

Armed Misg rebels at Titanjaynara,
North Tripurs

580. DR. H P SILLHAMA: Wil
the Minister of LOMFE AFFAIRS be
pleased to state:

(a) whether Armed rebei Mizos
and some local educaied youil rebels
raided and ‘'oolrd two camps of
Contractors ut Titanjaypara under
Kanchanpur polne station in Ncrth
Tripura on June 10, 1073:

(b) whather other raids ‘were =alsc
made in an4d around thesc areas by
cuch eclem~uts during May-June this
year, and :f su, ‘he detals of such
raids and tha loss of Life and pro-
puily caused thereby; and

(¢) the «wpv bong tuken ‘c tackie
the sutuation®

THE DETY MIN'STEP IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. ti. MOUSIN). (a) Guvern-
ment of India have no such informa-
tion.

{b) Theie woe two modents by
the reb:1 Mizos 1 North  1ripura
dunmg Junu~, 1973 On the 1jght of
3rd/4th June, 1473, there was an
exchange of nre between the Border
Securily Force and Police on the
one side ani armea rebel Mizos un
the other =uw uwear Manikpur in
Kallasahar sub-division. No loss of
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2
Role of Join¢ Sector under Fifth Plan

591. DR. H. P. SHARMA: Will the
Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state
what precise strategy has been
evolved and programme laid down
for assigning an effective role to
‘Joint Sector’ under the Fifth Five
Year Plan?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): The role assigned
to the Joint Sector has been ex-
plained in paras 10 and 11 of the
Press Note dated the 2nd February,
1973 regarding Government deci-
sions on Industrial Policy, copies of
which were laid on the Table of the
House as enclosure to the Lok Sabha
Unstarred Question No. 281 answered
on 21st February 1973.

Broadcasting Station at Sholapur,
Maharashtra

592, SHRI S. R. DAMANI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether proposal to set up a
broadcasting station at Sholapur in
Maharashtra has heen finalised;

{b) if so, what is the present stage
of its progress; and

(e) when it will be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (c). The estab-
lishment of a radio station at Shola-
pur has been included in our draft
Fifth P'an proposals for Broadcasting
which are under consideration of
Planning Commission now. Advance
action on survey of sites etc,, has been
initiated.
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Industrial Production

593. SHRI S. R. DAMANI: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the general outlook for indus-
trial production in the current year
and the performange so far achieved;
and

(b) the items in which production
has improved/maintained and those
which have suffered a set-back with
figures of variation in each case?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) and (b). A state«
ment is laid on the Table of the
Houwe. TPlaced in Library, See No.
LT-5186/73.]

Number of Regional Language in
which the programme (Today in Par-
liament) is broadcast

59¢. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pieased to state:

(a) the number of Radio Stations
and the number of the Regional
Languages in which the programme
ent'tled ‘Today in Parliament’ or
‘Sansad Samiksha' is broadcast or re-
layed, when the Parliament is in
session; and

(b) the reasons for which the pro-
gramme is not relayed in all the Re-
gional Languages from the various Ra-
dio Stations of the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) "Today in Parlia-
ment’ and ‘Sansad Sameeksha' are
broadcast in English and Hindi res-
pectively from Delhi Station of All
India Radio and are relayed by 34
other Stations. The programme is
not broadcast in any regional lan-
guage.



207 Written Answerg

(b) Technically, it is not feasible 1o

India Radio, because of the require-
ment of a large number of short-wave
transmitters,

P & T Regional Advisory Commiitees

586, PROF. NARAIN CHAND
PARABHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the number of P. & T. Regional
Adwvisory Committees in the various
Circles of the Country;

(b) the number and names of such
among these, as have held a meeting
in the first half of 1073; and

(c) the reasons for not holding any
meeting by the other, along with the
names of these Committees?

THE MINISTER OF COMMUNICA-
'}‘I?NE (SHRI H. N. BAHUGUNA).
a) 22,

(b) and (c¢). No meeting has so far
been held by these Committees during
1973 because the nominations of the
members of the Committees are being
finalised.

Providing Telephones in the Consti.
tuencies of M Ps

597. PROF., NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

{a) the number of the Members of
the Lok Sabha and Rajya Sabha, who
do not have any Telephone against
their names in thely Constituencies;

(b) the number of those who have
applied for Telephones in their Cons-
tituencies but have not been given
these connections so far;

(¢) the dates when the applications
for their Constituency Telephanes
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ware: submitted by each one of such
Members; and

(d) the causes for delay in provid.
ing these connections?

THE MINISTER OF COMMUNICA-
TIONS (BHRI H. N. BAHUGUNA):
(a) to (d). The statement is placed
on the Table of Lok Sabha. [Placed
in Library. See No. LT-5187/73.3

Public Sector Indusiries in Chotanag-
pur and Santhal Parganas

508. BHRI S. C. BESRA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Government propose to
set up any new industries in the pub-
lic sector in Chotanagpur Division and
Santhal Parganas District during 1973-
T4; and

{b) if so, the names of the indus-
tries, the location and capacity thereof
and the capital outlay thereon?

TH DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a). No, Sir.

(b) Does not arise.

Development of Indusiries in West
Bengal

500. SHRI S. C. BESRA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SBCIENCE AND TECH-
NOLOGY be pleased to state:

(a) the number of proposals sent by
the West Bengal State for the Deve-
lopment of salt industry in West Ben-
gal during the last three years; and

{(b) the number of proposals ap-
proved?
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MUKHERIEE): (a) and (b). The
total number of proposals for deve-
lopment of salt industry received from
the West Bengal State, including the
Government of West Bengal during
1970, 1971, 1972 and 1973 (January,
23rd July) are 3, 4, 4 and 2, rTes-
pectively. All these proposals are being
processed and have taken time for
want of essential detalls. No pro-
posal has been approved so far.

Arrest of persons due to looting of
shops of Food-stuffs

600. SHRI MOHAMMAD ISMAIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of looting of the
shopr of wheat, rice and foodstuffs
from 1st March to 30th June, 1973
State-wise;

(b) the number of persons arrested
in this connection; and

(c) the reaction of the Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
According to the information received
from the State Governments of Har-
yana, Jammu and Kashmir, Manipur,
Nagaland, Punjab, Tripura and Uttar
Pradesh and Union Territory Admi-
nistration of Andaman and Nicobar
Islands, Chandigarh, Goa, Daman and
Diu, Laccadive, Minicoy and Amindivi
Islands, Pondicherry and Arunachal
Pradesh, there has been no such inci-
dent The State Government of
Mysore ang Delhi Administration
have reported one such incident each.
In this connection 62 persons were
arrested in Mpysore. No person has.
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CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

RerortED THIRTY PER CENT IN Nrws-
FRINT QUOTA

SHRI CHANDULAL CHANDRA-
KAR (Durg): I call the attention of
the Miister of Information and
Broadcasting to the following matter
of urgent public importsnce and re-
quest that he may make a statement
thereon:

“The reported thirty per cent cut
in the newsprint quota of news-
papers.”

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): As Honourable Mem-
bers are aware, a cut of 30 per cent
has had to be imposed in the news-
print entitlement of newspapers for
1873-74 because of a shortfall in
availability arising from warld shor-
tage. The circumstances leading to
the imposition of the cut are as
follows:

Early this year, the Ministry of
Finance had approved a quantity of
2,45,000 tonnes of newsprint for dis-
tribution to newspapers in the coun-
try. This included indigenous pro-
duction (Nepa Mills) of the order of
40,000 tonnes, which, after deducting
a 10 per cent compensation for higher
grammage, left a quantity of 36,400
tonnes for distribution. Thus the
newsprint visualised for import was
2,08,600 tonnes.

No difficulty wag initially envisaged
mn procuring this quantity of news-
print from abroad. This was because
existing long-term commitments with
Canadian and Scandinavian suppliers
and Trade Plan provisions from rupee
sources already accounted for 1,61.000
tonnes. With an additional 20,000
tonnes offered by Bangla Desh under
a global tendes, a possible 22000
tonnes from Canada under Ald and a
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contracted quantity of 9,000 tonnes ol
glazed/rotogravure newsprint, the
quantity visuahised for import stood
more than fully covered.

Thig anticipated availability has,
bhowever, not materialised for the

reasons set out below:

The Cenadian and Scandinavian
suppliers insmsted of re-negotiation of
exisung contracts with them on the
plea of doller devaluation. l.egal
opinion obtained by the State Trading
Corporpation was that the stand of the
suppliers was untenable It was how-
ever, felt that aibatration or legal
proceedings in the country of the
defendants could be tume-consunung
and mught result in delay 1in, if not
stoppage of supphes from these
sources for one reason or another
As no alternate avenues of purchase
were open to cover the quantities in-
volvedd because of the world shor-
tage, it was further felt that we
should take the maximum possible
advantage of the existing contracts
Re-negotiation of the contracts was,
therefore, started and the result was
that, as against an anticipated qudan-
tity of 70,000 tonnes from Canada,
only 60,000 tonnes has become aval-
able and from Scandinavia, as agamnst

30,000 tonnes, only 138,000 tonnes.

So far as the Soviet Union 1s con-
cerned, agreement on price has been
reached for the supply of only 28,000
tonnes as agsinst the Trade Plan pro-
vision of 50,000 tonnes Negotiations
for the balance quantity are to be
held by the end of 1878. Czechoslo-
vokia has offered only 5,700 tonnes, as
sgainst the expected 7,000 tonnes and
price negotiations are in progress.
Poland will be supplying only 1,000

expected

tonnes as against the 4,000
tonnes.
In the case of Bangla Desh, although

they had tendered for a quantity of
30,000 tonnes (10,000 tonnes firm and
10,000 fonnes option), they have so far
contracted for the aupply of oaly
10,000 tonnes.
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Under Canadian Aid, to quantity is
available so far. Against a tender
enquiry, there were only two offers of
newsprint. The newsprint offered was
in specifications not acceptable to
newspapers in this country. Negotia-
tons with Canadian suppliers are
still going on,

The official délegation which accom-
panied the Prime Minster to Canada
also took up the question of securing
additional supphes of newsprint. The
efforts imtiated then are being follow-
ed up at diplomatic and other levels,

212

Thus, actual availlabibty so far ot
newsprint, both imported and mdi-
genous, for allotment in the lcensing
period 1973-74 works out to 1,03,1u0
tonnes Of this, a small quantity has
been set apart for new newspapers
This leaves a quantity o1 1,07,100
tonnes fo1 allotment to existing news-
papers whose pertormance by uliltsing
newsprint during 1972-73 is estunated
at 2,30,000 tonnes This performance
having been taken as the basis of cn-
titlement, the newsprint available can
meet only 0830 per cent of iequire-
ments In other words, there i1z a
shortfall of 3170 per cent Hence,
the entitlement of a newspaper has
been subjected to a cul of 30 per cent
It 18 gpecifically provided in the News-
print Allocation Policy that any addi~
tion to newsprint availabihity would
be reflected 1n a corresponding re-
duction of the cut imposed

The cut of 30 per cent will apply
umformiy to all newspapers in view
of the judgment of the Supreme
Court m the newsprint case. Govern-
ment will, however, endeavour i6
extend the maximum possible agsis-
tance to small newspapers within, of
course, the four walls of the alloca-

tion policy.

In view of the world shortage of
newsprint, the prices of imported
newsprint bave gone up. As against
prices obtaining in 1972-78, mup-
of standsrd newwprint from

¢
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Canada will, on an average, cost US
$63.34 (Rs. 400.05) more per tonne,
from  Scandinavia US. §15 (Rs.
112.50) more per tonne, irom Bangla
Desh Rs. 143 more per tonne, irom
USSR Rs. 582.17 more per tonne and
from Poland Rs. 526 more per tonne,
The price of Czechoslovakian news-
print js still under negotiation.

The cut in newsprint entitloment
and the increase in the price of news-
prnint will necessarily have their
effect on newspapers. They will have
to contain their performance within
the authorised quota by regulating
circulation and page-level. Buffer
stocks of the State Trading Corpora-
tion at all the four port towns of
Bombay, Calcutta, Madras and Cochin
have been virtually depleted. News-
papers dependent on them for news-
print are likely to experience difficul-
ty, pending replenishment of stocks.
The position should improve some-
what with the expected arrival of sup-
phes from Banglg Desh in July and
August and more appreciably when
shipments from other sources start
arriving in September/November. It
is difficult at this stage to say how the
economics of newspapers in the coun-
try will be affected. This is because
no adequate and reliable data are at
present available with Government on
the economics of the newspaper in-
dustry. It is precisely for this reason
that Government have appointed a
Fact-Finding Committee to go into the
question in all itg aspects.

ot vy @ (3iw)
HERT, AL AT FTHIT R )

Hegs

# wrd war g f ag caan wgeaqor
gar §, Afer 7 waw ¥ afe=
dt T ENT A A EC & 1 qg UG
Wt o gd S &, W afese wdr
qgt Ty W §, T Awr Fama £
&7 91T X9 B A F @vw gt o afr
ot o W ?

SRAVANA 3, 1895 (SAKA)

Newsprint Quota 214
(CA)

MR. SPEAKER: I have not re-

ceived any intimation from the senior
Minister,

SHRI JAGANNATHRAO JOSHI
(Shajapur): He was here till now.

»it 7y fom®@ : w FWT AR T
aNT Y qAAT X wEgew few Wy |
=fgw ?

weaw Wt : e dfrae fafr-
VT AT AT, AT qHIAR ¥ 77 fawr
FC AT A F oo Tog ¥ Az Y
WTATT§ | AT A 99 §9 faw #%
oy WA

st vy, fewd @ ® g¥wT QT FH
FIZTAFITETATOA @ATR |

MR. SPEAKER: Now let us pro-

ceed with this motion. I will look
into it later on.
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The cut of 30 per cent in the lumky
will apply uniformly.
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“In the event of the availability of
newsprint being insufficient a uniform
percentage reduction could be made
without regard to the fact whether a
newspaper was big, medium or small™
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MR, SPEAKER: The hon. Minster
also should be very brief. Since we
have fixrd five munutes for each Mem-
ber, the reply of the hon, Minister
should also be very concise and brief
We are sirictly following this rule. 1
have already given double the time
taken by the hon. Member to the hon.
Minister.

PROF. MADHU DANDAVATE
(Rajapur): An eminent spokesman
of the Government once had said that
when the Opposition has dwindled in
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numbers, the press should act as a
vigllung opposition, 1 think that this
is one of the slogans like the Garibi
Howoﬁomﬂiodnwu@dthnt
by the introduction of this 30 per cent
cut in newsprint, this glogan will be
smashed, and all that we shall have
will be cut-throat of the press.

As far as the Ministers and the Gov-
ernment are concerned, they wall not
be much worried about this, because
they have the monopoly of informa-
tion and propagation of information
through AIR and TV. But as far as
those vigilant sections which want to
mobilise public opinion are concerned,
they will guffer the most The news
papers will also suffer

As far as the requirements are con-
cerned, on the basis of 1972-73 figures,
the requrements were 2,30,000 tonnes
while the actual availabhithty was
163000 tonnes Thig  ancludes  also
36400 tonnes of indigenous produc-
tion That means that there w:ll be
more than 30 per cent hortage This
agamn 15 man-made shortage and ad-
ministration-made shortage and Gov-
¢rnment-made shortage 1t 1, hecause
of the lauity policy of the STC and
the Government that this type of
hortfall of newspuint 1s being crea-
tedd If oun'y they would huve had a
lonf-range view a telescupic  wview,
and they would have enteied 1into
long-range agreements with various
couniries tnat were 1n a posihon to
supply newsprnint Lo our country, the
difficulty would not hove arsen Ac-
tually, they tred tu enter mmto an
agrecment on an ycarly hasis. Ag far
as the other countries are concerned,
where the readership is more whereas
their indigenous production of news-
prni is less, they were wise enough
to have planned ahead and they were
ahle to enter into jong-term arrange-
ments, and that is why they do not
feel the difficulty which we are fac-
ing.

On the one side, there will be 30
per cent cut 1n the newsprint, but on
the other, is it not a fact that per
tonne Rs. 400 increase will have to
be pald sp far for the newsprint?! As a
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m“ltoithahtherewmbecutin
the number of pages. I do not think
that it is only the big bress or the
small press that will have to be taken
into account. As far as . the big
Journals are concerned, the coverage
of news will suffer. As far ag small
and medium newspaperg is concern-
ed, I think that they will suffer the
most, economdcally they will be ruin-
edmdasamultofthat.tntenm
of propagation of news and in terms
of the economics of the newspapers.
I think big as well as small news-
papers are both going to suffer.

SHRI PILOO MODY (Godhra):
Long live the Indo-Soviet Treaty.

PROF. MADHU DANDAVATE: I
am coming to that also.

You will be surprised to know the
prices charged for the newsprint. I
shall just give the information whuch
has been given by Shn I. K. Gujral,
who unfortunately is not present in
the House now. The quots that is
going to be received from the various
countries is as follows:

tonnes
Bangla Desh 10,000
Canalo 19002
Scandmnan a 13,000
Czechoslovakia 5,700
Soviet R .wua 28,000
Joland 1,600
Ay for prices that they are gomng

to charpge for this mewsprint, the for-
mer and current prices would be as
follows:

——— ———— = —— = — o o

N . Former  Current
&I o Price Price
Country vnRs)  (In Re
per tamne pe1 tonne
Scandinavia . 1316 1428
Canada ., 1219 1575
1196 1594
Bangla Desh | 1357 1500
Poland 1350 1876

—
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Now, I come to the country with
which we have entered into a treaty
of friendship and co-operation. I am
refermg to Soviet Russia. Formerly,
they have been charging Rs. 1,356
per tohne, and now, because of our
friendship with us, because of their
co-operation with us, they will be
charging only Rsy 1,939 per tonne!
That is the highest price that they will
be actually charging. This is the
position.

As far as one important aspect is
concerned, 20 yeara have gone by and
the production of newsprint is in the
hands of the State controlled NEPA
and that does not account even for
18 per cent of the requirements of
the newspapers at all. I wish to point
out that in Himachal Pradesh and
Kerala, two new paper mills were to
com» up. I do not know what has
come in the wvay, and therefore, I
demand that speedily we should go
ahead in that.

I am one among those who always
ottack the Government and, at the
same time, another plank to show on
behalf of the Opposition what is the
policy that could be followed by the
Government I  might suggest one
thing I am making a concrete sug-
gestion 1 want to know from the
Min.stor whether they are prepared
io accept this concrete alternative
-ugxe-tion. A number of co-operative
sugar mills in Maharashtra have come
forward with the suggestion that when
wurt s products are there when the
wmice 15 completely exirncted from the
wugarcane, and the bagasse is left out,
they are prepared to utilise it f(l:r pulp
for the manufacture of newsprint, If
this manufzcture is permitted, pro-
bably 1t will be possible for us to see
that the needs of the newspapexs,
smull as well as the bigger ones, are
met.

At the same time, there is another
leakage of foreign exchange When I
came to the House, the very first Call-
ing Attention Notice that I had tabl-
ed wag regarding the leakage of
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foreign exchange &nd if thess
ages are plugged, in that csse, it will
be posmble for us to see that higher
purchase are made and they sre able

There is one more point to which
I would hke to meke a specific
ference and to which only a cursory
reference has been made We will
have to see that the entire policy is
reoriented and the policy will have to
be reoniented 1n such a way that the
small newspapers will have to be al-
lotted more quota from the NEPA
papers If that 15 done, the small
newspapers will be able to survive
As far as other papers are concerned,
though they are very big papers, we
often talk n terms of monopoly But
the greatest monopoly in this country
18 the Government, because they are
controlling the source of information
and propagation I therefore feel that
you must make up your rund, at
least in the transitional period, whe-
ther you will permut the newspapers
to print on white printing paper
That 1» the basic decision that wall
also have to be taken

The most umportant thing is the
fire-brigade approach to every pro-
blem only when the house i set on
fire you send the fire brigade machine
to expunge the fire and come back
and wait for fuither fire to break out
That attitude will have to be given
up, and a long term oriented policy
regarding long term agreements on
the import of pewsprint will have to
be adopted, and 1 am sure that if that
is done, 1n that case, the democratic
cause will be served better

I’will conclude by asking one ques-
tion As far as the coverage in the
newspapers 1s concerned, I would only
like to ask a pomnted question Take,
for instance, the Calling Attention
Notices. These are supposed to be On
matterg of urgent public importance
We take the initiative; wvigilant Mem-
bers pose the question and the Minis-
ter answers it,. What we find mn the
press iz that though we pose the pro-
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what are the questions that were
posed to the Minister. They appear
as foot-notes. Probably,

1 therefore wish that they comple-
tely revise the policy and restore the
aniginal newsprint quantity Thase
are the few suggestions I have made,
and 1 would like to know ecategon-
cally from the Mimater the answers
to the queries that I have pointedly
made and whether he 13 prepared to
reply to the queres or not

SHRI DHARAM BIR SINHA Furst,
1 would hike to say that on the chea-
pest avallable newsprmt a decision
has been taken In this, we have had
the co-operation of the newspaper
proprietors’ organisation mn  which
they have agreed that the cheapest
available newsprint will be allotted
to the weekly papers, periodicals and
the small newspapers We have given
our strong support to the suggestions
made by the co-opeistive milly from
Maharashtra We have been informed
that the only experiment in this re-
gard was done mn Mexico where baga-
see was used to manufacture news-
print and I understand that the re-
sults of that experiment will be made
available They are being contacted
If it 1s feamble, we shall lend our
strong support to the sugar co-opera-
tives to manufacture newsprint

Another suggestion was made by
Prof Dandavate and with regard to
that we are suggesting to the Mims-
try of Commerce that in view of the
shortage of newsprint they might
conmder withdrawing newspaper con-
trol order which limit the use of
white printing paper in newspapers,
We understand there is no ahort sup-~
ply in white paper and it might be
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possible to withdraw this order; then

the newspapers will be free to uge
white paper also.

PROF, MADHU DANDAVATE:
What about the long-term agreement
regarding import of newsprint?

SHRI DHARAM BIR SINHA: 1In
fact even the tolerable situation that
we are in—we are not completely
without newsprint ig because of the
long term contract that has been en-
lered into by the STC. In 1871 the
STC entercd intou a thire A Car contract
with three parties in Canada and one
m Scandinavia. Thig contract was
both in terms of quantity and price.
It so happens that for 1973-74 the
suppliers insist on re-negotiation. It
was possible to go Lo courls but then
we would have to go to the courts
of the »upplying countries, which
mears Canada or Sweden., It would
have meant long ltigation and we
may not have been able to get the
supplhies which we are getting today.
It was decided to re-negotiate with
them and only becuuse of the long
term contract we were able to re-ne-
gotiate; so far as the prices are con-
cerned we had a contract for 60,000
tonnes with the Scandinavian indus-
tries and we have been able to get
out of this 30,000 tonnes, It was again
because of the long term contract
with Canadians that we were able to
get even this amount of newsprint.
Because of dollar devaluation the
suppliers insisted on re-negotiation
for a new price. From Scandinavian
20,000 tonnes firm 10,000 we are
f{etting 13,000 tonnes. But this 15 at
the contracted price for export as
well as trade, From Canada against
40,000 which includes 10.000 tonnes
firm we are getting 40,000 at re-nego-
tiated price. From International
Canada we get 20.000 of the stipu-
lated contract at re-negotiate price.
So far as the Soviet Union is con-
cerned, this 15 part of the trade plan.
Price is negotiated either for exports
or for imports every year We have
hag two negotiating parties sent. The
Soviet Union had demanded a higher
price. . .. (Interruptions), After re-ne-
1088 L.S.—9
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gotiation this price has been fixed
The price of cvery item for export to
Soviet Union or import from the
Soviet Union is negotiated every year.
It is both-way traffic. This is the best
price we have been able to get.

SHRI D. K. PANDA (Bhanjanagar)
The report shows that Government
1> not In a position to appreciate the
serious crisis the industry is facing.
Some of the newspapers have algo
civen jnstructiong to the Reporters
that a despatch should not exceed
500 words. There is this restriction
and 1t is going to affect the readers
also 1 will begin where Prof.
Dandavate has left, Government has
had absolutely no comprehensive plan-
mng from the beginning, though we
have been importing newsprint for
the last 25 years. On the basis of the
qguantity 1mported in 1972-73., we
should know what methods are neces-
sary to fulfil the requirements of the
comntry But small papers are very
much affected and most of them are
ging to be closed. Their number is
600 50 per cent of the total newsprint
availlable goes only to 10 big news-
papers houses and 48 per cent goes to
600 small papers. From this, the crisis
is easily understandable. I want to
know whether the price-page sche-
dule policy recommended by the
Press Commission in 1954 has been
impiemented, and if not. what pre-
vented the Government from imple-
menting 1t. Its implementation wouid
have definitely curbed the monopoly.
AMonopoly papers like the Times of
India are bringing out more pages and
at a less price and still they make
huge profit by mopping up the adver-
tisement revenue, If the price-page
schedule had been implemented, more
newsprint would have been available
for the small papers. But the
Government has miserably failed to
implement it. This shows that Gov-
ernment also has encouraged big
monopo'y press to make more profit.
it is reported that they are selling
their surplus newsprint to the small
papers at black market prices.
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The Hindustan Paper Corporation
has taken up some project. I want
to kmow why this has not been plan~
ned properly and why not a sihgle
newsprint manufacturing project hss
come up till today I want to know
whether Government i1z going to take
agy action to expedite the newsprint
manufacturing project in Kerala. In
the Himalayan foothills also there is
a proposa] to set up a plant to meet
the requirements of the country

Thirdly, 1t 1s understood that some
of the big newspapers are not going
to submut any answers to the ques-
tionnaire 1ssued by the Datta Com-
mittee Are Government thinking of
giving more powers to that Commit-
tee 30 that it can procure information
from the big newspapers which have
so far not done 1t? This report very
categorically says how there 1s plan-
lessness 1n the Government so far as
this, industry 1z concerned, becausc
adequate and reliable data 13 not
avallable to the Government about
the economuics of newspaper industrv
So, will the Government expedite the
receipt of the report of the Dalta
Committee?

SHRI DHARAM BIR SINHA 1h
Datta Commitiee to which the hon
Member has referred, has already
been given poweis under the Com-
missions of Inquiry Act We hop*
that by the end of this year we will
be able to get the report of that
Commuttee The interests of paper-
which have a circulation of 50000
with eight pages and a circulation ¢f{
30,000 with four pages will be safe-
guarded if they come under the pro-
visions which have been made in the
policy of the new newspapers

SHRI D K PANDA Has that
Committee been given legal powers®

SHRI DHARAM BIR SINHA: This
Committee has been given powers
under the Commissions of Inguiry
Act which means legal powers to ask
for and inspect any document of any
newspaper establishment,
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SHRI DHARAM BIR SINHA: That
13 a much wader question of policy
which ia not related to the subject

SHRI D K PANDA 1If the price
page schedule 1s strictly followed, big
newspaperg cannol give so  many
pages and yel sell at a low price.
Their consumption of newsprint will
also be reduced.

SHRI DHARAM BIR SINHA- Par-
liament had enacted a law which gave
effert to the prire page schedule  But
this was struck down by the Supreme
Court m 1969
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“We have issued a licence for the
manufacture of newsprint and paper
to the Sanglj Cooperative Sugar
Factory and the cost is estimated
at Rs J2—40 crores That Factory
15 getting 1n touch with foreign
colaboration It the scheme be-
vomes successful, it Ig likely that
some other schemes might come up”
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SHR! K. LAKKAPPA (Tumkur):
1 do not agree with the arguments
advanced by some of my friends that
our relationshup with the socialist
countries regarding the import of
newsprint is not a correct one, be-
cause of the recent newsprint short-
age in the country, which is more a
result of the shortfall in the inter-
national production of newsprint on
which our country ig depending very
much. But, unfortunately, the STC
which is handling the newsprint was
not diligent in taking up the neces-
sary precautionary measures in im-
porting newsprint in time. The sta-
tistics that have been revealed indi-
cate that America has lified 40 per
cent of the world newsprint produc-
tion ang our STC has failed to
organize to meet the situalion in the
country so far as newsprint is coo-
cerned, I would also like to say that
as a consequence of that this 30 per
cent cut in newsprint has. been.lm-
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not only the newspaper industry but
thousands of workers and working
journalists who are working in the
newspaper indusiry are being thrown
out of their jobs on account of 30 per
cent ¢ut which has provided a handle
to the monopolist press in the coun-

try to throw more people out of their
jobs,

This country has béen importing
pulp to the tune of Rs, 4.7 crores as a
consequence of not implementing of
any pulp factory in the country. I
would like to know to achieve gell-
sufficlency 1n this country what steps
the Government have taken and %o
avoid the present situation which has
arisen. 1 would ulso like tp know
what steps our Government ig going
to take to achieve self-sufficiency in
the matter of newsprint and aigo to
start pulp plants in the couniry.

T would like to know what protec-
tion our Government is going to give
to the small newspapers where thou-
sands of people are working but as a
consegquence of the cut many faze
unemployment,

I would like tfo know the safe-
guards which the Government wants
to take at this critical juncture.

1 would like to know what steps
the Government has taken in view of
the past history of black-marketing of
newsprint by the big newspapers
which also pressurise the small news-
papers which are more in criculation
and what are the comprehensive steps
and comprehensive measures the Gov-

ernment is goung to take to meet the
situation.

SHRI DHARAM BIR SINHA: The
hon. Member referred to blackmarket-
ing in newsprint. We are strengthen-
ing the machinery for checking of
newspaper rirculation,

With regard to the other thing be
said, of course, we fully agree with
the sentimenis that we should h:‘:;:
self-sufficiency in newsprint. But

iz a commodity which in the foresee-

posed and it has adversely affected gble future we would still need to
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import. Of course, there iz a news
print project comung up in Kerala
and that ghould give us round about
80,000 tonwez by 1976 and that, of
course, will easg -the situation to a
great extent.

Of course, the NEPA capacity 1s
also going to be increased and their
expansion programme 1z upto 78,000
tonneg which means that it will come
to round about 155,000 tonnes per
Year, plus other schemes Lke Sangl:.
And when all these come up, to a
large extent we should be able to
meet the requirements of the country.
But, of course, we will have to cont-
nue to import newsprint for some time
to come

MR. SPEAKER Papers to be laid
(Interruptions) .

MR SPEAKER Why do you bring
in such matters m Parliament® No,
1 am sorry 1 am not allowing this
These are State matters Rule 377 s
very much bemng misused And, I ex-
plained 1t to the leaders that tius
sunple rule, relating to rawising a
matter which 15 on the fringe of
a pomt of order s beiny wmisu~ed
quite often 1 allowed one or two
But, I reccive about 30 or 40 of them
every day 1 am  helpless I um
sorry, I cannot allow 1t Nouw
Papers to be laid on the Table

130 hrs
PAPERS LAID ON THE TABLE
Report “or Tarrrd CoMMISSION RE
RavyoN Tyrt CORD AND STATEMENTS

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
Ay C GEORGE) Sir, on behalf of
Shrn D P Chattopadhyiyda I beg to
lay on the Table—

(1) A copy of the Report (1972)
of the Tarif Commission on the fair
prices for Rayon Tyre Cord, under
sub-section (2) of section 16 of the
Tarift Commission Act, 1951

() A statement (Hindi and Eng-
wriuiotny

lish fiving ressons for
dolay 'in ‘laging ‘Wi sbove Mepert
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on the Table of the House,

(3) A statement (Hind: and Eng-
Lish versions) explaining the reasons
for not laying the Hind: version uf
the Report simultaneously.
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|Placed wn Library See No LT-
5163/73 )
CinEmaToGRAPH (CENsomsmTp) Awmor,

Rurxs, 19738
THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) On behalf of Shri I K
Gujral, T beg o lay on the Table a
copy of the Cinematograph (Censor-
ship) Amendment Rules, 1873 (Hinda
and Enghsh versions) published in
Notification No G SR 578 in Gazette
of India dated the 2nd Junec, 1973
under sub-section (3) of sectwon 8 of
the Cinematograph Act, 1952
[Placed in Library See
5164/73 ]
NoTiF CATIONS UNDER ALL InDIa
Services Act, 1951
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHR] RAM NIWAS MIRDHA)
tl) Su I beg 1o re-lay on the
Tabl a copv each ot the following
Notifications (Hindi and Engush vei-
wns) under sub-section (2) of ser-
unn 3 of the All India Serviees Act
1031
(1) The Indiun Admrnistrative
Scrvite (Fination of Cadre Stren-
gth) Second Amendment Regula-
tions 1973, published 1n Notification
No GSR 229 (E) in Gazette of
India dated the 3rd May, 1873
(1) The Indian Admnistrative
Service (Pay) Fifth Amendment
Rules 1973, pubhished in Notifica-
tion No GSR 230 (E) in Gazette
of India dated the 3rd May, 1973
(1) The Indian Administrative
Service (Emergency Commissioned
and BShort Serviee Commission
Officers) (Appointment by Compe-
Htive Examination) Second Ame::d-
ment Regulstions, 1973, publi-
#f Notifitation No. GBR 228(EY.
in Gazefte b Infly duted e Sth
Wy, "IV

No LT-
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(iv) The Indian Police Service
(Emergency Commissioned and
Short Service Commissioned Offi-
cers) (Appointment by Competitive
Examination) Second Amendment
Regulations, 1873, published in
Notification No. G.S.R. 237(E) in
Gazette of India dated the 9th May,
1973.

(v) The Indian AdminiStrative
Service (Appointment by Competi-
tive Examination) Second Amend-
ment Regulations, 1973, published in
Notification No. G.SR. 238(E) in
Gazette of India dated the 9th May,
1974,

(vi) The Indian Police Service
(Appauntment by Competitive Exa-
runation) Second Amendment Regu-
lations, 1973, published 1n Notifica-
tion No. G.8.R. 239(E) in Gazette of
India dated the 9th May, 1973,

(vii) The Indian Admunstrative
Service (Recruitment) Third
Amendment Rules, 1972, published
in Notification No. G.S.R. 240(E) in
Ggazett.e of India dated the 9th May,
1973.

(viii) The Indian Peolice Service
{(Recruitment) Second Amendment
Rules, 1972, published in Notification
No. G.SR, 241(E) 1in Gazette of
India dated the 9th May, 1973.

(1x) The Indian Admunwtrative
Service (Pay) Fourth Amendment
Rules, 1872, published 1n Notification
No. G.SR. 451 in Gazette of India
dated the 5th May, 1973,

(x) The Indian Police Service
(Pay) Amendment Rules, 1973,
published in Notification No. G.S.R.
452 in Gazette of India, dated the
5th May, 1973.

(xi) The Indian Admunistrative
Service (Recruitment) Second
Amendment Rules, 1978, published
in Notification No. G.SR. 483 in
Gagelte of India dated the 12th
May, 1073.

{Pisced in Library. See No. LT-
See No. LT-5005/73.1
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(2) I beg to lay on the Table—

(a) A copy each of the following
Notntications (Hindi and English
versions) under sub-section (2) of
Section 3 of the All India Services
Act, 1951:—

(i) The Indian Forest Service
(Fixation of Cadre Strength) Second
Amendment Regulations, 1973, pub-
lished in Notification No. G.S.R.
321(E) in Gazette of India dated
the 23rd June, 1973,

(ii) The Indian Administrative
Service (Probationers’ Final Exa-
mination) Amendment Regulations,
1973, published in Notification No.
G.S.R. 662 in Gazette of India, dated
the 30th June, 1973.

(i) The Indian Police Service
(Probationers’ Final Examination)
Amcndment Regulations, 1973, pub-
lished in Notification No. G.S.R. 663
in Gazette of India dated the 30th
June, 1873.

(iv) The Indian Forest Service
(Probationers’ Final Examination)
Amendmen: Regulation, 1973, pub-
hished in Notification No. G.S.R. 664
in Gazette of India dated the 30th
June. 1873.
|Placed in Library. See No. LT-

5165 73.]

(b) (i) A copy of Notification No.
G.O.M: No 1114 (Hindi and English
versions) published in Andhra Pra-
desh Gazctte dated the 4th January,
1973 contamnung Ad hoc regulations in
the Andhra Pradesh Engineering Sub-
ordinate Service-Research  Branch.
under clause (5) of article 320 of the
Constitution read with clause (¢) (i)
of the Proclamation dated the 18th
January, 1973 issued by the President
in relation to the State of Andhra
Pradesh.

(li) An Explanation Memorandunr
(Hindi and English versions} regard-
ing the above Notification.

{Placed in Library. See No. LT-
5166/73.1
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CENTRAL INDUSTRIAL SEcumiTy FORCE
(AnoT.) RUnks 1978 UNume CEnrRaL
IxpustRIAL SECURITY Fomrcs Act, 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIBS
(SHRI F. H. MOHSIN): On behalf
of Shri K. C. Pant, I beg to lay on
the Table a copy of the Centra] In-
dustrial Security Force (Amendment)
Rules, 1073, (Hindi and English ver-
sions) published in Notification No.
G.S.R. 656 in Gazette of India dated
the 23:d June, 1973, under sub-sec-
tion (3) of Section 22 of the Central
Industrial Security Force Act, 1968,
'E:‘Luced in Library. See No. LT-5167/

.1

Revizw oF ANNUAL RerorT o N.T.C.

FOR 1971-72 AND NOTIFICATION UNDER

InpusTries (DEVELOPMENT AND REGULA-
TION) AcT, 1851,

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR

MUKHERJEE): I beg to lay on
the Table:—
(1) A copy each of the following

papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies, Act, 1856: —

(i) Review by the Government on
the working of the National Tex-
tile Corporation Limited, New Delhi
for the year 1871-72.

(ii) Annual Report of the Natio-
nal Textile Corporation Limited,
New Delhi, for the year 1871-72,
along with the Audited Accounts
and the comments of the Comptrol-
ler and Auditor General thereon.
[Placed in Library. See No. LT-
5168/781.

(2} A copy of Notification No. 8.0,
250(E) (Hindi and English versions)
published in Gazette of India dated
the Srd May, 1073 regarding manage-
ment of Sri Bharathi Mills Limited,
Pondicherry, under sub-section (2) of
section 18A-of the Industries (Deve-
lopment and Regulation) Act,
[Placed in Library.
5160/73.1
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NOTIFICATION UNDER INDIAN TSELEGRAPH
Act, 1886 AND ADDENDUM TO STATE-
MENT RE. REPORT Or A.R.C. oN P. & Ty

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA): I
beg to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (5) of
section 7 of the Indian Telegraph Act,
1885: —

(i) The Indian Wireless Telegraph
Rules, 1873, published in Notification
No. G.S.R. 626 in Gazette of India
dated the 18th May, 1978.

(ii) The Indian Wireless Tele-
graph (Commercial Radio Ovperators
Certificates of Proficiency and
Licence to operate Wireless Tele-
graphy) Amendment Rules, 1973,
published in notification No. G.S.R.
520 in Gazette of India dated the
19th May, 1973,

(2) A copy of the Addendum
(Hindi and English versions) to tle
statement showing decisions taken by
the Government on certain recommen-
dations made in the Report uf the
Administrative Reforms Commission
on Posts and Telegraphs.

[Placed in Library. .See No. LT-

5170/73.]

PusLiec NoTices Rx. ImrorT PoLICY FOR
NEWSPRINT

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): 1 beg to lay on the
Table: —

(1) A copy of Public Notice No.
119-ITC(P) /73, dated the 19th July.
1973 (Hingi and English  versions)
regarding Import Policy for Newsprint,
for the year 1873-74.

(2) A copy of Public Notice No.
120-ITC(PN) /78, dated the 18th July,
1973 (Hindi and English verstons) re-
garding import Policy for Art Paper,
for the year 1878-T4
[Placed in Library. .See No. LT-
5171/734]

———
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FINANCIAL, COMMITTEES—1972-73
(A REVIEW)

SECRETARY: 1 Tay on the Takle
a copy of “Financial Committecs,
1972-73, (A Review)".

13.10 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-EIGHTH REPORT

SHRI G. G. SWELL (Autonomous
Districts): I beg to present the
Twenty-eighth Report of the Com-
mittee on Private Members' Bills and
Resolutiona.

COMMITTEE ON SUBORDINATE
LEGISLATION

SEvENTH REPORT

SHRI VIERAM MAHAJAN
(Kangra): I beg to present the
Seventh Report of the Committee
on Subordinate Legislation.

13.10 1/2hrs,

COMMITTEE ON WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

REPORTS OF STUDY TOURS

SHRI BUTA SINGH (Rupar): I
beg to lay on the Table a copy each
of the following:—

(1) Report of Study Tour of the
Committee on the Welfare of
Scheduled Castes and Scheduled
Tribes to State Bank of India,
New Delhi, on the 27th November,
1871.

(2) Report o! Study Tour of
Study Group I of the Commit-
tee on the Welfare of Scneauled
Castes and Scheduled Tmibes to
Bombay, Gna, Rangslore, Cochin,
Kanya Kumari and Trivandrum
in June, 1972, and
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(3) Report uf Study Tour of the
Study Group I of the Committee
on the Weaifare cf Scheduled Castes
and Scheiulcd Tribes to Cal-
cutta, Ranchi, Patna and Allaha-
bad in Februury, 1973

13.11 hrs.

DISTURBED AREAS (SPECIAL
COURTIS) BILL

Extension of time for presentation of
report of Joint Committee

SHRI

LILADHAR KOTOKI
(Nowgong) :

I beg to move:

“That thiz House do further ex-
tend upto the first day of the last
weeck of the next session, the time
for the presentation of the Report
of the Joint Committee on the Bill
to provide for the speedy trial of
certain offences in certain areas
and for matters connected there-
with.”

MR. SPEAKER: The gquestion is:

“That this House do further ex-
tend up to the first day of the last
week ot the next session, the time
for the presentation of the Report
of the Joint Committee on the Bill
to provide for the speedy trial of
certain offences in certain areas

and for matters connected there-
with.”

The motion was adopted.

MOTION RE: THIRTIETH REPORT
OF BUSINESS ADVISORY
COMMITTEE

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K
RAGHU RAMAIAH): I beg to move:

“That this House do agree with
the Thirtieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 24th
July, 1973.”
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SHRI 8. M. BANERJEE (Kanpur):
May I just make ome submission?..

MR. SPEAKER: Let him please
sit down, We have already settled
that an the day the motion is taken
up, there would be no discussion. On
the day when the business for the
next week is declared, hon. Mem-
bllrlcansayw'hattheymt. ..

SHRI S. M. BANERJEE: Kindly
hear me. Im not discussing the
report.

All that I am submitting is that
although we have decided to have a
discussion on the Boeing aircrash, it
is something strange that no state-
ment has been made by the hon.
Minister in this House. A tragic
incident has taken place, and the
Rajya Sabha has discussed it in the
form of a calling-attention-netice..

MR. SPEAKER: The statement
has already been laid.

SHRI S. M. BANERJEE: What
about the ecalling-attention notice
on that?

MR. SPEAKER: I am not bound to
explain everything here.

SHRI S. M. BANERJEE: When
such a tragic incident had taken
place, should the bon. Minister not
make a statement? The Rajya Sabha
has discussed it through a calling
attention-notice, and the hon. Minis-
ter has replied there, but here the
hon. Minister has not made any
statement. Why should he not make
a statement here? Does he take this

House for granted?

MR. SPEAKER: He is making a
statement, and that will be made
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MR. SPEAKER: I have not beemn
able to follow what the hon, Mem-
ber is aiming at.

SHRI S. M. BANERJEE: There
should be a calling-attention notice
on that here also, The other House
has alrea discussed it, and as
many as ten Members were allowed
to put questions and there wag an
all-zound  discussion there yester-
day. I have no grouse agaipst it. I
thought that the hon. Minister would
come forward with a statement on
the opening day itself when so much
of tribute was paid, in which you
also sppke sp much. But the hon.
Minister has not made apy state-
ment so far. You should admit a
calling-attention notice on this. We
want to censure the hon. Minister,
whosoever he may be.

MR. SPEAKER: We did discuss
this in the committee and we had
tried to find time for it. I shall con-
vey the hon, Member's views to the
hon. Minister.

SHRI1 S. M. BANERJEE: This has
been conveyed to me by my leader
who was present there.

MR. SPEAKER: 1[I may allow a
motion on that,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of
order. 1 had written to you already
that the report of the inquiry com-
mittee had been submitted before
the House by the hon. Minister
yesterday, Mr, Sachar who submit-
ted the report to Government did
so a few days ago. But a summarised
version of that was given to the
press immediately by Government,
but not to Parliament when Par-
liament was sitting. What more dis-
regard you can have? It is a matter
of privilege. I have written already
to your office. I am . a
privilege motion tomorrow on

MR SPEAKER: Under rule 377,
1 had permitted Shri Samay Guha to
make a statement But be is pot here

(Intenrugtions)
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MR. SPEAKER: I only allowed
Shri Samar Guha. I am gomng to
take up the further discussion and
voting on the Demandg for Grants in
respect of the Budget for the State of
Andhra Pradesh,

SHRI JYOTIRMOY BOSU: I want
to point out that whatever I said on

the West Bengal situation has not
been recorded.

MR. SPEAKER:
you.

1 did not allow

SHRI JYOTIRMOY BOSU: That
is very unkind of you.

MR. SPEAKER:
be that.

SHRI JYOTIRMOY BOSU: You
have said that I have said it. When
you have said that I have said it, it
must be on record

I never meant to

MR. SPEAKER: No, no. What you
said was without my permission

(Interruptions)

MR. SPEAKER: Order, order. If
you go on taking up State matters in
this House, the result will be that
the State Assemblies will take up
matters pertaining to Parliament.
There should be some end. We
should be concerned with only our
business. Why should you bring in
matters which are within the com-
petence of State Legslatures? To-
morrow they will discuss matters
which are to be brought before Par-
liament. Where will it end?

(Interruptions)
SHRI P. K. DEO (Kalahand):

of what happens in this House,

MR. SPEAKER: Not unless the
Speaker calis; whoever is called by
the Speaker, his ocbservations will
ba 7recorded. I am Dot
allay it if it is without sy
The rwie is very clear,

i
ga%
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when the Speaker cally a member,
hig observations will be recorded.
The rule is very clear about it

SHRI JYOTIRMOY BOSU: You

want our co-operation, That we
can give only....
MR. SPEAKER: It is not one-

sided.

SHRI JYOTIRMOY BOSU: Be fair
to us.

MR. SPEAKER: Order, order. No
co-gperation on impossible matters,

(Intrruptions)

SHRI SAMAR MUKHERJEE (How-

rafi); I hope you will give me some
hearing.

MR, SPEAKER: Yes,

SHRI SAMAR MUKHERJEE: The
developments in West Bengal are not
a State matter; it is a complete sub-
version of parliamentary democracy.
It is the fundamental right—

MR. SPEAKER: Unless the Gaver-
nor reports to the President, I cannot
take 1t up. If the Governor reports
ts the President, then it can come wup.

SHRI SAMAR MUKHERJEE. Thk
1s a fundamental right—

MR SPEAKER: 1 am sorry. We
will take up the discussion of the next
item after lunch. We adjourn to re-
assemble at—what time would you
hke—2.30. or could it be 2.157

SHRI K. RAGHU RAMAIAH: 230

MR. SPEAKER: Yes; 2.30.

1321 hrs.
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The Lok Sabha reassembled ajfter
Lunch at  Thirty-five Minutey past
Fourteen of the Ciock.

D.G. (Andhra

[MR. DEPUTY-SPEAKER in the Chair]

' DEMANDS FOR GRANTS (ANDHRA
PRADESH), 1073-74—contd.

MR. DEPUTY-SPEAKER: We will
now resume discussion on the Andhra
Budget. Mr, Sudarsanam.

SHRI M. SUDHARSANAM (Nara-
saraopet): Sir, in supporting the
Demands in respect of Andhra Pra-
desh, I would like to make some ob-
‘servations. Andhra Pradesh is the
fifth biggest State in India in popula-
tion as well as in area. Unfortunate-
ly, the first five big States of the
Indian Union are very very back-
ward States from the point of indus-
trial economy, I am one of those who
believe that smaller States can play
a better role in the economy, indus-
trial development and administration.
Punjab, which was not very forward
before, has devieoped enormously both
in agricultural and in Industrial gec-
tors after separation, Haryana tops
the States in respect of industrial
economy. This is a very serious
point t0 be considered by Govern-
ment. United States of America,
whose population is much less com-
pared to ours, has about 50 States
So, there is nothing wrong in having
smaller States,

in Andhra, the financial position s
very bad. Very hard work is essential
for its development, About Rs. 180
crores were spent on the mighty
Nagarjunasagar project. Of course, it
is irrigating about | million acres
but by spending another Rs. 10 to 12
crores and by having a proper canal
aystem with adequate facllitieg for
deepening, we can easily cultivate
another 1 million acres from this pro-
ject and this would enable us to feed
the whole of the southern reglon. We
are going to varioug countries with a
begging bowl which can be avoided if
Rs. 12 crores are spent for the deve-
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lopment of the canal system In the

Nagarjunasagar project.

We are running in a heavy deficit
in Andhra Pradesh and our pver-
drafts with the Reserve Bank are
mounting up from time to time, Some
meang must be found to improve our
finances. An expert committee con-
sisting of top economisis known as the
Boothalingam Committee wus appoint-
de to examine the sales-tax siructure.
They visited various places, held dis-
cussions with wvarious commercial
people, Government officials and
economistg and submitted their report
to thg Andhra Pradesh Government
three years ago. But til] today it has
not been opened and implemented If
their recommendationg are  imple-
mented, our revenues can be improv-
ed by about Rs. 4 crores annually.
This is how things are going on there,
It is a sad state of affairs.

Coming 1o electric power, the trans-
mission loss in Andhra s tredendously
high, It is to the tune of 25 per cent
compared 1o the all-India average of
14 per vent. Thig is because the
power ig generated at a few places
and transmitted over long distances
all over the State, Naturally the
transmission losses are heavy. So, it
is quite essential that thermal stations
are erected in the consuming ce-tres.
There is ng use bringing power all the
way from Kothagudam, Ramagun-
dam, Srisailam or Sileru, ete. There-
fore, 1 submit that it 18 quite ersential
that generating gets of 400 mw should
be installed immediately at Vijaya-
wada, There should be generating sets
algo at Nagarjunasagar sp that trans-
mission losses can be brought down
ang there will not be any sh: rtage of
electricity. Thig should be given top
priority because while the cut in
electricity has been restored in: other
States, it still continuey in Andbra
Pradesh, Since electricity is the
backbone of the economy this should
be attended to immediately

1 am happy to find that the Rallway
Minister is present here. Governmenrt
bave decided to construct a new lin®
from BB Nagar to Nadikudi, which—
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will reduce the distance betwesn
Hyderabad and Madras by about 100
kilometers. This will pass tbrough
the backwarg areas of Telengana and
Andhra, It will alsp pass through the
drought-affected areas of An-hra
Pradesh If they stait thus work at
once without placing any obstacle
in the way, it will gjive employment
to about 40,000 peorle for threz oOr
four years The conversion from
metre-gauge to broad-gauge of the
ling from Guntur to Macherla which
has been <anctioned. should also be
side by side take up

This enables agriculturists of Nagar-
junasagar DProjec! to biing their pro-
duce to the mirket'nz and consuming
centres at a cheap ¢9st That 15
pussible only if efficient means of
transport js prowvided Varioug surveys
have revealed ‘hat tnis new line gives
yield as high as 14 to 15 rer -ent.
The Andhra Pradesbh Governmoent
have agreed to provide land free of
cost for the cons*ructon of thiy ra:-
way line, So, these lines must be
taken up at once

In Agnikundala of Guntur district
there 1= a mine for Copper. Zink and
leaq for whose import we spend Jot
of foreign exchange. The pace of woik
in that project 1s very slow. The
reason given 1s shortage of power and
water. It is essential that electnicity
is supplied to thig project so that it
will help us to conserve valuable
foreign exchange

Coming to steel plant at Visakha-

patnam. though we see much on
paper. the work has not yet com-
menced. Similarly, even though tke

Government have promised a ferti-
lizer plant in the coastal aistrict< the
work has not started. The fertilizer
plant should be very close to ‘the
consuming centres If the fertilizer
hag to be transported for long dis-
tanceg the transport cost will be very
high angd 1t will be uneconomuc to the
cultivators I am not bothered whe-
ther it is in the public or private
sector, but it must come up s00n sO
that the farmers will get the ferti-
lizer which they need so badly.
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MR, DEPUTY-SPEAKER: In a
debate like this, it is natural that the
bon. Members from Andhra would
like to have their say, But we have
already exceeded the allotted time by
2 minutes and there are still quite
a number of members who would like
to speak. I am quite consclous that
You cannot make a really effective
speech in less than ten minutes. But
I would request members not tp take
more than ten minutes

Nt TRo wETATE@Y vA (F0W-
A7) T, WATRA, TR AT ATAR
FrAT # 5 oft ey 7y 3w F =iz
femm fafaezs aw 9% 2 1 29 7 927
T A A TH TS R AT GI F IAL
w1 fzass o g1, A7 85 aq@r ar
f& 72 qz=1 " afad Frr o Afe
A F AT ATF RER AR AT T AT
FIz H F7 Avr &1 TAY fAm A7 v
# fr aF srg I % Az A
fafrezr ax 7% 2

T gug & g AT & AR Ty
g% 39 A7F FH FGTR R owqv
a7 WLy G239 X FHT B OFA A
F¥AT ITAT &, AT I T AT OEAEAT
w1 fear w7 2 A7 == F1 5O
FIH-HTH AT H FAMT | IHA  ORwAAT
F{ 7AUE 7 TR § 9 A AW JUT
ERHaE I It 2 i maTe
F AT q7T FY AR HT g9 AT 9T
qEAT & 1T A TGT F AWT F TEfAA
i1 g77 fHar 91 "FAT 20

TAH TN W TIIHE ATAT FT AR
¢ f¥ 7 agT ¥3 T AT 18T
il | srew fafres areg @ o Far
a1 f& = o9 a7 ws9T BT G &
TARYE I @Y ?, W I 29 3
AT 1 gW A€ fAwr wEA R,
AfE" A8 UWA FUH W 97 ZW AR
T4 AwEq] ¥ g4 fAEAd 1 wa g
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[sit Tto Gufriraan o)
feergr weer ¥, o ey T W
W', graife Y & qreewea & fag
Fiferrer s § 1 ¥® & A AT
o weret &1 g Ay Prerer Wy &0

H ®1 q0g qgdY Wrew g @ fw 9w
=g ¥H I § 1 1w e A ¥

THAdE # gTE ¥ wEr orAw A
fe g7 ot & ga%r AET AT #
| ¥ OF FATT F TAF T Y o
o A vz e & 717 &
gt e g}  wrew fafaery
#rEw afeaw 1 Bfm w7 w59 A7
¥ Wl ¢ A fev ag AT Ay v &
HATa® ¥ q0eT &Y 89 ¥ | A®
Ty qar d—-fepmmw ® AT A,
afes gfar &) welt g€ wwes FAT 20
W wET & owrd oW wraaw fAx &
drgm, ord Indsz fo Sifars ore A
qrqer | ¥9T 7 AMT T FfEew @71
ING¥T 7 EY & 7 AR oA
WA 1969 F UF FET 4T 1 IF
1 F9A GO ATE WY AT E vy R,
Hfea wdt A% 7 "FFEET ¥ oFA A7)
farer mar 20

79 7T w1 # ¥ 3% a 3o 4%
fifar 7w g frepeama a1 F9m
s A fEa 9 e
"u=gaT w1tefay o e WM @
fr AT fera=2Yw &t vfgwz fitfom
gq maaaz ¥1 freesStor T ammA
& Hfie w1l =g A & T 7
IW A AT TAGT GWGTT ¥ AT & IN
®1 agAAr =g o dar fe owdt o
gy 7 el ¥ W wfraon W
quTR ¥ qEN ¥ § ¥ pET gar
&7 fergaam & Frs pfearom sk o
& iy Yeger AT @ Wi @ 4 =g
fagre st T v et @ Szw w0
waTH gourE wvx Y onfvw ¥ ¥
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oy w famgw e § fie oY wew
wrk ¥ fewwddve § ardwr ) @
a qwwn g s 9N Do xR A
e wea geY |

framer & fog 3ore 92w wad ot
2z 3 Afm W agy dwwd ¢
Er & frigfesw w ¥7 97 o
WY WIfgw | qgT FAfEAEY T4 &
W17 a7, IwAT FAvg Afgar wr dgadw
a1 & araep sfritue dfafad
T ¥ 1 AT Ty & wf dwv qwe
7 A & i g IuT w2w a7 arfeReT
arad & AfET 37 7 77 «TT ATIW W WA
Y feega sqy a9 & Y NG Ar A
¥ T 7 &, 3@ 9T wyA A1z vdEA
* ardwta ®r oAk @ 3T ¥
et TR Am T faw oovg 9w ®
arfERwT ¥ qfEF AU TE Ty
=z & arésHwT 1 7 qATE ¥ 7Y
¥ | wedFz 7 shzar wyw 0¥ 97
St B Tz 341 A X g Aarfrr 3w
¥ A= ¥ ogav freneow oy
¥4 W §A1 ATAM FEY ¥ 7
Hria@idl FYR A7 0T AWM WY AR
g adwa Fifwo 1 IaA1 ag awq
oo # fr w7 g, P fAeny
¥7 77 § | (17§ 1 471 ) ag q= mifEr-
VIgH § AT TET W P A MW AT
sidT 17 P v = o T oA
B OUHr IOM | UM 4T F UKL FTT )
T wEAL BT T3 7 A A1 AT
BT 1 W9 F1fAg I G §T G oo
a#r & | W ANy & W TAE R A WY
g wfanam s g ag o
egt @ T w1 wEmaR W qfresre
#rfwr | @ & g O A 9 w1 oY
QT 7T TROSHTT HATYTA BT AAEGT |
QR &7 79X qF eyeAra ¥y A wwr
gag TS AITAE ) G AW W) W9
e ¥ W MW AT Am g ¥
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T e o e e, geer wxw §
oY U o UFo fay wrgw w1 fagy o
9TMAT F 9T 4T | IT A g T &
fe ww ®t Im& Amew Sifwo,  gwTY
dwa¢ nfepr &, wyy aifwe, #fea @
¥afr g.....

™ " (ﬂ Q™o THo ﬁl’u} z
wE

w1 TR WEMVIAW® Tw T
X ? AT vg & wrw ifan Adr A1
ST AFAIE T 98 FET |

gafe &4 ardr @ fe weg welr |
wf=z g7 &Y gy s | w8 T@7 TACE
& TR WA TEAT ABT & AT HIT T T
T ARAE FTIET B T W AiF W
AT TEAT AEAT AV WA T Z 2
9 7 279 T AN 7 TH AT EAT
agq &, zafam ww omw o agE
FIfHT AT w77 § 977 TH FTH FI
wv dfam 71 wye & fam "Gt =g 2
0T " 92 & fAT 4T wewr
w1 % fro s )

¥y TAITE= & wAfar 1 FFe
WEM 7| BN WG WRW § zrfe
yv@ fratas 2, F@n 2 .97 gy
qrft &, 79 T AT F Az o w=feedy
& gare ey Attt ad 2
uafagfrd e 3o 2 A ad T
&1 & TR 9@ N TE AT E W
¥ ¥To Fo TFo A I T WAT F
fafrez @, ag a1 & fr & m1a7 fafamee
gafea arfafer arar a7 g +# 2
wrc  afefesw v T & A
g wr sl ?m!rz'mﬁm*ﬁﬂw
¥ Aifwe ) v W TEET 3T AT FW
& ww guu fafreT At #1§ a7 |
THo TFo femgr Sty w1 WG AT AR
™ % I@ ¥ @8 ¥w W
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fe garr wg wmE d T &0
TH Ta AT gw fedt 7 e oy AE &7
A fRIamr e fram ®
ftatfafrer &, meiagre & 7
T II9, AEH TIN § 547 €TI0
ET7 g Y qx forg & e Sisawe
qgr & .. (cwaww) .. g AT W
NG, WT I AR ET G
qrrg i1, we gfam o frawe @
¥ araez WY FHTT SrzAw fEAAT IW
g 7 grfe 7wt am fadw 2,
BATC O ®GAT E, A FH WA &7
AR R 1T RTTRINTE FTTE ¥
AT F1OFGE FT 7 FERT T
=T F1 7% Gz 751 & oF% A A
. nasfaR wavz owv e 2
o oEmT g oW fEogwm Q@
fegema 71 e 7 owwA &,
qrT g ¥ nafgfah o e
fraq ot drsima 2 3w Frqer fosim
7 qR fegea %1 faamm e o
Wmmﬁﬁﬁm#ﬁ%fﬁw
T IN A WA ¥ wETA AR 0T
forear?t & s & gz A v g oA
dRfaa=<r z TR T2z @ AfEa
TEY T WG AFTAI RN E | TIAE
FaEr AT O HEAH AT A
777 | fedamdsz F77 ¥v7 | 79 90T
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SHRI K. NARAYANA RAO (Bobil-
l): Before I commence my speech
I must express our gratitude on behalf
o the Andhras to the Government
of India for sanctioning a fertiligsr
tactory al Kakinada.

My friend, Shri Satyanarayana Rao,
spoke about the excellence of having
small Stales. In this connection he
referred to Haryana and Punjab.
These instances do nol really estab-
lish the fact. They depend wupon a
variety of factors. If to-day Haryana
and Punjab are prosperous, they are
prosperous not because they are small
States but because they have enough
infra-structure and also the necessary
€ onomic infra-structure is there. As
a malter of fact, even if they have
been united, a similar progress could
have easily been made. If his conten-
tion is accepted, I think Telangana
should huve lecn one uf the greatest
and prospercus Slates by this time
because until 1950 1t was a small State
and even afterwards it was a small
State. Still, my friend has been
pleading that his Stale 1s backward
and therefore. he wants safeguards.
Similarly, you have got Orissa. But,
what is the development it 1s making?
Therefore. it does not go by the size
Economijc development depends upon
several cther fa'tors and not on the
size of a given State

Now. coming to our solution, I have
tn confess that it should not be con-
find to finding out a political solu-
tion between integrationistg and sepa-
ratists or between integrationists and
integrationists. Any lasting solution
should depeng upon the identification
of the irritants and also anticipating
the possible repercussions by virtue of
our solution. Then alone we can
preserve the integrity of the State.

1500 hbrs.

1 would like to state one or two
instances. This is about the surplus. In
1069 the Telengana people agitated on
ithe question of surplus. In the recent
Andhra agitation people from the
region of Andhra agitated that these
surpluses were cooked up. The inte-
grated State was establish}'ng in 1956.

1088 L.S.—10.
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The Telengana surplus was not beca-
use of production or inirinsic growth
of the economy in that region but
it was due to the fact that they did
not have schools, colleges, hospiials,
etc, on which, they could spend the
money. That was the position which
I would like to bring to the notice of
the House. That is why we find, there
was not that much of overhead expen-
diture at all. aver the income. There
was no prohibition in that region at
that time and there was prohibifion
in Andhra area. Now there is prohibi-
tion in Andhra areas also, Now the
schools and colleges and hospitals are
established in the Telengana region
In the light of these things I would
like to submit whether {o keep a sep-
arate budget for Telengana is war-
ranted at all. That is to be decided
now.

Then I wish to bring this maiter to
the atlention ¢f the Finuance Mimster
I want in say something about the
Approarh itn the Fifth Plan so for
as Andhra Pradesh is concerned. The
outlay of the Fifth Plan for Andhra
Praaesh is Rs. 900 crores, According
t> my wview this amount 18 not ade-
quate even for the spill over work,
ihat 1s. the completion of the works
and programmes, already taken up
on hand. What about starting of new
works and programmes and new pro-
jects? The Andhra Pradesh Govern-
ment was asked by the Planning
Commission to raise additional re-
sources to the tune .of Rs. 250
crores—that means, Rs. 50 crores
per annum. . It. is not known on
what basis the Planning Commission
had arrived at thig figure. As a matter
of fact, Andhra Pradesh is the second
highes. Slate in India which is heavily
taxed The Government of Andhra
Pradesh are not in a position to raise
this amount of Rs. 250 crores at all.
So, what I would suggest is that the
Central Government should come to
the help of Andhra Pradesh in a very
big way. Andhra Pradesh is facing
successive devastations, droughts and
famines and their per capita income
is less compared to the All-India
standard. Under these circumstances.
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the Central Government must come
to the belp of Andhra Pradesh in &
masgive way.

Coming to some of the local prob-
lems, my friends have spoken about
the steel plant In Vizag. I am coming
from that area. So, whenever we go
there, people ask us whether the plan
is only on paper or something |is
comung up at all In this context I
have to bring up some facts The
Chie! Engineer (Pubhe Health) pre-
pared a scheme costing Rs 13 B0 crores
for diversion of Godavam waters 1o
Vizag The Government of India prun-
ed it to Rs 11 crores They said, they
accepted m principle, I do not know
what 13 meant by the term n princi-
ple’. Further the Government of India
intended to give the amount by way
of loan 1 ask. Why should this be
mven as a lcan” Is 1t a State project
or 18 it a Central project? If i1t 18 a
Central project then, Sir why should
not the Government of India itselt
gve the full expendilure”

Secondly, 1 wish to bring this fact
The State Government asked for a
release of Rs 50 lakhs for the in-
vestigation of the Project 1 request
the hon. Finance Ministe: to release
thig amount immediately to the State
Government

There Ig the Institute called the Ja-
waharlal Nehru Technological Univer
sity in Andhra Pradesh which iz to
be a novel ang unique institution of
its kind The Bill concerning this
was passed by both Hcuses of Parlia-
ment unanimously The Covernment
of Inlia should cxpedite the starting
of this University This iz my submis-
sion.

Vizag and Snkakulam districts have
got vast potentialities for quick
growth. I reqguest tHat the Vamsa-
dhara Project ghould be expedited.
Wide famine conditions are prevailing
there gnd the people are facing great
difficulties. 8o, this project should be
fken up immediately.
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Certain figures were given by the
hon. Minister. In June hé said . that
there were no raing in the cosstal
areas. So, what I would suggest Iis
that work  should be
started in these areas in a very g
way

The welfare of the tribal peoplc ‘a
a special matter which the Goverr-
ment should consider. I understand
that the Government of India have
sanctioned certain special schemes fou
tribal welfare. So far as Srikakulam
and Visakhapatnam distriets are con-
cerned, there are a large number of
trtbal people, and I understand that
a stheme has been prepared by the
di~trict collector Mr. Naidu and that
may come up here, and I hope and
trust that the Governmeni of India
will eve~ute it

SHRI S B GIRI (Warangal I
am afraid that we may lose democtat )
in this country The people of the
Telengana and the Andhra regions
have both been asking for separate
States for the last four ye«rs But
the Central lradership mcluthn® the
Prime Minister, Shri1 Yeshwantrao
Chavan and other leaders had toed
their best to persiade their own party-
men to have an integrated State dur-
ing this p nod They brought tor-
ward so many solutions tn patrh up
the differences between the Congress-
men themselves not with Jan Sangh
cr the Swatantra Praty or any other
but there were differences among
Congressmen  themselves, but  lhey
could not patch them up. Further, the
proruses made, during the 1872 As-
gembly elections, to the Telengana
people have not beep kept up [ de
not know what has happemed tc Wee
Parhiament enactment that was m-~le
contalning the five-point formula afber
the judgment on the Mulki rules.
More than eight months have pnssed.
but we do not know what has hap-
pened to that enactment.

We say that we believe in demo-
cracy and we tell the people that we
are for the people and we are BoIng
to respest their wishes and aspirations.
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But are we really respecting their
wishes and aspirations? If that be so,
then where wag the need to present
thfs budget here? It should have peen
presented in the State Asgsemcly, It
we were real democrats, the Assembly
should have been conveneyd even
though the Congress Party has got ak-
solute majority there and 1t is a veiy
big majcrity party there. But instead
of doing that, just to save the inte-
grated State,.the Assembly hss or iy
been suspended, and they tell (ihe
people thay they are goiny 1o res-

2l their wishes. During the .ast
session, the Prime Minister had said
in this House that she had an open
ming on the question ncluding bifur-
sqtion after the restoration of normal-
¢y. But nothing has been drne so
far, even though normalcy has come.
I would suggest that the Assembly
should he dissolved, because tre legis
lators are not abl. i do an, work.
just like any charge-sheeted employec
being suspended, the legislators have
been suspended for no fault of theirs
and they are not able to  discharge
their duties to the people. During the
drought-conditions, the legislators
could not do much to the people who
are in plight. Even though Me. Sarin
has been sent there by the Prime Mi-
nister as advizer to the Covem: .. and
he is really a good man and he has
done a good job. yet the commor peo-
ple could not approach h'm. Even
Members of Parliament could not ap-
proach him so what to talk of the
common people? .

The Telengana region has been back-
ward and for the last four ar flve
years, there have been no rains there,
and the people have been suffering.
Now, the situation is deteriorating At
thiz juncture, President’'s rule has
come. 1 would like to know how long
this President’'s rule will continue.
snd whether there is any sclutine to
the problem or not,

I d6 not know whether in the in-
terests of an integrated State, the Cen-
tre is going to rule the State. snd
whether our Finance Minister is going
to be Shri X. R Ganesh: 1 {& oot
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know who will L2 the Chief Miinister
from Centre. None bu! ine Prime Mi-
nister is ruling A ara Pradesh., 1
am sorry the Cr..ral leadership does
not realise th> implications 2f demo-
cracy and the commitment made to the
people of Telengana. They have tr.ed
to have an intlegrated State Shri K.
C. Pant had come tnere recently, snd
Mr. Chavan had coms there scveral
times and then Shri Dnkshit was there
recently. But they could not arrive
at any solution. bedause the legisia-
tors there fee! that everycne of them
is gomng to become the Chief Minister
because he is close to the Prime Mi-
mister Shrimati Indira Gandhi. This
is how the problem is being shelved.
If this problem 1s not going 10, be
solved, 1 do no tknow what will hap-
pen. Even many of the Congress
MPs have said that the Siate shruld
be immediately bifurcated. 1t is not
Jan Sangh or Swatanira parties who
are saying, the Congress MPs also
are saying that they want bifv'reaion
of the State. I do not know whethzr
they have got the courage t> say this

in the House, but tbhis morning this
was what they tolq me.
Therefore, my submission 1s t(hat

as promised by the Prime T\linister
in this House, the State should” be im-
mediatlely bifurcated in order to fLIf!
the aspirations ¢f the people of Tele-
ngana and Andhra. Already miny
people from outside have got posts in
Telencana. I do not want to go into
t'1 .Jeta:ls. Recently a representa-
tion was also made. In g particular

engineering department, in the pan-
chayat ra; department, there were
ass stant  engineers already  posted

since the lasy four years. The Andhra
frient's have appealed to the High
Court” and after judgement. the
Telengang Asstt. Engineers were
reverted. Now there is frustration
among these people.

-

According to 'the resolution of the
National Integration Council, in pub-
he sector industries like railwavs and
other industries, the local people are
to be given 75 per cent share of the
employment. I was a member nf that
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Sub-comimittee of which vyou were
also a member. There it hal been
decided that local people should be
employed in all these public sector
industries to the extent of 75 per
cent But if you see the figures, not
even 20-30 per cent of the Telengana
people are there in such undertakings,
70 per cent of the employees are from
outside This has happened because
there 18 nobody fo ask Now that the
State 15 under the Centre 1t 1y belter
to give a directive to the public sec-
tor indusiries to see that Lhe local
people are encouraged and are emp-
loved in pobts cariylag at least up to
Rs 500 a month Ihis 1s my =sub-
mission

I once again request all the mem rers
of Parlhiament and also the Prime
Mimister to honour the miomr e of
b furcation mmmedately and temove
the frustration of the lelengana and
Andhra people

*SHRI APPALANAIDU (Anaka-
palll) Mr Deputy Speaker, Sir, while
supporting the budget proposals for
the State of Andhra Prade:h whith
have been brought here, 1 would
like to draw the attention of the Go-
vernment through you to some of the
local problems which are engaging
our attention The State of Andhra
Pradesh 1s famous 1n the fleld of agn-
calture 8uch a State which 1s sup-
posed to be granary of the country
slided down 1o a position of TUttar
{amine Particularly, most {fertule
avens like Gudiwada  Tadepallegu-
dem etc are in the grip of serve
drought I am very sorry to state
that State of Andhra Pradesh has
suffered heavy losses It may be at
the hands of cruel nature or at the
hands of political turmofl tha* flazed
up In the recent past The fact re-
mains that the Siate has been re-
duced to a level of want from the
position of affluence during the
period of last four or five years The
Government failed in providing the
necessary facilities for agriculture
The necessary fertilizer is not gwvail-
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able in the openy market at reasonable
prices. This may bé due to & fa
distribution system or may be due
the corruption rampant. On one
fertilizer is not available and on
other the farmer is unable to ramwe
the necessary funds for the required
inputs because of the recent ordinance
which prohibits transfer of any landed
property. The Government also fail-
ed m creating the necessary facilities
for the farmers of upland areas, which
are very extensive m “That State

I would like {0 draw the attention
of the Government to the meagre
allotment made for the purposes of
Agnicultural Research It is a paltry
50 lakhs With this meagre amount
I don’t know the extent of research
that could be conducted and the ex-
tent to which the farmer could be
benefitted from that knowledge I
want to ask the Government as to
how 1t 1s going to achieve progress
in the field of agriculture, when they
are not willing to spend monev on re-
search Reccently I went on a tour of
Punjab and Haryana There the Go-
vernments are putting their best
efforts 1in the field of agricultural res-
earch whach, 1 feel, was mamnly res-
ponsible for the green revolution that
has been achieved hy these two States
Whenever we propose to improve any
particular area we must take 1nto
consideration the needs of that area,
the problemg of that area and try to
solve them ‘Then only that would
develop and progress

I would Like to bring to your notice
another problem which 1s agitating
our munds, Examnations are being
conducted for students of schools n
the Andhra region. The teachers are
on strike These teachers have cer-
tain problems, The students have
almost lost one year because of the
agitation there Conditions have come
to such = pass that students may
lose definitely an academic year be-
cause of the strike by the teachers
1 therefore, request that the Govern-
ment should take immediate steps to
solve this problem.

£&

43

*The original speech was delivered in Telegu
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There is a hhydro-electric project
near Balimals in the Visakhapatnam
district. The Governments of Andhra
Pradesh and Orissa have agreed upon
to share the costs as well as the elect-
ricity produced equally. Because the
Orissa Government does not need po-
wer it is not coming forward to work
on their side of the project. In the
case of Andhra Pradesh the water
source is availablé. There is a great
need also for eclectric power. Because
of lack of necessary installation pro-
ducing electricity, the work is lagg-
ing behind. I therefore submit that
the Government should look inta the
matter and see that this project is
completed.

As stated by my friendg who spoke
earlier I beg to submit that the per
capita taxation in the State is very
heavy and there is no further scape.
In such circumstances the Centre
should generously come forward with
additional grants so that such un-
completed projects which are pend-
ing for want of funds, could be easily
completed. Here 1 would further
like to state that the budget alloca-
tions for the salaries of the employees
is not enough. MLAs, it is a known
fact, are not getting their salarices. I
therefore, request the Central Go-
vernment to allocate more funds for
this purpose.

Visakhapatnam district is a back-
ward area and is known for whole-
sale migration of the local people beca-
use of lack of minimum necessities of
Hfe. ‘There are several industries
there. There is a ship building yard.
There is a fertilizer plant and seve-
ral other industries are proposed to
be located there. I am happy about
this. But the point that agitates us
is that the local people are decnied
employment opportunities in these
Industries. The farmers there give
their lands and sell them for these
fndustries. Ullimately he is deprived
of the only source of livelihand. In
sudh circumstances it is incumbent on
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the Government to gee that these far-
mers who are forced to sell their
land for locating these industries, get
proper employment in these indust-
ries, I know of several families who
are reduced to utter penury after
selling their land to these industrial
concerns. These people have to beg
on the streets because the industries
which take their lands do not offer
suitable employment to these people.
The Government should intervene in
a big way and see that these people
get employment in industries that
are there and are proposed to be set
up in future. Unless these industries
give employment to the local people,
I submit Sir, that these .industries
would be a big drain on the local
economic set up.

For quite some time the farmers
of Visakhapatnam are agitating for
diversion of Godavari water from the
Godavari district to Visakhaputniam
district. When I recently toured the
State of Haryana I saw a project
where waters are taken up with the
help of lift pumps at seven places I
am asking the Government as to why
such a scheme could not be taken up
in the case of farmers of
Visakhapatnam who need,
water very much. I would like to
submit here that is such a lift irriga-
tion scheme is taken up by the Go-
vernment the farmers are ready to
subscribe towards the cost of such a
scheme. I would finally conclude by
requesting the Government to con-
duct a proper survey of the available
resources of the sub-soil water in the
Visakhapatnam area. I assure the
Government that farmers are ready
to bear the cost of such a survey
Such a survey would develop oppor-
tunities for making use of the sub-
soil water through installation of
tube-weiis in that area. I therefore
request the Government to take im-
mediate stepe in that direction. With
that I conclude my speech.

DR. G. S. MELKOTE (Hyderabad):
Mr. Deputy-Speaker, this is an
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occasion when I should express the
humiliatmg experience feeling while
discussing thig budget. Here am 1
standing to discuss the Andhra
Budget without knowing eyen a little
of Andhra area or Raysalaseema; I
know Telangana very wetl. On the
other gide Members have said that
they did not know Telangana; and
the height of the tragedy is this: the
reply 18 going to be given Ly Mr.
Ganesh who belongs neither to
Andhra nor Telangana and does not
know the conditions in any of these
places You can understand what
kind of a reply we sghould expect
from it  Can there be a more
humiliating situation than this I
should hike to ask? On constitutional
propriety we have to discus< this as
the President’s rule is on in Andhra
Pradesh. While we discuss the
biidget, does 1t mean we approve of
1t, maybe the majority wi.l pass it,
but the people will not ke it,

Some papers have been saying
remove the irritants that cause sepa-
ration from the minds of Andhras
What are the 1rmitants® What do they
mean when they say so? Is it not a
fact that 1t is not we who usked for
mulk: rules, the Andhrag gave it~ It
18 wking to them now 1 cannot
understand what they are talking
now The thing that they gave to
accommodate a backward area, they
say now that we are imposing upon
them “Where is the imposition?

Struggle is going on in Telangana
for the past four years; st'll we do
not see the end of it In certain
places, people have again been talk-
ing of integration Very recently
gix Munsif Magistrates were appoint-
ed; 'all of them are from Andhra
area Can there be a greater irri-
tant to the Telengamtes {han this?
For four years, the people of Telen-
gana with one voice have becn say-
ing and they will continue to say in
future also that they wani. a sepa-
rate Telengans. An experiment was
made verv recently in elections to
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the Osmania University senate; the
Jdeghdntive sssemribly members had

there since then. But when a va-
cancy occurred on account of the
demise of the late Mr. J, V. Nara-
singa Rao, the electoral roll was got
prepared But they are not sble to
prepare the electoral roll for four
years for Hyderabad for the muni-
cipal elections It is these type of
situation which are acting as great-
est irritant to us The sooner the
talk of integration is ended, the
better. Let us know the thinking
of ‘the Govt in the matter It is
necegsary to inform the House that
any further move towards integration
will cause another upheavel in
Telengans, and one more upheavel
in Andhra and then there will have
to be separation at last We do not
want to have another type of vio-
lence and only then separation

There are other aspects of the
budget They have been saymng that
the Telangana separatists are capdtal-
15ts and landlords and they do mnot
want land reforms Recently there
was & meeting ‘of the consultative
Committee of Members of Parhiament
for Andhra when the Home Minster
Mr. Dixit was present. With one
voice we said, whether the legisiative
agsembly was there or not. even
under the President’s rule wea want-
ed implementation of these laws im-
medjetely / They are blaming us
saying that the capitallst class”deo
not want to do it,. Why do you mnot
implement it here and now? We wift

support you competely

Coming fo education, there ave
no big capitalists left mow who
would offer money to the colleges.
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Parents will not pay and the Gov-
ernment will not treat the teachera
in private colleges as on par with
government servants. 1 ask, why
not nationalise education? we are
prepared to hand over all the pri-
vate colleges to the gevernment.
They do not pay the smlaries to ithe
teachers properly. Government do
not look at our difficulties from the
point of view ©of human suffering.
How long will the teachers suffer?
There are strikes by the students.
How long are we to face this in
Telangana? We faced it till 1947
when we had an autocratic govern-
ment. After a brief period of four
or five years from 1957 again we are
continuously suffering. Wili not the
Government of India open its eyes
and see whether there is any develop-
ment at all going on in Telangana?
‘Why should we have this type of a
government who persists with the
jdema of integration? One is not able
to understand that.

For the past two or three years,
there have been no rains in our area.
August and September are the months
wien we get good rains in Telan-
gana. This year so far a little rain
has fallen but the tanks are still
emply. Sume sowing might have
taken place but it is not sufficient.
Drinking waler is not available in
sufficient gquantities. Power cut has
been restored partaly. not fully.
We have abundant coal but there is
lack of power. If we do not get
rains in August and September, we
will face one of the greatest crises
in Telangana. Employment poten-
tial is lacking. Telangana has not
been put on par with Maharashtra
or Gujarat in the matter of drought
rellef and employment and the
amount of money spent here is very
meagre. People are dymng ' I the
saonsoon does not crm - regularly,
the erops will wither away. So. we
ate very anxiously waiting for the
raing, g0 that the conditions mayv im-
prove. But meanwhile, Government
must do itg duty adequately, parti-
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cularly when the Legislature iz not
functioning.

Mr. M. R. Krishna has come up
with a scheme fir the development of
sports in our area. It is a very wel-
come feature We have failed miser-
ably in international games and we
bhave to improve. In Andhra Pra-
desh, we can develop sports very
well. He hag asked for Rs, 20 lakhs.
I understand Rs. 10 lakhs will be
given, but that is insufficient. I sug-
gest that Rs. 20 lakhs should be
given and if possible even a little
more than ¢hat.

The next five year plan is very
important. We had asked for
Rs. 1260 crores. I do not know
whether the present Governor's Ad-
visers have prepared the plan or who
has prepared it, But 1 understand
it is being slashed by about Rg. 250
crores. At a time when the legisla-
ture 1s not functioning and the peo-
ple's voices are not heard, this should
be done. We have already suffered
for \the past 4 or 5 years and politica!
upheaval has made us suffer more.
This slash will come in the way of
development of backward areas like
Rayalaseema, Vizag, Srikakulam,
Telangana, ete. This is a very serious
matter and we would like to request
the Planning Minister to restore this
money in full in time, without any
slashing, so that the development of
these aress may take place.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
{SHRI K. R GANESH): Sir, T am
thankful to the hon. Members for
participating in this debate which has
gone on for more than two hours.
The Andhra Pradesh budget was
presented on 15th March and a Vote
on Accourt was taken for four
months ending 31st July, 1873. This
1s the second stage of the budget
discussions.

During the course of their observa-
tions, members have covered a very
wide range of problems affecting the
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people and State of Andhra. I agree
with the veteran member, Dr. Mel-
kote, that it is unfortunate that we
are required to discuss here in this
House the budget of the State of
Andhra Pradesh We are not fully
equipped to go into the problems
that the hon. Members have raised
which certainly is the responsibility
of the State Legislature. It iz my
handicap also that it will not be
possible for me to go into all the
various problems, manifold problems
affecting Andhra Pradesh which have
been raised here.

During the discussion of the first
stage of the budget I had occasion to
mention that this is a great BState
with gifted people who have contri-
buted to a very considerable degree
in our national struggle, people who
have built up a political life which
15 very healthy from wvarious points
of view. This State has passed
through great sufferings, through
hell and fire. The great upheaval
that we saw in Andhra Pradesh was
very extraordinary. It is not for me
to take sides- on the various view-
points that have been mentioned. No
matter whatever may be the irritants
at the moment, they have the politi-
cal maturity and resilience to find
a salution consistent with the wishes
of the people, their traditions, the
requirements of the national main-
stream and consistent with what they
themselves have been fighting for all
these years.

It is rather strange that the Prime
Minister is blamed for the crisig in
Andhra, As I mentioned last time,
the differences between Andhra and
Telangana has a history, it has a
legacy behind it. It is this legacy
which is responsible for the irritants
we notice in that State. The Mulki
Rule was not the creation ot the Cen-
tral Government. It has come as a
result of the integration of States,
When this formula was adopted, all
the groups and parties and all the
interests in Andhra Pradesh were
consulted. Somehow it did not work

D.G. (Andhra JULY 25, 1973 Pradesh), 19%-11

a2

and the State was thrown into tre-
mendous fwrmoll Now  normalcy
has been restored and the NGOs have
gone back to work I hope, and I
think it is the hope and wish of this
House, that the people of Andhra
Pradesh may be able to find a solu-
tion to this problem, that the Btate
will be developed and that it will
march with the rest of the country.

It has also been mentioned during
the course of the debate that the im-
position of President’'s Rule -in
Andhra Pradesh and in various other
States is a manifestation of certain
dictatorial tendency and the wviola-
tion of democratic principle:, All that
I wish to say is this. If we study the
problems that we have in each of
the States which the President was
required to take over, the problem
of Andhra Pradesh was a very extra-
ordinary problem and an extra-
ordinary solution had to be found for
it. Like that, if we take the problems
of other States, for example, Mani-
pur, we discussed the problem of
Manipur yesterday and the problem
there was that the Government in
power did not have the majority and
the other alternative Government
could not be formed. Even though
the Congress party could have
managed with a conglomeration of
other parties, it would not have
given a political stability to a vulner=
able and sensitive State like Mani.
pur. So, there was the President’s
Rule imposed, We will also be dis-
cussing about Orissa now. What I
wish to say is that each of the States
has its problem and it will not be
correéct to say that democratic pro-
cedures are not asserting themsclves,
There is a certain political reality
which we have to recognise and with
that reality, some of the problems
have got to be solved

Sir, there are certain specific points
which the hon. Members have raised
and T sghall try to answer them with
the best of my ability. As I said
earlier, this is the szecond stage of
Andhra Pradesh Budget. The hon.
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Members are aware of the separate

figures for Telangana and the rest of
the State.

A formula was worked out and
about Rs. 45 crores of special assist-
ance was provided by the Govern-
ment for an accelerated development
of Telengana region Ex:luding an
amount of Rs. 1.28 crores utilised
during 1968-69, the remaining amount
of Rs. 43,72 crores was avauable for
the special development programme
during the Fourth Plan. This amount
will be fully utilised during the rest
of the period of the Plan and will
be completed by the end of 1973-74.

As far as the current year's Plan
is concerned, the Plannming Commis-
sion had indicated a higher outlay of
Rs. 81.50 crores. But the State Gov-
ernment is now in a position to pro-
vide Rs. B7.59 crores because of cer-
tain constraints as a result of dis-
turbed conditions and as a result of
various other factors that are there.

It is a fact, as the hon. Members
have pointed out, that irrigation
and power constitute a wery impor-
tant element for the development of
an agricultural State like Andhra
Pradesh. It has got tremendous
potentialities. If sufficient funds are
available for irrigation and power
projects, the State may be able to
play a very important role in the
entire food production of the coun-
try, as has been said by most of the
hon. Members. Even now, the cur-
rent year's Plan outlay for irrigation
and power constitutes a predominant
position, acgording for about two-
thirds of the total Plan expenditure.

Take, for example, the very impor-
tant projects that are there in Andhra
Pradesh. For Nagarjuna Sagar pro-
ject, the allocation is Rs. 5.65 crores.
For Pochampad Project, it is Rs. 10.53
crores, As regards power, for Sri-
sallam project, it ig Rs. 5.20 crores;
for - Kothagudmm Thermal Scheme,
Stage-1T1, it is Rs 8 crores and for
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Lower Sileru Hydro-Eleciric Scheme,
it is Rs. 8 crores. It might be pointed
out that, originally, wa proposed to
spend Rs. 4 crores on Srisailam pro-
ject. In view of the dire need of
stepping up the outlay, this has been
raised to Rs. 5.20 crores. In the case
of the Lower Sileru Hydro-Electric
Scheme which is also one of the major
power projecis of the State, in addi-
tion to Rs. 8 crores vprovesed to be
spent from out of the Plan provision,
a further requirement has been given
by the Government of India and it
has been accepted in principle by
the Planning Commission.

Laoke the rest of the country,
Andhra Pradesh has also passed
through drought and even this year,
though the South-West Monsoon has
been in time, nevertheless it is not
sufficient for certain parts of Andhra
and, therefore, there is cause for con-
cern in respect of a State which is
agricultural and which produces im-
portant foodgrains,

Upto the end of 31st March. 1973
the State Government have spent
Rs. 4048 crores on drought relief
works, and drought relief works are
being continued and upto the end of
the current month, a further amount
of about Rs. 21 crores is likely to be
spent on relief works. These are
very substantial figures and these
only indicate that considerable aften-
tion has been given to alleviate the
sufferings of the people in the dro-
ught-affected sreas of Andhra Pra-
desh,

With regard to employment orient-
ed schemes, during the current year
a sum of about Rs. 14.50 crores is
being spent on various programmes
intendel for providing gainful and
productive employment {o the un-
employed. A sum of Rs. 6 crores has
been earmarked under the Hall-a-
Million Jobs Programnwe In addi-
tion to this, under the Ceniral Sec
tor Plan Schemes of Special Emp
loyment Programmes, a sum of Rs. 2.13
crores is being spent. Over and
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to be spent and it is also proposed
to spend Rs. 70 lakhs on self-employ-
.ment schemes for the educated un-
.employed.

‘The Andhra Pradesh Asgsembly, be-
fore it was suspended, had adopted
the Andhra Pradesh Land Ceilings
Act and it was welcomed by the
entire people of Andhra. Now there
.are certain procedural discussions
taking place in the Home Ministry.
This matter was also placed before
the Consultative Committee of Parlia-
ment for Andhra Pradesh. I agree
.with Dr, Melkote that this very im-
portant mepsure, which the Andhra

‘Pradesh Legislature has passed, should

be Implemented. I will convey the
.gense of the House to the Home Minis-
ter. In the process of solving the
problemg of Andhra Pradesh, these
measures ar¢ very Iimportant; they
may create the necessary conditions
for the solution of some of the very
‘important political and motional ques-
tions that Andhra Pradesh is facing.

For the welfare of backward classes
gliso, the Andhra Pradesh Government
have undertaken a massive programme
of bouse construction at a cost of
Rs. 10 crores for the benefit of the
weaker pections. The Scheduled Castes
and Scheduled Tribes Cooperative
Housing Societies Federation hag been
formed. The State Government has
given Rs. 1 crore ag share capital and
loan, and the rest will come from the
Life Insurance Corporation of India.

Then there has been the problem of
feeding charges in gubsidised harijan
hostela; the rate has been raised from
Rl.zéloila 40.

.themmwntotpﬂnmhu-
fels wag notMound satistactory, it has
also been taken over by the BState
Government,

. MﬂraMmM
is coneerned, - ihd - Reserve Bank of
.India has allowed the Andhra Predesh
_mmhm-mdﬁh-d
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‘Rs: 2'crores. The permission has been

given, and  this work will go on. *

Some*points were raised by my hon.
friend, Shri Madd{ Sudarshanam. The
recommendations of the Boothalingam
Committee on sales tax are under ac-
tive congideration and these will be
implemented when they are accepted
by the State Government, As part of
regource mobilisation for the Fifth
Five-Year Plan, the planning Com-
mission hag indicated a sum of Rs. 250
crores as additional resources for the
Fifth Plan.

Various other points which the hon.
members raised relate to speeding up
of the development of Andhra Prs-

desh, the question ot the share of
varioug Central taxes to Andhra
Pradesh, etc. These are matters

which ghould be placed before the
Finance Commission. These are mat-
ters which normally form part of
Andhra Pradesh Government, and
when the Andhra Pradesh Legislature
comes into being, I am gure, these
matters will be {aken up.

NARAYANA RAO: Plegse
the Visakha-

SHRI K.
tell something about
patnam steel plant.

SHRI K R. GANESH: I will find
out the exact facts and let vou know.

Ag far as tobacco alsc, I have tried
to check up the position. It has to be
checked from the Central Excise De-
partmeht. 1 will write to you the
exact facta that are there. TR @hs
raised a very important point but it is
a part of the general question of a fair
price to the producers of cotton, to-
baceo and various - othet things: It

, it I8 a fact that
Andhra Pradesti produces, as the hon.
Member said, 90 per cent of the very
fine tobacco and that of all the cigo-
that we smoke. and of all the
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price, but { do not know the mecha-
pics of it, I will find out the facts
from the Excise Department.  do not
know what is possible at the present
moment.

ot qE fowd  (ATHT) uwE qEAEW,
o Ao A § 1« A€ SN HAAG
sz Ium dawd F AXATE

SHRI K. R. GANESH: 1 will find
out from whichever source 1t has to
be found out. I do mnot bave the
figures with me at the moment.

With thegse few remarks I once
sgain express my trust that the
democratic movement in Andhra
Pradesh and the people of Andhra
Pradesh who are such a gifted people.
who are such a fine and vigorous
people and who have contributed so
much to our freedom movement—all
of us why come from the nearby
Stateg have seen how the Andhra
Pradesh people have bullt a very fine
political life—I hope the House will
share with me our firm belief that
they will be sgolving the problem that
is facing them to-day and that omce
the present difficulties are over. they
will once agaip march with the main-
stream of the national life.

With these words, 1 commend the
demand for grants for the acceptance
of the House.

MR DEPUTY-SPEAKER: There
are five cut motions standing in the
name of Shri Madhu Limaye.

Mr. Madhu Limaye, are you pre<sing
them?

SHR!I MADHU LIMAYE. Yes, Sir.
MRBR. DEPUTY-SPEAKER. Then 1
will put them to the vote of the
House,

The cut motions were put and
) negatived.
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MR. DEPUTY-SPEAKER: Now, the
question is;

“That the respective sums not
exceeding the amounts ghown in
the fourth column of the Order
Paper be granted to the President,
cut of the Consolidated Fund of the
State of Andhra Pradesh, to com-
plete the sums necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1074
in respect of the following demandis
entered 1n the second column there-
of.

Demanps Nos. [ To LVL"”
The motion was adopted.

[The motions for Demands for Grants,
which were adopted by the Lok
Sabha, are reproduced below-Ed.]

Dintanp No. I—Lakp REVENUE

“That a sum not exceeding
Rs. 4.28,60,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come 1n course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Land
Revenue'."

DiManp No. 11—Excise DEPARTMENT

“That a sum not exceeding
Rs 19312000 be granted to the
President. out of the Consolidated
Fund ¢f the State of Andhra
Pradesh to complete the sum neces-
sary 1o detray the charges which
will come in course of payment
during the ycar ending the 31st day
of March, 1974, in respect of ‘Ex-
cise Department’.”

DFMAND N,

“That a sum not exceeding
R=s, 2595000 be granted to the
President, out of the Consolidated
Fund of the State of Andhea
Pradesh to complete the sum neces-
sary o defray the charges which

I1T—TaxEs ON VECHILES
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will come in course of payment
duning the year ending the Jist day
of March, 1974, in respect of 'Taxes
on Vehicles'.” .

Demanp No. IV—Savres TAx ADMINis-
TRATION

“That a sum not exceeding
Rs. 1,11,81,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh to complete the sum neces-
sary to defray the charges which
will come mn course of payment
during the year ending the 31st day
of March, 1974, 1n respect of ‘Sales
Tax Administration’.”

Demanp No V—Otuer TAXES AND
DUTIES ADMINISTRATION

“That & sum not exceeding
Rs, 6,00,000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Andhra
Pradesh to complete the sum neces-
sary to defray the charges which
will come 1n course of payment
during the year ending the 31st day
of March, 1974, m respect of 'Other
Taxes and Dulies Administration®.”

DEMAND NO. VI.—STAMPS ADMINISTRA-
TION

“That & sum not exceeding
Rs. 18,687,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh to complete the sum neces-
sary to defray the charges which
will come in course of payment
durmg the year ending the 31st day
of March, 1974, In vespect of
‘Stamps Administration'."

Denstanp No, VII—REGISTRATION
DEPARTMENT

“That a sum not exceeding
Rs. 51,72000 be granted to the
President, out of the Consalidated
of the State of Andbm
esh, 80 complete the sum neces-
to defray the charges which
come in course of payment
uring the year ending the 31st day

AT
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of March, 1974, in respect of Regls-
tration Department'.”

Drvayn No. VII-—STATE LEGISIATERE

at a sum not exceeding
Rs. 352,15,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum netes-
sary to defray the charges which
will come In courge of payment
during the year ending the 31st day
of March, 1874, in respact of 'State
Legislature'.”

Demanpg No I1X—Heans or SraTE,
MINISTLRS AND HEADQUARTERE STAFF

“That a sum not exceeding
Rs. 3,82,57000 be granted to the
President, out of the Consoclidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, In respect of ‘Heads
of State, Minigters and Headquarters
Staff’."

Drmanp NO X —DisTRICT ADMINISTRA-

TION AND MISCELLANEOUS

“That a sum not exceeding
Rs 9.49,86,000 be granted to the
Pregident, out of the Consolidated
Fund of the State of Andhra
Pradesh o complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Dis-
trict Administration and Miscella-
neous’ "

Demanp No. XI—ApMINISTRATION OF
JosTICE

“That & sum not exceeding
Re. 1,98,81,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh to complate the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of ‘Ad-
ministration of Justice'.”
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Demany No, XII—JaiLs

“That a sum not exceeding
Rs. 08,31,000 be granted to the
President, out of the Consolidated
Fund of the BState of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in courge of payment
furing the year ending the 31st day
of March, 1974, in respect of ‘'Jailg’.”

DemMaNe No. XIII—Pouice

“That a8 sum not exceeding
Rs, 12,74,70,000 be granted to {he
President, out of the Consalidated
Fund of the State of Andhra
Pradesh to complete the sum neces-
sary to defray the charges which

will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
“Police'.”

DiManp No XIV—ComMrrcg ANp Ex-
PORT PROMOTION DEPARTMENT, WEIGHTS
AND MEASURES ETC.

“That a sum not exceeding
Rs. 88.16,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst day
of March, 1974, in 7respect nl
‘Commerce and Export Promotion
Department, Weights and Measures
ete.".”

Demany No, XV—MISCELLANEQUS
DEPARTMENTS

“*Fhat a sum not exceeding
Rs. 14954000 be granted to the
President, out of the Consalidated
Tund of the State of Andhra
Pradesh to complete the sum neces-

to defray the charges which

come in course of payment
during the year ending the 31st day
of March, 1974, in Tespect of
“Miscellaneous Departments’.”
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DeMaNp No. XVI—MINEE AND ARCHAEO-
LOGY ETC,

“That a sum mnot exceeding
Rs. 34,32,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh to complete the sum neces-
sary to defray the charges which
will come in course of payment
durning the year cnding the 31st day
of March, 1974, in respect of
‘Mines and Archaeology etc.”

Drmavn No. XVII—Evpucation

“That a sum not exceeding
Rs, 12 66.59.000 be granted to the
President out of the Consolidated
Fund of the State of Andhra
Prade-h, o complete the sum neces-
sary to defray the charges whith
will come mm course Of payment
duiing the year ending the 31st day
of March, 1974, in respect of
‘Education’.”

DiManpy No  XVIII—Mepican

*That a sum not exceeding
Ra. 12,70 35.000 be granted to the
President, oat of the Consdlidated
Fund «¢f the State of Andhra
Pradesh, (o complete the sum neces-
sary tu defray the charges which
will vome n course of payment
driring the vear ending the 31st uay
of ™arch, 1974, in respect of
“AMedieal”

Drvanp No XIX—Posric HEALTR
axp FaMILy PLANNING

“That a sum not exceeding
Rs B8.5544.000 be pgranted to the
President. out of the Cansahidated
Fund of the State of Andhra
Pradesh, (o complete the sum neces-
sary lo defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Public Health and Family Plan-
ning"."
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Demanp No. Ex-—-hmuum

“That a sum not exceeding
Re. 6,80,53,000 be granted to the
President, cut of the Consolidgted
Fund of the Btate of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the jlst day
of March, 1974, in respect of
‘Agriculture’.”

DEMAND No. XXI—FIisHrnies

“That a sum not exceeding
Rs 90.60,000 be grantedq to the
President, out of the Coansclidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to detray the charges which
will come in course of payment
duning the year ending the 3ist day
of March, 1974, in respect of
‘Fishenes'."

DEMAND No. XXIT—ANIMAL
HUSBANDARY

“That a sum not exceeding
Rs. 432.62000 be granted to the
President. out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Animal Husbandry'.”

Demaxo No XXIII—Co-OPERATION

“That & sum not exceeding
Re, 18703000 pe granted to the
President, out of the Consolidated
Fund of the Sitte of Andhre
Pradesh, ¢ complete the sum neces-
sary to defray the charges which
will rome in course of payment
during the year ending the 3ist day
of March, 1074, in respect of
‘Co-operation”.”

Dxniaxp No. XXIV—INpusTrits

“That a swn not exceeding
Rs. 1.01,45000 be granted to the
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President, out of the Congolidated
~Fund of the State of Andhra
to complete the sum neres-
defray the charges which
colrse of payment
during the year ending the 3ist day
regpect of

Demane No, XXV—ComMunrry Dxvz-

LOPMENT PROJECTS, NATIONAL EXTEN-

SION SERVICE AND LOCAL DEVELOPMENT
Works

“That a sum not exceeding
Rs, 7.25,02,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come n course of payment
during the year ending the 31st day
of March, 1874, in respect of
‘Community Development Projects,
National Extension Service and
I.ocal Development Works'”

DrvaNpg No. XXVI—LABOUR AND
EMPLOYMENT

‘That a sum not exceeding
R+ 1.41.88,000 be granted to the
President, out of the Consolidated
Fund of the State of Aadhra
Tradesh to complete the sum neces-
sary to defray the charges whilh
will come in course of paymelit
during the year ending the 31st day
of March, 1874, in respect of
‘Labour and Employment'.”

DeMANp No XXVII—OTuER MISCELA-
NeOUS SOCIAL AND DEVELOPMENT
ORGANISATION

“Th.t a sum mt “Mna
Rs, 63.09.000 be granted to the
President, out of the Consolidated
Fund of the State of Andhre
Pradesh to complete the sum neces-
sary to defray the charges which
will come in course of payment
ending the 3ist day
respect of
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DemaNp No. XXVII—WoMmeN's WeL-
FARE DEPARTMENT, ETC.

“That 8 sum not exceeding
Rs. 37,10,000 be granted to the
Pregident, out of the Consclidated
Fund of the State of Andhra
Pradesh to complete the sum neces-
sary to defray the charges which
will come in course of paynient
during the year ending the 3ist day
of March, 1974, in respect of
‘Women's Welfare Department, etc’.”

No. XXIX—WELFARE OF
Scurpured TRisEsS, CASTES AND OrHEn
BACKWARD CLASSES

“That a sum not exceeding
R-~. 10,08,74,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, o complete the sum neces-
sary to defray the charges which
wiil ewne in cOUrse of paymeat
during the year ending the 31st day
of March. 1974, 1in respect of
‘Weltare of Scheduled Tribes,
Custes and Backward Classes’.”

Dymann No, XXX —INTEREST ox Capl-
TAL

oUltay ON MULTIPURPOSE RIVER
ScarMEs
“That a sum not exceeding

Rs 8.41.71,000 be granted to the
Presulent. out of the Consohidated
Fuewve «¢f  the State of Andhra
Pradesh, to complete the sum neces-
sary 1o defray lhe charges which
will come 1n course of vayment
during the year ending the 31st day
of March. 1974 in respect of
‘Interest on Capital Outlay cn Muil-
tipurpose River Schemes'.”

DinaNp No. XX XI—IrRIGATION

“That a sum not exceeding
Rs. 17.86.31,0n0 be granted to the
President. out of the Consolidated
Fund of the State of Andbra
Pradesh, go complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
im..umu.n
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Dxmann No. XXXII—ELECTRICITY

“That & sum not exceeding
Rs, 6,4224,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges Which
will ecome in course of payment
during tbe year ending the 31st day
of March, 1974, in respect of
‘Electricity".”

Demanp No. XXXIII—Pusric WoRrks

“That a sum not eXxceeding
Rs. 13,83.85,000 be granted to the
Pregident, out of the Consclidated
Fund of the State of Andhra
Pradesh. (o complete the sum neces-
sary Lo defray the charges which
will come @ course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Public Works'’

Deatanp No, XXXIV—PoRTs aND
PILOTAGE

*That a sum not exceeding
Rs, 49,68000 be granted to the
President. out of the Consolidated
Fund of the State of .Andhra
Pradesh. t; complete the sum ueces-
sary to defray the charges which
wiil come 1n  course of ,payment
during the year ending the 31Ist day
of NMarch. 1074, in respect of
‘Ports and Pilotage’.”

Dintavp No XXXV—FaMiNE RELTEF

‘That a sum Dnot exceeding
Rs. 3.21,67.000 be granted to the
President. out of the Consolidated
Fund of the State ¢f Andhra
Pradesh, tg complete the sum neces-
sary to defray the charges whicth
will c¢ome in course of payment
durning the year ending the 31st day
of March, 1974, in respect of
‘Famine Reiief”.”

Dienanp No, XXXVI—PexsIoNs

“Thut a sum nol exceeding
Rs 4.47.73.000 be granted to the
President, out of the Consolidated
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Fund of the Siate of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31sf day
of March 1974 in respect of
KMHMO "

Demaxn No XXXVII—TERRITORIAL
AND Pourrican PENsIONS

“That a sum not exceeding
Rs 263,000 be granted to the
President out of the Consolidated
Fund of the Stiate of Andhra
Pradesh ¢p complete the gum neces-
sary to defray the charges which
will come 1n course of payment
during the year ending the 31st day
of March 1074 1n respect of
‘Territorial and Political Pensions "'

DeMavp No XXXVIII-Privy Porses
AND AILOWANCES OF INDIAN RULERS

That a sum not exteeding
Rs 17000 be granted to the
President out of the Consohdated
Fund o! the State of Andhra
Pradesh, o complete the sum neces-
sary to defray the charges which
will come m couise of payment
during the year ending the i{lst day
of March, 1974, in respect of
‘Privy Purses and Allowances of
Indian Rulers' "

Demanp No XXXIX—STATIONERY AND
PRINTING

‘That a sum not exceeding
Rs 15225000 be granted to the
President out of the Consohidated
Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come m course of payment
during the year ending the 31st day
of March 1974 1n respect of
‘Stationery and Printing'”

Desaxv No XL—ForEsT DEPARTMENT

“That a sum not exceeding
Rs 4.02,35000 be granted to the
President, out of the Consnlidsted
Fund of the BState of Andhra
Pradesls, ¢o complete the gum neces-
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sary to defray the charges which
will come in course of payment
during the year ending the S1st day
of March, 1874, in respect of
‘Forest Department'”

Demanpg No XLI—MISCELLANEOUS

That a sum not exceeding
Rs 9,45,30,000 bYe granted to the
Piesident, out of the Consolidated
Fund of the State of Aundhra
Pradesh, to complete the sum neces-
sary to defrav the charges which
will ¢ome mn (ourse of payment
during the vear endmg the 31st day
of March 1974 in respect of
Misc ellaneous *

DeManp No XLII—MUNICIPAL
ADMINISTRATION

That a sum not exceeding
Rs 7038000 be pranted to the
Precident out of the Consol.dated
Furd of thc State of Andhia
Prade<h to compleie the sum neces-
surv 1o defray the chaiges which
vill come 1n course of payment
duiing the vear ending the 31st day
of March 1974 in respect of
Municipal Administration

Demasp No XLIII—Ortuer Miscro
148500 COMPENEBATIONS AND ABSIGh-
MENTS

That a sum not exceeding
Rs 57270,000 be grantedq to the
President out of the Consolldated
Fund of the State of Andhra
Pradesh, o complete the sum neces-
sary to defray the charges which
will come 1n course of payment
during the year ending the 3lst day
of March 1974 in respect of
‘Other Miscellaneous Compensations
and Assignments'"”

DeMAND No  XLIV—COMPENSATION TO

ZAMINDARS

“That a sum not exceeding
Rg 594,000 be pgranted te the
Premdent. out of the Conwolidated
Fund of the State of Andhra
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Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st uay
of March, 1974, in respect of
‘Compensation to Zamindars'.”

DeEmanp No, XLV—Carrrar  Outiay
oN ImrrOVEMENT OF Pumric Heavte

“That a sum not exceeding
Rs 2.44.77,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh, o complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of DWMarch, 1974, in respect of
‘Capital Outlay on Improvement of
Public Health"."”

Demaxp No, XLVI—Caritar Ouriay
ON SCHEMES OF AGRICULTURAL Im-
PROVEMENT AND RESEARCH

“That a sum not exceeding
Rs. 4,00000 be granted to the
President, out of the Consolidated
Fund of the State of Andiwa
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
*Capital Cutlay on Schemes of Agri-
cultural Improvement and Re-
gearch'.”

Demaxp No. XLVII—Carirar Ourray
on InpusTRIAL ANp Economic Devs-
LOPMENT

“That a sum not exceeding
Rs, 4,60.35,000 be granted to the
President, out of the Consalidated
Fund of the State of Andora
Pradesh, o complete the sum neces-
sary to defray the charges Wwhich
will come iIn course of payment
during the year ending the 3lst day
of March, 1874, In respect of
‘Capital Outlay on Industrial and
Economic Development'.”

1088 L.8.—11
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Demanp No. XLVIII—CAPITAL QUTLAY
ON MULTIPURPOSE RIVER SCHEMES

“That a sum not exceeding
Rs. 3,76,67,000 be granteg to the
President, out of the Consoclidated
Fund of the State of Andhra
Pradesh to complete the sum necs-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Capital Outlay on Mulipurpose
River Schemes'.”

DEmanp No. XLIX—CAPITAL OUTLAY
ON IRRIGATION

“That a sum mnol exceeding
Rs. 11,57,69,000 be granted to the
President, out of the Consolidated

, Fund of the State of Andhra
Pradesh, to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the $1st day
of March 1974, in refpect of
‘Capital Outlay on Irmgation'.”

Demanve No L—CAPITAL OUTLAY ON
ELECTRICITY SCHEMES

“That a sunm not exceeding
Rg, 3,07,58000 be granted to the
President, out of the Consclidated
Pund of the State of Andara
Pradesh, to eomplete the sum meces-
sary to defray. the charges rwhich
will come in course of payment
during the year ending the 3ist day
of March, 1874, in respect of
‘Capital Outlay , on 'Electricity
Schemes’.”

Demasp No. LI—Carrran QUTLAY ON
PusLic WORKs

“That a sum not exceeding
Re. 34420000 be granted fto the
President, out of the Concolidated
Pund of the State of Andhra
Pradesh to complete the sum necs-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst cay
of March, 197¢ im respect of
‘Capital Quilay on Public Works"."
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Dentawp LII—OrnEn WORKS

“That & sum not exceeding
Rs. 1,13,000 be grantsd to the
President, out of the Consclidated
Fund of the State of Andhra
Pradesh to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Other Works"."”

Drmanp No. LIII—CaprTanL OUTLAY ON
FORrTsTS

“That a sum not exceeding
Rs. 143,000 be granted to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh to complete the sum necs-
sary to defray the charges which
will come in course of payment
during the year ending the “ist day
of March, 1074, in respect of
‘Capital Outlay on Forests’.”

Desanp No. LIV—CoMuurEp VALUE
or PENgs1ONS

“That a sum not exceeding
Rs. 30,00,000 be granted to the
President, out of the Consolidated

Dxyawp No, Lv-ému OUTLAY ON
ScuzuMzs O GOVERNMENT TRADING

“That a sum not exceeding
Rs. 17,23,50,000 be granted to the
President, out of the Consolidated

Appropriation (No. 2) Bill
DiMip No. LVI—Loans ANp Ab-
VANCES ®Y THE STATE GOYERNMENT

“That a sum not exceeding
Rs. 12,41,53,000 be granied to the
President, out of the Consolidated
Fund of the State of Andhra
Pradesh to complete the sum necs-
sary to defray the charges which
will come in course of payment
during the year ending the 51st day
of March, 1874, in respect of
‘Loang and Advances Yy the State
Government’.”

15.48 hrs.

ANDHRA PRADESH APPROPRIA-
TION (NO. 2) BILL®, 1978

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): 1 beg to move for
leave to introduce a Bill to authorise
payment and appropriation of certain
sums from and out of the Consolidat-
ed Fund of the State of Andhra Pra-
desh for the services of the financmal
year 1073-T74,

MR. DEPUTY-SPEAKER: The
Question is:

“That leave be granted to imtro-
duce a Bill to authaorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of the State of Andhra Pra-
desh for the services of the finan-
clal year 1973-T4"

The motion was adopted.

SHRI K. R. GANESH: T introducet
the Bill.

I beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Andhra
Pradesh for ths services of the
filnancial year 1973-74, be taken into
consideration.”

"Published in Gazette of India Extrgordinary, Part 11, Section 2.

dated, 28.7-73,

fintroduced/moved with recomm endation of the President.
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MR. DEPUTY-SPEAKER:
«Juestion 1s:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Andhra
Pradesh for the services of the
financial year 1973-74, be taken into
consideration.”

The motion was adopted.

The

MR. DEPUTY-SPEAKER: Now,
we take up clause-by-clause conside-
Tetion.

The question is:

“That cauges 2, 3, the Schedule,
clause 1, the Enacting Formula

and the Title stand part of the
Bill.”

The motion was adopted.

Clauses 2. 8, the Schedule, clause 1,
‘the Eanacting Formula and the Title
‘were added to the Bill,

SHRI K. R. GANESH:
move:

“That the Bill be passed.”
MR. DEPUTY-SPEAKER:
Question is:
“That the Bill be passed.”
The maotion was adopted

1 beg to

The

15.58 hms

DEMANDS* FOR GRANTS
(ORISSA), 1973-74

MR, DEPUTY-SPEAKER: We
will now take up discussion and
voting on the Demands for Grants in
respect of the Budget for the State
of Orissa for 1873-74.

DxMAND No. 1. ELECTIONS AND OTHER
EXPENDITURE RELATING TO THE HOME
DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved :

“Fhat a sum not exceeding
Rs, 88,27,000 be granied to the Pre-

SRAVANA 3, 1895 (SAKA)
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sident, out of the Consolidated Fund
of the State of Orissa, to complete
the sum necessary to defary the
charges which will come in course
of payment during the year ending
the 31st day of March, 1874, 1n res-
pect of ‘Elections and other expen-
diture relating to the Home Depart-
ment’.”

Demanp No. 2. Jans

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 67, 96,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
yvear ending the 31st day of March,
1074, in respect of ‘Jails'.”

DEMAND No. 3, POLICE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 6,51,60,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Police’.”

DeMmAND No. 4, EXPENDITURE RELATING
TO THE PLANNING AND COORDINATION

DEPARYMENT
MR. DEPUTY-SPEAKER: Motion
moved :
“That a sum not exceeding

Rs. 33,53.000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the chargeg which will come 1n
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Expenditure relating
to the Planning and Coordination

“Ihpgrtment'.“

*Moved with the recommendation of the President,
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DaMAND No. 4A. ExXPENDITURE BELAT-
ING To THe RURAL DEvuormENt
DEPARTMENT

MR DEPUTY-SPEAKER.
moved *

“That a sum not exceeding
Rs 434,680,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the
year ending the 31st day of March,
1874, 1n respect of ‘Expenditure
relating to the Rural Development
Department’ **

DFMAND No 5 COMMUNITY DEVLOP-
MENT PROJECTS, ETC.
MR DEPUTY-SPEAKER- Motion
moved :
“Tiat a sum not exceeding
Rs 9,05,53,000 be granted to the
President, out of the Consohdated
Fund of the State of Onissa, to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31lst day of March,
1974, in respect of ‘Community De-
velopment Projects, ete.’.”

Motion

Demanp No 6§ EXPENDITURE RELATING
TO THE POLITICAL AND SERVICES DEPART-
MENT

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs 3487000 be granted to the
President, out of the Consolidated
Fund I the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come
in courss of payment during the
year ending the 3lst day of March,
1974, in respect of Expenditure re-
lating to the Political and Services
Department'.” .

Demanp No, 6A. EXPENDITURE RELATING
70 ™R POLITICAL ANp Sapvices
(R.VD.) DrparTMEnt
MR. DEPIITY-SPEAKER: Motion

moved :

“That 8 sum not expeeding

BRs. 123000 be granted to the

JULY 25, 1873
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Presidant, owt of the Consoldated
Fund of the State of Orisse, f0
complete the sum necessary to de
fry ths charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Bxpenditure relating
to the Pohtical and Services
(R.V D) Department'”

Demantd No 7 CULTURAL AFFATRS
MRBR. DEPUTY-SPEAKER Motion

moved

“That a sum not exceeding
Rs 1840000 be granted to the
President, out of the Consolhdated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st March, 1874,
in respeest of ‘Cultural Affairs "

DEMAND NO 8 STAMPS

MR DEPUTY-SPEA"™ER Motion

mon ed

“That & sum nol exceeding
Rs 655000 be granted to the
President, out of the Consolidated
Fund of the State of Orssa, to
compléte the sum necessary to de-
fray the charges which will come m
course of payment during the ycar
ending the 3lst day of March, 1974,
in respect of ‘Stamps’"

DemaANp No 9 MiNisTERs, Crviy Sec-
RFTARIAT AND OTHER EXPENDITURE RE-

LATING TO THE FINANCE DEPARTMENT
MR DEPUTY-SPEAKER Mplion

|
“That & sum not exceeding
Rs. 2,1043,000 be granted to the
President, out of the Consolidated
Fund of the State of Oriss, to
complete the sum necessary to de
fray the chapges which will come
in course of payment during the
ist day of March,
1974, in respect of ‘Ministers, Civil

:
H
£
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Demawp No. 10 PENEIORS

MR. DEPUTY-SPEAKER: Moton
moved :

“That a sum not exceeding
Rs. 1,41,40,000 be granted to the
President, out of the Consoliduted
Fund of the State of Ornissa, tu
complete the sum necessary to de-
fray the charges which will come 1n
course of payment during the year
ending the 31st day of March 1874,
in respect of ‘Pensions’.”

Demanp No 11 EXPENDITURE RELATING
710 THE EDUCATION DEPARTMENT

MR DEPUTY-SPEAKER Motion
moved .

“That a sum not exceeding
Rs 224462000 be granted to the
Piesident, out of the Consohdat-
ed Fund of the State of Oris.a, to
conplete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March
1974, 1n 1espect of ‘Expenditure re-
lating to the Education Department’

DemAaNp No 11A Texr Boox Press

MR DEPUTY-SPEAKER DMctuon
moved
“That a sum not exceeaingd

Rs 2623000 be granted to the

President, out of the Consoldated !

Fund of the State of Onssa, to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March
1974, in respect of ‘Text Book
Press' "

Dimmann No 12 TaxaTion

MR. DEPUTY-SPEAKER Motion
moved

“hat & sum not exreeding
Re 7948000 be granted to the
out of the Consolidated

Find of the State of Orissa, (o
compléts the sam necessary to de-
fray the charges which will come
in eourse of payment during the

JULY 25, 1978
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year endmg the 31st day of March,
1974, in respect of “Taxation "

DemMaNp No. 13 LAND REVENUE

MR DEPUTY-SPEAKER Motion
moved

“That a sum not exceeding
Rs 4,9884000 be granted to tne
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1674, 1n respect of ‘Land Revenue .”

-

DEMaAND No 14 Excise

MR DEPUTY-SPEAKER Mot oa
moved .

“That a sum not exceeding
Rs 37,37000 be granted to the
Freadent, out of the Consolidated
Fund of the State of Orissa to
complete the sum necessarv to de-
fiay the charges which will come
In course of payment duting the
year ending the 31st day of Marcn,
1974, in respect of ‘Excise’

DEMAND NO 15—REGISTRATION

MR DEPUTY-SPEAKER Moton
moved .

‘That a sum not exceeding
Rs 1830000 be granted to th-
President, out of the Consohdated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges whach will come In
course of payment during the year
ending the 31st day of March, 1974,
tn respect of Regastration’.”

DeEmanD No 16 DISTRICY ADMINISTRA-
TION AND OTHER EXPENDITUE RELATING 10
THE REVENUE DEPARTMENT

MR DEPUTY-SPEAKER. Mot oa
moved :

“That a sum mnot exceeding
Re 28857000 be gramted to the
President out of the Consolidated
Fund of the Statglot Orisss, o
complete the necessary o
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DEntanp No. 19, GOVERNMINT PRESS
AND OTHER EXPENDITURE RELATING TO

299
defray the charges which will come

in coprse of payment during ths year
ending the 31st day of March, 1074,
in respect of ‘District Administra-
tion and other expenditure relating
to the Revenue Department’.”

DEMAND No. 17. EXPENDITURE RELATING
TO THE INDUSTRIES DEPARTMENT

MR. DEPUTY-SPEAKER  Motion
Moved

“That a sum nol exceeding
Rs 2,41,74,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the chargeg which will come 1n
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Expenditure relating
to the Industries Department’.”

DemaNp No, 17A, Mings

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceediny
Rs. 32,57,000 beg granted to the
President, out of the Consolidated
Fund of the State of Orumsa, (o
compleste the sum necessary to de-
fray the charges which wil come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Mines'”

DEMAND No. 18, CIVIL AND SESSIONS
CoOURTS AND OTHER EXPENDITURE RELAT-
ING TO THE LAw DEPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved :

sum not exceeding

THE COMMERCE DEPARTMENT

MR. DEPUTY-SPEAKER: Motion

moved :

“That a sum not exceeding
Rs 93,50,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Government Press and
other expenditure relating to the
Commerce Department'.”

DeMaND No. 20. LABOUR EMPLOYMENT
AND HousInNg

MR DEPUTY-SPEAKER- Motion

moved :

“That a sum not exceeding
Rs 6243000 he granted to the
President, out of the Congolidated
Fund of the State of Onssa. to
complete the sum necessary to de-
fray the charges which will come In
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Labour, Employment
and Housmg'."

Demanp No. 21, TRIBAL AND RURAL
WELFARE

MR. DEPUTY-SPEAKER: Motion

moved :

exceeding
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Demann No, 22. MEDICAL AND OTHER
EXPENDITURE RELATING TO THE HEALTH
AND Famrry PLANNING DEpPARTMENT

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not excecding
Rs. 5,55,32,000 be granted to the
President, out of the Consolidated
Fund of the State of Onssa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Medical and other
expenditure relating to the Health
and Family Planning Department’”

DeEMaND No. 23, PusLic HEALTH

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not excceding
Rs. 49850000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974.
in respect of ‘Public Health'"

DeManp No. 24. IRRIGATION

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs 10,03,30.000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974

- uy

in respect of ‘lrrigation’.
DeMAND No. 24A. LIFT TRRIGATION

MR. DEPUTY-SPEAKER: Motion
moved :

“at a sum not exceeding
Rz, be granted to the
President, out of the Consolidated
fund of the State of Orissa, to
complete the sum necessary to de-

JULY 25, 1973
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fray the charges which will come in
course of payment during the year
ending the 3lst day of March, 1974,
in respect of ‘Lift Irrigation'”™

Demawp No. 25. PuBLiIc WORKsS

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 10,15,85,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Public Works""

DEMAND No. 26, STATE LEGISLATURE
MR. DEPUTY-SPEAKER: Motion

moved :

“That a sum not exceeding
Rs. 14,40,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the chargeg which will come in
course of payment during the year
ending the 31lst day of March, 1974,
in respect of State Legislature'.”

Demane No. 27. PuBLic 'WORKS,
ConaMoN ESTABLISHMENT

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 2,39,03,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Public Works, Com-
mon Estab -

Demanp No. 28. EpxcTRICITY SCHEMES

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not
Rs. 136,861,000 be granted to

exceeding
the
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[Mr. Deputy-Spesicer]
President, out of the Cohsolidated
of the Stateg of Orissa, to
complete the sum necessary to de-
fray the charges which wil] come in
course of payment during the wyear

ending the 3lst day of March, 1974,
in respect of ‘Electricity Schemaes'.”

Demanp No. 29. Taxes onN Vemscrrs

MR. DEPUTY-SPEAKER: Motion
moved :

“That & sum not exceeding
Rs. 19,13000 be granted 10 the
President, out of the Consolidated
Fund of the Stete of Orssa, -
complete the sum necessary to de-
fray the charges which wil] come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Taxes on Vehicles'”

DEMAND No. 30 TRANSPORT SCHEMES

MR. DEPUTY-SPEAKER. Mouon
moved: .

“That a sum not exceeding
Rs 284,838,000 be granted to the
President, out of the Consolidated
Fund of the State of Orwssa, io
complete the sum necessary to de-
fray the charges which wil] come in
course of payment during the year
anding the 315t day of March, 1974
in respect of “Transport Schemes'.”

Demase No. 31. Fomest

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 42438000 be granted to the
President, out of the Consolidated
Fund of the State of Orssa, to
complete the sum necessary 10 de-
fray the charges which wil) come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Forest'.”

Diweawn No. 32. Freagaes
MR. DEPUTY-SPEAKER: Motion
moved : .

*“That a sum

exceedi
M. 9753000 be o

mhm
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President, out of the Consolidated
Fund of the State of Orissa, to

MR. DEPUTY-SPEAKER: Molion
moved :
“That a sum not exceceding

Rs. 1,30,83,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, 1Ir
complete the sum necessary to de-
fray the charges which wil] come in
course of payment during the vear
ending the 31st day of March, 1874
m respect of ‘Co-operation and
Marketing'.”

DEMAND No 34 EXPENDITURE REl ATING
10 THE URBAN DEVELOPMENT DEPART-
MENT

MR DEPUTY-SPEAKER' Motwon
moved :

“That a sum nol exceeding
Rs 4,43,13,000 be granted to the
President, out of the Consolidated
Fund of the State of Omssa, to
complete the sum necessary to de-
fray the charges which wil] come in
course of payment during the vear
enaing the 3ist day of March, 1974,
in respect of ‘Expenditure relating
to the Urban Development Depart-
ment"."”

Drmanp No. 35 Ammmar Huseanory

MR DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 23487000 be granled .to the
President, out of the Consolldsted
Fund of the State of Orissa, to
complete the sum necesxary o de-
fray the charges which wil] ¢ome in
e V' e 3.
ending
in respect of ‘Animal Husbaniry’™
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DEMaxp No. 30 PUBLIC RELATIONS AND
ToummEM

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum mnot exceeding
Rs. 34,47000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
compiete the sum necessary to de-
fray the charges which wil] come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Public Relations and
Tourism’.”

DemAND No. 37. AGRICULTURE

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs. 6.1203000 be granted to the
President, out of the Consolidatec
Fund of the State of Orissa. 1o
complete the sum necessary to de-
fray the charges which wil] come in
course of payment during the ven
ending the 31st day of March, 1974,
in respect of ‘Agriculture’.”

38. SuprLy' DEPART-
MENT

Demaxp No.

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not excesding
Rs. 6797000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges ,which wil] come in
course of payment during the ycar
ending the 31st day of March. 1974,
in respect of ‘Supply Department’.”

DeMant No, 39. Porte

MR. DEPUTY-SPEAKER: Motion
moved :
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fray the charges which wil] come in
course of payment during the year
cnding the 31st day of March, 1974,
in respect of ‘Ports’.”

Denmanp No. 41. LoaNs To LocaL
FunDs, GOVERNMENT SERVANTS, ETC.

MR. DEPUTY-SPEAKER: Motion
moved: =

“That a sum not exceeding
Ra. 82,00,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the chargeg which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Loans to Local Funds,
Government Servants etc.’.”

DeEmanp No, 42, COMPENSATION Fou
ABOLITION OF ZAMINDARI SYSTEM ETC.

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not excoec:ag
Rs. 56,15000 be granted to the
President, out of the Consolidated
Fund of the State of Onssa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the vear
ending the 31st day of March., 1974.
in respect of ‘Compensation for
Abolition of Zamindari System
ete..”

DeEmanp No. 43. MULTIPURPOSE RIVER
IRRIGATION AND ELECTRICITY SCHEMES

MR. DEPUTY-SPEAKER: Motion
moved *

“That a ®sum not exceeding
Rs. 20.67.42,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa,
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1874.
in respect of ‘Multipurpose River
Trrigation and Eleetricity Schemes"."
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Mr. Depu!y—ﬁ’p’iahq
DEManp No. 43A. Camerar Expewpr-
TYRE RELATING TO LIFT INRIGATION

MR. DEPUTY-SPEAKER: Mctliou
moved :
“That a sum not exceeding

Rs. 82,67,000 be granted 1o the
President, out of the Consoclidated
Fund of the Stale of Orissa, to
complete the sum necessary to de-
fray the charges which will come 1n
course of payment durning the year
ending the 8lst day of March, 1874,
in respect of 'Capatal Expenditure

L

relating to Laft Irmgation'.

DEmanp No, 44, AGRICULTURAL IMPRO-
VEMENT AND RESEARCH

MR. DEPUTY-SPEAKER: Motion
moved :
“That a sum not exceeding

Rs 3,17,89,000 be granted to the
President, out of the Consolidated

Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the yeat
ending the 31st day of March, 1874,
in respect of ‘Agricultura]l Improve-
ment and Research’.”

DEMAND No. 45. GOVERNMENT TRADING
SCHEMES

MR. DEPUTY-SPEAKER' Mot.on
moved :

“rhat a sum not exceeding
Rs. 4.68,87,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
tray the charges which wil come in

course of payment during the year

endjng the 31st day of March, 1974,

in respect of ‘Government Trading
7 "

Schemes’,
Demanp No. 48, Roap anp WATER
TRANSPORT SCHEMES
MR. DEPUTY-SPEAKER: Motior
moved : .
“That a sum not exceeding
Rs. 2048000 be granted to the

JULY 25, 1978

Fund of the State of Orissa, to
cor plete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Road and Woter
Transport Schemes'’.”

DEMAND NoO. 47. Carirar ExPENDITURE
RELATING TO PUBLIC HRALTH AND URBAN

DEVELOPMENT DEPARTMENT
MR. DEPUTY-SPEAKER: Motion

moved :

“That a sum not exceeding
Rs 1,61,85000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditurc
relating to Public Health and Urban
Development Department'.”

DEMAND No 48. Caprrar OUTLAY ON

INDUSTRIAL DEVELOPMENT

MR. DEPUTY-SPEAKER. Motion

moved :

“That & sum not exceeding
Rs. 89,03,000 be granted to the
Pre.ydent, out of the Consolidated
Fund of the State of Orissa, tn
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31at day of March, 1874,
in respect of ‘Capital Outlay on
Industrial Development’”

Dermanp No, 49, HIRAXUD DAM Prosect

Motion
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ending the 31st day of March, 1974,
in respect of 'Hirakud Dam Pro-
ject'.”

Demanp No. 50. CAPITAL OuTLAy onN

PorTs
MR. DEPUTY-SPEAKER: Motion
moved :
“That a sum not exce~ding

Rs. 21,33,000 be granted to the
President, out of the Consohdated
Fund of the State of Orissa, to
complete the sum necessary to de-
iray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,

in respect of ‘Capital Outlay on
Ports' ™

Dextann No 51, CAPrTAL EXPENDITURE
RELATING TO LABOUR, EMPLOYMENT AND
HOUSING DEPARTMENT

MR. DEPUTY-SPEAKER- Motion

moved :

“That a sum not excceding
Rs. 54,00,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, !o
complete the sum necessary to de-
fray the chargeg which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to Labour, Employment and
Housing Department’.”

Dremanpg No. 52. CaPITAL ExPENDITURE
RELATING TO THE EDUCATION DZPART-
MENT

MR. DEPUTY-SPEAKER: Motion

moved

“That a sum not exceeding
Rs. 3321000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day ol March, 1974,
in respect of Capital Expenditure
relating to the Education Depart-
mhent’."”
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DEMAND NoO. 53, CAPITAL EXPENDITURE
RELATING T0 HOMFr DEPARTMENT

MR. DEPUTY-SPEAKER' Mot.on
moved :
“That a sum not exceeding

Rs. 334,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Capital Expenditure
relating to Home Department’.”

DeEmManp No. 54. Caprrar OUTLAY ON
ForesTs

MR. DEPUTY-SPEAKER: Motion
moved :

“That a sum not exceeding
Rs, 6,63.26,000 be granted to the
Presi.dent, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Outlay on
Forests'.”

DEmMaNp NO. 55. SHARE CAPITAL CON-
TRIBUTION AND LOANS TO COOPERATIVE

ORGANISBATIONS
MR. DEPUTY-SPEAKER: Motion
moved :
“That a sum not exceeding
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Dracaxn No. 56. Carra ExrENaituRe  Dedame NO. 80, CAFITAL OUTIAY ON

'RELATING 70 RURAL DEVELOFMENT
DEPARTMENT

MR. DEPUTY-SPEAKER: Molion
moved :

“That a sum not exceeding
Rs. 1,00,60,000 be granted to the
Pregident, out of the Consolidated

Fund of the State of Orissa, to’

complete the sum necessary to de-
fray the charges which will come in
courgse of payment during the year
ending the 31st day of March, 1974,
in respect of ‘Capital Expenditure
relating to Rural Development De-
partment’.”

Poatrc Wonxs

MR. DEPUTY-SPEAKER: Motion

moved :

“That a sum not exceeding
Rs. 4,84,00,000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the vear
ending the 31st day of March, 18971,
in respect of 'Capital Outlay oa
Public Works'.” :

Demanp No. 61. CAPITAL ExXPENDITURE
RELATING TO THE MINING AND GEOLOGY

Demanp No. 57. Caprrar ExPENDITURE
DEPARTMENT

RELATING TO ANIMAL Hussanory De-

PARTMENT
MR. DEPUTY-SPEAKER: Motion
MR. DEPUTY-SPEAKER: Motion moved:
moved :
P . “That a sum not exceeding
That a sum not exceeding Rs. 36.67,000 be granted to the

Rs. 507000 be granted to the
President, out of the Consolidated
Fund of the State of Orissa, to
complete the sum necessary to de-
fray the charges which will come in
course of payment during the vear
ending the Sist day of March, 1974,
in respect of '‘Capital Expenditure
relating to Animal Husbandry De-

President, out of the Consolidated
Fund of the State of Orissa. 10
complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1874,
in respect of ‘Capita] Expenditure
relating to the Mining and Geology
Department’.”

partment’.”

DxmaAnp NoO. 82. CAMITAL EXPENMITURE
RELATING TO TRBAL AND RURAL WEL-
FARE DEPARTMENT

Deanp No. 88. Carrtar ExPENDITURE
RELATING TO TP GRAMA PANCHAYAT
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MR. DEPUTY-SPEAKER: There
are number of cut motions given

notice of by hon. Members. Are
they being moved?

SHRI MADHU LIMAYE (Banka):
Yes, 1| am moving, Nog. 1 to 3,

SHRI P. K. DEO
am moving the cut

to 2.

(Kalahandi): I
motions, Nos. 4

SHRI D. K. PANDA (Bhanjana-
gar): 1 am moving the cut motions,
Nos. 30 to 37.

SHRI MADHU LIMAYE:
move:

1 beg to

“That the Demand under the
head -"Capital Outlay, on In-iusir.al
Development’ be reduced tp Re. 1.7

'Backwardness of the State. (1)).

“That the Demand under the
head ‘Capital Expenditure relating
to the Education Department’ be re-
tuved to Re 1.7

« i[Enforcang the principle of free,
compulsory end equal primary educa-
tion. (2)].

*“That the Demand under the

head ‘Capital Expenditure relating to
Rural Development Department’ be
reduced to Re, 1."
[Need of a clear cut policy and plan
to find gainful employment for the
unemployed youth through rural de-
velopment. (3)].

SHRI P. K. DEO:

“That the Demand under the
head ‘District Administration and
other expenditure relating to the
Revenue Department’ be reduced by
Rs. 100"

{Failure to take adequate measures
te. stop starvation deaths, searcity of
foodgraing and steep rise of prices of
essentinl commodities like rice, wheat,
sugar and vanaspatl (1)].

I beg to move:
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“That the Demand under the
head ‘District Administration and
other expenditure relating to the
Revenue Department’ pe reduced by
Ra. 100.”
iUndesirability of taking recourse to
issue of distress warrants and certi-
ficate cases for realisation of Govern-
ment and Co-operative dues when tne
people are passing under semi-famine
conditions. (5)].

“That the Demand under the
head ‘Labour, Employment and
Housing' be reduced by Rs. 100",

[Acute unemployment problem m
the muning areag due to closare of
manganese mines for the wrong and
dilatory policy of the MMTC and
stoppage of muning operations by
Tatas in Mayurbanj District, (8) ].

“That the Demand under the
head ‘Labour, Employment and
Housing® be reduced by Rs. 100.”

[Acute rural unemployment In the
State and a large scale migration of
labour force to other States and the
futility of the crash programme.
(M1

“That the Demand under the
head "Pubhe Health, be reduced by
Rs. 180.”

[Need to set up a large scale cancer
institute at Cuttack according to Dr.
Ajit Bose Committee’s recommenda-
tions. (8)].

“That the Demand under the
head ‘Irrigation” be reduced by
Rs. 100.”

[Unprecedented flood in Kalahandi
district in the last week causing con-
siderable damage to the standing
crops and sand casting vast stretches
of land. (9)].

“That the Demand under the
head %rrigation’ be reduced by
Rs. 100"

[Stubboranegs of the Orissa Gov-
arnment in geing abead with the Ren-
gali Dam without considering its
cost-benefit ratio. (10)].
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(Shri P K. Deo]
“That the demand under the
head ‘Irrigation’ be reduced by
Rs. 100.”
[Urgency of taking up the Upper
Indravati Project in Fifth Five-Year
Plan. (11)].

“That the demand under the
head ‘Electricaty Schemes’ be reduc-
ed by Rs. 100."

[Delay in implementation of the
rural electrification programme and
the constant breakdown of electric
supply in the State of Orissa. (12)].

“That the Demand under the
head ‘Capital Outlay on Industrial
Development’ be reduced by
ml lm.u

[Urgency for setting up the second
steel plant in Orissag near Nayagarh
(Keonjhar District) or Bonaigarh
(Sundargarh District). (13)].

“That the demand under the
head ‘Capital Outlay on Industrial
Development’ be reduced by
Rs, 100.¥

[Delay :n putting up a fertilizer
Pplant at Paradip. (14)].

“That the Demand under the
head ‘Capital Outlay on Ports’ be
reduced by Rs. 100."

{Failure in developing the Chand-
bali and Gopalpur Ports. (15)].

“That the Demand under the
head 'Expenditure relating to the
Planning and Co-ordination Depart-
ment’ be reduced by Rs. 100.”
{Faulty composition of the Orissa
Planning Board and the approach to
the Fifth Five Year Plan. (16)].

“That the Demand under the

head ‘Expenditure relating to the
and Coordination Depart-

ment’' be reduced by Rs, 100.”

{Desirability of minimum prog-
ramme for Orissa in the Fifth Five
Year Plan. (1T)].
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“That the Demand under the
head ‘Expenditure relating to the
Flanning and Co-ordination De-
partment’ be reduced by Rs. 100.”
[Expeditious completion of the
Commission of Enquiry instituted to
probe into the Kendu leaf affairs.
(18) ].

“That the Demand unde: the
head ‘Expenditure relating to the
Political and Services (R.V.D) De-
partment’ be reduced by Rs. 100.”
[Desirability of extending the re-

commendations of the Thir" Pay
Commission of the Government of
India for the benefit of the Orissa
Government employees . (19)].

“That the Demand under the
head ‘Cultural Affairs’ be reduced by
Rs. 100."

[Establishment of a sports school
m Onssa. (20)].

“That the Demand under the
head ‘Public Works, Common Es-
tablishment’ be reduced by Rs. 100."

{Failure to properly maintain the
existing roads and to take up new
roads mccording to the guidelines of
the Planning Commission. (21)}].

“That the Demand under the
head “Public Works, Common Es-
tablishment’ be reduced by Rs, 180"

[Reason for abandonment of deve-
lopment of Behrampur-Raipur High-
way as a National Highway. (22)]

“That the demand under the
head ‘Fisheries' be reduced by
Rs. 100"

[Desirability of developing deep
marine fishing of the Orissa coast.
(23)].

“That the Demand under the
head ‘Fisheries' be reduced by
Rs. 100"

[Dredging the mouth of the Chilka
Lake and developshent of the fshe-
ries there, (M) ).
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“That the Demand wunder the
head "Public Relations and Tourism’

be reduced by Rs. 100.”

[Calculated harassment to the diffe-
rent newspapers by non-payment of
their dues by the Government amuunt.-
ing to lakhs of rupees. (25)].

“That the Demand under the
head ‘Capital Outlay on Industnal
Development’ be reduced by
Rs. 100.”

[Failure in establishing a nickel
plant at Sukinda and lead smelting
plant in Sargipali. (28)].

“That the Demand under the
head ‘Capital Outlay on Industrial
Deeviopment’ be reduced by
Rs. 100"

[Desirability of putting up one rare
earth plant at Gopalpur. (27)].

“That the Demand under the
head ‘Capital Outlay on Ports' be
reduced by Rs. 100.”

[Failure in putting up a Ship Build-
ing Yard at Paradip (28)]).

“That the Demand under the
head ‘Capital Outlay on Foarests’ be
reduced by Rs. 100.”

[(Bungling in the disposal of ‘Kendu’
leaves collected by the Orissa Forest
Corporation. (29)1.

SHRI D. K PANDA:
move:

I beg to

“That the demand under the
head ‘Mines' be reduced by
Rs. 100"

[Need to implement the Wage Board
recommandations for the working of
the Daitari Iron Ore Mines Lid (30)).

‘“That the demand under the
haad ‘Labour, Employment and
Housing' be reduced by Rs. 100.”
{Need to provide employment to the

rural poor by taking to development
work and other types of work. (31)].
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“That the demand under the
head ‘Labour, Employment and

Housing' be reduced by Rs. 100."

[Need to provide minimum wages
for the Agricultural labourers. (32)].

“That the demand under the
head ‘Irrigation’ be reduced by
Rs. 100.”

[Need to complete the Medium
Irrigation Projects undertaken in
Ganjam in Orissa State. (33)].

“That the demand under the
head ‘Lift Irrigation' be reduced
by Rs. 100.”

[Need to install 10 thousand Lift
Points in the State of Orissa. (34)1].

“That the demand under the
head ‘Forestt be reduced by
Rs. 100"

[Need to transfer the name sake
forest land to the Revenue Depart-
ment in Orissa for distribution of
such land to landless. (35)].

“That the demand under the
head ‘Agriculture’ be reduced to
RE. I'il

[Failure to distribute 34 lakh acres
of Government land to the landless
Adivasis and Harijans in the State
of Orissa in general and Ganjam in
particular. (38)].

“That the demand under the
head ‘Agriculture’ be reduced to
Re. 1.”

[Failure to stick to the Original
Land Ceiling Law and introduced by
the Satpathy Ministry. (3M].

MR. DEPUTY-SPEAKER: The
Demands for Grants and cut motions
are before the House.

o wg fowd : g@E o7 e
awy ez g ?

MR. DEPUTY-SPEAKER: Two
hours....
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AN HON MEMBER: The tume is
not sufficlent

e NEw Aws & forg oY w2

&, "feT qr w2 o 0F, T w9 K
¥ WL W g wifgq |

MR DEPUTY-SPEAKER I will
tell you. For Andhra Pradesh it was
shghtly over three hours We can
see to 1t at that time, now Jlet us
proceed Shri Jagadish Bhattacharyya.

SHRI JAGADISH BHATTACHAR-
YYA (Ghutal) Mr Deputy-Speakcr
51, we aze lodav at the second stage
of the diccussion on the Demands for
the State of Orissa Usually this
stage of discussion assumes great 1m-
portance because at thi. siage the
different Ministers «ome before the
House with Demands tor ‘heir res-
pective Minisiries and the elected re-
presentatives ot the people the
MLAs alse get ample opporlumty 1o
discuss them threadbare Unfortunite-
ly this i1s not possible here All the
Demandg have been lumped together
and 1t 13 therefore not possible to have
a cnitical discussion on the Jifferent
go int> thexr minules delaus a8
aspects of the Demands nor can we
would have been possible in the
Asserribly Sir even a common man
would agree that this discussion
which we are having it hete, shoula
have rightly taken place 1n the Oris<a
Assembly But this 1s not possible
because after the remgnatian of the
Nandin; Satpati Ministrv, the, Ascem-
bly was suspended and the opposition
parties were not given the opportu-
nity to form thewr Government there
on the plea that even if they hed
formed a Government there, it would
not be stable Sir, in a demociatie
set up the elected representatives of
the people will have tg be given the
opportunity to form their Govern-
ment—the opposition parties also have

— - - —— -

*The original speech was delivered

— - p——
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to be given this opportunity. They
will form a Government if they can
muster the required majority and
they fail not able to sustain 1t
naturally they will go But the opposi-
tion cannot just be demyed their right
to form the Government Moreover
the question of stabiity does not
really hold good as a substantial
ground for depriving the opposition
their right to form Government Have
we not seen during the past few
months how Mimstries with a Cong-
ress majority failed in three different
Btates rather they the Chief Ministers
were removed from their posts an a
uruque manner Deseribing the pro-
cession of exists of these Congress
Chief Mimsters one of my friends
had <ad jokularly in the language of
cricket that “Shri Kamalapath: Tri-
pathi while attempting to hook a
bumper had been caught in the slip
Shri Kedar Pandevy had been clean
bowlid and the thud man to go to
complete the hattiick was Shr
CGhanashyam Oza who retired hurt
without batting” This is the true
mcture of Congress stability

Su 1 do strongly feel that if the
MLAs of the Ormsa Assembly could
discuss these demands i1t would have
done the State a lot of good Only
a few days back a meeting of the
Ortssa Consultative Commitiee was
hald The Cemmittee discussed hur-
riedly and pivsed three very impor-
tant Bil's at this mecting They
were (1) State Acquisibon Bill, (2)
Land Reforms Bill and (3) Land
Settlement Bill To cut short a de-
tuled discussion the Chairman ef the
Committee had said that all these Bills
contained only minor changes But
Mr Chairman, Sir, can 1t be demed
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tffer their opinion on the provisions
of the Bills. I cannot understand why
during the last six months elections
could not be held and a popular minis-
try installed in Orissa. In UP. and
Andhra Pradesh too we find that the
President's Rule iz continuing but at
the same time the Assemblies 1in
these States have been kept alive.

Orissd ‘has many problems no doubt
but while the problems are there,
the State has many possibilities too.
‘The State Is rich in mineral resources
and forest wealth. Some people are
feathering their own nest by exploit-
ing these resources but the common
men of Orissa have not in any way
affected favourably by this exploitation
if the benefit of this utilisation of
these resources had reached the com-
mon equally, then Orissa would have
presented altogether a different pic-
ture. Apart from this, the State has
great potentialities to improve its
agriculwural producton. Here the land
iz very fertile. Only if we can make
better irrigation facilities available to
the cultivators and take adequate pro-
tective measures against the recurring
floods and stop the devastations that
follow therefrom, then the State will
not only be able to meet its own re-
quirements of foodgrains but it can
offer to other States also. When I
say this I know what the State of
Orissa 15 already supplving foodgrains
to other States and what 1 ntend
emphasising is that the quantum of
the States help to other Stateg can be
increased substantially with improve-
ment in production.

Yet another problem to which I

would like to draw the attention of
the House is a problem of the Adi-
vasis. Even today we do not find any
appreciable change in their state of
living. The percentage of literacy
amcnig them is only but minimum and
their sconomic condition continues to
be ay puthitic as ever. Only the other
day when we were discussing price
rise and drought conditions prevailing
1088 L.8.--12
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in the country in this House, it was
made more than clear during the
course of discussion that acute famine
conditions are prevailing in Koraput
and other Adivasi areas of Orissa.
But we do not quite know the real
conditions prevailing in these areas
nor do we know the precise steps
that have been taken to deal with
this situation. On an occasion such
as this if the Assembly was in ses-
sion then surely the MLAs could
have helped the Government to
assess the gravity of the situation in

a better way through their discus-
sions but that 1s not possible now.
Sir, even when we pass these de-’
mands, | am very doubtful if the
Government officials would be able to
deliver the goods to the people. It
is not possible for them despite their
best intentions to establish as intimate

a contact with the people as ig possi-

ble in thc case of the MLAs and to
rush relief to the affected people ac-
cording to the urgency of the situa-
tion. The elected representatives ot
the people on the other hand are well
connected with the people of therr
constituencies and also with their
problems. They know it better, than

any Government official the pockets
which suffer most and they alone can

advice where more assistance has to

be given or the areas which should be

accorded priorities in matters of re-
hef. The officials will be seriously

handicapped in the discharge of their

duties because they will not have the

support of the personal experience of

the MLAs and their sober advice and

in the ultimate analysis the famine

stricken people of Orissa will suffer
maost.

You will recall, Sir, that this
House had only in the recent past had
agitatedly discussed the question of
human traffic in Adivasi girls of
Orissa indulged in by the contractors
and had expressed its profound dis-
may and sorrow. Unfortunately, Sir,
the matter does not appear to have

ended and iz being perpetrated by
these wvery contractors even now. I
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have come to know that very recently
another Orissa Adivasi gir] has been
vloped by some contractors in Ovista
and sold in Punjab for immoral
truffic. If the information 1s true it is
utterly shameful to say the least. If
the informaiion is true then I would
like to know from the Government
why adequia.e publicily has not bee
given to tu.y epwmede and why
attempts are uveing madc to husn uy
the matter. 1 w: vld therefore request
tr~ hon. o "istes i¢ inquire into tie
whole matter and let us know about-
it. It hardly needs to be empbasised
that the more stringent measure has
to be taken to see that such sordid in-
cidentg do not recur in future.

18.00 hrs.

1 was really surprised to read in
the newspapers the othér day that
the ICAR has stopped its grants to the
agricultural University in Orissa on
the ground that the grants are not
been utilised properly. It is really a
matter of regret that a surplus State
like Orissa which has immensc poten-
tialities to improve the State of
agriculture should be denied the
grants which goeg to Finance agricul-
tural research the mater is very
serious and needs to be inquired into
more closely and carefully. Any neg-
lect in this regard can under no cir-
cumstances be tolerated.

8ir, I hardly need to emphasise that
a Jot more has to be done to deal
with the famine conditions which is
prevailing in the State and where
many people have died of starvation
Very often it has been found that
‘whenever there is g drought, famine
or floods, the Government undertake
some test relief work of constructing
a road here or a road there or re
pairing the existing roads and in this
way try to give some financial assis-
tance to the affected people. In such
cases obviously the Government iz not
guided by any proper plan nor does
it solve tme problem of tha affected
people. We have tiherefore to find
out a permianent solution to the prob-
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‘lem and ensure that the landless
labourers are given some job through-
out the year. During the period
when they remain out of work, they
should be povided with free ration.
The budget should be so framed as to
make such provisions available into
it.

In the end Sir, I wquld demand
once again that without any further
loss of time elections should be held
in Orissa and a popular Ministry ins-
talled who would be in a better
position to decal with all the aforesaid
problems in a better way. With these
words Sir, I conclude my speech.

SHRI JAGANNATH RAO (Chatra-
pur): I rise to suport the Demands
of the State of Orissa for 1973-74.
My hon, friecnd who preceded me has
again raised the old question about
the imposition of President's rule in
the State and said that the Opposition
parties were not given a chance to
form an alternative government.
This question was dealt with at great
length last time when the President’s
proclamation was accepted by the
House. Thers is no need to reiterate
the same facts The Opposition par-
ties could not muster a majority to
form a stable government; hence the
Governor had to accept the recom-
mendation of the outgoing Chiecf
Minister and dissolve the Assembly.

I am e&lso anxious, as my hon.
friend is, that Orissa should have
early elections, but that iz not possi-
ble because the delimitation of the
territorial constitutencies have to be
completed and this cannot be done
before October/November. So, the
elections will probably be held in
early 1974, As citizens belonging to
that State, we are also anxious fo
have a democratic set up and not to
be governed by the Centre for all
time to time,

The economy of Orissa is complete-
ly agricultursl. Agriculture being
the mainstay of the people of the
State, it has to be seen that every
district has some irrigation source or
other, mey be major irrigmtion, me-
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gium irrigation or at least some minor
irrigation scheme. Unless that is
done, the people of the State cannot
rest contented and cannot live peace-
fully as it is on agriculture that they
have to bank for their livelihcod. The
budget is not tilted towards the im-
plementation of so many agricultural
schemes. So, I would urge that every
district should have every year at
least one scheme for irrigation so
that it can serve some people and
some thousands of acres could be
irrigated.

Secondly, I would submit &bout
some schemces which are decided to
be taken up in the Fifth Plan for
which the preparatory work has
been done 1in the fourth Plan itself.
We have got eight months in the last
yecar of the {ourth Plan. In the Cen-
tral budget this year, you will re-
member, some provision has been
made for preparatory work for those
projects which are to be taken up 1n
the tifth Plan. Likewise, I do mnot
find a similar provision for carrying
ovut the preparatory work for those
pojects m Orissa which will be taken
up in the fifth Plan This woula
facilitate the work because much time
would not be lo t in the fifth Plan it-
solf and the prelimanary work can be
taken un .n that the znctual construc-
ticin ean start forthwith in the fifth
Plan

QOrissg 15 politically not 4 power-
ful State and o 1° cconomicaily a
backward State.. The people are not
vocal and thewr cries are not heard
in Delhi.

SHRI P. K. DEO: W must have
Cabinet Minister,

SHRI JAGANNATH RAO: 1 am
not speaking about that. What I
would like to impress upon in this
House is that we have not had so
far any major industriezs from the
Central sector. We have been pro-
mised a fertiliser plani at Paradeep.
It will come, but let it come soon.
We have been clamouring for a ship-
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vyard at Paradeep. So far we have

not got any assurance.
SHRI P. K. DEO: 1t has gone to
Haldia.

SHRI JAGANNATH RAO: 1 do
not mind if Haldia gets it. It is part
of India. But we should also have
one just as Visakhapatnam has one
and Cochin hay ome. I am not wor-
ried or am jealous fMat Haldia is
going to have it. I will be happy if
Haldia gets 1t; let it get first; but we
must get 11 next. These are the
things which 1 would request the
Central Government to bear in mind.
Unless the Centire has a kind and
«ympathetic eye towords the State,
the progress of the State economically
wiil not be much, and we can never
hope to come on a par with the other
States which are developing fast.

Then there is an acute shortage of
power 1n the country. The Koraput
and Kalahand: districts in Orissa and
the Bastar distriet of Madhya Pra-
desh form ihe catchment area of the
Godavari river. We hold the horns
of the cow and the milk is taken by
thost who hve in the Godavari delta.
We have the upper riparian mterests
but are not able to utilise the waters
in our area because the Uodavari
water dispute 1s stiil pending But
pending a decision about the dastribu-
tion of waters among the various
States, why not the Central Govern-
ment take up the power projects. at
lenst, of the Indravathi which can
generate 600 mw and the Upper Colab
project which can generate 240 mw
of power” I wrote to the Minister of
Irrigatiun and Power, Dr. K. L. Rao,
to look 1nto this aspect; not irrigation
but the power projects. The irriga-
tion projects may be taken up when
the dispute is settled. I request the
Central Government to expedite this
and take up the two power projects
which will help not omnly Orissa but
its neighbouring States of Andhra
Pradesh, Madhya Pradesh and als¢
West Bengal.

Then, much has been said by my
friend who preceded me that land
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reforms have to be brought forward,
gnd that the Assembly would have
been in a better position to do it.
That 1= true, but now that we cannot
allow any time to be lost, the Bill on
land reforms and ceiling will have to
be brought as a President’s Act; the
life of the Act expires one year. After
the repeal of the proclamation, it is
open to the popular government there
to review the President's Act and
bring any amendments as they deem
fit. Buti now, on the Bill as introduc-
ed in the Orissa Assembly, 1 may
submit, due thought was not devoted,
and there are so many slips and so
many snags in the Bill so that the
real purpose cannot be achieved For
instance, 1 would say that the Bul has
not been framed according to the
national gude-lines arrived at the
Chief Ministers’ conference in July,
1972, nor is 1t according to the deci-
sions of the Working Committee.

A second look has to be given to
all the provisions of that Bill so that
it will come on par with the land
ceilling legislation in other States
keeping in view the decisions arrived
at the Chief Mirnusters’ Conference 1n
July, 1972, National guide-lines have
been given and it says: “The State
Governments may in their discretion
grant exemption to the existing reli-
gious charitable and educational trust
of a public nature. ‘The Institutions
or Trusts will not be exempted from
the operation of tenancy laws and all
the tillers of the land should be
brought in direct relationship with
the Trust or the Institution to the ex-
clusion of the intermediary interests.’”
The Trust is a intermediary. It
does not cultivate. Tenants culti-
vate; so that tenants should have
direct dealing and so they should also
be subject to the law of ceiling. A
tenant should not have more land
than the ceiling- prescribed under the
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Goveament while framing the Bill
Perbaps it was. & slip. Similariy
there are many other things in the
Bill which should be carefully scru-
tinised and a secong look has to be
given to -all these provisions which
have been incorporated in the orgi-
nal Bill which could not be passed.

God knows how much surplus land
we hope to get. It iz anybody's guess.
Whatever may be the surplus, there
18 no privision in the Budget about
giving nputs to the allottees. We
say that the surplus lands should be
given to the landless labourers, pre-
ferably Scheduled Tribes, Scheduled
Castes and other backward clgsses. If
we sumply give them 2 or 2} acres, it
will not serve the purpose. They
have not the wherewithal to cultivate
the land, Government should also
provide for the inputs. No thought

seem, to have been given to this
point The surplus land, would be
maiginal We hope that the ex-

Raja: must be holding thousands of
acres, but they must also have made
the necessats  bandhobusis, so that
they can be excluded from the Act.
We can get some land from those
people even then. There is a provi-
sion 1n the Bill which says that a
Rs 200 or Rs. 300 should be paid by
the allottee for each acres of land
From where he will pay? When the
Government settles him on the sur-
plus land the poor landless labourer
may not have money to pay and we
may have to recover from him this
money in easy instalments

We have got in ortio":h:é:t of
waste-land belonging Vern-
ment and also unreserved forestland.
We gave thousands of acres to the
refugees from East Bengal and we
reclaimed them and made them fit for
eultivation. We have settled them
there. Why not the State Govern-
ment make an attempt to reclaim
such unreserved forest land and
give them to the poor people?
The same thing applles to Gov-
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ernment waste lands also. The
Industrial Development !Corporation
of Orissa was given a number of let-
ters of intent and I think some letters
of intent have ripened into licenses.
So far no industry has come up.
Urissa hag been recognised as a back-
ward State. Some districts in  the
State have beon recognised as back-
ward. Therefore, 1 request the Cen-
tral Government to give help to the
State Government in starting gome
industrics Sometimes ago, there was
talk of cement factory and there was
talk of a paper pulp factory. But
that is nol heard now. We have
natural resources, we have cnough
bamboo in Koraput; we have got lime-
stones deposit  All these have got
to be exploited. If there is sympa-
thetic consideration of these aspects,
the Central can come {o the help of
the State.

There is a proposal which has been
accepted that there will be a minor
port at Gopalpur. But till today
question has not been setitled because
the Rare Earths Limited, Travancore,
who want to convert monazite sand
into concentrateg and export it, have
suggested that the harbour could be
located at a place two miles north of
Gopalpur, because they want the site
at a place where the draft could be
30 so that orean going liners may be
able to enter. I have been pursuing
this matter with the Ministry of
Shipping and Transport 1 have wri-
{ten a number of letters to Shri Ra)
Bahadur also, but the matter hag not
been decided yet. There are also
some defence projects which the Cen-
tre has decided to set up in Orissa,
Land has been acquired but still
those projects have not come up.
Unless these things come up imme-
diately after the monsoon, in October-
November, there is To salvatio:}.
Simply saying, that we will do this
or that will not help.

Orissa has been dealing in whole-
sale trade in paddy and rice for over
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30 years. In spite of the fact that
vast lands are not being irrigated,
still it is a surplus State and we have
been supplying large quantities of
paddy and rice to other States. But
in The altered circumstances, the
machinery for procurement has io be
changed, Previously the Siate Govt.
was appointing merchants and rice
millers as purchasing agenis for go-
vernment. Now the wholesalers
should go and small merchants who
go to the weekly market should be
authorised to purchase, say, 20 quan-
taals a day and deliver it to the Go-
vernment at the godowns. Some
such arrangement should be made
from now on, so that when the sea~
son starts in December-January, the
machinery will be in full swing-and
we will not be facing the difficulty
which we are facing in wheat pro-
curement now.

SHRI D. K. PANDA: Sir, when we
are taking up the discussion of the
second stage of the Orissa budget, we
have to keep in view the back-
ground in which developments are
taking place in Orissa and in India
as a whole, We find in some States
certain developments are taking place
due to the manoeuvres of the country-
revolutionary forces and right reac-
tionary forces, The developments in
Orissa cannot be discussed in isola-
tion from these mational develop-
ments,

In Orissa we find extereme back-
wardness and sufferings of the peo-
ple under the tyranny and oppression
of the landlords feudal forces and cor-
1upt nohiticians who have been ruling
so far, VUnder such circumstances
when 1n the fifth plan we have fixed
a target of 20 per cent growih rate
and 35 per cent of per capita income
per annum which will be definilely a
hig revolution, we have to view the
present budget whether it is gomng to
take us on the path progress sr not.
In the ten year period from 1980 1to
1970, the income of Orissa Stale has
gone up from Rs. 936 to 991 -rores.
Therefore, there is a rise of only R*
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crores During the same period the
monopoly houses have made a profit
of Rs 3087 crores Frcm this one
can imagine to what extent we are
backward and how the people are
the worst suffers

We have discussed many a time to
pomt that 79 per cent of the people
are below the poverty line Now
that the prices have doubled, the in-
come would go down further What
will be the fate of the people who
earn only Rs 10 per month? ‘Their
ranks have swelled during this pe-
riod Comung to hiteracy, in 1951 the
number of illitczates was 137 lakhs
which has now gone up to 161 lakhs

Comung to land 5 lakhs of people
ate completely Jandless One-thurd
of the population possess only below
half an acre According to the 1871
statistics the cultivable waste land
in Onssa 18 195 lakh acres and fal-
low land 1588 lakh acres, making a
total of 3443 lakh acres This has to
be distributed among the landles
peuple who conslitute one-thirg of
the population We see that 3758
per cent of the households own below
half an acte They possess in all only
7 per cent of the total land m Orssa
Whin we undertake any land reform
measure for distribution of cultivable
waste and fallow land the criterion is
whcther these 79 per cent of the
people will derive any benefit from
it Then only we can say that we
are taking the path of progress

Suppose these 30 lakh acres of
land are distributed among the land-
less and the yleld per acre will be
four quuntals Then the value of the
total vield will be Rs 6 crores It
will also amount to 20 per cent of the
total food production in Orissa So,
why could we not do it Why 15 1t
that no provision is made in the bud-
get to see that the landless persons
who are already in possession of such
fallow land ars given some loans for
getting agricultural inputs? Since
they have already occumed those
lands amd reclaimed those lands,
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some financial help should be given
to them for cultivation.

It is a matter of shame that in
Sambalpur district the Government
have adopted a policy that the land-
less people will not get more than
two acres Even though “landless
people” have been defined as those
owning less than two acreas of land,
some big landlords in Sambalpur
have been granted about 150 acres
of Gochar land It 18 a common
Piece of land meant for grazing
Most of the rich people, kulaks, land-
lords feudal lords, have not only
mampulated to grap the lands of
Adivasis and Harpyans but the Con-
g1ess Government have also granted
paitas to them Therefore, I demand
that these pattas should be cancelled
When the landless Adivasis and Hari-
Jans occupy those lands and reclaim
them they should be given further
assistance The police foree should
not be directed agamnst these land-
less persons who occupy lands and
reclaim them

With regard to land reforms, there
18 no provision for giving compen-
sation to endowed trust owners We
know, these endowed trust. are hold-
g large arcas of land in Orissa As
M1 1lagannath Ran ponted out I
weleome s ideas and  suggestions
though he did not point out the same
thing in the Consultative Commuttee
meeting My pomnt 1s that it should
be deleted from the Land Reforms
B:ill which has been brought before
the Parhamentary Committee on
Orissa Legislation Therefore, T sug-
gest, 1immediately a provision should
be made to give compensation to all
the maths and temples that are own-
mg endowned trusts That should
be completely abolished and they
should be given some compensation
For that, in the Budget also, there
should be a specific provision

Now, with regard to price-rise, we
know as far as the price-rise is con-
cerned, what thus Government has
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done. I find an Order in which it
has been written:

“The Collector, ete. should im-
v mediately have geeting with im-
portant farmers, explain to them
the rtionale behind the public
distribution which can be sustain-
ed by adequate procurement and
also moral obligation of the bigger
producerg and landlords towards
the needy consumers even if it
meant some financial sacrifice on
their part.”

This 15 the approach. With this kind
of approach, can you deal with hoar-
ders, big farmers, big landlords, who
are actually hoarding rice and pad-
dy? Certainly not. This is the
policy that 1s being followed by the
Gouvernment under the President's
Rule in Orissa. Therefore, I demand
that there should be graded levy.
As regards those who are owning
above 5 acres, rice should be compul-
sorily procured from them. If they
dn not give. there should be a penal
provision and MISA should be used
against them.

The policy which has been pursu-
ed only to cajole the landlords, the
feudal lords and the hoarders should
be done awuy with. My specific de-
mand is that as far as procurement
15 concerned, the regional marketing
cooperative societies should be eniru-
sted with it. The F.CI. is appoint-
ing agents who are private persons.
45 per cent of procurement is done
through these private persons. Thesc
private persons should not be given
any licence. That gystem should be
completely abolished.

As regards rice take-over, in ans-
wer to a Question put by Shri Bana-
mali Patnaik, it has been said that
they are almost doing the same thing.
But there is absolutely nothing, The
FCL iz taking 95 per cent and that
means that paddy is being procured
only through private persons. These
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private agents are also holding cary-
over stock 'of the District Collector.
So, when the District Colector’s man,
the Inspector goes and checks the
stock, they show the F.C.I. stock and,
when the F.C.I. man goes and checks
the stock, they show the Collector’s
stock. In that way, they cheat the
people and they sell the things at
black-market price,

Finally, my suggestion will be that
giving licences to private persons
should be cancelled; no private dealer
should be appointed for procurement.
Similarly for distribution there should
be a large number of government
shops 1in each panchayat and the
commitlees which are there now,
supply inspectors committees, should
be replaced by committees compris-
ing of the people who are actually
committed to dehoarding.

With regard to industry, I will bring
to the notice of this House how Oris-
sa has been totally neglected all
through. I would bring out only one
aspect. The then Minister, Shri Bha-
gat, Promised in 1964 that there would
be a second steel plant in Orissa and
that the work would be taken up dur-
ing the Fourth Five-Year Plan. Now
what is the reply to a question put
by houn. Member, Shri Chmtamani
Panigrahi; the answer was given on
the 18th in the Committee meeting;
the aanswer indicates that, after the
Sixth Five-Year Plan, the question of
stcond steel plant would be consider-
ed, Late Shri Mchan Kumaramanga-
lam also made a promise; he said
that they had already appointed a
group or team of experts which
would go into the matter and that
they would definitely give all priority
as far as second steel plant wag con-
cerned. So, this matter has to be
looked into.

As far as irrigation is concerned,
Daha is a project which gshould have
been undertaken in the Fourth Five-
Year Plan. By spending Rs. 38 lakhs
on minor irrigation projects; you can
benefit to the extent of 3,480 acres.
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Do not show cities like Bombay, Cal-
cutta and Delhi. We want that me-
dium and minor irrigation projects
like Dsaha, Moro-Harabhangi and
Bhagva should be taken up and comp-
leted. In the Budget provision has
to be made for these projects and
they should be taken up immediate-
ly. If you do not make any progress,
if you fail, then it is the right reac-
vantage of {he siluation and then
tionary forces which will take ad-
yvou will have to suffer the conse~
quenceg thereof.

SHRI CHINTAMANI PANIGRAHI
{Bhubaneswar): Mr, Chairman, Sir,
when we are discussing today the
second stage of the Orissa Budget, it
is most unfortunate that Orissa, which
was in the grip of serious drought, 1s
now in the grip of floods and Cuttack,
Balasore, Khurda, Nayagarh and
‘Sadar sub-divisions of Puri and Kora-
put are affected. Orissa’s three riv-
erg of sorrow—the Brahmani, the
Baitarani and the Kharswan—have
played havoc in Balagore and Cuttack
districts, having breached at several
places. and inundated vast areas in
Jaipur sub-division of Cufttack district
and Bhadrak sub-divigion oy Balasore
district. Over 250 villages with an
estimated population of nearly three
lakhs have been aflected in the Jai-
pur sub-division of Cuttack district
by the floods in the rivers. Also
Bhubuneswar, Nayagarh and Khurda
sub-divisions have been affected in
puri district.

The urgent need in the case of
Orissa today is to speed up the Ren-
gali and Bhimkund projects in Bra-
nmam and Baitarani rivers Gov-
~rpmrent  shonld take immediate
measures in this regard.
<«uimy have been allocated for 1973-
74 are not adequate and the Govern-
ment of India should have tried to
expedite nil these things. "

JULY 28, 1073

Whatever -

1973-74 336

If we look to #he Budget, we find
that out of a total ¢f Ra. 348 crores
that we are going to ganction to the
Finance Ministry for défraying the
expenses for Orissa for 1972-74, the
total debt servicing payments by Orl-
ssa Government to the Centre are
about Rs. 20 crores.

Orissa has a population of 2 erores
and so if we calculate, it comes to
Rs. 15 per head. So, we have to pay
back to the Government of India
Rs. 15 per head and Orissa has the
lowest per capila income in Iludia,
having Rs. 344 or Rs. 345 even after
25 years of Independence. 1 hope the
time has come when all these pro-
blems should be seriously discussed
and taken .into consideration—as to
bhow the debt burden hag come to
about Rs 450 crores which may go up-
to Rs 600 crores Therefore, I would
like to submit to the hom, Minister:
take the case of Hirakund Dam stage
I. The construction was started in
1946 and we owe about Rs. 6570
crores to the Government of India on
this account, Besides, we are paying
interest on it at compound rate. We
are paying Rs. 2 crores every year by
way of interest alone. Therefore, the
Government of India should have at
least rationaliseq tHis loan of Rs. 65-
70 crores, It 1z aflood control and
multi-purpose project. You can char-
ge us for the electricity. And so far
as flood-control is concerned, this is
your responsibility. So, that expen-
diture should be kept separate and
you should mnot charge compound
interest on that, The State Govern-
ment has been repaying this for the
last so many years and to-day the
time has come when the State is
under President’s rule and I want to
plead before the Minister: you should
rationalise it and you should pay back
the interest that we have paid all
these 25 years. I hope this needs
serious consideration and the hon.
Minister would give his thought to
this problem.

You will be surprised to know that
Orissa was upder the grip  of 2
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drought. Now 400 Panchayats have
lbeen declared as drought affected,
but it is an incomplete list. 1 was
myself touring the districts. It is said
that for the supply of essential com-
modities they have opened 621 fair
price shops. From Nuagan which is
a block in the Puri District the tri-
bals have written to me that there is
no foodgrain available in the fair
price shops. Neither the dealers have
gone to the sub-division to get the
rice and other foodgrains nor iy work
provided to them. It is a drought-
affected arca. Similarly, there are
many other places. 1 have got many
letters and 1 have visited many
places. It 1s no use saying that you
have opened fair price shops. The
question is you should give adequate
stocks of foodgrains to the fair price
shops. Here, the Government has
failed and the Central Government
should give direction at this moment
when we are spending so much on
drought relief that adequate stocks of
rice should be given to the fair price

shops and regular work should be
provided.

The most surprising thing is: ¥you
know Vanaspati and other essential
commodities—here what they are do-
mg is that suppose 3000 tins come
10 Orissa, they allot 2000 tins to Cut-
tack and the rest to other Urban
Centres. Every thing is exhausted
there. 8ir, there are 48000 villages
in Orissa and there is no fair distri-
bution. Why is this diserimination
between the urban and the rural
people? s it the socialism that we
are committed to? 1Is il the national
objective that the villager will get
only 30 ounces of sugar whereas the
urbanite will get 3 to 4 kilos of
sugar What is this kind of diseri-
mination? I hope there should be
some rationality in the distributton.

We thought that many deficiencies
will be removed under the President's
rule. But still we lag behind. At
least two to three months have gone
by under the President's rule and we
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must have made up the deficiencies
in our backwardness. What do we
find in the Budget papers. There is
a0 hope. I am sorry there is no
hope they have given us. They tell
that the Planning Commussion 1s very
serious of pruning the plan. Will
all the pruning then come to Orissa?
In the Fifth Plan we must allocate
Rs. 2060 crores so far as Orissa is
concerncd taking into consideration
ats backwardness and its lowest per
capita income, But what do we
find? Even the revised estimates of
the Fifth Plan coming to ug say it
18 Rs. 800 crores and the Central
Government has not given its mind
as to whether it should be 500 or
600 crores and they say that the
Planning Commission is ‘seriously
considering pruning the plan. These
aspects should be taken into consi-
deration and specific projects should
be taken up which are under con-
sideration of the Central govern-'
ment for the last many years.

With regard to the Chilka Lake
Fisheries Scheme, this is a very
lucrative scheme. The State Gov-
ernment _has submitted a scheme
costing Rs. 15 crores to the Central
Government and the World Bank
has evinced keen interest in parti-
cipating in this project. Sir. it is a
lauduble scheme and it must be ex-
pedited. I do not know why this
has not been finalised as yet and I

do unot know why this is being de-
layed at all.

About the Fishing Harbour at
Parudecp and Dhamra the Govern-
ment of India has accepted this in
principle but 1 do not know why this
1s also being delayed.

While discussing about the Andhra
Demands the hon. Minister has said
that they have provided Rs. 9 crores
for giving employment to the un-
cducated people. In Orissa today
there are 300000 unemployed young
people If you add 40,000 matricula-
tes of this year the total would
come up to 3.50 lakhs. What has
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happened to your special scheme of
providing employment to unemploy=
ed persons in Orissa? You have
made a meagre allocation of Rs, 2
crores for this Why thiz meagre
allocation has been made for Orissa?
For Andhra you have given Rs 8
ciores but for Oiissa you ale giving
s 2 crores Why? How s this
meagre allocation going to solve the
problem of Orissa 1n respect of un-
employment? You say, there are
moic unemployed people in  Andhra
and so you give more But, T must
say now that the problem of unein-
ployment 1n Oinesda must be ‘gone
smo thoroughly because there ire
more unemployed people there I
hope Orissa State will get some
more assistamce n this 1espect

So far as irrigation projects are
concerned, Salia project in my dis-
trict was started in 1960 But, after
13 years the canal system hasg not
yi.t been completed So far as Delta
Irnigation project 1s concerned, 1t
wae started m 1895 Ity ongin. !
estimatc was R~ 14 crores and now
it has gone up to Rs 64 crores By
1980 1t will go wup, I am sure, to
Rs 100 crore- What a terrible
w istage of men, money and mate-
nal which 15 involved® The expen-
diture 15 mounting yeur by year
When Presitlent s rule 1« there Gov-
ernrment hould take o hittle more
interest in this matter and see that
some Pprogress 1s made

The Godahado piroject was started
i 1960 The Dam has not yet been
completed. The Derjang project was
started m 19060 and it is not com-
pleted The Pitamahal project was
started 1n 1967-68 and it 1= not yet
completed The Uttel project ‘was
started 1n 1968-60 and 1t is not com-
pleted as yet If you go on adding
to this list, you will find what a big
number of projects are there which
have not been completed. If only
they hsd been completed, they would
have provifled irrigation facilities to
thousands of acres of lamds and
peasants would have got the bhene-
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fit. But all this could not happen
because of this delay. They could

not get the benefit because of
delay and they are =& A §
hope and trust that when President's

projects which have been languish-
ing for long. The State Government
has asked for a sum of Rs 20 crores
from the Central Government for
the purpose of completing these pro-
Jects which have remamned incom-
plete so long, in the last year of the
Fourth Plan and in the first year of
the Fifth Plan But the Central
Government has granted only Rs 3
croics and that too has not reached
them as yet How can you say that
vou are going to remove unemploy-
ment  and  poverty? One cannot
undeistand this

Onssa has got tremendous poten-
tiahty so far as irrigation and power
15 concerned and it should be fully
utilised Even with (the Balimella
protest I am  afraad Orpirsa canrot
get powir from this project, because
we do not have the transmission
lines It will go to Andhra Pradesh
Ii«t 1t go to Andhra Pradesh, but
Orissa cannot get electriaty

Mv hon friend Shri Jagannath
Ruo has refened to the Gopalpur
purt Tins 13 a Centrally sponsored
schsme and 1s being financed from
Cintral loan assistance The inves-
tigation work had started in 1871-72,
but for the final site location offi-
cers have gone thrice, but the site
has not vet been selected One offi-
cer, went and said that the mite was
not good; then, another officer went
and said that the other site was not
good Thus, for the last two years,
the selection of site iz being delay-
ed The result is that the atomlic
plant is not coming up, the rare
earths factory is not coming up or
not proceeding well I hope, there-
fore, the site selection will be mad

will gtart im-
soon be

w

o

quickly, and the work
mediately and it will
finished
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The Inland Water /Transport Com-
mittee appointed by’the Government
of India had recommended many im-
portant projects in Orissa in the
Fourth Plan, consisting of the navi-
gability of the river Mahanadi bet-
ween Dholpur and Cuttack, and in
the Fifth Plan, the revival of the
Ganjam coast Canal and providing
transport facilities in Chilka Lake and
(Mahanadi estuaries.) But nothing
has been done so far.

From the budget estimate, I find
that only Rs. 1,48,50,000 has been
provided for famine relief. This 1s
completely inadequate. But for the
police budget we find that the alloca-
tion is Rs. 9 crores, whereas for tri-
bal development, the allocation is
only Rs. 5 crores. If any layman
were to look into the budget, he will
say that in this third 'year of com-
mitted socialism.
mised so many things to the common
people and the tribal people and the
people in the economically back-
ward and undeveloped regions while
the police budget has Rs. 9 crores,
the tribal budget has an allocation of
only Rs. 5 crores, and for famine re-
lief, the amount provided is only
about Rs. 1.48 crores. I do not know
whether the Central Government have
scrutinised this budget. Perhaps they
have not had time to scrutinise it,
and this must have come up to them
from the State Government and they
would have approved of it. There-
fore, I suggest that this budget should
be thoroughly gone into.

As I was saying, so far as Orissa
is concerned, so many projects have
been pending before the Central Go-
vernment such as the second steel
plant, Paradip fertilisers, Jakhapura.
Banspani and Khurda-Phulbani Rail
Link, the naval training centre
at Chilka and the conversion of
of the Chilky lake into a
national lake and so/on. I suggest
that Government should plan an in-
vestment of Rs. 300 crores during the
Prfsident’s rule, so that we in the
House will feel that at least during
President’s rule, we have been able
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to get something from the Central
Government.

ft Szaz ey (7ar) - Tty S,
et AFOTYT S HTT HIFE T2 & AE I7
forame g 3112 37 T ST & a9 9%
faame =@ w1 T/ At q97-
FTT T TZA AT 47 4T Tg1 I F94
TR F g o, g At &
ATIH & TG A gA- § HEA & FTL0
FET AT AT AR B AT F7 fZar
TaT HIT ag A gIFic ez ag | SfEa
a7z o1 & fqdfet &1 FvF a4
FT AT AT AL A7, AfHA &
& 7 faafaar 31 SUaT FTAFIT
I T mEAEy Ag fear /| gfe Iue
7 @ AT AT ST 37 A9 9T SSIAT
F AFHET TR R T AT
g F WAFT THA § FAT g5 T A
Fiearsal w1 s w3 F fem
TEARATIa® AT goEq wwdr | fEeg
gat™ g & #ifos &9 & o gw @
Tz 97 frar + F fau agi g
g 1 qa SErET F1 fawsmE, awmfa o,
faema 21

T T FET AT qAr g av T
A A TET E@T & AT FF AT
FRAN G AT HITE & 39 H S F=er SAwar
2| =H° & Fw 2w IS & A
WRT T QT A WIT FT AA 9297 §
w1 7R € 1wt feafa ag & fR amemzor
YTHIOr AR & 918 AAT AT EEHA & (17
TH dF qg1 @ T 3, TE@ 7 A
ST 7R 8 | UhoHTomSe & A Aol
ST T E | AR G wdr g fF Ew
S HT G139, AR IS AR HT TT
7g faer @1 2 A aw et AT ®
2

TEHTY a0 Wl & fp arfio Fames
AT Agafei & Jame 37 ) fae
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[ feae D]

AR vt we @ o ¥ froww
WY 3 wiwr af gk & R 9 W whiow
T M ) & wEwen g fr vy gz ¥
AT #Y g7 w7 & Form AT findre
&7 & wifaarr vaely | s & fr T
& 97 gafawre wh0 o W gher
¥ Fwriiaw &, w7 gy oy ¥ fon o
ﬂﬁmwnwv?ﬂmﬂ T@ THTOT
?‘tmrmrrmwmiﬁmﬁm
F FET F1 7 FAT AEA # AY AN
e av foara 1 w¥ET ¥ ety
TR ¥ fedt A am v ¥ Afew ww
TaTeT famit o I WY oo A gravaaAr
Y & 1 ofter & oivey o7 a7 famre 77
7 Wm 7o Ay faifam 5 gy
T ¥T AT @ arfe @ o Swhe
HOETT qT A/ |

WY A% fawmw #t €17 @ g
TORTT A AT A B O A w Ty AR
7 ve wfer & frdzw g fr
fwreita w7 aoRlT AT oA,
A7ET? &1 FET & qrary ¥ HAT Hifgn
ACHTH A1 &Y 99 IR Jreg
auT, TR, ww ¥ 3, T o F,
foren ®Y smarar 7 omTEfa B
st | @7 ¥ gAY a7 f Sy gdaT H
25 A9 ¥ *yAAAT ¥ T N AW F
ATY W@, T A T AR WWIT & A1
awr A g arr ¥ Wt fawre i
foar 1 ag feelt st Arefig ve &
fFnadmr e af d e d s
4% ¥ wm o, ¥fe wa aw aw 2z
77 §, W7 @Y "wer @ fr wfverg a=
FTHTRIC 97 G gt @Y W ) wpafrer
fawte ST ¥ ATEw ® AA W W)
AT X Freew §, D X ¥k awew
¥ wF AeRH T AT AT wfge
fresdir Wy far Ixg me &
T wm atuwt §, I ¥ wawfer garer
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BY ok & | gy oy ST & e Fraver & whw
0N @, Wi o ot & o e v |
& 37 TemT R F AaAr e Wi

Tt e vy & o oo % o wewtege
¥y it f ford seaw ¥ TR oy

T AT I N G AR | AR W AR

Y wae feafr w7 e d vw e o

v B famre gar afeer ) renfa

WA AT] 74 70 AT q21 WEG97 FY

AuET & I ¥ fav 0w adaefy w R

T Aifer A a1 owm A

forert ¥ #vaey ¥ faare ¥ o7 TowTe

H1 TITHT F A ATFT XY RS A

YT FAAT &7 <7r | 7 9| [ F qIEFTT

4 97 fa=re 00

afas srrare a1 a77 Afagr
& wTvor Ay famea Aot F wrow sady
asia e @t T dfm Ay aay
#ry wfaw FErf ¥ ) FvETT g qier
AT AT & AT AT 54T A g7 1R A
£ 7w & oy apr A wﬂ'ﬁi‘?m
qaydr 21

¥ gz B i a3 7 awfa
75 afew o adr 7 7wt A vt
2 faw w7 fawrs T EAE ¥
fwam weae ¥ Afws 39 & 919 Med
7T 2 | ArETT war fAw W 6 aaegr
FT AT O ¥ A 574 7 feam 1
MY 7Y ITA ¥ OREIIE AU ATFN
w7 ¥ fam & wisor A €1 e
s et § e g7 % fE TR WY
ey ¥ g ¥ qewy ® Afex X w @
wifg 1 awh =i weelr g1 AT awe,
woTT et Arew ¥ At woafver S W
wr fiamy et & wfve W R 9 € wiiew
frafer Wt quoh § 1 31 P & f
ATHTT W1 TR WHRAY § FORT 2% T3]
wie |

e s o T § S
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¥ wrt wrr awr pur & 1w Aew
qre 3T vE wendw fasrr war
w1 fis g & hawTw w1 Feww i
qrEATH IUFT 97 47T AT A g3 |
afirw gt & fm srw wda, o fagre
®, T 8, sforgr g1, Iwv w2y gy
AT FYq WA, AX WG A MU A W4T
&1 o sty w1 7oF7 Bg AT
g =g 71 AT & 1§ 7 ox g7 fAmrar
HqYETT © gAA ¥z A1 T AT Awr
# 3517 9% A IAFT T TR FA L,
AT AAFT AT AT FIAE
Hfeq wma 3 w3 7 v dgEw frar &
g A FIAACE | AT WD AW W
10 UF 97 W w207 FET AAT i
W9 {17 A\ # ORIA gIrW AT
17 ¥ 7 F1 g4 AT97 § 97 747 | 77
fan for fadzs 2 0 @ 26,25 2271
10 P9 &1 TA A7 A WIT A #A
Afwn fa 7 stray = w1 ¥ faeyx
aF | gav it maa § oA 9
*7 T 6 AT AT FFEIT AT K AT
FA AT § AIEIT W AT W
TITAITAT FTH A |

TJEAT 7 AW AP AZA 7, TH AN
WY AR ATT ATY FY ATE AAT AHA ¥
afw 37 3 sfs = ¥ foa, ey =711
¥ fro wrg ®7% soxeay BT F7 B E 0
WA AT ERfAT gt Efe = E
I9GIT F "G ATy TEY AL 7 FT
qTHTT &t fawrr wo Q7 gt @ 0w
aR FATEA W7 &7 AqTqF | AHFT UF
wix ¥ vzl §, Afes wq o #r g
eqT AUY FET | T T EHTA AT
® WA quUAT FAEAUET FIA g1
WY I FF AT F1 THI & §Q w*®@q\"
® MW I F A § w ¥ o
£ 1 Sox fow wmr ww § FET IO
Tqrfya W awd & )
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T IfET A s g A awr
97 HTHTT 6 ArAT O fiw g9 on ware
T FT7GAT WEH | 94T AE ®YT AY
forermr & sz Y R qregic & swrw
AN FT AT TG GAT | W
T W faar  oTAT @Y 39 92w #
frwt, 3ot ofes gdor &1 g7 ar
wq &4 T azmmAar fa T aedr @) A
fr=w v 2 fe 5% 91T W &7 o4
/mr
1700 hrs

IE=T AT F fafear wgema Amaw
A4 B vy 2 wafr 3% fawre 9T
wfur 7 wfqs ganfow a1 #r a
T AT AT FTH G4 TUT 5 AT IAFT
e amT F g frar omar A
7 AR #1 "A37d faar A ¢ Ay
qARAT  ATOT | A A4 ZT G AH77
amfia arve & 39| W WHA FT
AT W1 F7aT § |
SHRI P GANGADEB (Angul):
Mr Chairman, Sir, Whue I rise to
speak on the 2nd stage of discussion

on Orissa Budget of 19738-74¢ I de
not wish to repeat whatever I said on

meeting on Orissae legislation
days> back, mrény of us from Orssa

near famine condition in the Staie, gp-
cially, what was witnessed during the
last summer months. Sir, this has
been the situation in many a parts of
the State for quite a long now.
Only a few months have passed since
the last session of Lok Sabha, when
we had discussed the economic con-



347 D.G. {(Orizsm),

[Shri P. Gangadeo]

I must emphasise that the Go
ment assure for its citizens the
necessities for their subsistence,
far as I know, there is enough
but the food problem needs proper
dealing. We see all round that the
common man is unable to purchase
food at the high-price. He takes to
inferior eatables at the cost of his life.
In short, food price is so high and
beyond the means of the average man
that he 15 a prey to starvation and
want,

81

Therefore what 15 needed in Orissa
new is a good procurement and dis-
tribution policy for rice as well as far
paddy to meet the present difficult
economi¢ situation in the next three
months. I must say there has been
bungling 1n the procurement of rice
in Orissa, and perhaps in many other
States also. I think, Sir, there should
be a firm policy now, well chalked
out. It should not be left to the
monolythic and unweildy organisation
like the F.CI. I for one, feel, that
the State of Orissa should have its
own well managed mechanism for
procurement and distribution of rice.
It 15 high time that the rice procure-
ment policy, guarantees a fair-price
to the farmers. If that adds to the
cost, let the middleman be elimi-
nated; I do not mind. You will agree
that only a fair price can induce the
farmer to put in his best and auto-
matically to produce more. In Orissa
today, shortages of essential commo-
dities are already felt and the ptice
trend 1s showing a rise. .Almost all of
us know that the staple food 1n
Orissa is rice. Therefore, I wish to
suggest the following solutions to the
problem.

While the Government of Orissa
have fixed the stock ratio of 75 quin-
tals of paddy to the producer, it seems
to me too low. For one thing, most
of the costz to maintain the cultiva-
tion have to be met in kind. This is
the practice in the whole of the wes-
tern part of Orissa. -Secondly, it doss
not cover the requirements of seeds.
Thirdly, the procurement price fixed
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by the Government of Orissa
is round about Rs. 48 per bag of
which is atrociously low in
opinion. Even to buy seeds from
vernment agencies, it costs today
Rs. 92 .per bag in Orissa. Why not,
therefore, pay an economic price to
the farmer and place a ceiling on the
middieman’s price? I am sure if this
is done, the impoverished farmers of
Orissa can be induced to produce
more only if they are given this
reasonable price. I strongly suggest,
therefore, that a price of at least
Rs. 60 per bag of rice should be fixed
instead of the present price of about
Rs, 46 per bag. So also, why not in-
crease the retainable quantity of
paddy to say 100 quintals with the
producer in order to cover the cost of
farming and to meet the full require-
ments of seeds” I do hope, therefore,
Government will reconsider this mat-
ter to bring solace to the bulk of the
furmers of my State

:5F ¢

Next I come to the problem of
unemplovment and industrial back-
wardnes- of the State. Sir, the State
Industrial Development Corporation,
under the Governor's rule, hag no
doubt becn doing a good promotional
function by trying to get through a
large number of letters of intent to
set up industrial projects. But this
agency, as far as I know, does not
have adequate consultancy facilities
and experiis¢ nor it has the resour-
ces to push up a major programme of
industrialisation. Thervfore, I further
suggest that a more lenient wview
should be taken in the matter of in-
dustrial licencing in dealing with
QOrissa.

Now I come to the development of
irrigation and power projects That
Orissa has tremendous potentialities
for development of power and irriga-
tion is no doubt a fact. But the pro-
gress has been hampered, if I may say
so, due to perhaps, administrative and
other factors, including paucity of
resources, I am of the opinion that
the development of Irrigation in
Orissa is not upto expectation,
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I feel that much better results can
be achieved and therefore the main
thing to do for the State is to en-
courage public opinion, give financial
support to local co-operative effort,
ag has been done in many other
States. To mention a few, States like

Kerala and Tamil Nadu have béen
successful in this matter, 1 expect,
therefore, that Orissa State should

immediately set the ball rolling in this
regard. -

Sir, the social problems of the State
also need the attention of the Gov-
ernment. The backwardness of the
State of Orissa is purely due to the
low level of literacy and problems of
health and nutrition I am surprised
to find that in this budget the outlays
on education. public health and rural
development is only a fraction of the
total expenditure. It is also seen
that the expenditure on education and
health 1s at the same level as of lust
vear. This needs to be altered und
there should be higher allotment for
the year 1973-74,

Then again, we from Oris<a bave
heen making many proposals for the
development of Orissa from time to
time One of the long-pending claims
', the establishment of a separate Col-
lectorute of Central Excise and Cus-
toms, and it 1s yet to materialise 1
would, therefore, request the Govern-
ment {0 lose no time in accedinzt to
this justified claim. Otherwise, this
demand of Orissa will remain a jar
ory.

From the Governor's report seni to
us I am happy to find that he has sub-
mitted a number of useful proposals
to the Centre regarding the require
ments of the State in the matter of
development. I do hope that the most
sympathetic consideration will be
given to these proposals so that the
popular aspirations of the State are
fully satisfied. With these words, Sir,
1 resume my seat with the cherished
hope that the Centre will take special
Interest to solve the various problems
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of the State with a well knit adminis
trative apparatus,

SHRI P. K. DEQ; Mr. Chairman,
within a short period of two hours we
cannot do proper justice to the various
demands in the Orissa budget which
affect the destiny and welfare of 22
million people. In fact, it is a mo~
‘kery of democracy., There would
have been a full-dress debate and a
thread-bare discussion on ibe various
demands if it had heen discussed hy
the reprosentatives of the people. It
would ulse have fulfilled the asp:ra-
tions of the people of that State. But
it is not pos=ihle because of the un-
democratic and dictatorial dissolution
of the Oriisa Legiclative Assembly. I
call it dictatorial because during the
7 vyears of rcgime of Shrimati
Indira Gandhi President's Rule was
imposed 22 times as against 10 times
in the first 16 years since the Consti-
tution came mto operation. But for
the dictatorial intervention on  the
part of Shrimati Indira Gandhi. the
Proszali Assembly Party  with a
-treneth of 82 in a House of 140 should
not have been denied an opportunity
n? forming a Government when Shri-
mati Nandin: Satpathi with only 48
supporters was called toe form the
Gov rnment  When the Nandinj Sat-
vathvy Government fell. not a single
dog barked There was a sigh of re-
lief 1n the entire State. It was the
beammning of the enf:! of the Chief
AMini<ter. being imposed by the Cen-
tre hy Mr< Indira Gandhi. In this
regard, Orissa has given the lead and
the entire countrv should be grat:ful
to Orissa

Instend of dilating on wvarious as
pects § would like to pinpoint on
certain important and vital problems
affecting my State. T know for cer-
{nin that with this brute majority, it
will be a ery in wilderness. But any-
way, it ir the compulsion of my duty
to bring to the notice of the House
varioug burning problems of my State.

When the Fifth Plan is on the an-
vil, when the die is going to he cast

1
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for the welfare of the people for the tion of people. Jhe situation is very

next five years, when the Finance
Commission has started working re-
garding the distribution of Central
reventuies to various States, there iz no
popular representative to put wup
Orissa’s case. A few bureaucrates
headed by a partisan Governor and
by his deputy, a popular rejection at
the polls, S8hri Surendranath Dwivedi,
as the Vice-Chairman of the State
Planning Board, are the persons who
are to put up Orissa’s case Shri
Surendranath Dwivedi wanted to be
rehabilitated. He could have been
sent as a Lt. Governor of Pondicherry
or as an Ambassador to Timbuctoo
But to give an opportunity to him to
ureside over the destiny of Oriss. s
suiely most undemocratic To those
who swear that in the process of
planning, even from the gram pan-
chayat level people will be associated
I would hike to point out that this plea
has been completely forgotten and the
pecple are not taken into confidence
A bureaucratic Plan has been drafted
and it will be a very bitter pill on
the part of Orissa to swallow because
it has hardly touched a fringe of the
various burning problems.

It has been borne out by previous
speakers belonging to the Congress
party that starvation deaths have
taken place though 1t has been denird
by the Minister with all the emphasis
at his command that there has been
no starvation death. My distinguish-
ed colleagues have corroborated it. It
has been published in papers also.
I have visited Koanjhar district,
Mayurbhanj district and Golamunda
block of Kalahandi district and there
are writien reports of starvation
deaths. Those have not yet been
probed into. We, usually, get a stock
reply that there hag been no starva-
tion death. The Minister may’ try to
paint a lily or to paint a rosy picture
or may try to cook a very nice chic-
ken curry. But the fact remsing that
there have been starvation deaths on
a large scale. There have also been
distress sales of cattle, utensils and
ornaments and the large-scale migra-

alarmung. I would most humbly
plead with the Government thst they
should give top priority to this prob-
lem to meet the situation,

There has been a steep rise in
prices. Wheat, sugar and vanaspati
have completely vanished, I congra-
tulate the citizens of Cuttack who
observed the Cuttack bundh nost
peacefully and stood as one man at
the call of Opposition to demonstrate
against the rise in prices. The entire
distribution system has collapsed. I
would request the Prime Mimster to
visit the scarcity areas, not by the
helicopter but by the train. Let her
go to any station. There is a virtual
rave between the erow and the dog
and the urchin to catch hold of the
left-over food or any rott that is
thrown from the train Let her see
herself whether it 1s a fact or not

The policy has been dehiberate and
calculated to impoverish the people us
was the p.liey of the Brilish Govgn-
ment! the man-made famine of Bengal
13 being repeated so that at the time
of elections a correct will be dangled
m front of the poor voter—a five-
rup e note—to cast his vote m favcur
of the Government and he gill swear
that Annapoorna has rome and given
food at least on the day of voting.

Regarding Orissa, even though it is
a surplus State, there has been a long
spell of drought and as pointed out by
the previous spzakers, there have Leen
unprecedented floods. These s are
not the monopcly of the ¢ dis-
tricts alone. Even in Koroput at an
altitude of 3,000 feet, in Kalshand:
and Belangir digtricts, Tel, Sunder,
Uta: and Indravaii rivers were in
floods. There has been a large devas-
tation of crops; all the seedlings hove
been washed away and large stretches
of land are sand-cast because of the
unusual raina of 19 inches in 24 heurs

away, school
and many people have become honie-
less and many lives have besn lust.
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In this yegard I would like to point
out thet no adeguate relief has been
provided. On the other hand, to add
insait to the injury, distress warrants/
certificate cagés have been started to
realise the Government and coopera-
tive dues from the farmers. 1 would
like to point out that the first priority
should be given to provide seeds and
loans =0 that they can start then agri-
cultural operations again.

SHRI VASANT SATHE Akala): On
a point of order. He is just reading
cut his spzech; it was probably writ-
ten by someone, I do not know I do
not think 1t is permissible under the
Rules of Procedure. He 1z just reading
it out. I can understand his referring
to notes, but he 1s reading out verba-
tim.

SHRI P. K. DEO" I would tell him.

w5 ST AL

I can teach bhim about parliamen:-
ary practice for ten years,

I would like to say that the lLene-
fits, as recommended by the Central
Pay Commussion. should accrue to the
Stute employees also. This guarantee
should be given here on the fluor of
the House.

There 15 large scale unemploynient.
mostly 1n the mining areas because of
the faulty decision, wrong decision. of
MMTC 1n Lfting the manganese ore
and ron ¢re. There has been abso-
lutely no work in the manganese
mines, the mnes have been closed
down. As a result, there 15 large
scale unemployment in Keonjhar, and
also.in Mayurban) area because of the
closure of iron ore mines in Goruma-
hnishant and Badampahar. Thousands
of people have been thrawn out of
employment. In this regard I  would
like lo ask the Minister fo tell us
categorically, afler acrutinusing the
Budget, how many employed op-
portunities have been created in this
Budget to relieve the unemplovment

problem .
Coming to distress conditions and

seaveity conditions prevalling in Orissa
the Maharashira people amd the An-
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dhra Pradesh peagpie must be very
happy because the Prime  Minister
rushed thére and immediately sanc-
tioneg two new railway schemes in
two States to provide employment, as
a relief measure, but I am sorry to
say that in my State even the small
missing link of 5 miles Talchair-Bimal-
garh, or the Jakhpura-Banspani rafl-
way line has not been sanctioned as
if the people of Orissa are to be per-
secuted because of their party affilia-
iion.

There are geven central projects
which have been pending consideration
and they have been put in the cold
storage since the Government was
taken over by the Governer. [ would
lke to know what steps have been
taken over by the Governor. I would
been given to the project of the second
steel plant for which there was a cute-
gorical reply by Mr. Bhagat that dur-
ing the Fourth Five Year Plan the pro-
cessing of the second steel plamt in
Orissa will be taken up? I would like
to know what has been done in that
regard.

Paradip port is the deepest port in
the country. It 15 a major port but
Omnssa has been denied the ship.
building yard and it has gone to Haldia
to please Mr. Sidhartha Shankar Ray
even though there is only a Jetly
there, what to speak of a Port, in Hal-
dia.

1 would like to point out ceriain
projects which may be considered by
the Government here. One is
Indravati multi-purpose project about
which investigations are being taken
up since 1962 and invegtigations have
been gomng on. In spite of the assu-
rance given in the Consultative Com-
mittee that the preject report would
be ready by July, 1978, now we
hear that the report would be ready
by June 1974, The whole thing
been put in abeyance because of
inter-riparian disputes between Andh-
ta Pradesh and Orissa. But now that
there is President's rule in Andhra as
also in Orissa, I do not find that
should be any difficulty
settlement. an awsed

3

gk
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by the Centre regarding the allocation
of the surplus Godavari waters go far
as their utilisation i1n these two States
of Andhra and Ornssa. It will gene-
rale 600 megawatts of electricity and
irrigate 3 lakh acres of chronically
parched land of Kalahand: distnict
which will go a long way toward in-
creased food production and eaging of
the power shortage

One word regarding the Rengal
project, I would like to point out that
even though there has not been anv
Project report and there has not been
any study an the cost-benefit ratio 1t
has been rushed through due to sheer
stubb.mness of the present Goiern-
ment It wil submerge vast Jreas
which aie the granary and the rice-
bowl of the erstwhile Bamra and Pal-
lahara State in the name of flood con-
trol But if the report of Dr Viswes
waraya was implemented, then th> en
tire flood problein of the Brabrmadru
river would have been solved and
the mouth of the Brahmam at Da
mra would have been dredged and
the Chandbali port would have been
re-opened and the flood prote-tion em
hankments on both sides of the r.ver
would have been strengiheney and the
tributaries of the Brahmam tiver
would have heen dammed to chedck
the flood waters and flood coulrd easily
e controlled

Lastly. I charge that the Governor
has been acting in a most partisan
way 1 will give four instances (1)
since the admunistraticn has  been
taken over by the Governor, the Aska
Cooperative Powerloom factory whi.h
wos working on a cooperative besis
and which bel.nged to the weovers
has been sold to S8hrn K C Tripatm
who has recently joined th=  ruling
Congress from the Utkal Congiess, at
a2 nominal sum of Rs 3 lakhs where-
as its value was nearly Rs 1. lukhs
(2) A calculated move has hern  set
afoot to strangulate the various news-
papers, The Swarejva daily paper to
which Government owe to the tune of
Rs 140000 towards advartisements
fias been de iberately withheld. Num-
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ber three. There was direct inter-
ference in the Municipal elections by
the Governor In this regard I look
the permission of the hon. Speaker to
lay certain papers here Shrimati
Nandin. Satpathi, President of the
Utkar Pradesh Congress Committee 1n
writing to the Governor on 7th June,
1873, saying—

My Dear Governor aE

This is the case where a Congress
candidate was defeated and Shrimat
Nandini Satpath: writes to the Go
vernor saying—

‘In the circumstances it may be
considered whether an  enguiry
<hould be ordered into the affairs
and official publication of the res
ult tn the Orissa Gazelte be with-
held "

A demand for the withholding of
publication of the election results of a
Municipality 18 being made by the
forme:r Chief Minisler That shows
how <he 1s completely 1gnoiant ot
the Municipal Election Laws

SHRI JAGANNATH RAO What is
wrong 1n that® As President of the
Utknl Pradesh Congress Committee
she only brought i1t to the notice of the
Governor She brought to his notice
certain facts The Governor did not
act on the letter The result was
the candidate of the opposition —was
declared elected

SHRI P K DEO The Governor has
acted on her advice

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour). Is Shrimat; Nandini
Satpathi represented by her spouse

here?

off Twgre aref (waOw) : WA
qrge & wrgw worr wga f f fed
T wor wr X% faay ard o Cw FrIw
wdcte pft § v Jw ¥ I W
weg ¥ VAT wavk Wil oY W o
3¢ wea oY qraThiwe wr e &
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SHRI P. K. DEO: 1 am speaking
ahout {be Governor.

oft gagrr wewely : 7 T qw
forq #¢ o g fr w2w & e § W)
xE® Wi Qqe vk iz oy firear oy
qeg-wErar Wiz fay) qeavaw J& et
ST gwE aF Nfadrew sdwiac q, s
TR 97 | gAT MW T qAw woF 1T
N wwtgz ¥ Frov § 1 of wAw w0
wigar § fs wne OF §@r gy ag
ESATH S of ¥T  HIY ITHY TH-
HAWA & AY6T $7 )

MR. CHAIRMAN: Governmen! will
duly reply to these points. Mr. Deo,
I would request you to confine your-
sell to larger issues of principles alone.
I am afraid, you must conclude imme-

diately. You are now encroaching on

the time of others. You may continue
tomorrow, if you like.

SHRI P. K. DEO: Yes, [ will

con-
{inue tomorow, Sir.
17.33 hrs.

HALF-AN-HOUR  DISCUSSION

C.0.B. LicENCEs To DRUG MANUFAC-
TURING FIRMS

MR. CHAIRMAN: The tlouse wll
now take up half-an-hour discussion
re: C.O.B. Licences {o Drug manufac
turing filrms. Mr. Bosu. I need not
tell you how to devote the time, be-
cause you know the procedure, 1
want only to just peint out that four
more participants are there after you
ang then, the Minister hnas to reply. ...

SHRI JYOTIRMOY BOSU {Dia-
mond Harbour): You mean, 4 more to
put guestions. ...

MR. CMAIRMAN: Yes.

SHRI JYOTIRMOY BOSU: I would
ries, deaths, starvation, illness and
Chairman, that this is a subject which

is of very vital concern to the country
and if I take a little more time 1 beg
of you to bear with me,

Sir, the Indian Drug industry 1s
an index of foreign domination
throu so-called technology and because
of the chatic Government policies
there are mulli-national, big business
houses which dominate this vital
industry, which is an industry which
1s vital for the country, not only to
supply the life-saving medicines, but
aiso the health-saving medicines which
ure neccsasry to keep the people in a
healthy working condition. But, al-
though thig 15 so vital for the common
man, for the people of the country as
u whole. they have converted it into a
quick money-making affair. People
are suffering from malnutrition.
Even pure drinking waler is not avail-
able. Our resources are being exploi-
ted in the interest of foreign monopo-
Lsts than anybody else. There are
very few Indian firms, and out of
2500 umits, only a handful of forei-
gners dominate the whole range of
liusiness and the three public sector
units, 40 foreign firms alone control
50 per cent of the total business in
the country as a whole. Government
1= being pressurised 1o muake a show
nf adoption of certain steps.

Take for example, the Drug Price
Control Order. But was there any
real decline in the profits of these
hig drug tycoons? If vou ask me.
*No' is the answer.

The real remittances are much more.
! shall read out some of the profits. In
the casc of Alkalis and Chemicals
Corporation of India, the subscribed
capital was Rs. 465 lakhs, the turn-
over in 1969 was Rs. 1525 lakhs, in
1970 it was Rs, 2243 lakhs and in 1971
it was Rs. 2579 lakhs, and the net pro-
fits in 1969-70 were Rs. 88.66 lakhs.
Mr. Chairman, Sir, you understand
aceounts very well. In 1970-T1, in one
year's time, the profits went up to
Rs. 237.84 lakhs, all on human mise-
ries. deaths, starvation. illness and
disease.
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Then, take the case of the Anglo-
French Drug Co. The paid-up capital
was Rs 010 lakhs The turnover mn
1969 was Rs 143.20 lakhs, in 1970 1t
was Re 171983 lakhs, and the profits
in 1988-60 were Rs 2333 lakhs, in
1968-7¢ they were Rs 2078 lakhs and
in 19%0-71, they jumped further to
Rs 3353 lakhs, all with a peidup
capita] of Rs 10,000 only

A simular thing 1s true of Bayers,
Beechams, Boots, Johnson & Johnson,
Pfizers, Recket and Colemans, Sandoz
Giaxo, Rocho and so many others I
do not want to take the time of the
House by quoting all these figures 1
would only point out that the equity
capital bears no relation to the profit
the turnover bears no relation to the
profit, and it 13 Jumpmng up every
year They are talking of socialum
and they are telking about control of
monopoly and they are talking about
safeguarding the consumer interests
but the consumer here 1s an ailing
dying man

SHRI K. 5. CHAVDA (Paina) They
are net Indian monopolists but they
are foreigners .

SHRI JYOTIRMOY BOSU I am
talking about foreigners at the presen.
moment Their nierests have been
safeguarded If the hon Minister
wantg more details, he can eagily refer
to unstarred question No. 1181 of mine
answered on 27th February, 1973 He
will get all the details there

Let me take the case af one com-
pany, namely Pfizers From 1988, the
amounts remitted by this company
towards dividend were as follows In
1939, it was Rs 588 lakhs, in 1980, it
was Rs, 819 lakhs, an increase of 50
per cent, in 1961, it waz Rs 28,43,750,
550 per cent in 1862, it was
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fit is Rs. 4,82,87,637; within a very
short span of time, thus amouynt has
been sent out

They exercise grest influsnce 1n
drug supply, on the medical professian
and on Government The reply to
my question No #8886 on COB licenices
to foreign cempanes was sbselutaly
vague It was a vialatiqn of the very
purpose of the licensing

The type of companies that got the
COB licences establishes their power,
their money power, influence and
polatical lobbying at the right place
For example, for the Glaxos, Sandoz,
CIBA, Pfizers, Merck, Sharp and
Dohme and others, scores of COB
licences were granted Glaxos alone
get 100 COB licences They pushed
back with Government's help Indian
firms out of existence most of whom
were making a bare hhving out of it

I have got a memorandum, and I
have made an extract from it, and 1
shall just read it out

“COB lLcence does not mean
licences 1ssued to umitg carrymg on
manufacturing activities before the
Industries (Development and Re-
gulation} Act, 1951 came into force,
as stated by the hon  Minister
COB licences weie msued in 1870
There are persistent reports that

many rregularities have been com-
mutted in the issue of COB licences
Briefly, some of the irregularities
are (1) that certain (about 400)
permussion letters were iussued which
have no legal backing, (2) that these
pecmission letters have been taken
into  sccount while 1ssuing COB
heences Thiy 1s  hghly irregular
(3) that some firms such as Hoechst
and May and Baker etc. did not
apply for conversion of permission
letters into COB licences within the
prescribed timelimit These firms
are producing bhulk drugs and formu-
lations based on permussion letters
and even indulging in unauthorised
production . with impunity. All the
same, applications for conversion of



361

permission letters inte COB licénces
are being entertained even after the
prescribed timelimit,

C.0.B. Licences to

1 would like to know whether it is
a fact that the DGHS has pointed
that COB licences include certain
formulations and drugs which have
not been produced at all, particularly
by two foreign firms, Sandez and
Roche, and if so, whether Govern-
ment would refer all COB cases to a
parliamentary committee for a
thorough probe and investigation.

(4) COB licences have been issued
for certain formulations and drugs
which were not produced, much less
marketed. Can you imagine that,
Mr. Chairman? A few instances are
as follows: Sandoz; items Intesto-
pan. Torecan and Sentivin: Glaxo—
105 formulations and still further COB
licences, Roche—Diazeham and so
many others.

(5) Some of the foreign firms are
producing formulations much in ex-
cess of the capacity allowed to them
under COB licences.

* (6) The sale value of production of
items covered by COB licences is re-
ported to be of the order of about
Bs. 85 crores today, that ig 30 per
cent of the total production of drugs.
The time-barred applications of
foreign firms. particularly for for-
mulations, are going to count for
Rs. 300 crores in the years to come,
that means 50 per cent of the Fifth
Five Year Plan target for the
industry.

I would like to know whether any
norms and guidelines have been laid
down for assessing the effective
steps taken by the foreign firms to
produce formulations ete. which
they have not produced before the
jssue of COB licences. Normally
the criteria for assessing effective
steps should be is it a fact or mot?—

{a) whether any actual user im-
port licences for raw materials were
obtained; (b) whether any returns
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of actusl production or the state of
readiness to go into production was
rveported to the authorities; (c)
whether any endorsement on import
licences to import additional raw
matvrials required for producing new
ilemg was secured.

In short, COB licences have been
1ssued without proper care and con-
sideration. Consideration, of course,
is there, but it is a different consi-
deration. I do not want to go into
that, the political aspect of it; I want
to deal now only with the econemic
aspect of it. Some of the firms, par-
ticularly foreign-dominated firms,
have been given undue advantage.

{(7) While issuing COB licences,
the usual conditions such as exports
ancd chlutzon of foreign equity ele.
were not imposed in the case of
foreign firms. I want to ask the hon.
Minister why that is s0, Under the
law, the Government are fully com-
petent to impose such conditions.
This has given unfair advantage to
foreign firms over our own sons of
the soil, namely, Indian firms.

{8) Considering the pumber of
irregularities committed in the issue
of COB licences and the far reaching
eftects, all COB licences should re-
opened, preferably by the Drugs Con-
troller and it should be done under
the supervision of an all-party par-
liamentary committee and the irregu-
larities should be reectified, everyth-
ing should be unearthed and the
people told of what they have been
doing. Drastic aclion should be taken
under the law against those who are
guilty.

1t is also suggested that in view of
this tremendous scandal about the
issue of COB licences, the matier be
referred to an independant parlia-
mentary body. as I have just men-
tioned, for a thorough probe and
inquiry.

The production of these is around
Rsa. 300 croves, as I have just men-
tioned. What is the capital? Rs. 230
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crores, The lowest drug production-
capital ratio. Elsewhere the ratio
18 20 1o 50. In India, it 1s 1 to 21,
They have higher profits.

Then there is the price control
order. Although they talk about 15
per cent, they never touch anything
below 20 per cent. A=z for foreign
sale figures, it is 300 to 400 per cent
of their equity capitdl, and the pro-
fits are m actual fact 60 to 80 per
cent of the equity They transfer
their profit to other unessential com-
modities. The Government have per-
mitted the production of chewing
gum, medicated lozenges, talcum
powder. tooth paste and tooth brushes
on excessive profits. The Govern-
ment had been shutting eyes to these
things.

I talked about the Anglo-French
company with an equity capital of
Rs. 10,000 and the annual turnover is
Rs. 200 lakhs. The parent firm s
involved in fraud. In United King-
dom, which is a capitalist country,
the Monopolist Commission there
has castigated and they have directed
this firm to pay excess profit over a
period of six years amounting to 24
million pounds. A refund of 24 mil-
lion pounds, Mr. Minister. But what
happens to this country? God knows
what will happen.

There 1s the sale of two types of
tranquilisers where the prices are
highly inflated. These are imported
to the United Kingdom and are sold
at abnormally high price, and made
profit of, from the parent unit.

Then there is librium which is im-
ported into India at Rs. 5,500 per
kilogram. To other countries, i} is
has been sent at Rs, 312 per kilo. It
is Rs. 312 for other countries, and
the poorest man in the world, an
Indian, has to pay Rs. 5500 per kilo.
To Columbia, another American-
dominated country, it is 1,250 dollars
a kilo. 'The retail price is 20 dollars
a kilo. Can you imagine that? The
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foreign firms import the basic drug
here at a very high price, There is
no Government pressure to reduce it,
and the new trick is to import inter-
mediates and penultimate chemicals
through intermediaries, at 300 to
400 per cent of the final drug itself,
and the Government has misled us in
this regard, The pretext iz, more and
more drug manufacturing. fake
stories have been given, and then
there is over-invoicing without any
restriction or check of the final pro-
duct of thesé chemicals which have
been pushed up in price and we were
fleeced. For example, there is chlo-
ramphenical; its world price is Rs. 100
a kilogram. But here. the wholesale

price 1s Rs 400 per kilogram. This
shows the class character

AN HON, MEMBER. Rs. 800.

SHRI JYOTIRMOY BOSU: Yes;
K. 600 But why? Because of the
vlass character of the Government.
They ¢lo not want to disturb those
people and they want the foreign
monopolists to come and plunder and
exploit the ailing, poor, starving In-
dian who 15 suffering from malnutri-
tion and whose per capita income ig 73
dollars, the lowest in the world,

The foreign firms are being more
favoured 15 foreign subsidiariesz
prepare  formulations earning high
profits. There are foreign trading
units in operation We want to know
why »ou have noi stopped them
They do not produce any basic mater-
ials Those who helped the people are
on the verge of collapse and those
who want to stand on their own legs
went out of existence, Fake figures
are produced. Many enterprising
Indians are thrown out. The produc-
tion of foreign companies iz much
in excess.

About the COB licences, I have
given you the figures. We want an
explanation. The reason is, low capi-
tal/production and low production
ratio. The machinery importy are
underinvoiced; they bring more
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machinery for the same money than
they show in the books of account.
It is a very strange thing. Usually,
for the same type, when you buy a
thing you do over-invoicing but for
this industry, one of the main indus-
tries, under invoicing is done for the
import of machinery so that you can
produce far in excess of your lLicensed
capacity. The installed capacity is
higher than the licensed capacity. The
Government iz hand in glove with
these criminals. Otherwise, this
could never have taken place. They
give excessive facilities—

MR. CHAIRMAN: The hon. Mem-
ber's time 1s up. Please complete.

SHRI JYOTIRMOY BOSU: Sir, 1

am under your command. I bow to
you. 1 will sit down.

Ten tonnes of analgin was unported
by the STC by air. Why is that so? We
in India have to pay for it. They
are power groups; they purchase re-
tired Indian Civil Service officers. We
have so many of them, Glaxos have
been able to buy over Mr. Boothalin-
gam. Sandoz, Mr. N. R. Pillai and
then Mr. Ranganathan, former Audi-
tor General. Indians, you can so
easily purchase them; there is always
a price for a person in Delhi. I do
not know when this will end, buying
over Secretriaries, Ministers, polits-
cians, lobbying the corridors, white
man's Indian slaves. Sandoz is basi-
cally a multi-national firm, employ-
ing 1400 people with sales of Rs. 10
crores, 700 per cent of the share
capital Can you imagine, vou
know, Mr. Chairman, capitalisation
so well, Is it done in any other in-
dustry, this plunder and loot. The
average remuneration of an employee
is Rs. 1,000 but very few get Rs.
5000 or Rs. 10,000 plus perquisites
Rs. 30,000. But more than 50 per cent
of this is kept for the five per cent at
the top, ex-government gervants, poli-
ticians, their relations, sons-in-law,
henchmen, etc. In reply to a ques-
tion it was stated that a firm worth
Rs, 150 lakhs sends Rs. 30—40 lakhs in
dividend, royalty, technical know-

how, God-knows s0 many other things.
Ot courge as long as Messrs. Subra-
maniam and Borooah smile at them,
who can stop them from plundering
the poor Indians by these remittances
by inflating the price of basic drugs.
This i1s one of the greatest of disgraces
of the country where the man 1s the
poorest in the worid, where man
starves, where the per capita income
is the lowest in the world, because of
the Government's alliance and cons-
piracy with foreign monepolies, ty-
voons and octopuses, the ailing man,
the dying man is sucked and exploited
and finally is made to go to the grave.

MR. CHAIRMAN: Shri Chavda.
please come direct 1o questions. ...
(Interruptions)

SHRI K. S. CHAVDA: [ shall come
directly 1o the question provided you
assure me that the Minister would
reply straightaway to my question.

My first question 15 this. When our
Indian monopolists exceed their capa-
city even by 10 per cent they are
taken to task, I should like to know
from the hon. Minister why action
has not been taken against foreign
monopolists.  foreign manufacturing
companies when they exceeded their
capacily by more than 300—400 per
cent? On the contrary they have
been regularised. I want to know
the reasons.

My second question is whether it
15 a fact that the D.G.H.S. have point-
ed out that COB licences include cer-
tain formulations and drugs which
have not been produced at all parti-
cularly by Glaxo-105 formulations,
by Sandoz-Intestopan, Torecan and
Sentevini and by Roche-Chlodriaze-
poscide, Diazepam and other formula-
tions?

If so, whether Government would
refer all COB cases to the Cabinet
Secretariat for investigation?

The total production annually of
drugs and pharmaceuticals in the
country is about Rs. 300 crores. But
out of this, the production of Rs. 85
croree is by COB licences. I
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. which they have not pro-
duced before the issue of COB licen-
ces By effective steps I mean, (1)
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): Mr. Chairman, Sir, the
question at issue during this even-
ing's discussion was about my reply
to Unstarred Question No 4880 by
Mr. K. S. Chavda. Mr. Jyotirmoy
Bosu's contention is that my reply 1s
unconvincing. What I had sajd was:

“As C.O.B. hcencegs have been
issued to regularise the capacities
which were deemed to have been
established, the question of expan-
sion by such firms to the detriment
of any other Indian party does not
arise.”

As you know, this 1s a very wide
subject and 1t has a very long his-
tory also. Thrrefore, in reply to a
Question, my reply could not be
adequate. The reply that I had
given, m a nutshell, clearly indicates
what the C.O.B. stands for. So far
as Mr., Bosu's speech is concerned, so
far as the references to foreign com-
panies, their profits and remittances,
etc,, are concerned, all these are very
important subjects. I am  certainly
grateful to him for giving a lot of
information But thiz is a problem
which has, to he looked inte in fur-
ther details

SHRI K S. CHAVDA: Are we to
understand that the Government has
no informnation?

SHRI D K BOROOAH When 1
say. I '‘am grateful lo the hon, Mem-
ber for unlightening me, 1 do not ad-
mit that I am ignorant. 1 am one of
those persons who continues to learn
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SHRI K. S. CHAVDA: The Gov-

ernment kpows and does not take any

action. That is the main point.

SHRI D. K. BOROOAH: When I
come to this House, I do not come
to teach people. I come to learn. I
have that much of humility left in
me  So. I am grateful not only to Mr.
Bosu but also to Mr, Chavda, not
only for today's intervention but ear-
lier also, 1 discussed this matter with
‘um and I got a lot of informatiom
from Lim

So far as those informations are
concerned, we are looking into that
and, 1 am sure, we will come to some
conclusions. But today’'s question is,
whether the C.OB. licenceg were
issued 1n accordance with the proce-
dure laid down by the Government
of India and whether they were im
conformity with the rules. What iz
a C.O.B. licence? It is a “Carry-Om
Business” licence. (Interruptions)
These C.O.B. licences were issued im
respect of various items.

In 1451, tw Industnes (Develop-
ment and Regulation) Act was pass-
cd when registration and licensing
system was introduced in this coun-
uy In 1966 what was done? By a
noufication dated the 20th November,
1966. the industrial undertakings, both
in enginecring and non-engineering
fields, were given the freedom to
diversify their production by manu-
fortue of mew arlicies or also
expansion of the existing production
to the additional wvalue of 25 per
cent. In other words, if they were

producing goods worth Rs. 1 lakh
they were allowed to product goods
worth Rs. 1,25000....

SHRI JYOTIRMOY BOSU: How
generous.

SHR] D. K. BOROOAH: IL was
done in 1966. I cannot take credit
for this generosity. (Interruption)

So far as this item 15 concerned, if he
is pleased to call it ‘generous’, I am
sorry I cannot accept that corpliment
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kecause ] was
this generosity.

not responsible for

SHRI JYOTIRMOY BOSU:
point of order.

On a
He cannot disown his
responsibility. Office is a continuous
proeess. He is constantly saying, ‘I
did not do anything’....

MR. CHAIRMAN:
that.

He did not say
There is no point of order.

SHRI D. K. BOROOAH: Mr.
Jyotirmoy Bosu said that it was ‘very
generous’. I only say that I cannot
take the credit for that generosity.

Then in 1970 this diversification was
modified. Those who belonged to
foreign companies and those who
belonged to larger industrial houses
—whose total plant and machinery ex-
eeeded the prescribed limit—were not
allowed te undertake continued pro-
duction of this, but it was provided
that those who had already gone into
production and also those who had
laken effective stens for production
would be allowed to have a C.0.B.
licence. ...

MR.
spheres?

CHAIRMAN: In all the

SHRI D. K. BOROOAH: Those
iYems which they were producing.
In 1966 they were entitled to expand
o the extent of 25 per cent. Now
they were not allowed to expand, but
what they were allowed was 1o
continue under C.O.B. licence.

Now this is a matter of carry-on-
business licence. Carry-on-business
licence is recommended by the Minis-
try of Petroleum and Chemicals: It
passes through the DGTD. It passes
through the Director of Health Ser-

vices. Then it goes to the Licensing
Committee. . ..
SHRI JYOTIRMOY BOSU: i

pasaes through Shri Uma Shankar
Diksghit, the Treasgurer ef the Cong-
resg Party.
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SHRI D. K. BOROOAH: This is
finalised by the Licensing Committee.
Earlier, so far as the Indian compa-
nies were concerned, it was processed
only by the Ministry. Now, it has
been decided whether it be Indian or
foreign because Indian larger under-
takings and dominant wundertakings
are also covered, so all these ge
through DGTD to find out as to what
wag their production and whether they
have taken effective steps for produc-
tion. ...

SHRI JYOTIRMOY BOSU: Did the
DGTD come and sanetion Maruti?

SHR D. K. BOROOAH: Then, it
goes to the Director of Health Services
and the Licensing Committee,

MR. CHAIRMAN: In other words,
it conforms to the procedure ard the
criteria.

SHR] D. K. BOROOAH:
it conforms to a certain procedure
and criteria. If it is a question of
profit and loss, then we can discuss it
on some other occasion. To-day, the
question is....(Interruptions) I have
been in Parliament for some time now
and I know the rules. I had alse
been Speaker of a House, so I know
the parliamentary proeedure. . ..
(Interruptions).

Yes, Sir,

MR. CHAIRMAN: He - is only
pointing out ‘that he will reply te
questions connected with COB licence.

Questions of profits are incidental
only.

SHRI JYOTIRMOY BOSU: He can
help the country by exposing these
things.

SHRI VASANT SATHE (Akola):

Mr. Jyotirmoy Bosu can afford to be
irrelevant whereas the Minister can-
not.

SHR D. K. BOROOAH: A charge
was made that COB licences weise
granted enly to foreign firms and nat
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to Indian firms. That is not a fact.
12 foreign firms were issued COB
Mcences and 4 Indian firms were also
iesued COB licences.

SHRI K. S. CHAVDA: A scandal
& going on in COB licences. Is the
Minister prepared to refer all COB
licences to the Cabinet Secretariat?

SHRI JYOTIRMOY BOSU: Why
Cabinet Secretariat?....(Inferruptions)

MR. CHAIRMAN: If I find that
the hon. Members are not interested
in the reply of the Minister, then 1
will be forced to adjourn the House.
You have to listen to the Minister.

DR, KAILAS (Bombay South):
They are not interested in the reply.
It is all a political game.

MR. CHAIRMAN: I would request
you to co-operate with me, Mr, Bosu.
He is replying. You may agree or
may not, but you should listen to him.

SHRI JYOTIRMOY BOSU: Point
of order, All the three of us have
raiseq that the matter should be given
to a Parliamentary Committee for a
thorough probe and one ha. Member
said that it may be referred to the
Public Accounts Committee which is
a committee of the House. If the hon.
Minister would make observations on
that, we shall be extremely grateful.

SHRI D. K. BOROOAH: 1
eome to that.

will

MR. CHAIRMAN: There is no
point of order. (Interruptions).

SHRI D. K. BOROOAH: It is good
to listerr also.

Sir, the charge was that all the
COB licences which were given, were
given to foreign companies. I beg to
state that 12 companies were foreign
companies and 4 companies Wwere
Indian companies. Mr. Bosu said
about Sandoz. He s&aid that Sandoz
jis full of sons and sons-in-laws of

the people in high places and so on.
I came across the Managing Director,
he is.la Banerjee; another chap is
Dr. Bhattacharyya; another is Dr,

Deb. I did not ask whose sons they
were....

SHRI JYOTIRMOY BOSU: Next
time you ask.

SHRI D. K. BOROOAH: Next

time I will ask.

DR. KAILAS: They were not re-
lations of Mr. Borooah.

SHRI JYOTIRMOY BOSU: What
about Bhoothalingams and Rangana-
thans and Pillais?

SHRI D. K. BOROOAH:
are Pillais and Bosus....

There

SHRI JYOTIRMQY BOSU: No
Bosu.

SHRI D. K. BOROOAH: Pillais,
Bhattacharyyas, Bosus and others
{(Interruptions).

MR. CHAIRMAN: Order please;

let the Minister finish. He can take
care of himself.

SHRI D. K. BOROOAH: 1 can take
care of myself. What we have done
now is this.. (Interruptions).

MR. CHAIRMAN: Order please,
no dialogue across please.

SHRI D. K. BOROOAH: We have
now discussed this matter and we
have come to the conclusions that
even in the issue of COB licences
certain conditions should be imposed.
We have added two conditions in res-

pect of the foreign ecompanies. One
of the conditions is this:

“Suitable Dilution of foreign
equity e.g. to 60 per cent from
100 per cent”

That is. wherever they are 100 per

cent, they may come to, say, 60 per
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"“This is ome condition. The

mﬁndeandmonhthk

““The party should earn sufficient
. foreign exchange to meet the cost
of imported raw material.”

These are the two conditions.

SHRiI JYOTIRMQY BOSU: At
what price? How much foreign in-
volemﬂ Who verifles the price?

SIE! D. K, BOROOAH: In addi-
. tion to this we propose to add another
claMse. We propose that a particular
perckntage—in a certain case it is
being suggested that 60 per cent—of
production, should be exported.

SHRI JYOTIRMOY BOSU: At
what price?

SHR]I D. K. BOROOAH: There are
very few COB Licences left. Be-
cause, under the new dispensation
which came up on 18th February
1073, the mew policy in respect of
drug industry, .

SHRI JYOTIRMOY BOSU: Your
party has been purchased by these
drug manufacturing firms. That is
why you cannot
Your party has taken millions of
rupees. That is why you allow them.

MR. CHAIRMAN: Mr. Bosu...

SHRI JYOTIRMOY BOSU: Your

party is on the payroll of foreign
manufacturers.

. MR. CHATRMAN: Mr. Bosu, while
you are enfitled to make whatever
allegations you want to make,....

" SHRI JYOTIRMOY BOSU: 1 am

not talking about Mr. K. K. Shab; I -

aAm not talking about the money..

' MR, CHATRMAN; It you want to

lsten to the reply, please listen.
Otherwise 1 will adjourfi tié House.
‘(Interruptions). .- Mr, Mun
vary . uhmdm
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plug the loopholes. -

"‘M Firma: m.a.m 3-16

‘SHRI JW BOSU:  Let
Mr. Baroosh say something substan-
tial. Nr. Boroosh iz a3 very good
stage-manager, we kitow.  But here
I say: Please don’t practice that art;
tere we are simple people, irinocent

. people, representing the people of

India. You may kindly give us
straightforward reply whether you
are willing to constitute a tho
probe. That is all that we want.
you have any skeleton in the cup-
board, you must admit it.

MR. CHAIRMAN: Let the hoa
Minister come to the answery directly.

SHRI D. K. BOROOAH: 1 shall
reply to the question raised by Shri
K. 8 Chavda...

SHRI JYOTIRMOY BOSU: On a
point of order 1 should not like to
presume for a moment that this
august House consists of any persons
who are on the pay-rolls of foreigm
medicinewallahs. ...

DR. KAILAS: These things should
not go on record. I want your deci-
sion on this., (Interruptions).

MR. CHAIRMAN: Let the hon.
Minister kindly complete his answer.

SHRI D. K. BOROOAH: 1 have
talked about regularisation. In fact,
COB is nothing but regularisation of
what wag done in 1966.

SHRI JYOTIRMOY BOBU: We
want a probe.

SHR! D. K. BOROOAH: As for
the guidclines, these are the guide-
lines, and in accordance with the
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BHRI K. 5. CHAVDA: We want a
probe.

EBHRI D. KK BOROCOAH: I am
here to tcll the truth and not to
plesse Shri K. §. Chavda.

SHRI JYOTIRMOY
even meY

SHRI D. K. BOROOAH: I am not
convinced by the eloquence of Shri
Jyotirmoy Bosu nor by his histrionie
talents that a probe is necessary.

SIIRI JYOTIRMOY BOSU: The
silver nali will never make him
satisfled. . . . (Interruptions).

BOSU: Not

E

tainly, I shall bear in mind what the
hon. Member has said, and ceriainly
I shall see that the rules are chewrv-
ed, and if the rules have not bass
observed, I shall see why have
not been observed. But I am wmof
convinced by whatever they have

k
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Eleven of the Clock on Thursday,
July 26, 1978/Sravana 4, 1808 (Saks).
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